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Thursday. March 30, 1878/Chaitra 9,
1900 (Saka).

—_—

The Lok Sabha met ot Eleven of
the Clock

S—

[Mr. SPEAKER in the Chair].

ORAL ANSWERS TO QUESTIONS

e qRfEl g wreia st
w fadw Ww W

*513. o wgrorw Ty e
way el wrd ey oW e Ig T
gt TR fw e

(%) ¥ e sfeet o e
vy o s ey it ST
STeF SETNIT Y BT A ey g
T & frare ag w1 fadt el
aidt B A ¥ T

(@) =fz g @ sem ¥ T
ad @ oo, W .

(w) afz @@, & g7 ¥ AW
G

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) (a) to
(c). A statement is laxd on the Table
of the House

Statement

(a) to (c) According to a policy
decigion taken by the Government in
June, 1976. no firm or organisation
or individual shall engage in the rec-
rultment of skilled, semi-skilled and
unskilled workers from Indla for being

135 L8—1

2
taken for employment abroad unless
registered and duly approved for the
purpose by the Ministry of Labour.
Forelgn firins and organisations are
not eligible for registration but they
may cngage an Indian company oOr
orgamisation registered with the Minis-
try of Labour to act on their behalf.
Indian Firms or organisations engaged
in consultancy or execution of works
on contract or sub-contract basis, are,
however, allowed to recruit directly
without gomng through recruiting
agency their own requirements ot
skilled, semi.skilled and unskilled
workers for service abroad on the
terms and conditions of employment
to be approved by the Mmstry of
Labour. An official Committee has

recently been appointed to examine
the whole question of overseas recruit-
ment anl to streamline the procedure
for registration of recruiting agents,
deployment of workers, efc. One of
the terms of reference of this Com-
miitee is to suggest ways and means
of deployment of workers on Govern-
ment to Governmeni basis. On receipt
of the recommendations of this Com-
mittee, the question will be further
examined hy Government and a dect-
sion taken

To WAENAE Tag TRy - WeaH
wivea, gik =T @2 ¢ Ao g A
Ao fan g wgur ww & R e
» | fx of sew far & 7@ T W€
oY ayse FoCEA £ 3 W A AT
o e ag & fo—

‘e e sfrel w1 faRw
o % s i st Wi
TS SETHIT B A1 W TN G,
et T frare o v feelt aoerd
gt oy W
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Tt wEET A wer @ e ¥
ag wg gt Tavat § v o wwr
TR WeITHTT &, ' w7 wg forw
e 1 e wgew Aoy e
faqr § 9q ¥ gg xarar g fw Wi A
fadelt Sws, sqfea O FF 9T IF §F
TETTH F1G T wCuFA o o frag
et o oY g & 34 @ g
7 AT R TN FO—A AT
TU—IawT wIART 1 7 fzar s
& ST AT § R WA £F W A
A wiw wE & v F7 Ty fadvy
sgfeq WY 5T A4 3 A1 7 AR
wHiEa § W 7 (g wAt & Eply
o FqHFE?

SHRI RAVINDRA VARMA: I am
sorry that the hon. Member is sorry:
he does not find the answer to his
question in the statement.

JiliF oAty meex : fr @ sav
MELI

SHRI RAVINDRA VARMA: This
question has been raised in the House
and the Chair has ruled that, accord-
ing to the rules, a Minister can ch
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tion of non-governmental agency 10
ensure that there is no injustice done
to our workers

Mo wgriiww fag mmewr ;s
wgrw, & wrok wveaw § wtwfralAdr
3t & staat argaT § fv & serT Wt
% N qgelt 7w, 78 ¥ Torar war qv
oY I Ty W wee # vme oy
a1 & i dehgw Wt gl & gra
sMirga S g e s & g A
frerd oy g€ E—wg WA B
@ fgy a7 &1 W9 9% gEew
oot @ 7 fer 7 Qo fwad
fostag sy gf & oY o sufRr €
ST T & ST QT g § e el
w1 e g 7

SHRI RAVINDRA VARMA: There
are two aspects of this question. One
18 about what the hon. Member says,
that there are individuals who bave
not registered themselves and who, 11
spite of the fact thal they have not
registered themselves, are recruiting
for the purpose of deployment or em-
ployment in other countries, It |is
obvious that this iz done without the

the language of his reply. He can
listen to the tramslation.

The question of the hon. Member is
‘whather the Government propose to
assign this work to some Government
agencies’, and in my answer we have
pointed out the existing system for
registering recruiting agencies, and we
have also said that, in view of the
fact that in spite of this process and
procedure for registration there are
cuses which nare brought to light of
irregularities or complaints ubout 'iv-
ing conditiong or  injustices to our
workers deployed elsewhere, we have
appointed a Committee to go into all
aspects of this question to streamline
the existing procedures and to examine
among other things, the steps that we
have to take, both on the govern-
mental plane and in regard to regula-

cogni of the Labour Ministry and
in spite of the fact that the Govern-
ment's decision in this regard clearly
stipulates the necessily for registra-
tion, It is not pogsible for the Govern=-
ment to say who are the people who
are illegally recruiting. If it comes to
our knowledge that somebody is illez-
ally recruiting persons, of course, we
take such action as we have to take
against him. Therefore, if the hon.
Member expects me to furnish a list
of the people who are illegally recruit-
ing workers for deployment elsewhere,
1 am afraid this is not possible because
whatever information we have, we use
it to take action against such people.

The second point is about cases
where there have been complaints
about registered agencies. Wherever
there have been complaints about re-
gistered agencies, we have taken



s Orat Annwers CHAITRA §, 1800 (SAKA)

action. I do not think it is possible
for me to give all the instances. All
I can say is that, in such cases, what
we do ig to make enguiries through
our Embassies in these countries,
through intelligence and through all
other means available to the Govern-
ment, and where the cases are such
that we deem it necessary to send 2
team from here to make an on-the-
spot inquiry, we send a team from
here to make an on-the-spot Inqui.y.
Therefore, whenever complaints are
received, we take action, There ae
cases where the registration of flums
has been cancelled because such irre-
gularities have come to light, I can
assure the hon. Member and the
House thut whenever any such re
ports are brought to our notice, we
take action on those 1eports.

st gudw . §AT wERT T FamEr
g vy @t H ouw wfwfa w1 fie
foar o 8, o qwrw wiwafraarel st
iy W i  frg g o
¥ ag ot war & Fo oo o dfreed
gwfre & faeg Wt fowrger  foelt §
oY gt & it g T Ange Aoy
B & o og we sy ¥ aTAA
g g fv war g ww waw § 4 g
frarr &S, ot ATET § AT WX
9T FE WM WY 9T oG ¥ AW
T 9T Al £ T W F AR

TXi | Twy T I arar WwerA
Mgy ger @ A1 SH AR E
qr% at= g Oy AT & fag & &9
£ ¥ Ht mRY ¥E wW F fAg
Y€ goeTdr favmr @R ar g fre
QaRfY & afed sage ?

SHRI RAVINDRA VARMA: The hon.
Member is near the truth of the mat
ter when he says that in the Labour
Ministry, there js a Cell which deals
with thig question It it the Overseas
Employment—Cell of the I.abour
Ministry. The work of this Cell is to
see that those who want to recruit I..-

dian workers for deployment else
where on behalf of foreign companies

Oral Answers 6

are registered. They suply to the
Ministry the terms of contract under
which these workers are recruited so
that the Ministry has a chance (1) to
enquire into the antecedents of the
employers abroad, (2) to enquire into
the entecedents of the recruiling
agent, (3) to look into and scrutinise
the conditions of employment and
(4) then to communicate with our
Embassies in these countrics to ensure
that these terms of the contract are
not violated.

The second part of the hon. Mem-
ber's guestion 1g about the advisability
of having a governmental agency farc
the purpose of recruitment I would
like to state in answer to this question
that we have already nine public ec-
tor agencieg which are also recruiting
workers for deployment elsewhere and
two State Governments have also for-
med Corporations of their own one,
the Kerala Government and the other,
the Orissa Government for recruit-
ment for deployment elsewhere,

The next question that arses from
what the hon, Member has said s
whether the Government thinks it
necessary at this stage to have =
monopoly for the recruilment and
deployment of workers in other coun-
tries. This is a matter which has been
examined and which is under c»r-
amination. We do not feel that at
this moment, the objective of makine
full use of opportunities of employ-
ment elsewhere can be served by
monopolising the recruitment.

SHRI K. A, RAJAN: I can very well
understand what the hon. Minis‘er
says. We know that so many people
are going abroad for  employment
Why not consider {o have an Overs2as
Employment Corporalion so that thue
sort of mal-practices could be rectified

SHRI RAVINDRA VARMA: 1 havo
already stated thal this is one of the
1leas being considered.

SHRI BALWANT SINGH RAMOO
WALIA: ] would like to draw the at-
tention of the hon. Minister, through
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you, to something which happened be-
fore June 1976. In Punjab and some
other provinces, some unauthorised
agents recruited thousands of people
for employment outside, brought them
to Delhi ang then gave them tickets
and sent them to Amritsar or Bom-
buy. Thousands of people have comp-
lained that they were cheated by un-
authorised agents and they have been
mulcted of thousands of rupees,

Will the non. Minisler assure the
House that he will set up an inquiry
committee {0 inquire how many agents
looted and cheated innocent people ‘u
the country so that a proper inguiry
15 made to find out who s primarily

responsible and necessary i1emedia)
measures taken?

SHRI RAVINDRA VARMA: The
hon. Member referred to something
that has happened before 1976. There
are many things that happened in
1972 and 1974 also prior to 1976.
(Interruptions)

SHRI K. LAKKAPPA: They are
ungels,

SIIRI RAVINDRA VARMA: It 1s
precisely because such reports came
to the knowledge of the government
and the happenings that the hon Mem-=
ber referred to came to the attention
of the Governemnt that in 1976 a
decision was tuken that recrultment
should Le thiough registered agents,

SHRI b. RAM GOPAL REDDY: Just
now the Minister has said that he has
consiituled a committee to go into the
details of all these affairs. I want to
know the names of the members of
this commiltee and what are its terms
of reference? And does he intend to
include one or two members of Parlia-

ment, especially from the Opposition
n it?

MR. SPEAKER: And especially Mr.
Ram Gopual Reddy.

SHRI RAVINDRA VARMA: ™ am
well aware of the keen interest that

MARCH 30, 1078
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the hon. Member takes on this sub-
ject. So I am not quite sure whether
the hon. Member is unaware of the
terms of reference of the cominittee
or its composition. Ii will not ve, I
think, possible in the limited time at
my disposal to read out its terms of re-
ference....

MR. SPEAKER: No, no. You may
lay it on the Table.

SHRI RAVINDRA VARMA: I shall
lay it on the Table because it is quite
a long thing.

But, as lar as the compesition of
the committee is concerned, I must
say that it is a commitiee consisting
of representalives at Joini Se..claries
level from the Ministries that are con
cerned and involved including the
Labour Ministry, Ministry of Exlernal
Affairs, the Ministry of Crmmerce,
the Ministry of Finance and th> Minis-
try of Home Affairs and thiz com-
mittee will get the opinion of all those
who are interested, including organi-
zations of regisiered agents, irade
unions and others who have expressed
their interest on this subjecl and who
have stated that they have supgestions
to make for streamlining the whole
thing.

CHOWDIIRY BALBIR SINGH: Mr
Speaker, Sir . .

MR. SPEAKER Qu~s'ton N 5=
Shri Saughta Roy Alsent

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK): I
am to answer his guestion but the
number is absent Sometimes hon
Members table their questions but they
are not present to put thelr guestions.
They make us do the home-work but
they do not come, There must be
some provision to penalise them.

SHRI K. LAKKAPPA What about
Ministers?

SHRI KANWAR LAL GUPTA: What
about the Ministers who are not ready
with their answars?
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SHRI BIJU PATNAIK: They are at
least present.

S8HRI KANWAR LAL GUPTA: But
there are many Miasicrg who do nat
know.

MR. SPEAKER: Question No. 516—
Shri Subhash Ahuja.

&tfeey & sy waew TRz-Haw

*515 ot guTe  wWgwr ;T
woqe dir W gt gy aArR A g
w07 fw

(%) %ar g w@eF F 3qT T4
& fag doa enfyw v #Y FOFTT A
*YE qrorar &, e Farfeen & & 7y
FTer 4T AIAT T 9w §

(=) afe g, a1 &= dorfear &
¥z ATy o daw eqrfa fear s
LIRS

() afe g, Az waw & wofad
FO ¥ A www awar ?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
and (b). The proposal for setting up
a pelletisation plant for utilising
Bailadila iron ore fines 18 under
active consideralion of the Govern-
ment.

(c) Constructioa of the plant is
expecled to take about 3 o 4 ycars
after investment decision.

st WIS ST @ Wews  WEIe,
wrar B wielt oft ¥ wrar § o aramdte
¥ free oy hgwaer & qROwT
IR X F Fod O W W
wt gogre or fawre & 1 & myliw
weft off & AT AFT—TWT A ™
gaw ® woriew £ F oy fe-far
wrrAt w1 7% fear & @t few A O

CHAITRA 9, 1800 (SAKA)
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X SHiE %) Tqrfae W w1 TORT §T
fearc § ?

SHRI BIJU PATNAIK: I have said
that it is under the active considera-
tion of the government. What more
does he want to know?

ot gwre g ¢ & s we
St & orAAT wTHET § oy o w9
& o fagT ST w1 oIy few ww
T BT B A o 7 WY 9N
AR T & 1 & 915 YaT ey
wraT & f6 Wew SAM WORTT 3E FTOAH
N enfvr A F oy dae g, |
FTET F1 AMAH Taitee HTWEILOA
T wRraAT & wqifey FAT AT B
T AEq WM H §F FTCAT $1 A
Favar g ! afx g § @
W AF FAT FHT 7

SHRI BLJU PATNAIK The hon.
member 1g giving information., I do
not have that information

MR. SPEAKER: He has usked Ly
what time you are likely

SHRI BILJU PATNAIK' After the
decisions are taken, it will take three
fo four years

MR. SPEAKER: Are you willing fo
entrust it to the Madhya Pradesh
Government?

SHRI BIJU PATNAIK There 18 no
such proposal.

SHRI VEERABHADRAPPA: When
will the pelletisation plant at Dona-
wali commence?

MR. SPEAKER: This does not arise
from this. Thig is only about Baila-
dila Plant.

SIIRI BEDABRATA BARUA: The
location of Bailadila is such that it
15 almost a loss to transport this ore
as it is, I think, through Vizag f{o
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Japan and all that. All the cost is
taken away by transporting it by the
railways. It takes about 80 to 70 per
cent of the cost. So, it is not the
question of ‘under consideration’. May
I know from the Minister will he
immediately take a decision in the
national interest that the pelletisation
plant is established there or elsewhere.
There are other pelletisation plants
in this country. But why should
Bailadila be left out and postponed
or delayed in that manner. It should
be immediately located or the whole
thing should be stopped, There is no
point in spending everything on trans.
port and get very little price for ore.

SHRI BIJU PATNAIK: If the life
wag s0 simple as the hon. member
depicts, they would have themselves
statted this plant when they were in
power. Obviously there is difficulty
of marketability of that product. To-
day there 15 depressed demand. One
has to think carefully before making
an investment of Rs. 100 crores.

SHRI BEDABRATA BARUA: 1

think situation changes everywherc.

SHRI BLJU PATNAIK: Situation wn
the world just now is towards the
Jimimishing relurn in the steel indus~
try. So, this Government is not pre-
pored to make staiements which will
just those made at the time of laying
of foundation stones during election
kind of business. We do not do thal

kind of thing.

oft wreitew e ;s R,
defee o wor  w wew § WX
dwmfear ©F Q9T oW § O fawgw
Frowr g § s ag v Wi o
¥ | wgos daTda g, ot A
# wga areve AT IEE AWTA g
v A i § Oyl 93X OF ST
WM agT oEd § 1 AW W A
wTOTAT W & fag s s @
v 1 ¥ aveig S ot oy
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AT wmgat § e s owsw Rwe
HOETT ¥ Wk FvomT W & qra aofy §
WT afe doft § A wme agt 7T Qw S
T Wy wghy 7

SHRI BIJU PATNAIK: I have al-
ready answered that question. I have
nothing more to add.

SHRI M. 5. SANJEEVI' RAO: You
are well aware that Chougule have
put first pelletisation plant,

MR. SPEAKER: We are on Baila-
dila.

SHIRI M. 8. SANJEEVI RAO: They
are likely fo take one more plant also.
Your answer that there is no demand
for pelletisation does not hold goed.
I wonder whether your attachment for
the private secior is the reason for
the delay?

SHRI BlIJU PATNAIK: <Chougule
plant was staried when the hon. mem-
ber was in the treasury benches. 1
did nol start that. You must not
forget your past before you point out
anything on the Janata Government.
In the second Chougule’s plani, the
sale ol that product which was con-
{racted before in which the Govern-
ment of India or the Steel Authority
of India have got really 33-1/3 per
cent shares 1s also facing some diffi-
culty., We have to plan it carefully
for the marketability and take intelli-
gent risk. As I said, it is under active
consideration of the Government.

Project Allowance to P & T Stafl,
Bokaro

*516. SHRI BIRENDRA PRASAD:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the stee] plant af
Bokaro steel city (Bihar) is still under
construction; .

(b) whetherthereummwm
for the payment of project allowance
to the Central Government employees
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working in the project area and the
P & T staff of Bokaro steel city are not
paid the same; ang

{c) the reason of non.payment of
the project allowance to the P & T
Staff of Bokaro steel city; and

(d) what action Government pro-
pose to take to grant this allowance
to them?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI). (a) Yes, Sir.

(b) No project Allowance being paid
now to Central Government employees
including P&T staff

(¢) The Project Allowance is no
longer admissible,to the employees of
the Bokaro Steel Ltd. Similarly the
same ls not being paid to the P&T
employees also.

(d) Does not arise in view of (b) and
(r) above.

of At AW gew AR,
AT TT % TR ¥ 9 o fr A
FEIA TT T T590T AT FT FH T
faatoef & 1 @A @ wT Ao
H WA wHT St A mAAT =TT F
5 T TP AT T 5R A99 W ET
FTT AR o M7 fawnr § warfe
N F7 a1 TOE P T I WA
F Hie AT A wvE ooy ger
g’
=it Ao s gudw "W wom
wEET, O T WL § AT ¥
qeT T 9T | FAFET FY Awr F
Y w R Afew afen

ot it A ¢ Tt &
grare M ETA-AA F7 Ff571E 7 oArga
& Wt A Farw @y o g

st worftc wew gety ww o
wueyE AAT, TER W AR qeee
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fear sar v aw 2y fear oar @ A
st wafEy ¥ qg Fewr g AT )
oft o 3% I 2, weer & wrE afy
&) w Site gufet 7§ &<
TaAdz €Y gV, W} mvevefew & g
W I & AT FTAT o AT EW EH
Af&T w7 AT 3 a1 37 77 four
At par Y 732 v frar @) 7
wrgAq femitz nior’ 7§, I3 AT
T far wm &

Wyt avE fag w07 nEEw
1 I FF Qe 9137 3 e
groar  fearsnr 1% o Sfrfie
Wroqd yaT i s 1 vr g mar A
&7 qT AT TEE weErIA md
st BT aEy 2 w2 AT Far Ty
waw & wrf /17 fom o rfeE
w2 TR ¥ foay fr 9ot a9t Tw
F74 # AT q AT SH A T A
e A fae fodr g7 e ?

=Y regfc s gedw &w@ - nF A
S FIfiw T 91T AEE
w7 frqr & sofom, aw w4 A g7
7 fem & 1 i ot g7 nfrgry &
P 2% 3 adr afqart ex 2et A ¥

Wtz fog - e v,
WA Fr P TAT TRV
Argerd fr w-3- < mAA F ww
wR rEf e gfram 3 g0

st atgf sa gudw wm . o
Qe Yo F 4w f7at 1 @Y fY gfqane
& FAY F 7 A0 39Y ) Ardy
& ( vawar)

MR. SPEAKER: His question s,
apart from project allowance are yeu
giving any other facilities.
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wiedt wwite fog: wow weT,
qgw W sErET foar s ar, a9
i fear o & ) # qur & SAEY
Taw ¥ owrg wn gfd ¥ R E? @
% § fF dro g e feaEdz &
awarks B off gho @ A E A4
afeaqm Iy Y &7 oy £

ot wren wuw ; mwar fawmr ¥
S AT T arawe qfar Haw
w01 §, #1 3% ag) qfmd & wrfr §
A fir ez & a8 T A7 THSACGH
A o § 7w www aew d
& e sdarfadi &1 @m TR
nfar ¥ frm afrfgfrdi T a9 780
qEar g | w9 qraE A=l A qet
R A & fom oo sfew it
& A 147 T oawr 19 T g w4-
arfrit &1 gferam & gy & A wraw
s faog g & 1w\ owTOR A
Ffeurdt w1 ¥ & a1 7 Ay § Wi
" 3 ArAee G o A e

it sropfic e gedw A mad
wgra, ff wady A w) gAa A
ToT 7% # fF wreAA fendwe aoAY
wasr foar Wy S ¥ AT A
TATIR 24 4 | 99 TEM 38 T% 5
&1 waw faar A1 37 LA @ v A
T YA a2 AT Avd
AT FT S AT T weE a7 frard
a3 g T fea g am AW A
Wt 7 77 fzar &

ot WA T wweRt o AT
Weuy WEYRG, AW a7 WOOAA A0
o 9t gare T1w AT A7 faapr & w4
§ 5w nE ofed wrom g Ay
e s FT 28 ? A agTE Y
fr wreia faamr 7 972 77 fzar gafag
o feart zar @ g7 fRar o
sag R ¢ wmr g am w A #
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g i aff 7 awa § 0 war &
ard g fvir < S doe it § 6
woir fewm & sw=rfegt w wer A
toafram g yw I g
W v § § rd foim aX, g
farwmit #1 oo etz = w30

st el s gudw wm s
AEIEA, A YT AT W7 w7 AT QAT §
fF oY ez weweww fear o W
g W7 4% wiw gifrdre §i i fea
SraT 91, Ag1 A Agt fxar s w0
ux W%z wofrde & st worees
T ¥ faar &, Tgd 9w g 3 & 39
wgaT g A 0 ], Ffew 9fs vk
T FT frar g Argw W a w7 fear
g1

MR. SPEAKER: Q. No. 518.

SHRI RAJ NARAIN: Rose,

PROF. P. G. MAVALANKAR Who
is this hon, Member?

SHRI K. GOPAL: Sir, there ig &
stranger in the House!

MR. SPEAKER: He is the Minisler
for Health. Is that all right?

arw Wy gfare waew w0
(st T ATOAW) ¢ wTEAY, WA
"z ¥ aeqirr gEeT AT §Y 9 8,
A woAr AvIaT T opnfaw gw &
EIoE- 8
MR. SPEAKER: I introduce you.
ferlt & Afwww ool grr gy W

e
*518. it fewrme semy oy
ot (o e

1 wrew st ofearr wRm

Tet wg wwTX WY PAT &G

(%) wT ETETT FT ST 7 AW,
1978 & ‘ft =rpw ww  gEfar
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‘Afeww wizy T O ww (ifede
wrw (twww owt g whttoe
wrHw gEre fwr o)’ e &
srerferey srmmaTe WY S e =T E;
114

(=) afx g, ot w21 "fews ot
ot 7 /YT IF AWT T ATHIC AT
# wf wraardy 7wty FvET frmwor AT
QT 9T T W ?

. @ W ofeare s W
(% T AreEw) : (%) o & 0

(w) wifam gar aros faror
9T gz 97 @ foar w0

firerewy

13 WX 14919, 1978 T ATHfT®
FAA T & WA TAL AT AT I
* fog wraz Afewy gfaa & worr
¥ ok ardw 11 AT 1978 BT UW
Pifew wirr wramz dfews T,
el T A Y femrar 1 TEY
it & difer &1 g7 W = aw
2 —

g Afeer g

wrarar wrare Afews w139 w7
TG FAEATAE  AANET OF TiiEx
TN TF WOATH & Ol AT TeAT
¥ TACT ATET A 13 WA, 1978
14 ATH 1978 IF HH(A® FTTATH
HOy & fme 11 /14, 1978 w1 T&TH
qifer feut | o7 geaTw w1 9w
ag & fis forr sreedi w1 72 @Y el
& 3 waa ad frav HET 7 AR
g e

FaA™ TOF & WM 57 T

fomt A @ 77 o F= A
¥ qrar § watfw fafiweer 50t &1 aedoe
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v I8 wiwer & fag s @
mr § 1 fadiwwar F g ¥ el
#1 5 af av Xfufed o771 & qvarq
frre Wit w1 fraer fag faar
IR o ¥ mmfew ) et
1 77 TErAT MG A AR

sty gz Afeww 1AW 0
AHG A% ATA SAAEIT a7 Ariay
o9 T WEATA] & TAT 7 e
Tt ag Y aifee waelt & fe obar e
qefdt vt & fear m g, foolt &
AT ®1 Aol ot Tt A i

gEaTo HqF AT
e,
wrarz "fewr gimer
faw 11-3-1978"

7 frerrfa | & o A0 w1 guare
FT 9T |

TH AT O faee gorta 7 feedr
¥ ITITETS WY HETAAT A 21-3-78
w1 T fram R gf d5w ¥ fawre
fear av  faaw wwTO Wi (-
famr), faeelt swreA, 3w Few
afws, Tew far wgfades ok
Fira Tareey WY of 4T feum AT
o fa=ft swraT ¥ afwes wlfyafrat
¥ 9Tt AT | 5 dow T ag favig
foar v f& wter FRT agfaEew
T wemgat ¥ mx fadww AwAy
o7 WETATT EWAFT T FTAATT ;T
W gl 97 faere Fuh AT Ay
P w1 ¥ 99w iy f e Wha=i
FTWEAT AT & T X 4 10 H I
woft famfedt & 1 e afafe
3 S0 TEET BE NHI ¥ —

1. 3Te wrex 3T, frdww i
TP T AT IOETT 6§80 |
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2. TMo o Fo WA, O, WraTAT
aryrz Aferw €TAW |

3. %o THo ¥ FTIAL, 143U,
mMifaes FE=rq IR WETAT |

4. 3o Yo Yo wHagawmY, fafwer
wiYers, SAFEATaE Fo Yo weETATT |

5. TTo ATUVM, WEA, g37 TN
fawr Wi gaw wea tafaear faam,
o o T7A WETATH |

¥ fex v aw 97 o "Rl
s H1 0% fE AT 31 AN 1978
oo 591 qrRe A sl fAora A T e
gz wifew 7 )

ATAET Afafa &t 22 #1923
ArE, 1978 F1 w@Ex wa AgifaRwE
&Y gregerAT ¥ feT o, & WAt
we w7 4 € forT uv 24 WY, 1978
1 Fg e AW af@Ere dwE
wat F1 st 7 gf Tzw ¥ fa=re
famn T fo WA & Arg-Ate faeeft
gue ® e ardr weg (fafgear)
sy Safeefa 4

ww e w fr=fafaa  wag
aifre feg T 4

(1) SrpATTE ATXETE AT
T wreraT % e wrafatan giae
¥ forg s i fr ofrdma
Q@ ot Ao

(2) e o oA FRIATH T
forg saw i qferarT e &
arz e N wwfy 1 o
7 Afewt fawm, geaim faar
w5 awW, wew fafwem wF
afEteet gfeel * tmg O
qx @ga fwg @ )

fow & qg WY wrar war fo fewet
F Y wearAl § squ dfy offe
Wit & J9q  #1 Hma w0
TR AT ORI & Seard 9 faweh)
TaT WA faatT ava AT R
FHAT

Fgr @ AAh ¥ & F afg v
& g &1 @ § o faew 9T ww
feeelY WA faeme & @I §

st Famare sRT o ¢ e Y,
wg W1 A WA 7 AfeEy o) w0
gzAre g 7 IR AT AT Y ¢ nEm AT
AT a7 O fx 18 o Afewwr ol ¥ gw
77 ara fear a1 &Y grIm o fad
124%1fqar | 579 Fgarar frfaam
A vy frd § 37 w9 ¥ g9W AW
faaar=rfag ) iﬂﬁmn’gﬁﬁ;(zﬂ
T T FIEAT APWT AT | qeyw
TEET, TR & 949 § 124 gE@
ATeT § WYT 100 Afeww w@El wr
defeor g a1 forad wi=e 124
grIT W W § | FUT {1 a7 WY
¥ 18037 T WX FIE Tew IAw §
¢ 7 | farrad fegrw Ifawa 8o
oAl ¥ qrE HA ¥ A7E grow o faw
a¥ s fod Qegre dfew o gew
ofen ¥ 124 ¥ wyTeT 176 ¥ fer

Oral Angtoers 0
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aur 91, farme) xw a9 ShpEr T
& wmr e frgr Wik gdifed ot &
:[mwr-ﬁ-ﬂa

T b sy o ¥ o ot femr @ 9ER
I FYT TqeE TEY g & 14 AY 57
#fexwr wm § TN ST &9 ¥ Ao
FCHETT & 7T sy or &, gewr ol
farm =&Y & | &Y Ux G7 gE O GTH T
fr @t 57 e@-wwdg . SAa fad
w17 g fAvig 43dr ¢ 7

off T AW 3TV q1e4 W)
&9 A 1 IAY, T FIH AN 47 FAG
FTGHIT | W7y AZITG, H of 1qAT0F
qHIE qEr AT qgd € WHLIT §
f s e wfead @ & grar &
&t | faa AT A faen iyt
& grars w1 o1, Y q1eT W1 A4 WA
gt T grm fr &g gsanT warea g1,
WT aTE g3AIA Y & AT 98 age
AR CEE

gy fesdfr & el afveg
i goAr Ard, 3P dTT AT AW
ao Ft ®yv IFFT guw fgur M, 9g
' T4 W7 gearw arfaw gy e,
T gEATS q@l ARl §

Wt femaw wow o dar fw
H#@ gy 1 371 { gvarer wew g1 ¥,
# At =gar g & e werr £ W
& 1T ¥ g 7 w7 iy fpar ?
o gIH & Ffed TR0 FY qTy F
TXE et T faur smar § avit wergT
FIF g T T, Adr g
vt & yor X e wwer e o
frasm g & 7
1 9
ot T ATOAw . ST W §

¢ wafad s aew § g wfg@
w1 ag ¥4 fir 3 o ad o foreeit reafent
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Afewe Fawrar & <ft, 97 g g goen
Lac il SR coicR ool R el
% fe weafeai § 1 fafaw o) axfafus
e §, WY 39 AT o ], fame
g 7@ fear s graT 1 3O AT QR
& sorwt 71 far s Aw A )

¥ty o gfmg @ dow
waedy & g€ fY | foah  weafear
razAfiT, grow STH KT FT§, AT
arw & fad ol - @ 97 997 gEe
] F g o w AL amE o, v
PRI TAET AN 1Y T feamr.
qTo Stosioc IEMF & Trae v, dfess
wrefem & Joia oiv T8-a8 a1wen
2 W FETET 9aw T  fF A
qTAT T WA 7T gRY § forwd T
TET AT FHEA A G |

R A fra mr sr R g fr
forgwt safag g1 97 @t F1 @O
gfear o | qarag v avagTETaT
g v 12 pwiv wfm feedt @
g a7 12 g97 £ E) 9T Wiw AT
g¥nr ? fo7 gwd v 93 wwdt § fr
o® TARTErIE wa famr dared 12
ZTR FT A ot & ond | g fal
ot g & fagr awe 7t &1 sefed
T v AT W fae geae & i wv
wd &, Fr i) aelte F g Srows
g 9% 70 ¥v7 & fag g v wiv
feoelt smEw & = g doHT WA
FTIE R 8 8% 10,1092 awdsey
TR A NTFTREN

o s § fr e agdfE,
gt AEfgar 1 s, 91 ww
SET AT, U A ¥ §E W mw e
<@ & 9 fiF 7 w7 wfgd

W EWIR 4 10 IA [ R
& #=ftr wivew  fafeear qafa o
Lwdr ...,
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MR. SPEAKER: You have answered
the Question,

it §ere Wl it Fay o ¥ aamar
freareey faumr ¥ oF wio=sfs
gsa @A faur § ot aagt £ s
¥ fad, & wmar g fs ga% goor
AN T AT G N | AT A X 4
Y et e oy e §romar g, &
awaar g e ant o awcagraf gt
S & s sgaT g o ey s
A & 9§ 37 a7T o7 w0§ qL@T
qYH A AT 97 /1Y IAE wEA
¥ FrCT AT

ST TN ATOAM © gE N 3EN
qg-fe Wrsem 21 AAE AT
g g @ 3 1 ¥ 99wy mafaw
e 3 FATTT 7 TET AT | FATE ASw
G a1 FFarrdte go FTHATI
qto wo ¥ WTFT 37 ¥ feqizy ¥ f
WR & FT AT A7 | OF 9gF § e
AT F—T7 T FYor7 7 g7 T
wifge—.fom w1 T & dfewe fom
T fi gfers a1t & o7 T wrll, @@
wAE ) wfagromamg) # 3
q9 fro Qo 1 W7, ¥WMfw ¥ 7 grav
& ag 37 I9AT 29T WAL, &, TER
BT FT WX & ATHAT TEHE 0T | QR
& =17 w1 qifew AW A7 WG AT 4
f are iy el S AT & 1 W
TN —AHH1T 750 HA F 5 89
faofygi sreTAM v A AR & F
forg woHY av® 7 9 Faw gAer 740 )
e s & e & geerrr a7 ) AT

PROF. DILIP CHAKRAVARTY: Is
the hon. Minister aware of certain
very “legilimate"” demandg of the
medical students in certain parts of
the country for granting them grace
marks? Is he aware that in a parti-
cular university in West Bengal, In
between the interregnum, that is bet-
ween the suppression of the syndicate
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and the formation of that particular
university the authorities allotted 67
marks as grace on a la carte basis and
declared many plucked candidates as
passed?

MR. SPEAKER: I understand your
point. But it does not arise here.
Next question.

et | aficare wearer vt wfrand few
@

*520. Wo Tt g : &7
are Wit qftae w=or gAY ag
AT #Y FAT O .

(%) 7ar afrarr seamor  graar
# aEeAT 3 mw-—afer feare wIgA
FATAT ATA9GT AEY § Y fr are ferarrg
Q% wiafraw 77mar T §

() v mvETT 37 fmnT gw AT
HFFA aqA AT R

() 7av === ¥ afrare w&o
Frafaard faga amar a7 &1 fofora
T4 7 9% FE 0 ;oA

(x) afz zr, & amr 7vFI7 &
Aag ¥ wHaEy s !

e WX oft v s
(st T Avrmw ) (F) Srad oo
a7 wEwE TEr B )

(w) witadh

() wr* (7). T forerr 0,
o3t wmrern fmar wYv ofrgry seamw
o nfaer 8, =1 ¥ qg@ WA OR
g fawgi 5 =g -ty fasmar ar
731 ¢ | 377 T T BT FTAEE gl
FY gUATT § FEraar faamt )

¥t Tt fag o AT AgrEd, A
w9t v i A 3 fr ofrme-faee
%1 gfr ¥ nxaefma & fagra T
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wrafer #1§ g @A A1 it € |
g oRa § fr wvaad ¥ gwger &
farewire gaTd wweEd JATET BT HET-
& w7 A AT § | @Y AXF
qagt qAawr w1 mrafaw e #
ot afcem faar & 1 @ wd ¥
s sif & fagrey gt mavart
Y, Afer A saar F fam & st
ArfaT Y g | g gfrz T AT TR
frazafoearar fr ar At FIgAF0 AT
ar arfge T wAfmaer w1 oART
T =rfET | AT AT FTA FT A
8, w7 w ferdra greT fawTg &1
g agrt ¥ | FWY S qE AT
TR F AT HAAT § W7 IR afear-
faarara & famfary @ maaeg o faaa
i w2 ar g7 FA FAT AT AT
T THAE A1 UE THEa 4, AT F-
qeras, HIAT, ¥ fagrea ¥ qTITI AT,
o et ¥ fam ot facger ¥qgT ¥
gt wfgAmT F1 a1 W gar €
3q% fasg WY o sag= Trr 2, m=r
414 7 ¥4 wETIA ¥ 7

st aremer  AeifAA A7
o AT T2 7 o1 {497 Somr ¢ 98
gErafrr} FEe cAv s fEmTy
mqgi‘q:rra:trfwhrﬁ'wﬁm?maﬁ
1 s AT i s T
gaFl BT FTIME —-

4% qA v O AT |
A4 LA AT TOT AT )

e wdtya § fa7 1 AW 47
oo Y FO | AT AEAT H LT K
NAFgE T | rafag g IE AT T
wAw 7 i & Ao araar R wId
depfa w1 QU TETE, @ F WA
% q@ oY Fnre Ay @ W & g
WTEE ST § A O T AT g, T
wrat | % woe sraw AT g o
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®Y WY AOTAT F, AT FF FY Y ATAAT
gl
gady arw ag § i ogy a% wew @

g, # =rgar g o g7 wat ow ofd &

qF et g1 1§ wngan g froav

srfir om o9fq &t na oot aq@t gr |
weERr Fawfar F faw o 197 &
fifsTagaggll = A1 WA

AT IST F7AT & qE ey a1 FT R
FFETFRATIE. ...

MR SPEAKER Should we go and
give religious discourses or Han-
katha?

st T aroww . & 3@ T Adr o

@ g | gafan & qow wemfEe ard
we Tw 1 fag 1 gw v 2w,

gfeew qraAR AT A1 I @NT AW

@ FY 0T A9 TG FT AT | G

sfeaw wgfady eqa s gaen Wy

LAY AHH W17 HUAT |1V § T aTT W

@ fr a0 ToAaT AT &1 9gw Al

qg AT A | IW qHG gL W AT

3R | AT g A & v e Ay

qHE | ST 99 &7 vF gewfq w= A

@Y &, I UF I T4 AT TR, W

TOAT A @T & | 79 997 qLH17 Iq

¥ SEAHT ALY F 77 TNFAT | gRIT I

der TR ¥ EWIT 3 AT TG T FIE

WIAET TET ET ) AT oF 19 A a@

AT ATEATE | & T2 T, n faw
FTHETT FT FETAT TH| 490 £, GREE

FEEETT A1 414 oW Fa ¢ AT

ag s i g7 st §vor A

gfrat & oF gae feed & | wud wTw

HTHET T T |

w0 cwreit fag . & ¥ o qfeaw
| T ST ST gy 9r | & F s
g wg 9T 5 mw®w W oW
asft @@ 1 fegm & 9w fosm
¥ Fmxd wh o7 fewrr X7
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wqw e 4 @ i we 3w fag oY
B W ¥ Wik v @ e ¥
g o oafee fgm @ &
dag ¥ wr vy wgew afeare g
&t fomr =1 fegm wk W
o a1 o @l Wi
R T w7 qed 359 AIATES T
%1 arey ez nfory 21 w3 Fasfen
wifer 7 g yearg frar a1 fs
ot forer ®1 wpaT ® vt ¥
gy famr o 1 AT § go AT §
fr g@ dmfas gfesm 1 @d g
&3 gt Y g 7 WY a7 -
A FI AT F1 oY, TAFTAT E@E GO
el 9wl § =g o-faar
wramy £v4 & fagr d go w4 ?
ot qw areraw ; ofe, weRTfEE

I 7 AgF 7 90 A I qwrw
foar & 1 gt amfas gav @ @
srfge Afe o g v &7 f5 g
EAT JA ATAT |

MR. SPEAKER: No, No. Long ques-
tions, short reply.

it TTW ATCTAW : WT EH WSS T

€, a¥ 3@ FgA @ | WA F7 WA
W] 7 W w1y wgr A aifgg
w1 57 § wsaw, gt e an
BT HIA F EH WY WeqA FgA oA AfwT
g g w1

SHRI A. K. ROY: On a point of
order.

MR. SPEAKER: During Question
hour, there is no point of order.
SHRI A. K. ROY: There is point of
order. The question hour time must
not be spent in amusement.

MR. SPEAKER: That is true. That
is what I am trying to. Kindly assist
me by not interfering.

st T AN . WIAAIT HEEY

WX IAT H GW AV FAGT AR G0
f egelt % qard oy Wrer wre
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® g9 Oy NiX g e off
¥ WiRa A Fraw v g
Ea® WTH Arer A o7 AvHwT Tl
® gAY ¥ agraar faef | IR A
g foan #1 ar 1, ag & wvgar §
QY frar /4t & an #T @ § T
g1 A FrE, Foraa qrr wres |/ wearfaa
qger g § TN FACL TG AT ATAT HY,
g stradt gift aeradt frere @ 2w
%, TZT WIBP G & AGHT TS § |
Consiruction Jobs in Bharat Aluml
nium Corporation

*321. SHRI A. K. ROY: Will the
Minister of STEELL. AND MINES be
pleased 1o state

(a) whether it is a fact that cons-
truction job of Bharat Aluminium
Corporation Profile and Tube shop in
Korba, Madhya Pradesh, was given to
the H.S.C.L. involving croreg of
rupees;

(b) whether it is a fact that recent-
ly that work has been handed aver to
a Calcutta firm namely, Central Syndi.
cale Engineering Works without
calling any tender; and

(c) if so, the reasons for this?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
M/s. Bharat Aluminium Company have
entrusted a major part of the civil
and structural works of the Korba
Smelter and Fabrication Units, includ-
ing Profile & Tube Shop, to M/s.
Hindustan Steel Works Construction
Limited, a Government of India
Undertaking. The total value of work
awarded is about Rs. 18.48 crores.

(b) and (c). While BALCO has not
given any work io M/s, Central Syndi-
cate Engineering Works, HSCL have
sub-contracted a part of the Clvil
Engineering Works for Profile & Tube
Shop, sheet rolling  shop and pilot
plant to this firm. The value of work
sub-constructed is Rs. 65.28 lacs out
of, as I said, Rs, 1848 crores. This
work was awarded in view of the
need to execute the work in a time
bound manner; and taking into ac-
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count the resources available with the
sub-contractor and experience of pre-
vious similar works,

SHRI A. K. ROY: Only the other
day, the hon, Minister has said {n the
Parliament that HSCL has got sur-
plug man-power and he is worried,
how to deply them. HSCL is having
17,000 workmen and they are now
working at Bokaro. The hon. Minister
was planning to send them to Kuwait,
Iran, Iraq and any part of the Globe
When he is ready lo send them to
Kuwaitl, what prevented him from
sending them to Korba because 1n
Korba, HSCl, has got the technical
personnel to do the civil work also
and instead of doing it departmentally
by HSCL, he is sub-letting that work
amounting to Rs. 68 lakhs; not a very
small amount, to some other firm with-
out having any tender and without
any usual normg of selection. That 1s
why, I want to ask the Minister as
to what prevented him from doing that
work departmentally with the alleged
surplus man-power now working at

Bokaro.

SHRI BLJU PATNAIK: There are
different personnel being employed as
the hon. Member knows very well. This
15 a very small part of the work and
this had to be done speedily and
therefore, this small particular work
in a critical area has been given to
them.

SHRI A. K. ROY, This 15 not the
correct answer. HSCL peopls are
more experienced than this Calcutta
firm. If we say that HSCL people are
not experienced and that i1s why this
work has Leen given o some utiher
firm, it will not be a correct state-
ment. I dispute this statement.

My second supplemeniary 1s that
without raising any tender and with-
out having any formality, how the
Minigter could choose that particylar
firm and entrust this work of Rs. 68
lekhg to it? That firm may be good,
there may be even beiter firms in the
country. Mr. Speaker, I want to
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emphasise to you and to this House
that this is the way by which all sorts
of corruption enter n contracts, sub-
contracts and sub sub-contracts, and in
that wuy the departmental work is
hampered, the entire public sector gets
damaged and we just open the flood-
gateg of all sorts of corruption. In view
of that, I want to know what 15 that
basly of the Minister's sclection Lhat
only, and only this firm can do it 1n a
time-bound programme you have as-
signed to it.

SHRI BLIU PATNAIK The houm.
Member is only picsuming. The bon.
Member should know ihat I personally
went and inspected the BALCO works
which he had not done. The woik was
flagging 1 have to ensure that the
work 15 done itn time and BALCO
and ils fabrication shops go into ful
production quickly hecause that 1is
being done with the help ot Russians
and it 15 quite expensive. So, small
works are given out not only to this
firm, I told them not to hother about
small things excepting the main work,
so that something of the power sector
is given to somebody else and seme-
thing to somebody else. The other
known countrywide contraclors were
doing it. I want to see that the job
18 done in time and there 1s no ques-
tion of this corruplion being there
which the hon. Member 15 repeating
every fime.

MR. SPEAKER: His question 15, why
tenders were not called tor

SHRI BIJU PATNAIK Which ten-
ders?

MR SPEAKER For these works

SURI BLJU PAT'NAIK Their work
rates e lower then HS C1. rates

SHRI K. VIJAYA BHASKARA
REDDY: Sir, this answer opens flood-
gates. Though 11 1s said Rs 8 lakhs
works, 1 you want to show any [avour-
itism, a big work can he divided into
small pieces and given without observ-
ing any norms. This is a very danger-
ous trend that has come about since
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the last one year. Will the hon, Minis-
ter assure that whatever the work may
be, whether small or big, the normal
procedureg that should be adopted will
be uriopted. Even after adopting it,
yo. can gel the work done qulckly.
Will the hon. Minister see that it does
nol huppen hereafler?

S1IRl BLJU PATNAIK: Sir, the
H.SCL. ualways functions with many
sub-contraclors. They give a tender
and the sub-contraclors’ rates are less
thon H.SC1 '3 own tender. There-
fore, there is no question ol not ten-
der.ng vr giving them any exhorbitant
price or having any corruption what-
S0ever,

SHRI K. VIJAYA BHASKARA
REDDY* There may be others who are
prepared to. ...

SHRI BLJU PATNAIK: 1ILS.C.L. is
the mun contractor which tenders.
The H S.C.L. has got the main contract.
For expediting the work they must
choose the firms on which they have
conhrlence  But neither you nor ] can
intrefere or should interfere because
you want the job to be done at tendered
price.

WRITIEN  ANSWERS

TIONS

TO QUES

Employees working in  Bhilai  Steel
P.ant and Posts lying Vacant

511, SIIRI MOIIAN BHAIYA- Wwill
the Alinsder ol STEEL AND MINES
be plrase! ta loy a statement show-
inp:

{v) the towl number of employees
working o Bhilay Steel Plang and
Depurtment.wise details thereof and
the number of posts lying vacant there
at present; and

(b) the action taken so far to absorb
in operafion the employees working in
the Construction Department of Bhilai
Steel Plant and the manner in which
and the time by which this work
wculd be completed?
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THE MINISTER OF STEEL AND
MINES (SHRI BLIU PATNAIK); (a)
The total number of employees work-
ing in Bhilai Steel Plant department-
wise as on the 1st February, 1878 is
as below:—

5 Nu Deparimens ‘Lotal
Nuniber
ol
employces

1, Wual. . . 20,781
2 General Admmistratior 3,602
3 lownlup . . . O, puz
4 AMhne- 9,259
5 Consiiudwn . . gl

54,425

Al present, there are about 1000 posis
which would be filled up in due course
ug and when the need arises.

(L) The process of absorption of con-
struction workers in operation depart-
ment or making them regular/perma.
nent in construction department itself
with all attending benefits as for per-
manent workers, is a continuous one.
Such an absorption is being done regu-
larly depending upon the studies car-
ried out on manning of posts, progress
in eapansion work and suitability of
candidates ete,

The present position is thal out of
o401 construction workers, only 114
ate temporary/casual

Use of Hindi in Indian Embassies

+512. DR. MURLI MANOHAR
JOSIII: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether it is a fact that the
official work of the Indian Embassies,
High Commissions and Consulates is
proposed to be done in Hindl which
i also the Official Language of the
Union,
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(b) if so, whether Government have
formulated any scheme in this regard
and the details thereof;

(c) whether Government have also
instructed the foreign missions abroad
to communicate with the Ministry in
Delhi in Hindi; and

(d) whether Government have made
any assessment of the staff posted in
the missions abroad who have work-
ing knowledge of Hindj and the staff
proposed to be recruited for facilitat-
ing the use of Hindi in Indian mis-
sions?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) It is the intention to
mcrease progressively the use of Hindi
for official work in our Missions abroad
in accordance with Government policy.

(b) Arrangements for i1mparting
knowledge of and traiming in the in-
creased use of Hindy, in accordance
with the Official Language Policy of
the Government are applicable to this
Ministry and are being availed of by
our personnel

(c) Presumably the Hon'ble Member
1s referring to Indian Missions abroad.
Our officials, whether in our Missions
abroad or at Headquarters are free
to correspond with the Ministry in the
language 1n which they are proficient.

(d) An assessment of the Hindi
knowing staff in our Missions abroad
1s being made, in terms of the assur-
ance given in answer to Unstarred
Question No. 3229, on 16th March
1978. Governmeni is aware of the
need for staff to ensure the progres-
sive use of Hindi in our Missions
abroad and are making all necessary
arrangements for the purpose.

Relnstatement of Workers In Durga-
pur Steel Plant

*514, SHRI SAUGATA ROY: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) whether among the many wor-
kers of the Durgapur Steel Plant who

135 L8—2,
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were dismigsed during emergency,
some have been reinstated;

(b) if so, whether it is trug that all

the reinstated workers belong to
CITU; and

(c) if so, the reasons thereof?

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK): (a)
All the 19 workerg of the Durgapur
Steel Plant, whose gervices were ter-
minated because of detention under
MISA/DIR or for security reasons,
have been reinstated.

(b) Government have no informa=
tion about this,

(c) Does not arise.

Survey of Heart Disease

*517. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to gtate:

(a) whether Government have con-
ducted any survey regarding the heart
disease in India;

(b) whether 1t 15 a fact that this
disease has become very common
among the children in the country;
and

(c) if so, what steps Government
have taken to prevent this disease?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) Survey on heart
disease have been carried out under
the auspices of the Indian Council of
Medical Research with respect to
ischaemic heart disease, hypertension
and rheumatic heart disease.

(b) In children rHéumatic heart
disease and congenital heart disease
are the most common types. How-
ever, statistieg for different periods
arg not available to gsubstantiate that
heart disease has become common
among children,
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(c) A pilot project to explore pre-
ventive programmes has been started
by the Indian Council of Medical Re-
search at Delhi anq Hyderabad, Cons.
tant efforts are also being made to
improve the standard of medical care
and health education.

Retrenchment in Family Welfare
Centres

*519. SHRI K. MALLANNA: Wil
the Mimister of HEALTH AND rAMI-
LY WELFARE be pleased to state:

(a) whether there has been any
retrenchment in the staff employed
in various Family Wellare Centres
working under the Ministry durnng
last one year;

(b) if so, the number of such em-
ployees retrenched Centre-wise; and

(¢c) the arrangements made to
absorb the affected employeeg in other
departments etc.?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) The Government of
India have not 1ssued any orders relat
ing to retrenchment of staff in Family
Welfare Centres under the Ministry of
Health and Family Welfare during the
last one year. Ag such the question of
rerenchment of gtaff does not arise,

(b) and (c). Do not arise.

Rock Phosphate Deposits at Jhamer
Kotra, Rajasthan

%*523. SHRI S. S. SOMANI: Will the
Minister of STEEL AND MINES Le
pleased to state:

(a) whether it is a fact that rock
phosphate deposits at Jhamer Kotra
in Rajasthan has been assessed ag one
of the richest deposits in the world;

(b) whether it is a fact that the
World Bank has shown a keen interest
in aiding a beneficiation plant at Jha-
mer Kotra; and
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(c) it so, the details regarding the
interest ghown by the Central Govern-
ment in this regard?

THE MINISTER OF STEEL AND.
MINES (SHRI BLJU PATNAIK): (a)
Rock Phosphate deposit at Jhamer
Kotra is the richest deposit known so
far in the country. However, quanti~
tywise, this deposit is a small one com.
pared to deposits in US.A., USSR.
and Africa where much larger depo-
site of better quality rock phosphate
exist.

(b) and (e). At the instance of the
Government of India, in 1973 the
World Bank got & feasiblity report
prepared on Jhamer Kotra deposit.
After review of this report by a Com-
mittee set up by the Government of
India, it was decided to carry out fur-
ther tests on beneficiation and to get
the mine feasibility report prepared.
A World Bank Review Mission held
discussions with the Governmenis of
India and of Rajasthan and the Rajas-
than State Mineg and Minerals Lid. in
June, 1977, when progress on the Jha-
mer Kotra project was reviewed, It
hag now been decided that since the
feasibility report on the project may
be ready only by the end of 1978-T9.
the World Bank may be involved at
that stage only.

wgTwrTE ZeTer

#5524, oft fiwdelt A @ FYTEETC
Hdt 77 4aT ®Y ga1 FE4 fE

(¥) 7139 7% ¢ S°F Famm
& gea dYo U o Wte (TTF AGTAIT)
¥ 97 ¥ §HIT REMAUT ZEIGE &
A 9% FATH AT G AGT &qT TA qF)
% gfamifrat & a7, smag wife
FY wAF gt F weana widr eqq fear

wat;
(@) afx gt, & mr o &t &Y
grarx fawm ¥ feaft srdgmwar
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wdt et fiperaT aTw STy g (o TEw
vl wfY qTw guT a1) ;W

(w) =T gTETT R 7 Afafwar
8’

T Wwtew W e Wt (st
wregfc e gudw w@) (%) & (1)
¥ R Fa AT aret & fawre F gAEw
i fasra gagt TrdwAt w1 gfuw
wOR aEF ¥ W AR & 9
wraifran st o ad 1974 ¥ w1
are fewre 71 v fem mar g W
gtz ¥ afasrea Alqar =Y 7 A 5O
92 T qEHTY FE faqv AT 47 WIT
TG T FT AT 4t sARAIG
#' $5 AYaT 9z @ fag w9 1 €®
garsT & wfafran sr 7@y g | fawr
& graarr AT ¥ 4 1974-75
1975-76 W\¥ 1976-77 ¥ AvTa gH
faarer wAw 259 5 ¥OT TOE
315 7 FTIT RO /Y 425 3 FOY
97 F7 TFAT "qiwq frar qr g1 gad
IAKAW 38 12 FTITEGH 43 33
FAT w04 AT 131 b TUL 97 &7
arA AT TAATaul 3 A AT |
AT qATHT FT AL A0 7 fawArT
gOT ¥ 1 TAT ®rg A TA AITO ¥
FETTT ¥ g7 w17 & Ao Twware
sara WY frar mr 2

Supply of Gur to Dusting Employees

*®525 SHRI AHMED M PATEL
Wil] the Mimster of PARLIAMENI-
ARY AFFAIRS AND LABOUR be
pleased to state

(a) whether ‘Gur” 15 being supplied
in the Industrial units to the labourers
who are working in workshop (mou-
lding departments) where dust 1s pre-
vailing, and

(b) whether there 1z any scheme to
provide “Gur” m Government Offices
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to employees employed on cleaning
and dusting work which 15 very es-
sential for mamtaining their health?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR SHRI
RAVINDRA VARMA) (a) No Sir
Government are not aware of such
supply

(b) There 15 no guch scheme

Restructuring of CGH 8

*526 SHR] VASANT SATHE Wil
the Mimister of HEALTH AND FAMI-
LY WEIL FARE be pleased to state

(a) whether Government are consi-
dering a proposal for restructuring
the CGH Scheme, and

(b) 1if so, the details thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN) (a) No Sir

(b) Does not arise

Stenhsation Cases

#527 SHRI B P MANDAL W1l
ithe Minister of HEALTH AND FAMI-
LY WELFARE pe pleased to sta‘:

(a) the number of vasectomy and
sterilisation operations performed in
the period between March 1977—
March 1978,

(b) the number of the above opera-
tions performed m March 1976—March
1877,

(c) the budgetary grants in March
1976—March 1977 and Mas«ch 1877—
March 1978 separately, and

(d) in view of the vast difference,
how the budgeted money in the lat-
ter period of March 1977—March 1978
has been spent?

TFZ MINISTER OF HEALTH A\D
FAMILY WELFARE (SHRI RAJ
NARAIN) (a) to (d) A statem:nt 18
placed on the Table of the Sabha
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Statement

1. During the period Apcl 1977 to
February 1078 a total number of
773,035 voluntary sterilisations have
been performed in the country and of
these 144,218 are vasectomy operations
(male sterilsation). The figures for
the month of March, 1978 are not yet
available,

2. During the period April 1976 to
March 1977 a total number of 8,259,075
sterilisation operations were performed
in the country and of these §,197,778
were vasectomy operations,

3. Budget provisiong is made on the
basig of financial year (April to
March) and the funds provides in the
central budget during the financial
years 1976-77 and 1977-78 are indica-
ted below:—

1976-77 Rs. 6gag-o0  lakhs.
In  addition Ry

791174 lakhs

werr  obtained

through supple-
mentary grants
dunng  1976-77.

1977-78 Ry 9f17+67 lakhs

4, The utilisation of the budget pro-
vision is on many different items be-
gides on compensation for sterilisations
and IUD insertion. The different
broad groups of activities and the
estimated expenditure in respect of
1976-77 and budget provision for 1877-
78 ig indicategd below:

(Rs in lakhs}
1n7fq7 1077
{Estimated | Bu(?:ﬂ
expenditure’  pros ision)
(1) Sersiees and sup-
plies  excluding
compensation . s6og-3r 598162
(ii} Compensation
for Stenlisation
& TUD inser-
twns 7786-01  2000°00
(iii) Training 1lg 77 275° 00
(v) Maw Eduration 208+ 50 350° 00
(v) Research &
Evaluation 13089 1430
{v1) India Populatiun
Proj ect . 5o7-27 615 00
(vi1) Matermitv &
Child Health 16471 00
(viii) Organisation . 220709 190.00
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Leprosy Patients in India

*528. SHRI JANARDHANA POO-
JARY: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether Government’s attention
hag been drawn tp the speech made
by Bhri Browne, Secretary General of
the International Leprosy Association
on 28th January, 1978 in New Delhi
and published in Times of India on
the 28th January, 1978 that 1/5th of
the World's leprosy patients are in
India; ang

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) Yes, Sir.

(b} According to a W.H.O. estimate,
there are 11.2 mullion leprosy patients
(excluding those for China) in the
World. Out of these, it ig estimated
that there are 3.2 million leprosy
patientg in India. Out of these cases,
2.3 million cases have already Feen
detected and 1.9 million have been
brought under treatment. Tt is plan.
ned that by the end of the Sixth Plan,
no leprosy case would remain undetec-
ted and unprovided with treatment.

Extending 1. D. Act to College
and University Employees

#520. SHRI CHITTA BASU: Wwil
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether Government propose
to amend the Industrial Disputes Act
to cover college and university em-
ployees (non-teaching) and supervi-
sory employees drawing a salary upto
Rs, 2000/. p.m.; and

(b) if so, the decision thereon?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) and (b).
The entire matter is under &xamina-
tion in the overall context of the In-
dustrial Relationg BilL
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Seats in Medical Colieges in Gujarat

#5330, SHR] DHARMASINHBHAI
PATEL: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) when the Gujarat Government
submitted their latest demands to
the Central Government in respect of
increasing seats in the medical col-
leges in the State and restoring the
seats, for the old and fresh medical
students in the medical colleges, Jam-
nagar and Ahmedabad from the
new sesgion of 1978 and the nature of
the demands made: and

(b) the action taken or proposed to
be taken by the Central Government
thereon and when action will be taken
in respect of the remaining demands?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) The Education Minister
of the Government of Gujarat has m
hig commumcation dated 30-12-1977
addressed to the President of the
Medical Council of India, New Delhi
sought the approval of the Medical
Council of India to increase the in-
take of students in medical colleges
in Gujarat by 209 additional seats
during the course of 24 yearg from
June 1977 to November 1979, in a
phase programme of admission.

(b) It has been ascertained from the
Medical Council of India that the Exe-
cutive Commuttee of the Council consi-
dered the matter on 16ih March, 1878
and decided to appoint a Sub Commit-
tee to study the whole problem keep-
ing in view the facilities available at
(i) Medical College, Baroda and (ii)
B, J. Medical College, Ahmedabad,
and other Colleges in the State in the
light of the latest inspection reports
and other information available in
order to assess the quantum of addi-
tional admission that could be allow-
ed as ‘one time exemption’ ag per the
Gujarat Government’s request, and
the President of the Medical Couneil
of India was authorised to take fur-
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ther necessary action in the light of
the recommendations of the Sub Com-
mittee. The Government of India
will consider the matter further when
a recommendation iz received by them
from Medical Council of India on the
Gujarat Government's request.

The admissions in B. J, Medical
College, Ahmedabad, have already
been restored to 210 by the Govern-
ment. Ay regards M.P. Shah Medical
College, Jamnagar, the Medical Coun-
cil of India have pointed out that no
increase 18 posmble i1n the absence of
necessary facilities.

Power Rates for Aluminium Indusiry

4838. SHRI K. FRADHANI: Will the
Minister of STEEL, AND MINES be
pleased to state:

(a) whether any new formula for
power rates for aluminium industry
has been evolved by Government;

(b) if go, the details thereof; and

(c) whether these new rates would
be made applicable to the new indus-
tries which are in the process of set-
ting up of plants?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MURDA): (a) No,
Sir,

(b) and (¢) Do not arise,

Making of Atom Bomb by Pakistan

4839. SHRI PARMANAND
GOVINDJIWALA.:
SHRI B. P. MANDAL,

Will the Minister of EXTERNAL
AFFAIRS be pleased to gtate:

(a) whether the Government’s
attention has been drawn to the re-
port that Pakistan would be able to
make Atom Bomb within eight years;

(b) whether Government have ye-
ceived any information in this respoct;

(c) if so, whether he had any talxs
i this pespect with the Pakistan Gov-
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ernment during his recent visit to
Pakistan, and

(d) f 5o, whether Governmeny will
inform the house about the outcome
of the talk?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(S8HR1 S KUNDU) (a) to «d) In
connecfion with the Government ot
Pakistan g agreement of 1876 with the
Government of France for the seiting
up of a nuclear fuel reprocessing plant
in Pakistan some speculative reports
about Pakistang capacity to manutac-
ture atomic weapons have been op-
pearing in the presg from time to time
Government consider it premature to
commrent on this possfbility

Memo from Stainless Steel Re-rollers
Assoclation, Jagadhrl

4840 SHRI TDHARMAVIR VASI
SHT Will the Minister of STEEL
AND MINES be pleaseq to state whe
ther Government have received a me-
morandum fiom the Stainless Steel
Re rollers Association Jagadhri re
garding protection of this labour in-
tensive small scale and cottage indus-
try in the country and ;f so the action
taken thereon”

THE MINISTER OF STATE IN THE
MINSTRY OF BSTEEL AND MINES
(SHRI KARIA MUNDA) Yes, Sir A
memorandum of thiy nature has heen
received from the Stainlesg Steel Re-
rollers Association Jagadhri All rele
vant factors including the points made
in this memorandum as well as 1n re-
presentationg from others would be
taken into consideration while finalis-
ing the policy for 1078-79

Forbldding Employees to participate in
Struggle by Delhl Administration

4841 SHRI C K CHANDRAPPAN
Will the Minister of PARLIAMENT-
ARY AFFAIRS AND LABOUR be
pleased to state

(a) whether Government gre aware
that the Delli Admunistration have
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declared that employees would not
be allowed ty participate in struggle
for their demands as all the services
would be declared ag essential ger-
vices, ang

(b) 1f so, Government'’s opinion on
1t god details thereof?

THE MINISTER OF PARLIAMENT.
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA) (a) The Dellm
Admunistration has not issued any
such declaration except for notifying
certain industries for a specified
period ag public utiitv under the
Industrial Disputes Act

{(b) Does not arise

Selzure of Cradleless Telephones

4842 SHRIMAT] PARVATHI KRI-
SHNAN Will the Minister of COM-
MUNICATIONS be pleaseq to state

(a) whether ‘Cradleless tele-
phones were seized 1n a raid on a
hotel building n Delh;

(b) 1f so the details thereof,

(¢) whether an inquiry hag been
conducted into the matter tg detect
how they managed to get such a tele-
phone connection ang

(d) if so the detalg and action be-
ing taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAD (a) Yes Madam

(b) to (d) A raid was conducted
by the Dellu Police on a Hotel
Fatehpur: area Delhi Some docu-
ments were seized The matter 18
under investigation

Thyrolg Cancer

4343 SHRI MADHAVRAO SCIN-
DIA Will the Minister of HEALTH
AND FAMILY WELFARE be vleased
to state

(a) whether Government are aware
that researches for detection of early
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thyrold cancer cases wre going on in
the Medical Research Centres of the
country,

(b) if so, results so far achieved 1n
this fleld, and

(e) the details of the researches
carried out?

THE MINISTER OF STATE IN 1HE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV) (a) Yes Studies
for early detection of thyroid cancer
are being carried out in a number of
cancer centres and medical institutions
where facihitieg for radio-isotope, and
scanning and aspiration biopsy are
availble

(b) and (e) It 1s possible to detect
Thyroid Cancer at an early stage w.th
the help of Ultra Sonic scanning 4& I
131 gcanning A study entitled ‘Ep:de.
miology of thyroid neoplasm in Kerala
with special refercnce to its possible
relation to high background radiation’
was undertaken by the Indian Council
of Medical Researth The study did
not reveal any high incidence of nodu-
lar lesion or neoplasm 1n the area with
bigh background radiation

Reduction of Hous, Jobs in Hospitals
m Capital

4844 SHRI MOHINDER SINGH
SAYIAN WALA

SHRI OM PRAKASH TYAGI

Will the Minmister of HEALTH AND
FAMILY WELFARE be pleased to
state

(a) whether 1t 1s a fact that house
surgeon Jobs jn hospitals in the Capi-
tal have beep reduced and there 13
great resentmen; among the medical
students on this account, and

(b) if o, the reasons for the same?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV) (a) and (b) In
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consequence of the introduction of the
residency scheme in the various cent-
ral institutiops/hospitals with effect
from the 1st January 1074, the
strength of resident doctors, junior and
senior, in & unit 1n each cliniea) and
para-clinical department in the diife-
rent teaching institutions/hospitals
wag required to be fixed in accordance
with the need of each teaching institu-
tions/hospitaly depending upon the
bed gstrength, patient care work-load
and the facilities available ana taking
into consideration the norms laid down
by the Medical Council of Ind 2 Ac-
cordingly on the basis of the akove
noms the strength of residents, jumor
and genlor, has been fixed by the
Government in the differeny institu-
tions/hospitals covered by the resi-
dency scheme WNo reduction 1n the
number of posts of residents has
been effected by the Government
thereafter 1n any of the concerned
mnstitutions/hospitals A section of the
junior doctors 1n certain hospitals in
Delhi  however went on a sirike re-
cently demanding that all the stulents
who complete their internship tran-
ing should be provided facilities for
undergoing the housemanship (1 year
junior residency)

RM,S Division gt Berhampur

4845 SHRI GIRIDHAR GOMANGO.
Will the Mimster of CUMMVIUNICA-
TIONS be pleased to state

(a)whether his Minustry 1s aware
of the necessity to open third RMS.
Divisiop, at Berhampur, Ganjam 1n
Orissa Circle for effecive mail
arrangement administrative conve-
nience and !mprovement in efficiency
of service of postal employesg of Gan-
jam Koraput, Phulbanm; and Xala-
handi1 Districts of South Orisse,

(b) 1s 1t not a fact that these said
Districts come under the 1dentified
postally backward areas,

(¢) if so, the reasons for delay 1
decision to open third RM S Division;
and
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(d) if not, what are the bottlenecks
and difficulties coming in the way?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (u) The question of open-
ing a third R.M.S, Division in Orissa
Circle wag examined, but according
to standards laid down, a new R.M.S.
Division was not found justified. The
proposal ig being exar:.rci agawn.

(b) Yes, Sir.
(v) and (d) As at .a) alove,

Economy in the Health Ministry

4846. SHR1 DURGA CTIAND: Wul
the Minister of HEAL1ll AND FAMI-
LY WELFARE be pleased to state:

() gteps taken by his Mimstry in
1977 to effect economy in the admi-
nistration;

(b) the gaving in terms of money &8
a result thereof; ang

(c) what further steps are being
taken in 1978 in thig regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) All instruc-
tions issued by the Ministry of Finance
in regard to the economy in adminis-
trative expenditure on Government in
1877 were brought t¢ the notice of 2l
ccncerned in the Minstry of Health
and Family Welfare. These envisage,
among other things, a ban on creation
of posts other than posts required for
fulfilling statutory requirementis and
operational and technical posts con-
nected with new Plan projects, Posts
lying vacant for a period of more than
81X monthg are fille] only 1! absolutely
necessary and with the concurrence of
the Integrated Financial Adviser. Res-
trictiong have been placed on payment
¢f Over-Time Allowance, expenditure
on angd purchase of staff-cars, expendi-
ture on travel, telephones, etc. Cons-
truction activity heg been restricted to
Lailding of essentiq; and functional
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ratuure avoiding use of expennive
Lujlding material,

(b) These instruct:on have teen kept
in view by thig IMialstry and 1ts sub-
ordinate offices. However, considering
the fact that this Mimstry ig concerned
with delivery of heaitacare services
and has launched the country-wide
Community Health Workers' Siheme
<and taken gteps to encourage Ayurve-
da, Unam siddha, Yoga gnd Nature-
cure, it will be difficult to assess gnd
quantify economy in administrative
expenditure,

(¢c) The existing economy meaguures
would be continued during 1978 also.

Amount gpent on House construction
and Welfare of Mines Labourers of
Goa from Mine Labour Welfare Fund

4847. SHRI AMRUT KASAR: will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state,

(a) the gmount spent on the wel-
fare of the mine labourers in the
Union Territory of Goa for the finan-
cial year 1977-78 from the Mine La-
bour Welfare Fund;

(b) whether the amount gpent on
housing for the labourers is inade-
quate to meet the demand from the
labourers; and

(c) if so, what gteps have been
taken to provide adequate housing
facilities for the labourerg in the
mines?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (SHRI
LARANG SAI): (a) The Iron Ore
Mines Labour Welfare Organisation,
under the Ministry of Labour, with
an office at Panaji, Goa, is looking
after the welfare work relating to the
iron ore miners of Goa-Maharashtra
region. The estimated expenditure of
the Organisation in this region during
the financial year 1977-78 is approxi-
mately Rs. 27 lakhs.
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(b) and (c). The Wellare Fund Orga-
nisation has so far sanctioned subsidy
for constructing 1051 houses in this
reglon. Of these, 612 houses have al-
ready been constructed. Provision of
housing facility for workers is a con-
tinuing programme, and the Organisa-
tion ls constantly in touch with the
Mine Managements to undertake con-
struction of more houses
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Threat to Mini gteel Plants

4852 SHRI RAJKESHAR SINGH
Will the Minister of STEEL AND
MINES be pledased to state

(a) whether his attention has been
drawn towards news-itern  entitled,
‘Threat to muni stee] plants’ published
in the National Herald dated 4th
March, 1978,

(b) if so whether the apprehension
of threat to the mum plants 18 based
on facts and

(c) the steps proposed to be taken
by Government in this direction?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA) (a) Yes Sir

(b) and (c) So far as the direct
incidence of the increased levy on the
products of the integrated steel plants
is concerned the Joint Plant Commat-
tee has already announced appro-
priate revision of prices As minm
steel plants products emjoy exemption
from excise duty to thal extent as
a result of increased levy, their com
petitive position vis-a-vis the integra-
ted steel plants ig expected to improve
As regards increased levy on the in-
puts like power coal etc it is expec-
ted to adversely aftect the cost of pro
duction of both the mtegrated steel
plants as well as mum steel plants

Government have allowed export of
a limited quantity of scrap of certain
specified categories after taking into
consideration the demand angd avail-
ability pomtion in the internal mar-
ket.
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Representation by Indians working in
Bahrain Shipyard

4853 SHRI K KUNHAMBU-
SHRI VAYALAR RAVI

Will the Mimmster of EXTERNAL
AFFAIRS be pleased to state

(a) whether Government received
any complaints and representations
from the Indians working on Govern-
ment shipbuilding yard, Bahran; and

(b) if so, what action has been
taken to redress their grievances?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI 8 KUNDU) (a) Yes, Sir

(b) The representations were re-
ferred to our Embassy in Bahrain,
on whose intervention the matter has
been settled amicably

Primary Health Centres in Tripura

4854 SHRI KIRIT BIKRAM DEB
BURMAN Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state

(a) whether any scheme for get-
ting up Primary Health Centres n
Tripura during the current year has
been submitted to Government, and

(b) if s0 the details thereof and
Government's reaction thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV) (a) Yes

(b) During 1977-78 tthe approved
outlay 15 Rs 3200 lakhs and the anti-
cipated achievement 18 (1) to com
plete backlog construction of 4 PHCs
along with 4 staff quarters (2) to pro-
vide drugs for existing 27 PHCs (3)
to complete construction of 16 new
sub-centres and backlog construction
of 21 sub-centres (4) to upgrade 2
PHCg into rural hospitals (5) to
strengthen the existing 8 sub-centre
with additional inputs
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Telephons Complaints in Delhi

4855. BHRI € R. DAMANI: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) the average number of tele-
phone complaints registered with
“198" per day in Delhi during 1977-
78 and how it compares with the
previous two years;

(b) the average time taken to set
right a complaint from the time of
its reporting; and

(c) the reasons for the inefficiency
of the Department and the actwon
taken to improve the service?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) The average net num-
ber of telephone complainty per day
received on ‘198’ is 4390 during 1977-
78. During the previous two years the
figure was of the order of 4200 per
day.

(b) The average time taken 1s about
2.1 to 2.4 hours per fault.

(c) There has been no deterioration
in the working. To maintain a high
order of efficiency, the [following
measures are adopted,

(i) Periodical check of exchange
equipment and removal of faults.
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(if) The performance of all the ex-
changes is observed by a service
quality observation team regularly.

(lii) Check and rehabilitation ot
external plant including subscribers’
telephones to bring them into proper
working condition.

(lv) Upgradation of working cros-
sbar exchanges to incorporate known
improvements.

Postg of Officers created in 1.C.C.R.

4856. SHRI ARJUN SINGH BHA-
DORIA: Will the Minister of EXTER-
NAL AFFAIRS be pleaged to state:

(a) how many posts of Officers
were created in the Indian Council
for Cultural Relations during the last
four years und on what dates;

(b) were they advertised through
the press; and

() if not, why not?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI S. KUNDU): (a) A statement
giwving the required information is la:d
on the Table of the House.

(b) and (c). The posts were filled
by promotions and transfers within
the department, in accordance with
prescribed rules and regulations of
LC.C.R., which do not oblige advertis-
ing of such posts.

Statement
5. No. Category of Post No of Date of creation
Post
1 Under Seeretary (Indo-US-Sub-Commission Secretanat) 1 31-7-1975
2 Sr Programme Officer (Deptt of Culture Visitors
Programme) . . . . . . 1 21-7-1975
3 Officer on Spl. Duty (Africa) . . . . . 1 7-10-1974
4 Regional Representative, Bangalore . . 1 17-12-1974

5 Programme Officer Gr II (for visitors programme) 1

ar-7-1975
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Employees in Hindustan Latex Ltd.

4857. SHRI SHIV NARAIN SAR-
SONIA: Will the Minister of HEALTH
aND FAMILY WELFARE be pleased

state;

(a) the class-wise (I, II, IOI &
IV) total number of persohs in Hin-
dusta, Latex Lid,

(b) the number of Scheduled Castes
& Scheduled Tribes 1n each class
separately:

(c¢) whether the Government of
India’s Orders relating to reservation
of vacancies are followed in the matter
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of recrultment and promotion in the
Undertaking; and

(d) 1f not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) and
(b). A statement ;s gttached.

(c) Yes, Sir (Government Orders
in respect of reservation of vacancies
are being followed by Hindustan
Latex Ltd

(d) Does not arise

Statement

Stitement shoanng the Clavs wise total nu nber of persons in Hindustan Latex Ltd and the number of

§ heduled Castes and S

ded Inbes in each clacs

Class Total \u  Sche luled Scheduled Reunarks
cempl nees Castes Inbe
1 . 9 One plac- has been reserved for a suntable
candidate
11 iU T
I 412 48 2

Cancellation of Licences due to
adulterations in Drugs
4858 SHRI C K CHANDRAFFPAN
Will the Minister of HEALTH AND

FAMILY WELFARE be pleased to
state

(a) how many medical companies
licences were cancelled as they were
found practising adulteration 1n drugs
during the last three years,

(b) whether such companies were
made {5 pay a lot of money to Gov-

ernment as penalty for thewr crimes;
and

(¢) 1f so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV) (a) to (¢).
Information 1s being collected from
the State Governments and will be
laid on the Table of the Sabha
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Oommittee o review working of Em-
ployment Exchanges

4860 SHRI K. A RAJAN: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) whether a Committee has been
appointed to review the working of
the employment gxchanges,

(b) 1f so, the details thereof,

(¢) whether the representatives of
the trade umons are not included in
this Commuttee; and

(d) if so, the composition of the
Committee and the reason for non-
inclusion of trade unions representa-
tives therein”

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA) (a) Yes, Sir

(b) to (d) The ctomposition of the
Commititee and its terms of reference
are given in the Resolution No DGET
5 (9)/T7-EE I of 1st March 1978 laud
on the Table of the House [Placed 1n
Labrary See No LT—1874/78] The
Commuttee, which consists of officials
concerned with the administration and
operation of Employment Exchanges
and a few experts 1s mainly to iden-
tify specific deficienciegs at the opera-
tional level and to take appropriate
remedial measures While Govern-
ment consider that a Committee con-
sisting of persons having the necessary
admumistrative background would be
more effective, they would always
welcome any suggestion Irom the trade
union organisation; for The better
operation of Employment Exchanges
Trade union orgamsations and ems-
ployers' orgamisations will have oppor-
tumties to present their pownts of
view to the Commitiee

Telephone /Telex Connecflons -given
on priority basls under Foreign Ex-
change Earning Category
4861 SHRI AHMED HUSSAIN- Will
the Minister of COMMUNICATIONS

be pleased to state

(a) the number of telephone/telex
connections given by various circles

Written Angwers 62

Circle-wise on priority basis to various
organisations/business orgamsations
under “Foreign Exchange Emrning
Category™;

(b) whg are the authoritie; nomie
nated to sanction such connections
and who are nominated to ascertain
the correctness of the category;

(c) whether such subscribers are
ever required to deposit foreign ex-
change before or after the connection
18 given; and

(d) 1if so, the details and amount of
foreign exchange earned, Circle-wise
during the last 3 years and number
of connections given on FEE category?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI) (a) Information 1s being collec-
ted and will Le placed before the
House subsequently

(h) Heads of Circles/Districts are
competent to decide the cases falling
under Foreign Exchange' category.

(c) No Sir, such subscribers are
not required to deposit foreign ex-
change before or after the connection
18 given These cases are decided on
the basis of certificates i1ssued by the
Reserve Bank or any other Schedule
Bank certifying foreign  exchange
earned by the parties

(d) Question does not arise
Yogic Hospital

4862 SHRI PADAMACHARAN
SAMANTSINHERA. Will the Minister
of HEALTH AND FAMILY WELFARE
be pleased to state

(a) whether Government are con-
sidering to open new Yogic hospital;

(b) if so, what 1s the programme
for 1878-79 and the places where
such hospitals will be set up, and

(c) the amount earmarked for this?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) Open-
g of hospitals 15 the responsibility
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of State Governments. Government
of India have no such proposals under
consideration, However, the Govern-
ment of India have been requesting
the Sfate Governments, from time to
time, for imparting Yoga education
in schools and colleges and also for
the establishment of new Yoga Cen-
tres The Central Research Institute
for Yoga, New Delhl, which 15 entirely
financed by the Government of India,
has a 35-bedded hospital for clinical
research 1n Yoga

(b) and (c). Do not arise

Foreign Dignitaries Invited by Indian
Councll of Cultural Relationg

4863 PROF P G MAVALANKAR'
Will the Mimister of EXTERNAL AF-
FAIRS be pleased to state

(a) the names, designations and
broad achievements of the foreign dig-
nitaries invited by the Indian Council
of Cultural Relations to visit India
during the years 1875, 1978 & 1877,

(b) the duration, tofal expenses,
etc of such wisits for the said period,

(c) whether the said vimting digm-
taries visited places other than Delhi

and if so, where and for how long,
and

(d) broad outling of the concrete
gains accrued due to such visits?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI 8§ KUNDU) (a) to (d) 204
foreign digmtares and 16 delegations
were looked after by ICCR during the
years mentioned, as per details given
below

1975-78 80 individua]l wisitors & 3
delegation (comprising 40
members 1n all)

1976-77 100 individual wisitors & 5
delegations (total mem-
bers 75)

1977-78 114 individual visitors & T
delegations (total mem-
bers 731),
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Most of them visited places outside
Dell1 also Detailed information as
sought 1n (a), (b), (c) & (d) of the
Question 18 being compiled and will
be placed on the Table of the House as
early as possible.
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Misuse of Relief Supplies seni by
Indian Red Crosy Soclety

4885 SHRI R P DAS Wil the
Minister of HEALTH AND FAMILY
WELFARE be pleased to refer to the
reply given to Unstarred Question No.
2165 on the 9th March, 1978 re Misuse
of Rellef Supplies sent by Indisn Red
Cross Society and state:

(a) whether enquiry in regard to
the misuse of goods worth crores of
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rupees recelved by the Indian Red
Crosg Society in 1971 for distribution
among the refugees from Bangladesh
has been completed; and

(b) if so, with what result?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) No,
8ir.

(b) Does not arise.
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Olosing of Burmess Conmulaie i
Oalontts

4867, DR. SUBRAMANIAM SWAMY:
Wil the Minuster of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the Government of
Burma have decided to close downm
their Consulate in Calcutta as re-
ported in the Hindustan Standard of
February 23, 1978 due to difficulties
with Indian Employees of the Consu-
late;

{b) whether the Burmese Embassy
in New Delhi has also expressed ite
unhappiness to the Government of
India regarding the termination of am
Indian Employee;

(c) whether the Embassy of Burma
has accepted to implement the mini-
mum Model Contract of Employment

circulated by the Ministry in Novem-
ber; 1975; and

(d) if not, the List of Embassies
which like the Burmese have yet not
accepted the Model Contract?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI 8. KUNDU): (a) The Govern-
ment of Burma informed thig Mimstry
in end of January, 1978, that they
have decided to close their Consulate
General at Calcutta in pursuance of
their policy to reduce the number of
their Diplomatic Missions and Consu-
lar posts abroad as a measure of eco-
nomy.

(b) and (c) The Government of
India are not aware of any urhapm-
ness expressed by the Burmese
Embassy regarding termination of the
serviceg of Indian employees by that
Mission. The gervices of two local em-
ployees were terminated last year.
In grriving at an amicable settlement
of the dispute that arose therefrom,
Ministry of External Affairs extended
its good offices to both the parties 1o
reach an amicable settlement, To the
extent that the settlement took into
consideration the terms of the Model
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Contract Form, the Burmese Embassy
hag signified its recognition of the
provisions of the Model Constract in
this case.

(d) The contents of the circular is-
sued by this Ministry to Foreign
Missions in November, 1975, sugges-
%ing Mode] Contract Form prescribing
minimum terms and conditions for
local employees were noted by a num-
ber of foreign Missions. Some of the
Missions intimated that they were ob-
serving their own rules and regula-
tions for lJocal employees. A few of
thege Missiong further indicated that
their own terms and conditions for
local employees were no less favour-
able than those suggested in the Model
Contract Form.

Definition of Indusiry ag per judge-
ment of Supreme Court

4868. SHRI
RATHAWA: Will the Minister of
PARLIAMENTARY AFFAIRS AND
LABOUR be pleased to state:

(a) what 13 the reccnt judgement
of the Supreme Court on the scope of
the defimition of indusiry,

(b) the detalls thereof;

(c) the reaction of Government,
industrial organisation workers unions
and representatives gnd officers there-
on;

(d) whether keeping in view of the
sad  judgement, Government will
bring forward a fresh bill or legisla.
tion in Parhament to protect the
interest of the workers and emplo-
yees; and

(e) if go, the details thereof and if
not, the reasons therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LA R
(SHRI RAVINDRA VARMA): (a) and
(b) The Supreme Court in its judge-
ment delivered on the 21st February,
1078, In Civil Appeals No. 753-754(T)
of 1975, etc. in the case of “The

AMARSINH V.
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Bangalore Water Supply and Sewerage -
Board, ete. versus A. Rajappa and
Ors, etc.”, while overruling the Safdar.
jung, Solicitors’ case, Gymkhana Delhi
University, Dhanrajgirjl Hospital and
similar other judgements and rehabili-
tating the decision in the Hospital
Mazdoor Sabha case, enunciated the
following main principles for deter-
mining whether an activity i an
‘industry’ under the Industrial Dis-
putes Act:—

(a) Where (i) systematic activity,
(il) organized by co-operation bet-
ween employer and employee (iii)
for the production and/or distri-
bution of goods and services calculated
to satisfy human wants and wishes
(not spiritual or religlous but inclusive
of material things or services geared
to celestial bliss eg. making, on =a
large scale of prasad or food), prima
facie, there is an ‘industry’ in that
enterprise.

-

(b) Absence of profit motive or
gainful objective 18 irrelevant, be the
venture in the public, joint, private or
other sector,

(c) The true focus ig functional and
the decisive test is the nature of the
activity with special emphasis on the
employer-employee relations.

(d) If the organization 18 a trade
or business it does not cease to be one
because of philanthropy animating the
undertaking.

(¢) to (e) The entire issue ig under
examination in the overall context of
the Industnal Relations BilL

Lo ]

4869. st woaw fag wered ¢
wyr earesy wite qficare wepmy et g
T o gor w8 fw e

(%) 2w ¥ frr i} ¥ v
O werfw ey § ot Swb wTONE
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T o W w e woTw & frg wrowTe
Tra v ¥ o e g,

(W) wr 7 s2qw & ggd veney
¥ fitw w & wrgwter oy & el
Y & &t Wi gw <o & fifen g
aft @, &t o O ¥ frmw & fag
WO 1wt 3oy faeyr ot @ g,

(7) war v QO w7 wTOr wgny
w gfew snr @ ot afe = Y ook oy
T wT §, o

(%) v ¥hx gorT & Wi
YT BT o9 OO & wrooly - gEy N
SIHETT ¥ & gEre fay §

ey s ofeare weatey swrern §
e Nt (st ot s o)
(v) wrvw w1 0T s 7w,
fgareer w2w, fofagw  mmeer ¥
X gharen gwe 9wt mw  fagre
Ty 73w, oy ame feasivw e
afgr & o fomn # oy v &
frart da amr w1 ol
werrex framw wasn s & g g
mar o & OX vl ww & G i fiere
WA T A 7 sdaw fed wr @ g
W §T O MA1IFR AT FAT AT oY
fem mr 7

(7)) M w=w ¥ wiges forr &
1976 7 f¥v wv TERvE T weEY
¥ qar =@ g fF =gr o e S0
wfwer s Sy g FATG @ 0 oy
T @I & ¥ Wy T
oz Iw ¥ far I vt s §

() Fevawm T gigr o wew
F¥erwrafr & | Twrw W ¥
o qrft 7 grands o i & wor

L

(w) off mft | ww e wwTT
¥ wpw fieqr mar & fir wy oo W
# dvra W arR ¥ fiag war fawt &
TrOx WA W |

vt sy Afww sTiw e wage
w1 i Wy WA

4870. Wt wrq fey : W ey
ot afcare wermwr welt q@ aETd WY
T s fr

(w) wn warf wrafeg Afeww
WIS W SAYT BT Afeww AT
Ve Foaoaf oy w

(&) w7 oy soRT ¥ T AR
¥ ¥y g ¥ R fear @
14

() afz g, Srgw o w0 s
AT B AT L ?

ey wit afcere wwme W
|/ oo wot (ot ovrest e wmw)
(v) v wmfeg  femw nidw
sy %t fafiwar seaw & =0 ¥ oo
TP WT VI AIHTC T FE A=

o

(=) u¥x (7) =% 9w ¥ wr@
YORIT ®T VIS0 THIC T &1 qeamy
ST A€ EWT &

Number of complaints received against
Embamssles

4871 SHRI KANWAR LAL QUPTA
Will the Minster of EXTERNAL AF-
FAIRS be pleased to state

(a) the total number of compluints
received by Government in the last
one year agamnst Indian Embassies in
foreign countries,
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,,.“’,,’Jh’ salient festures of the com- (n) gfe qr, @ wr woerc @

¥ v @ g ?

- waresy wre qfiowre s shwrea
bt lay fpecific wnstructions DAVe ¥ vew st (wft srrsat srere ) ¢

(¢) what steps Government have
taken over those complaints; and

mreﬂm‘re and helpful to Indians (%) ¥ (v) s maaw ¥ feeel 5
fafwsr sreqarar & sl grfeer WY
THE MINISTER OF STATE IN THE LRl

MINISTRY OF EXTERNAL AFFAIRS

(SHRI 8. KUNDU)* (a) to (¢) Gov-

ernment receive complaints of an i faey (vew star) § FsEw
ephemeral nature, including during the Iam AT

last one mn regard to the func- w

tioning an Missions  abroad. X
These complaints pertain to Consular 4873. ot Tawt @ W1 EWTC
services, educational facihties, com- TATY I

mercial & trade matters No register wh T ¥t wr w3

of such complaints 15 mamntained, as

instructions are sent to the Missions (“) TR 2w 7 g fy

Soread (fof svrmective (e zowmedml ¥ e T w1 wroeTr e
action as appropriate in each case -
P 5 - wCA & qUE A ATETT WY WATIST A
) A 1asions abroad are under
clear instructions to kesp in close ﬂziﬁ'{ﬂﬁ'@?ﬁ FqT TTHIT ITHY
touch with Indians and also to render

such assistance ag 18 possible when 'ﬁ'ﬂtﬁi.
they are in need of help Heads of
Missions have been recently addressed (=) w1 goere A7 af s

to make special efforts in this direc e & aqET IR sreary ¥ fan

tion and to ensure that they are acces-

sible to Indians abroad BT FIWYT F & WAIAAT T ATHIW
oz fre¥ &4 ¥ wrAT ¥ SrafaeaT
feest & weqamt § wme fawm & € wirfy, wuix
ol &t wst

(n) =% AFay ¥ folw w1 %
4872. WY wWremt Wik ¢ W we forar i ?
wresq Wik afcare weawr w7y

wurk o o WY e were waray § Tew ANy (o

(%) wr ag ww & fx faslt & wegfc sam gudw ww) : (F)
_— g
W#ﬁwﬁtﬂw@ﬂg, ! (w) s (7) thoas T

(%) war W fowa w W Tweedts ¥ A7 g & fag earr 0w

T Afedt W I A9 A AR wor %7 qe g & frardf £
wfierdf & =rw qor syagre fogr s frez whra ¥ o are ¥ foir forkr

¢ v oy ¥ dwrrr §
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T

Mames of Indian Ecomomis Missions
Abtosd

4874 SHRI G Y, KRISHNAN., wWill
the Minister of EXTERNAL AFFAIRS
be pleased fo ptate

(a) the names of the countries
where economic rmssions are working
imdependently or attached to Indian
Embassies/High Commnissions,

tb) whether 1t 13 a fact thit the
personnel at higher level working m
those economic missions aie &lso
sslected fiom the umvermty level
apart from the All India Seivices,
and

(e) the policy followed by Govern-
ment for recruitment for these econo-
mic mistons?

THF MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI 8 KUNDU) (a) There are mo
economic missiong which ire working
independently of or ittached to our
Mission. abroad FHowever in  all ous
mussions there 15 at least one officer
who 18 designated to do economic and
esommercial work as part of his over-
all duties A bist of countries in which
there are officers 1n our missions who
are speciflcally designated solely to do
economic and commercial work is laid
on the table of the House

(b) and (c) At piecseni officers
working agmnst economic and come
mercial posts mentioned 1n (a) above
are normally government servants who
were recruiled through open competi-
tive examinations There are excep-
tiens to this, however eg the officer
working as Minuster (Economic) in
the High Commussion of India London
was formerly a Umiversity Professor

Statement

1 Australia
2 Bangladesh

CHAITRA 8, 1900 (SAKA)

Written Angwers 74

Belgium

Bulgana

Burma
Canada

Czechoslovakia

Arab Republic of Egypt
Ethiopia

France

German Democratic Republie
Ghana

Federal Republic of

Hong hkong (Brit sh
Colony)

Hungary

Indonema

Iran

Iraq

Italy

Japan

Kenya

huwait

Libya

Nepal

Nigena

Philippineg

Puland

Rumama

Saudi Arabla
Sin_d4apore

Republic of Sr1 Lanka
Sudun

Sweden

Sw t erlind

Syrian Arab Republie
Thailand

Tunisia

United Arab Emirates
Umted Kingdom
Umted States of America

Umion of the Soviet Socialist
Republies

Crowa

Yugoslavia
Zambia
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Wal of Deposit for Tolepheme
wfray qeme Wt o ving

4875. st cm wwre Wt ¢
war veresy wite ofcere  wemw Sl
g waTx WY T w3 fE e

(%) = woere ® qov § fw
wfeq<m frdet s g T A v @ 0
Q% s A gt gz wi ¥ nrEg ¥
w7 % sk oy Al v § faam
gk § 1

() afx g, o Ay B or G
W (7 fRei & wmm W@ aeh §)
gearf & ey Bt ® Ot 9,31 I@r
& o< ufiz g, &Y S fareg T STl
wr o, WK

(n) At & ofrar # o &
fau ®OFIC I W1 wEmfy wv
o

Tureey Wi qficare wwamr wWaTea
« Trow sy (W orre AR TAT) ¢
(%) aPTT W 73 W FEATQ N
arew géo

(=) = ¥ et wv a1
2

() mrw ity O fafiren® &=
¥ fafaaw fred? & QY (Trwrrew) &
forg wrdva wrawdeaTa & wrre fafae
fraffe fec 8 1| ol wommEd/
demay/ad T gy ¥ e
a7 fadwar A fafwsar e fa2-
wet #t aq2w X frg g  fe 3 wreha
A HET g AR oy e f
W W

4876 SHRI ANNASAHEB GOT-
KHINDE, Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether Government have beea
considering a proposal for waiving/
reduction 1n the amount to be deposit-
ed by the intending rural subscribers
of telephones, and

(b) it so, the decision taken in the
matter?

THE MINISTER OF STATE IN THR
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEQ SAI): (a) and (b). Yes Sir, this
is being examined in depth and a deci-
mon 1s expected shortly.

TrwaT wiufraw, 1968 Wit
THE W 1976 W aMQ
T frm

4877. st wam Fag g ¢
w1 |y Wit o weam J4@
g TR A PO w46 e

(v) = g Aarew/favm ¥
o AT aar WY st sy
wvrer wfufmn, 1068 Wk I,
1878 ¥ oud wwmin wy frwy &
TR F wrAw Yy o €Y @ W I qET
O & fag W @ wqr

(=) ufx g, ot var 3% warew/
farr & wg gfvvre wx faar ¢ s
g wfafagw wie fraat & o
ol Ty & & A

(7) afz 4, a7 ¥ = Frw
& W uorwrar sfufirgm wandr frat
® OO 77 ¥ g ey 3 & fag
Lo OB T
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wyresn st aficare weatw swrwa
« o vt (it ot AT ane)
(%) fra

(w) W (7) T wiafas
o Ak g=rir w1 fraay v =z
ok gt safaat W aqmead
H9Y & e wavew & gafuae wfwerd
T8 FAtAT ¥ Tawrar famer & 9v-
wfer w1 Fwy foeelt foqm weftreg
wigferat & a3 duA % fog a7 fa g
q‘tmﬁw‘mrw.aﬂftt&r&ma‘é\‘)
o oft gg ¥ & gy Foealy T oY
wfsrt @ @1 & w|r § 1w
Frafaqt ¥ ey & v & fag =
wfirrTér waTEy A7 oS A A oA
T wATea ¥ 17 wfer srafagy £1
I gz o F e

g% gm|q § oo i agy v o1 FraY
1 AT A1 @I & AT 7E T Fratear
¥ wifer fodle marem 1 §ory w5y g
fam mr & wAY wAAT WA
faamn & wfiurrdr 4 azrreT A Tl
sefUra e et A
AT A9 FETAE! AT W qEeA ¥
a F@ ¥ fa @ waew # 39
wfgpifar o1 ot agr dox w1 foly
frrmar g

Growth of Population

4878 SHRI SAMAR GUHA Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state

(a) whether Government have
made any scientific study of program-

mes on growth of population 1n our
country,

(b) if so, facts thereabout, gnd

(c) uf not, will Government set up
an expert committee for the purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV) (a) The subject of
population growth has been under con-
tinuous study ever since the imtiation
of the first five year plan at the gov
ernmental level Non official bodies
such as the Indian Association for the
Study of Population and the Demo-
graphic Research Centreg have also
been conducting studies related to
population growth from time to time.

The Sample Registration Scheme
(SRS) operaied by the Registrar-
General piovides annual estimates of
birth and death iates at the all-India
Ievel as well as at the State level,
separately for rural and urban areas,
and these provide curient esmates of
the natural growth i1ate Estimates of
population growth me also available
from the decenmal censuses conducted
Iy it Registrar General

The Planing Commission has set up
from ume to time Expert Commuttees
on P pulation Projections for working
out population projeciions The pre-
sent commutiee set up n 1974 has re-
cenily brought out its revised projec
tions uplo 1991

(b) The population of India increas-
ed by 218 per cent durng the decade
ending 1971 as compared to an 1ncrease

of 216 per cent during the decade
ending 1961 and 133 per cent during
the decade ending 1951 The Ilatest
available estimates available from s
R S indicate an annual growth rate
of about 194 per cent for 1876, compa-
red to the average annual growth rate
of 224 per cent durmng the decade
1961=71 The latest population pre-
jections worked out by the Expert
Committee on Poulation Projections,
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set up by the Planning Commission,are given below:—

(Population ('000) #s om Ist March)

Sex 1971 1976 1981 1986 1991

Persons 547.197  OGngo94  Grrury 735004  79B.058

(a) Sexwuer bieak up

Males 283,303 315447 3470632 370,833 412,430

Pemales . . . . . 263,634 293,667 324,382 155,261 9B6,52a

(b} RuralfUrban break up o

Urban . « « « .« 10BBB0 127,60, 148112 170,248 194,356

Rural ® =  u 438,257  B1,180 513,902  s5bg,Beb  Guy572

(¢) Dors not anse

Enquiry re: Disiribution of Moedical
Supplies to Cyclone Hit Victims

4879. SHRI SHARAD YADAYV:
DR. BALDEV PARKASH:

Will the Minuster of HEALTH AND
FAMILY WELFARE be pleased to
state,

(a) whether it 1s a fact that
Bhri Subimal Datt left, without com-
pleting the enquiry re: distribution of
medical supplies to cyclone hit vic-
tims of Andhra Pradesh, get up by the
Indian Red Cross Society, and

(b) 1f so, what 1s the reason there-
of?

THE MINISTER OF STATE IN TIIE
MINISTRY OoF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) There
bas neither been any enquiry by Shn
Subimal Datt nor was he entrusied
with any enyuiry regarding distribu-
tion of medical supplieg to cyclone vic.
tims in Andhra Pradesh. 8hr; Dait
was however entrusted in December
1977, with the enyuiry regarding Rexl
Cross relief operations during 1871-72
relating to Bangla Desh and the al-
leged mirmanagement in the adminis-
tration of the society but he decided

= »

to withdraw from this enquiry without
completing 1t

(b) Does not amse in
Andhra Pradesh

regard to

Opening of SAX and Telecom Train-
ing Centre in Orissa

4880 SHR] GANANATH PRA-
DHAN. Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether from June 1875 to
February 1978 Governmeny have
openced a number of PCO0,'s/8.A X /
Exchanges/Telecom training centres in
Orissa Carcle,

(b) how many of them will cover
tribal and industrial areas;

(c) what are the existing number
of different categories of offices of the
circle and how do they compare with
the national ratio on the basis of
population and area; and

(d) what gteps are being taken to
bring the number at par with national
ratio?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO

SAI): (a) During the period June, 75
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to February, 78 following officers have
been opened in Orissa Clrele:—

" (i) Loog-distance PCOS . 96
(n) SAXs vy
(ws) CB Exchanges H
(av) Ielecom Traimng Ceane Nl

(b) Out of the above mentioned offi-
ces, the following were opened in in-
bal and industrial areas

Trnbal Areas

Long-distance PCOs 44
SAXs . 5
Industrial Areas

PCOs and SANa Nl
LB Exchanges 1

(c) and (d) There are 371 Long
Distance PCOs apart from about 160
exchanges The average population
and average area served by PCOs in
Orissd, as compared to the all India
figures as on 15-2 78, are as follow —

Averuge population Averagr arca an S

scrved by a PLO hm  wmrved by
PCO

riase 129 12)

All Tndim 71 a0l 411

- — - -——

The average figures for Orissa are bet-
ter than the average figures for the
country

ma 9w 7 Toare feaw
aE wa

4881. ¥o WMWY ohE :
T g™ WIT @ qdll a7 TR §Y
wr w41 fF

(%) =ar 7eT 987 & AINE 7
#g nacy & frdqr ot srarfa s
A ¥ 1T FI FE goAT €, W

(=) afr gr, @t @ a9 ¥ qw
a% Wy ST sT k7

Wrilten Answers g

e e wrw stwre & e vt
(v wfewr war) - (%) of, 7 )

(=) wwx gy F5AT

gfedtifes dit aufes smed w
sfeaeat wd w1 R won

4882. Y wWftew : sa7 e
it ofene s welt Pnavifaw
W wgdfew e # A
W& & AT v dard ¥ 22 e,
1977 & wArafea W @547 4782
¥ 397 ¥ 949 ¥ 77 7a ) oy v R
fs

(%) may faqrad  sems 9T
% s 7€ fang fegr mav §, Wik

(=) afxgr, A awwadt saYr v
# A afx 7)Y, oY gay gy faws
FerITOT & 7

e Wit qfears wearer st
% trvw At (7 et saTe o) ¢
(¢) X (@) w7 AT &
gfa 14 57 @ wrww fafesr
wrufra & fafemrr st dfme a7
w1t war fad st & gony 93 g
a1 & qfreAr & faarr a7 P )
rarfa, mfeaw frorg avit ferar o g
¥ 31 17 9717a ¥ frfea frelty ogamd
AT FT AT A@AT

waf Wiz woEt § o praem e
W WA

4883 =Y gdw Tw : g7 fadw
43t 9% 974 7 FAT H41 %

(F) Fa1 wreg grETeA ey
Frarraifes wreTe o avad o sy
¥ mfion  zavarw @A &Y dwww o
€1; W}
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(=) afx g, @ v oix few gwre
dorFw 5y 7 oY oY 9wt " ofeonsy
frrr 8 7

fen swrer § oo s (=Y
qRoye) : (%) (&) TTafaw waaen
7 £faq A & 1F AT AEHIT &
TTHY Tg TOWT W JEET AT FT F
& ag oreeafarar & wrare ov SO
q UF UM HIEATMR  WIaAT 918t &
T TEF a7 73 NiHeard @@ &1
=g & gAY IRIT A qfwar v
qrfp-ar @711 F fAn oY F o
SETTE AT <AV HIC F7ATH AT T4 21 man

g

s e Faem, Triiw oy sty fafin
qAT FHART TR AW QAT
w ufit s w wTm
T

488 1. WY PN W wOATW: T
dadta ST qAT AW TAT a7 AT AT
g w9 fr

(w) = g qav fqa, afiaT
3 wer vy At & whren fofa rqv wr
g dmy Aoy @ afw s oA
Faf g ;

(&) =fzzr A1 3" o 0 v
fradr vifw sy T AT OOW TAE
For & f0 s FHEIE & g,
5T

() wn faw & wrmfear &1 @
&1 a6t @ Fr§ arw waw A frar
2 w1 37 WTAF T FIAL & qHA
firer A weq @At @ o dfaq v
war § ; wix afz e, @ 9% sg=iai
# Afirs e FAT ST A9 e
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¥ i sowTe aro war wrdamfy oy
wre?

o wat wedm e dwea W
e wNt (we T v feg)

(%) o' (@), wi=ndy afasy fafy
s ward uey dr ey
A gfar Fr vl feafr iy frmf g —

wrer wirer fafe wfafm

zh frd & feaeae, 1977 9% whrg
fafe & nifer sar w7 & & 1 oY
o weadl, 1978 * qAET & mae
¥ wireg  fafa &Y serfae T
Tff 4,98,262.00 9T 2 |

Rt Tvw o wiafras

KGN 7T AT T(FAT i1 7F
THRIT A ° FOAFT g1 &1 78 & |
gafam, 1z fg1v w40 TrsT don
mfafrar, 1948 ¥ oA A =AY )

() zafaa % wmrafen & afasy
fahr 1w fam s 2 7o owEr Aw
dTAR BY wATAAY 6 9vF 47 era 8,
TZ qTHAT 7150 F Garfaqa1v 7 wrer 24

afadi & fad qat & w1 adaw

4885. = fwT Wt : gar
e S A ST 47 T AT g
wat fa :

(%) #ar 91X 1 3w F gdf WA
i afadi & fAdqT &1 gar ama & foag
g &Y & "xeror Frar & ot afz gr, &t
el WO T ] WK

(=) war 7 frdiai & fadige &
fae aorRTT & £1€ stove fed & oY af
i, aY @ wrww ¥ fradr aafegi § 2
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e ot vy shwrery # e sy
(vt wfem owr) : (%) wrew
o-dwifow adaor g 2w & qff wm,
sfagx, darem, g, faai, fafess
st gl yorer wow mifaer @, & fieg
N FAAT ¥ FIA FEBT ¥ FOEAET
wt o= forr wqw afas wordl & qan
AT YT & ITH Ag-waew, {AT-
WEHN-ATAT WASH, AT 9T, T HTEE,
wfrx  fazdY, $oen,  FERE WK
fafrdmnse wmive 1

(=) afat & g7 #1 w:w
werHTE W ST et qar
HATEATHT FT MR ¥ @ FT WAE
¥ W Tl g A gErd
gafaqt  garar fFar omar & @ ¥
TR ¥ afvwr Qg F wrden gy
Frel & T Y ¥ wata g

frg oy &1

Survey for finding Mimerals im M.P.

4886, SHRI SUKHENDRA SINGH:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the areas in Madhya Pradesh in
respect of which survey was conduct-
ed by Government to find out mineral
deposits during the last two yesrs;

(b) the areas being surveyed at
present; and

(c) the details of progress in respect
of areas already surveyed for the pur-
pose?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):

(a) During the last two years,
Geological Survey of India carried
out surveys for minerals in parts of
Jhabua, Sagar, Chattarpur, Bastar,
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Durg, Rajnandgaon, Balaghat, Sidhi
and Hoshangabad districts ang various
coal fleld areag in the State.

(b) Geological Survey of India is
continuing surveys in above areas.
In addition surveys in West Nimar,
East Nimar, Dewas, Jabalpur and
Gwalior districts are also being
carried out.

(c) As g result of the surveys, the
reserveg of wvarious minerals inferred
by G.S.I. include about 45 million
tonnes of phosphorite in Jhabua dis-
trict; 1.4 million tonnes of phospho-
rite in parts of Sagar and Chattarpur
districts; 9 million tonnes of bauxite
in Bastar district; 5 million tonnes of
bauxite in parts of Durg and Raj-
nandgaon districts; 200 million tonnes
of iron ore in part of Rowghat de-
posit in Bastar district; 1.27 million
tonnes of manganese ore in parts of
Balaghat district and about 987 mil-
lion tonnes of coal in different coal
flelds in the State.

Recommendations of Doralswamy
Commission

4887. DR. VASANT KUMAR PAN-
DIT: Will the Minister of PARLIA~
MENTARY AFFAIRS AND LABOUR
be pleased tp state:

(a) whether the Federation of
Indian Medical Practitioners' Associa-
tion of Bombay has expressed strong
resentment against the meager rise of
42 paise per month sanctioned by the
ESI Corporation under the orders of
Union Health Ministry;

(b) what were the recommendations
of Doraiswamy Commission (1970)
and how many of them have been ac-
cepted and implemented and since
when; and

(c) what 15 the demand for rise by
the ESIC Doctors and on what basis
was the rise of 42 paise granted by
Government?
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THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KRIPAL SINHA): (a) Yes, Sir.
The Federation has passed a Resolu-
tion expressing resentment,

(b) The Doraiswami Committee
had, nteralia, recommended: —

, (i) Increase of capitation fee to
Ingsurance Medical Practitioners
from Rs. 17.50 to Rs. 30/- per in-
sured person per annum, subject
to certain improvements being
made in the panel gystem; and

(ii) The Corporation tp stream-
lina the procedure for dis-entitle-
ment and re-entitlement of insured
parsons for medical benefit under
the ESI Scheme.

The Corporation had increased the
rate of capitation fee from Rs. 17.50
to Rs. 20/- per insureq person per an-
num with effect grom 1st January,
1071 and from Rs. 20/- to Rs. 25/-
per insured person per annum with
effect from 1st October, 1971.

The Corporation hag also taken
steps for streamlining the procedure
for dis-entitlement etc.

(¢) The Federation has demanded
capitation fce of Rs, 5.10 per month
per fomily wnth retrospective effect
from April, 1974. The Corporation
bas, however, derided tp increase
capitation fee from Rs. 2§/- to
Ras. 30/- per insured person per
annum with cffect from 1st April,
1878, The decision is based on the
recommendation made by a Sub-
Committe of the Regional Board of
BSI for Maharashtra.

Tige e W™ WY qwensT
dmm ¥ g

4888, M WUTCH fWg : ¥
T ot o sl 7@ Fay A e
wi% i <

MARCH 30, 1078

Written Answers 83

(%) 37l wera sTear #Y
T e 3 A F oftr safiea o g
O & Froot #F i & v afcors fredy
t; ar

(=) witss & g weTT A gzt
® qwd ¥ frg wT AW I3 07 §
W et & qfardd wY war wgraar &
nE§?

e sitT Wy Wrerr # e oot
(st wfemy qem) : (%) swa Wy
s FewEa: AT QETE STy
¥ 14 Tl 1978 wY g€ g ¥
g e A qar wr & f5 gEv
freafufea st & g8 o -

AW AU GO 7 WX 8 W AT
STgfA~TER # AOST W o oy o
AT T ATER AL TH ATET FT qAY
fraTer faaTTAT QT | ASATEF I SR
T St AT, 1 I v w Afarwefr
wtaﬂ%mg,mﬂmw
s ¥l T & A9 § A odrw
wTh AT ¥ g arer ¥ g fw o
Tt TE | ATET W A S O
F TIAT FTAMT  ATHT ATER & FA
AT6d ®Y avT FEA + (Aq faE T A
& 97 i F I ¥ W T 8 0
FTATZ, Wt TF-GF FA IA TN
¥ fog fae # 9aX 49 & swma & 7L A

1z WY qar o & fe =Afea
araTfwar & geen ¥ fag fmifa g
wT ITal AT e wg fear a9t o

(=) : ¥ % sream wgadt wrdank
1 ¥ fag arx afafay f g &
oo w2 @ & 1 @ wrdard i qd
gl # grefer  Aww ¥ @Y
frares wrdart o wmiwe § !



9 Wriften Answers CHAITRA 9, 1900 (SAKA)

et & ofrardy w1 Fgmar 3 &
fag frerfafar 3mg feg o # fee
o ¥ —
(1) ot semRY * fagamy w1
TA% W 1001'-¥74  wY
wwggds st ot af §

{2) <« wRARY ATA AARY HEw

afafraa & o
T R qas wfgwrd i
a1 fegem & Ferfnn

&1 afrarr 24 wdeT wr FAw,
gy agart wer oy dufers
am, afz 1 A, mfgsr 2, %7
Lenolt S

{3) A=t wdarfhar & faamr w
wrrEn # AR 3 Y Jorsw
1 qf 2wt gquew AAT
TFHTAT A fagardr ¥ AFq 97
#7 Tww Sfre w7 A R
CARTAHT 9T Frear A o o
& 1 ot e A ferera e Ay
FTAT A AT W a‘-’g\?
g & fF gg A% IF Q2
7w 2 &Y oo forefy 391 16
o4 6 WEIT § wifE FawT Awr
&zr =7 aag s0fmd &1 wn
#T @1 ¢ A 7g wer g
AT Af qFAT | qE B
fear mar & f5 wifs o
gk W1 qraTiAw @ & Frw
AFd afl & or gAY ¥, gafan
frugrer QT FTHT AT T At
agraar & wrd W Ky § o

Written Answers 90

TR At agd 9f w7 A
WOAT WX BT wEwT  srep

B A T ¥ ow e s
T amg

lnpmlm.t Indo-Fremch
Oolhhnﬁnh&huawm

4889. SHRI K RAMAMURTHY:
Will the Minster of STEEL. AND
MINES be pleased to state:

(a) the important aspects of techni-
cal collaboration recently entered in

by the Salem Steel Plant with
Peugeot Loire of France;

(b) the names of Indian experts
who visited a number of stainless stee]
planis 1n varioas countries in June-
August 1977,

(c) the countries visited by them;
and

{d) the names of stainless steal
manufacturers who had responded te

the global tender floated by Salem
Stee] Plant?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) Salem Steel Limited signed an
agreement with M/s. Peugeot Loire
of France on January, 26, 1078
Under the agreement, M/s, Peugeot
Loiwre are irquired to render the fol-
lowing services —

1 Supply of techmical informa-
tion and know-how in the form of
documents, standards, data ete.:

2 Advice on design and engineer-
ing including clearance of layout,
specifications and tender evaluation;

3. A -slance in setting yp of
customer service, product applica-
tion and development;
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4. Training gervices of galem
personnel etc.

§. Deputation of experis to India.

The total value of the contract wall
be about Rs 540 crores and pay-
ments will be ade 1n instal t
over g period of time. The prices
quoted are firm and are not subject
to any escalation. All taxes will be
borne by M/s. Peugeot Lpire. The
agreement will be effective for a
period of ten years from the date of
signing the agreement or flve years
from the date of commissioning of
the plant, whichever is later.

(b) The team of officers from
Salem Steel Lumited and M. N. Dastur
and Co. (P) Ltd. which visited the
various installations of the know-how
bidderg and their licensees comprised;

S/Shri V' Subramanmm

» T.R 'lelmamul Salem Steel Lad
w 5 C Reddy
w P 5 Ramaatnan

w» N V.Ramam, &
Dastutco
» R Kanuk

(e) Italy. Spamn, France, US.A,
Japan and South Kozea.

(d) 1 USS Engineets ang Consul-
tants Inc. of USA glong with
TERNINOSS Accial Inossidabil; S.p.
A 9 (TERNINOQSS) of Italy;

2 Peugeot Acierg and Creusot Loire
of France, subsequenily merged into
Peugeot Laoire;

3 Armco Steel Corporation of USA;

4 Crucible Stainless Steel Division
of Crucible Inc, of USA.

5. Allegheny Ludlum Steel Cor-
poration of USA;

8. Misshin Steel Co Limited and
Nippon Steel Corporation of Japan.
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Malaris Oases
48590, SHRI M, RAMGOPAL
REDDY:

SHRI MADHAVRAQ
SCINDIA:

Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether it is a fact that the
Malaria cases in the capital were
more 1n 1977 a8 compared to 1976;

(b) 1f so, the total numbar of cases
in 1976 and 1977; and

(¢) the reasons for increase and
remedial measures taken?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMB]I PRASAD YADAV): (a)
Yes.

{b) The total number of malaria
positive cases recorded in Delhj dur-
ing the years 1976 and 1977 are
49,330 and 1,78,196 respectively.

(¢) The main reasons for the in-
crease 1n the number of malaria
positives cases in Delhi during 1977
were abnormal floods gand a
summer.

The folloving remedial measures
have been taken for the containment
of malaria cases:—

1. The following agcncies, whach
are jesponsible for carrying out
anti-malaryg measures have been
requested to gear up the pro-

gramme: — |
(1) Delhi Municipal Corpora-
tion.

(1) New  Delhi
Committee,

(in) Zoological Park.
(v) All India Radio.
(v) President’s Estate.

(vi) Indian Institute of Tech-
nology.

Municipal
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(vu) Northern Railway.
(viu) Defence Authorities

To bring about an effective co-
erdination of these varioug agencies,
a special Covordinating Officer has
been appointed under the Govern-
ment of India

2 Governmeni of India have pro-
videq adequate matemal and equp-
ment and given financia] assistance
for meeting the operational cost to
the concerned agencies The total
assistance during 10877-78 was of the
order of about Rs 32 lakhs and an
amount of Rs 3845 lakhs has been
ear-marked for this purpose during
1978-T9

3 The Munclipal Corporation of
Delhi have extended the anti-lmival
gperations from 80 Sq mileg to 180
Sq miles In addition to anti-lar-
val work, spraying with BHC will be
taken up in rural areas and riverine
belt from I1st June 1878

4 50 Malatia Cliucg are function-
mng in Delh: gnd 50 more aic being
opened Over 500 Fever Ticaitment
Depols are also being set up

5 40 teams for checking mosguito
breeding 1n domestic situations have
been put on the field

8 The Director NMEP and the
Comnussioner Delhi Mumnicipal Cor-
poration aie holding periodical meet-
mngs to review the situation and co-
ordinate activities of varioug organi
sations

Accidents 1n Industrial Units during
current year

4801 SHRf D B CHANDRE
GOWDA  Will the Mimster of
PARLTAMENTARY AFFAIRS AND
LABOUR be pleased 1o state

(a) the number of labourers imn-
Jured/killed in various industral units
in the private and public sectors 10
Zar during the current year, and
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(b) what remedial steps are being
taken by Government to prevent the
recurrence of guch incidents?

THE MINISTER OF"PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) (a)
and (b) The Factories .Act, 1948
(which 13 implemented by the State
Govarnments and TUnion Territory
Admunistrations) has been amended
recently to strengthem gafety prowvi-
sions theremn Figures relating to the
number of labourers njured and
killed 1n accidents in various indus-
trial units are collected quarterly for
each calendar year The figures for
the first quarter of the current year
are not yet gvailable as they wnll be
compiled only after March, 1978

Condition of Indians in UK.

4892 SHRI MANORANJAN
BHAKTA

SHRI YASHWANT
BOROLE

Wil the Muuster of EXTERNAL
AFFAIRS be pleased to state

(a) whether Governments atten-
tion has been drawn to the news item
in the Indian Expiess dated the 6th
Mauch 1978 under the caption UK
Indians wvictim of terror tactics,

(b) 1f so the full facts in the mat-
ter and reaction of Government
thereto

(c) whether reports often appear
in the press about the ill-treatment
of Indian visitors to England and
harassment meted out to them, and

(d) if so what effective steps are
being taken by Government to safe-
guard the interests of Indians 1in
England or the tourists visiing that
country”

THE MINISTER OF STATE IN
THE MINISTRY OF BXTERNAL
AFFAIRS (SHRI S KUNDU) (a)
Yes, Sir
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(b) In recent months, British poli-
tical leaders have mmde statementa
about immigration and race relations.
Both the ruling. Labour Government
and the Conservative Party favour
barmonious racial relations based on
non-discrimination. The Government
welcomeg this.

(c) and (d). While there may be
& few instanceg of victimisation, they
are not frequent or numerous. When-
ever a report is received about
damage ty the interests of Indians in
England, whether they are tourists
«or residents, Government take up the
cage with the British authorities and
have received satisfactory cooperation
from them.
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Time hound Programme to provide
Post Offices in a3 Big Villages

4804. SHRI RAJSHEKHAR KO-
LUR: Will the Minuster of COMMU-
NICATIONS be plrascd to state-

(a) whether Government have any
time bound programme to provide
Post Offices at least i all big villages
«of Karnataka; and
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(b) if so, the number of Post Offices
to be opened during the current year
and details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI FRASAD
SUKHDEO SAI): (a) and (b). The
Post Offices are opened in villages
which fulfil the norms prescribed.
Out of 26,8626 villages in Xarnataks,
7741 have so far been provided with
Post Offices. It was decided ty open
113 Post Offices in the rural areas of
Karnataka during the current finan-

cia] year and 106 were opened upte
28-2-78.
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Abuse of Power In grant of exemplion
and not recevering P.F. arrears

48p8. SHRIMATY AHILYA P.
RANGNEKAR: Will the Minister of
PARLIAMENTARY AFFAIRS AND
LABOUR be pleased to refer to the
reply given to Unstarred Questiom
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No. 1542 on the 28rd June, 1977 and
state:

(a) whether the information already
¢ollected by the Ministry of Labour
in this regard discloses the abuse of
power by the presént Cenfral Provi-
dent Fund Commissioner in regard to
grant of exemption and not taking
action to recover the arrears of provi-
dent fund; and

(h) if so, Government’s reaction
thereto? -

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRs (DR.
RAM KIRPAL SINHA): (a) and
(b). The available information is
being studied.

Withdrawal of Prosecution Cases
against Defaulters of P.F. dues

4897. SHRI KALYAN JAIN:; Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
o state:

(a) whether there are numerous
cases where prosecutions launched
against defaulters of provident fund
dues were withdrawn from the Courts
by the Commissioners of the Emplo.
yees' Provident Fund Organisation;

(b) if so, the number of such cases
alongwith the names of establishmentg
in each region against whom the
prosecution after being launched was
withdrawn;

(c) whether the default in all these
cases was the first default or a sub-
sequent default and what was the
amount of default on each occasion
at the time of launching of prosecu-
tion; and

(dy what are the grounds in each
case for the withdrawal of presecu-
tion?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): The Em-
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ployees’ Provident Fung Authorities
have intimateq follows:—

(a) Since inception and uptg 30th
September, 1977 out of 79,455 prose-
cution cases launched against de-
faulters of Provident Fung 9,986
cases were withdrawn., These figures
include the cases of prosecutions
sanctioned by the various State Gev-
ernments, as appropriate authorities,
prior to 1st November, 1973 and the
cases withdrawn at their instance.

(b) to (d). According to enfry 59
of Appendix II to paragraph 47 of the
Employees’ Provident Funds Manual
of Accounting Procedure, Vol. I, Pro-
secution Registers are required f{o be
preserved for one year only after the
last prosecution 1is decided. Conse-
quently the required information is
not available in respect of a number
of cases.

Violation of Mines Safety Rules by
Indian Explosive Litd.

4898. SHRI JYOTIRMOY BOSU:
Will the Minister of PARLIAMEN-
ZARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether it has been alleged that
the multinationa] British Company,
M/s, Indian Explosive Ltd,, a major
manufacturer of all explosives for
coal pmpines in India had been gystema-
tically violating Mines Safety Rules;

(b) whether he has received speci-
fic allegations in this regard;

(c) if so, the details thereof; and

(d) what action, if any, is being
taken on these allegations?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
to (¢). No allegations regarding vio-
lation of Mines Safety Rules by
Messrs Indian Explosives Lid. have
been received.

(d) Does not arise.
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Creation of post of Coordination
Officer in ICCR

4899. SHRI SHANKAR DEV: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) when was the post of Coordina-
tion Ofiicer created in the Indian
Counncil for Cultural Relations; and

(b) what are the prescribed essen-
tial qualifications for the post?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI S. KUNDU): (a)
One of the existing posts was up-
graded to that of a Coordinating Offi-
cer, with effect from 8th November,
19’1‘5 in keeping with the increased
respons:blhtzes of the incumbent as a
result of the growing and varied acti-
vities of I.C.C.R.

(b) It was considered essential that
the post should be occupied by a
person with experience and know-
ledge of the organisation. The present
incumbent of the post was appointed
in accordance with the rules and re-
gulatlons of I.C.C.R.
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Employment to B.Ed.

4900. SHRI RAM KANWAR BER-
WA: “Will the Minister of PARLIA-
MENTARY .AFFAIRS AND LABOUR
be pleased to state:

(a) the wnumber of B.Ed. qualified
candidates who got themselves regis-
tered in various employment exchange
of Delhi for the posts eof teachers in
Secondary Schools during the last 3
years, year-wise, and the number of
Scheduled Castes and Scheduled
Tribes candidates among them;

(b) the number of high caste can-
didates and also of Scheduled Castes
and Scheduled Tribeg candidates, se-
parately who got employment during
the same period; and

(c) the special effortg being made
to give employment to the remaining
Scheduled Castes and Scheduled
Tribes candidates?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
The number of B.Ed. (including M.Ed.
candidates who got themselves regis-
tered with the Employment Exchan-
ges in Delhi, for the posts of teachers
in Secondary Schools during the last
three years (1975-77) is as under:—

Tota]. Schcdulcd Scheduled

Year
Castes Tribes
(mcluded (included
R in total) in total) »
1975 . . . @ & 6o21x 308 2
1976 . - 4563 174 I
1977 . 5 . y ’ . 5 2754 132 2

(b) The number of candidates whogot employment as teachers through

Employment Exchanges in Delhi during the last three years (1975-76) is

as under:—
Year Total Scheduled Scheduled,
K _Castes Tribes

(included (included
in total) in tqgf

1975 209 2 Nil

1976 . = . . . 167 20 Nil

w77 165 8 h Nil
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{c¢) 1. Apart from reserved Vacan-
cies, scheduled castes and scheduled
tribes candidates are also sponsored
against the unreserved vacancies no-
tified to the Employment Exchanges.

2. Arrangements have been made
1o guide the scheduled castes and
scheduled tribes m the Interview
technique and thus improve their
<hances of selection/employment.

Postal Btorey Depoly at Ambala

4801. SHRI SURAJ BHAN: Wil
the Minigter of COMMUNICATIONS
be pleased to state;

(a) whether two Postal Stores De-
pots are functionmg in the same
building at Ambala in the North Wes-
tern Circle for over two years, if so,
the date from which they are so0
functioning and why it was necessary
to bifurcate the Postal Stores Depot
at Ambala;

(b) whether the desired objective
is being achieved in the present situa-
tion when the procurement and supply
of stores is being managed from the
same location;

(e) why was it considered necessary
1o incur expenditure entalled in bi-
furcation when arrangements could
not be made till date to locate the
Stores Depot in the area to which it
is 1o cater n view of the poor finan-
ces of the Postal Branch of the De-
partment; and

(d) what steps 8re now proposed
to be taken to remedy the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) to (d) As the
biturcation of the Postal Store Depot
at Ambala became necessary as Pper
«tandards laid down, one more Postal
Store Depot was sanctioned to be lo-
cated at Ludhiana. Two store De-
pots arg functioning at Ambala in the
wombined building gince 28th June,
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1974, The Postal Store Depot sanc-
tioned for Ludhiana will be shifted
when the required accommodation be-
comes available. Efforts gre continu-
ing to get the needed accommodation,

With the two Stores Depots, better
supervision and control are being ex-
ercised in the procurement and supply
of gtores.

Setting up Overseas Employment
Corporation

4902, SHRI P. K. KODIYAN: Wil
the Minister of FPARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether the Union Government
has a proposal under consideration to
set up an Overseas Employment Cor-
poratien at the Centre on the Kerala
model;

(b) if so, the details thereof;

(c) whether any other State Gov-
ernment has proposed to set up such a
Corporation to help those seeking jobs
in Arsb and Middle East countries;

and )
(d) if so, the details thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
No such proposal 1s under considera-
tion at present,

(b) Does pot arise.

(c¢) and (d). At the request of the
Government of Orissa, Industrial Pro-
motion Investment Corporation of
Orissa Limited has been granted re-
gistration as a recruting agency for
handling recruitment of Indian skilled,
semi-skilled and unskilley workers.
The Governmant of Bihar have ex-
pressed their desire to get two of their
existing Corporations viz. Bihar Cons-
truction Corporation and Bihar Hous-
ing Board to be registered as recruit-
ing agents far deployment of workers
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in Middle East countries. The Gov-
ernment of Gujarat have under con-
gideration a proposal to set up an
Overseas Employment Board on the
lines of the Kerala Organisation,

Strike in Bharat Gold Mine Project

4903, DR. BIJOY MONDAL: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether the workers of Bharat
Gold Mines Project Ltd, Ramagiri,
Anantapur are on indefinite hunger
strike since 5th March, 1978,

(b) whether this has been repre-
sented to the Ministry; and

(e) if so, what action hag been taken
or proposed to be taken to call off the
strike and meet the justified demands?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
No, Sir, The temporary and casual
labourers of Ramagiri Project of Bha-
rat Gold Mineg ILumiled went on
strike on 22nd February, 1878, which
was talled off frumm 15th March, 1978,

(b) Yes, Sir.

(ry The workmen called off the
strike unconditionally from  15th
March, 1978 All reasonable demands
of the temporary gnd casual labourers
are hoing looked int., by Bharat Gold
Mines Limited.
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Import of Crossbar
Equipments

Telephone

4805. PROF. P. G. MAVALANKAR:
Will the Mimister of COMMUNICA-
TIONS be plcased to state:

(a) whether Government have im-
ported Cross Bar equipments for tele-
phones in the country during the years
1975, 1976 and 1977,

(b) if so, the full facts thereof, in-
cluding countries/firms from where
the said equipments were brought
and at what total cost;

(e} the places in India where the
said equipment js installed,

(d) whether it is found satisfactory
or defective; and

(e) if so, broad details thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI FPRASAD
SUKHDEQ BAI): (a) Yes, Sir.
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{b) The details are as follows:—
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Yrar Name of the firm Country Cont
1974-75 M/s LML 10000 Sweden . SW, Kr 13,041,873
1976-77 Mis NEC 90,000 Japan . Yeno 181,780,719
i C Toh Japan Yen 2,88 ,373,721
b7y (M/fs Elnach) 50 ovo
(<)

MName of the plice Name ol firms

of hnes Date of cut w1

New Dddm « M3 LML 10,000

M NC

. 10,000 Shaku Nagar

1n wir Hauz Khas

Idgah 2B-8-76
25-2-70
Lnder Invallaton

1000 J1s Harzan Do.
Bombhay . € Iwh . 20000 Malabar Hills Do,
1 & 11
Ahmdabail g 10,000 Rallwaypura Do,
i
Chlcutra 200 Ter tta Basar Da
I & 11
(d) The exchanges <upphed by (b) 1f g0, what were the points rais-

M/s LME and one Exchange at Hauz
Khas supplied by M/s NEC have been
commuissioned so far These exchan-
ges are working satisfactorily

(e) Does not arise

Representative of Technical Staff of
HSCL Assoclatio, Bokaro Steel City

4906 SHRI A K ROY Will the
Minister of STEEL AND MINES be
pleaszed to state

(a) whether the representation of
Hindustan BSteel Construction Ltd,
Technical Staff Assosiation, Bokaro
Stee) City dated 20-2-78 has been re-
ceived: and

ed there and what step Government
proposes to take to meet them?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHR1 KARIA MUNDA).
(a) Yes, Sir

(by The representation has referred
io a letter dated 4th January, 1978
sent by the Minister of Steel and
Mines to the Hon'ble Member and has
pomted out what in the opmion of
the Association 1s the correct position
in respect of some of ity demands
which are listed ;n the statement
laid on the Table of the House. [Plae-
ed m Library. See Nq LT-1075/78).
The points made in the representa-
tion are being examined
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Memorandum issmegq by National
Council of Safety in Mines in respect
of NCS M.

4907, SHR] DHARMAVIR VAS-
ISHT; Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether Government have re-
ceived 5 memorandum issued by the
National Council of Safety in Mines
Dhanbad in respect of worsening situ-
ation in the N.C.S.M,; and

(b) if so, the action taken thereon?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHR] RAVINDRA VARMA): (a)
and (b). Presumably, the reference is
to a pamphlet entitled “SOS" issued
by the NCSM Employees’ Association,
Dhanbad, a copy of which was re-
céived by Government,

The matter has been taken up with
the National Council for Safety in
Mines which is an autonomous body
registered under the Societies Regis-
tration Act.

Discussions with Pakistan re, Reduc-
tion of Forces

4908. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether he had discussions dur-
ing his recent visit to Pakistan re-
garding mutual and balanced reduc-
tion in military forces of Pakislan
and India in Jarmmu and Kashmir; and

(b) if so, the views expressed by
him in this ragard?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI S, KUNDU): (a)
No, Sir.

(b) and (c). Do not arise.
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Integration of Healtn and Nutrition
Bervices

4909. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether it ig a fact that Inter-
national Conference on Community
Action-Family Nutrition Programme
held during October 1977 at Hydera-
bad, have suggesteq for integration of
health and nutrition services;

(b) if so, whether Government have
taken some steps in consultation with
the State Governments in this regard;
and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) Yes.

(b) and (c). The nutritional activi-
ties within the Health Sector are al-
ready integrated with the Maternity
and Child Health (MCH) Services at
the State level. The health com-
ponents of the nutrition programmes
under other departments are already
being looked after by the State Health
Department. State level Coordination
Committees have been established in
most of the States for coordination of
various sectors. The main nutrition
program.mes implemented in this coun-
try by different Departments of the
Government of India are as follows
and there work is co-ordinated by the
Depariment of Social Welfare.

1. Apphed Nutrition Programme
implemented by Department of Rurat
Development.

2. Special Nutrition Programme im-
plemented by the Department of So-
cial Welafere.

3. Mid-Day Meals Scheme for pri-
mary School children implemented by
the Department of Education,
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4. Integrated Child Devehpmes
Bervices implemented by the Depart-
thent of Soclal Welfare

6. To combat specific deficiency dis-
eases, there are two natlonal schemes
implemented by the Department of
Family Welfare in the Ministry of
Health Family Wellare They are Viia-
mun A deficiency Pro-phylaxis Scheme
and Scheme tor Prevention of nutri-
tional anaemia.

Further steps for more Integration
of Health and Nutrition Services will
be taken on receipt ot delails of re-
commendations and proceeding of the
Conicrence on ‘UCommumly Action.—
Family Nutittion Programme’

Kashmir

4910. SIIRI MADHAVRAO SCIN-
DIA. Wil]l the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether after lus recent visit to
Pakistan there has beep an agreement
for ‘'soft frontier' on actual control of
Jammu and Kashmir by India and
Pakistan;

(b) if so. whether any steps have
been taken by the two Governments
in this regard; and

(e) if mo, the details thereof®

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI § KUNDU) (a)
No, Sir.

e m— . A% e o —————

Distoiet

Kniaput B . . .
Kalahands .

Phulbani . )
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(b) and (c), Do not arise.

Connacting Bhuhaneswar with Districts
of Koraput, Kalshandi and Phulbani

4911. SHRI GIRIDHAN GOMANGO:
Will the Mimister of COMMUNICA-
TIONS be pleased to slate:

(a) the programmeg and proposals
under consideration of Orissg Circle
of Directorate of Telephones to con-
necy direct {clephone facilitieg bet-
ween the State Capital Bhubaneswar
and the Distriet headquarters of Kora-
put, Kalahandi and Phulbani Districts
of South Orissa:

(b) money spent in the year 1977-
78 and number of {clephone lines con-
nected to Block headguarters in these
Districts, and

(c) proposals for the year 1978-79
by this circle to provide the tele-
phones to Block headguarters and
Sub-post offices of thesp, Districts?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) The District
Headquarters at Koraput, Kalahandi
and Phulbani are already connected to
the State Capital at Bhubaneswar by
direct telephone links.

(by The monev spent in 1977-78
and gervice provided to Block Head-
quarters in these Districts is as fol-
lows

———

No  of  Money Facility providet
Rluck s?'nl
Headl- Ra?
fl ALY
1 20,000 PCQ
4 T 730,000 rco

! 1o rco




111 Written Answers

(c) Subject to availability of stores,
9 Block headquarters in Koraput Dis-
trict, 8 in Kalahandi District and 2 in
Phulbani Disirict are proposed to be
provided with P.C.O. facilities.

Shifting of Aluminium Plant at Korba

4012, SHR1 PARMANAND GO-
VINDJIWALA: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) is it a fact that the Govern-
ment of India is considering to shift
the aluminium plant of Korba, M.P.
to some other place;

(b) it so, the reasons for it;

(c) is it mlso a fact that the State
Mineral Corporation is ready to sup-
ply bauxite to the Bharat Aluminium
Company; and

(d) if so, is there any difficulty in
getting the raw material from the
State Minheral Corporation?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
No, Bir.

(b) Does not arise.

(¢) and (d). Madhya Pradesh State
Mineral Corporation have recenily
shown interest in supplying bauxite
for the Aluminium Plant at Korba,
and the matter is presently under gdis-
cussion between the two companies.

Stoppage of Programme for Expan-
sion of Steel Industiry

4013. SHRI PARMANAND GOVIND-
JIWALA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether it is a fact that the
programme of expansion of steel in-

dustry has been stopped by Govern.
ment;

{b) i{ so, the reason; and

MARCH 30, 1978
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(c) is it not also a fact that now
there is an increase in the demand of
steel?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) No, Sir.

(%) Does not arise.
{c) Yes, Sir.

There is an increasing trend in de-
mand for steel in the current year.
Steel sales during April, 1977—
February. 1978 were higher by 15 per
cent as compared {o the same period
during last year.

Accumulated Mica at Pit Heads after
Nationalisation of Mica Mines
in Rajasthan

4914. SHRI S, S. SOMANI: Will the
Minister of STEEL AND MINES bhe
pleased to state :

(a) the quantity of mica that has
accumulated at pit-heads after na-
tionalisation of mica mines in Rajas-
than; and

(b) the arrangements made for
disposal of the accumulated stock of
mica?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) Mica
Mines have not been nationalised in
Rajasthan. However, the mica export
trade was canaliseq through Minerals
and Metals Trading Corporation
(MMTC) wed 24-1.72 and subsequen-
tly through Mica Trading Corporation
(MITCO) from 1-8-74. The stocks
at the end of the years 1972 to 1877
at pit-heads were as under: —

Ycar Stocks (in
tonues)
972 . . . " : 125
1973 . . f . . g
174 = . . . . 184
1975 . . . ' . 206
76 . . . " . 147
1977 - . . . . FL]
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L
(b} The mica is being purchased by
the private exporters who are export-
ing it through MITCO. In addition
the MITCO is also purchasing mica
from time to time through its Train-
ing-cum-Purchase Centre at Bhilwara.
The MITCO has drawn up & program-
me to purchase Rajasthan mica to
the tune of about Rs. 20 lakhs by the
end of the current financial year,

Economic conditions of Miners

4915. SHRI DURGA CHAND: will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether Government have
taken any measures in 1977 to find out
the economic conditions of miners in
various mines under his Ministry;

(b) if so, the details thereof;

(¢) the number of miners working
in each mine under each category
under his Ministry,

(d) the daily wages paid to these
miners; and

(e) what further steps are being
taken to improve the living and work-
ing conditions of the miners?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
No. Sir.

(b) Does not arise.

(c) to (e). The collection of this
ynformation from all the mines wall
involve inordinate expense and time,
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m\fell;;lll‘llt of Area aroung Steel this context?

Plants

4918. SHRI YASHWANT BOROLE-

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the steel plants in the
country have been urged to take
responsibility to develop the neigh-
bouring areas within a particular ra-
dius; and

(b) if so, what particular guidelines
have been given to these plants in

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA), (a) and (b).
The public sector undertakings (in-
cluding pubhc sector steel plants)
under the Ministry of Steel and Mines
have been recenily advised to adopt,
as a measure of social welfare, one
or two villages around the area of
their operation and to formulate prac-
tical and effective schemes for their
development.
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International Telex Service

4919. SHRI VIJAY KUMAR
MALHOTRA; Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) when was the .International
Telex Kervice introduced and to which
centres was it available to telex subs-
cribers at the end-of Third Five Year
Plan and how has the international
coverage expanded since then in
terms of number of countries linked
to it; and ..

(b) when was the International
STD Call Service introduced and to
which countries and how hag its
coverage expanded since then in
terms of number of countries served?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) The international telex
service was introduced from Bombay
and Ahmedabad to London on 16-6-1960.
At the end of the Third Five Year
Plan (March 1966) direct international
telex service was available to the UK.,
Japan, West Germany & Phiilipines;
switched telex service via these direct
rouieg was available to another 58
countries. At present we have direct
telex links with 23 countries and
telex service available to
another 168 countries.

(b) (i) Automatic subscriber dialling
on international telex service was
started on a trial basis with effect
from 24-10-1977 to seven  cpuntries
namely Australia, Bahrain, France,
Hongkong, Italy, Singapore and U,A.E.
At present this service is available to
18  countries, Australia, Austria,
Bahrain, France, West Germany,
Hongkong, Iran, Italy, Japan, Kuwait,
Newzealand, Singapore, Sri Lanka
Switzerland, UAE, UK, USA and USSR.

(ii) Direct subscribed dialling on in-
ternational. telephone. service was . in-
troduced to London from Bombay on
10-10-1976 and from New Delhi on

CHAITRA 9, 1900 (SAKA)
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31-12-1976. This service was extended
to the whole of the U.K. on round-the--
clock basis, from 2-10-1977. Extension
of direct subscriber telephone dialling.
to a few major cities in the USA is-
under-.consideration.

Foreign going Post Parcels
4920. SHRI VIJAY KUMAR MALHO-

TRA: Will the Minister of COM--

MUNICATIONS be pleased to state:

(a) what was the gross weight and.
value of the outward parcels (air and
surface) indicated in reply to Unstar-
red Question Neo. 1396 on the 2nd
March, 1978; and

(b) what were the corresponding,
figures for foreign going outward air
parcels and surface parcels, at the
end of the First Five Year Plan and.
at the end of the Third Five Year
Plan?

THE MINISTER OF STATE IN THE .
MINISTRY OF COMMUNICATIONS.
~SHRI NARHARI PRASAD SUKHDEQ
SAI): (a) (i) Parcels are classified into
ditlerent weight steps as per Article 5
of the UPU Parcel Post Agreement of
Lausanne 1974 viz. upto 1 Kg, 1 to 3
Kgs., 3 to 5 Kgs,, 5 to 10 Kgs,, 10 to 15
Kgs., and 15 to 20 Kgs. whilé exchang.
ing the same with other postal ad- -
ministrations. It is, therefore, not pos-
sible to know the exact total weight of
all the outward parcels despatched
during the year 1977.

(ii) Post Offices do not maintain
the record of the value of contents of
parcels; as such this information is
not available.

(b) (1) Total number of outward
parcels (Air and Surface) at the end of
First Five Year Plan=2510,754,

(2) At the end of Third Five Year
Plan=2,59,824.
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Names of Indian Diplematic Oficers
Abroad

4921. SHRI VIJAY KUMAR MALHO-
TRA: Will the Minister of EXTER-
NAL ATFAIRS be pleased to state:

(a) what are the designations of
Indian diplomatic officers in our Em-
bassies, High Commissions and Cen-
sulates etc. abroad who mre designa-
ted to attend to commercial/Trade
work and what are the designations
of diplomatic officers specifically desig-
nated solely as Commercial Represen-
tatives vide reply to Unstarreq Ques-
tion No, 1895 on the 2nd March, 1978;

(b) the reasons for the decline in
number of separate {rade representa-
tives im India as per reply to said
Unstarred Question No. 1385 Part (b)
and what are the functions of such
‘Trade Representatives in India; gnd

(c) what are the functions perform-
ed by the 58 Indian Commercial Re-
presentatives abroad and how much
expenditure was incurred on them
last year and in the last years of
the first and the third five year plans?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
{SHRI 8. KUNDU) (a) Officers in our
Embassies, High Commssions abroard
who attend to commercial/trade work
are designated ag Ministers, Counsel-
lor, Firsl/Second/Third Secretary and
Attache in order of seniority, with an
indication that they look ailer com-
mercial/trade work e g First Secretary
(Commercial). Officers  designated
solely as Commercial Representative
are also officers with the same¢ diplo-
matic rauks as above.

In Indian Consulates, Officers are
designated as Consul General/Consul
and Vice Consul in order of senierity.

(b) The decision on whetber to main
tain separate offices of trade represen-
tatives is largely that of the foreign
Governments concerned. However, the
decline in the number of such offices
may he partly due to the merging of
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such separate offices with the diploma-
tic missions maintained by foreign
countries in India, as also due to the
fact that trade offices maintained by
countries who formerly did not have
diplomatic missions here, have ceased
1o exist separately since the opening of
such missiens.

The main function of Foreign Trade
Represeniatives in India 15 to promote
trade and economic relations with
India.

(¢) The main function of officials
engaged in commercial work 158 to pro-
mote India’s commercial, economic and
industrial interests abroad.

The expenditure incurred on the es-
tablishments of Commercial Represen-
tatives abroad.

(1) in 1978.77 was Rs. 2.26,77.000.

(i1) in the last year of ihe First
Five Year Plan was Rs. 51.69,619.00.

(1ily 1n the last year of the Third
Five Yeur Plan was Rs. 71.51,185.00.

mamy fons & wxx Gt dorg wiey
reflert  wAewl & S

4922. st g fag wrf wiw :
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fs :

(%) qeemr & garg & &
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(@) Em g o ewar
wmr ¥ Wik vomg & dm feAnie
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iem §

() dromg WA ¥ oEwel w©
e ofeer wet !ﬁt“iﬂ‘
iy,



425  Written Answers

(%) W woe wra & Frartewt §
L1

(¢) wxa ok Wog A X
oo WA w7 A gl T wOE W
e g7

qNT AXNOW § (e a5t (s
ngfe nam gudw ®@) () ¥
(v) ey gwr qwa 1 o G §
A @ § Tarea 7w faar
argaT |

Coalfields Telephone in Disarray

4u2y SHRI A K ROY Wil he
Miruster of COMMUNICATIONS be
pleased to state

(a! whether the aitention of Gov-
ernment has been drawn to the news
items Coalfields TIelephones 1p total
disarrey published in the Coalfield
Times , dated 24-2-78, and

(by i s0

mal er?

dction taken in the

1 |k MINISTER OF STATE IN THE
MINUSTRY OF (OMMUNICATIONS
{51 H1 NARHARI PRASAD SUKII-
DEQ SAl) (4) Yes Sir  The news
item pusbshed in Coalfield Times was
rega ding unstusfactory local tcle-
phone ~ervices difficulties 1n getting
num ers lrom Jharia to Dhanbad and
vice ersa difficulty in getting special
servi ¢« after 22 hours and inflated
and 1ite receipt of telephone bills

(by Investigation made in the matter
indicate that local services of coalfield
txchanges are fairly satisfaclory Com-
plaint and fault figures are near nor-
mai Average duration 1s also near
normal Grade of service of junction
¢ lls 1s alvo gatisfactory No come
plaint regarding poor response of
3pecial services received from any sub
scriver prior to this news items
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Telephone bills are 1ssued and des-
patched 1n time by oidinary post as
per deparimental rules and remunders
given to all subscribers before discon-
nection of their telephones

Telephone Exchange at Gangapur City

4924 SHRI MEETHA LAL PATEL:
Will the Minister of COMMUNICA-
TIONS bLe pleased to state

(a) whether great problem is be-
ing faced in getting new telephone
connections and putting into order
the old ones for want of additional
equipments 1n Gangapur city Tele~
phone Exchange (Bharatpur-Rajas-
than), and

(b) uf so, why and the time by
which arrangements will be made in
this regard”

THE MINISTER OF STATE IN THC
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI) (a) and (b) No Sir at pre-
sent only 3 applhcations for new tele-
phone  connections are pending ior
wanl of partnership deeds irom the
parties No aaditional equipment 18 re
guired for giving either these new con-
nections o1 for putting in order the
old ones

wige feet & s W e

4925 ot WETM®  9E® c §77
wHere WAl qF TS &7 g wa fr

(v) wrge fafr dFER -
F9 (WE@IE-TITEE) # OSH &
o e EA &

(@) e el w1 F@d@ gw
frara ATeliT &Y s®w@ 2 W7

(7) = @ T TR i
apw 8w § sEAdAl A7 A7 F qrag
wgr qater gw & smewg fapwm A
fer 7 Wi afk @, o vEw sy e
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& a1 agt qaie St § w9 9% ArsA-
q fgaa &< fer wig#w ?

AR HATE d USW Har (=
TR w@r gEIT aw) ; (F) 182

(=) 5

() =@t wEEwaT
ATEAAT T SFTe4T B & AV ST T
g | SudE SeE waEs § -
G #T wE oA g

Growing number of Blind

4926. SHRI S. R. DAMANI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether he has expressed con-
cern over growing numbers of blind
and those suffering from other eye
diseases while addressing a meeiing
in the A.LLLM.S. recently;

{(b) if so, the full facts and figures
for the last three years; and

(c) the reasons for this growing
incidence?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE' (SHRI JAGDAMBI
PRASAD YADAV): (a) Yes.

‘(b) No survey has been conducted
during the last three years. However
on the basis of studies conducted by
the Indian Council of Medical Research
in 1978—75 it is estimated that about
45 million people are suffering from
visual impairment and over nine mil-
lion people are blind.

(¢) The reasons for the growing inci-
dence are:—

(i) Growing population.

(ii) Lack of availability of opthal-
mic services to the community.

(iii) Low socio-economic status of
the people including inability to have
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nutritious balanced diet which has
lowered the resistance to infection
of the people.

The Governmment of India have
launched a programme for the preven-
tion of Visual Impairment and Control
of Blindness to provide increased
medical facilities for combating this
problem. '

Ayurvedic Hospital under C.G.H S.

4927. SHRI S. R. DAMANI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the details of the first Ayurvedic
Hospital opened by the Minister of
Health on 10th Marech, 1978 under the
C.GHS;

(b) the qualifications of doctors and
other staff manning this hospital and
their remuneration;

(¢) whether it is supposed to work
in coordination with other CGHS hos-
pitals and, if so, the details thereof;
and o~

(d) the future programme for open=-
ing more such hospitals including for
other systems of Indian medicine?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) The
Hospital, which is located at Aliganj,
Lodi Road, New Delhi, has 20 beds
The patients admitted to the Hospital
will be treated in Ayurvedic System of
medicine. The Hospital has arrange-
ments for Panchkarma, a special treat-
ment in Ayurveda.

(b) The details of the qualifications
and remuneration of doctors and other
staff working in the Hospital are given
in the annexed statement.

(c) This Hospital will work in close
coordination with CGHS Ayurvedic
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Dispensaries functioning in Delhi/New (d) There 1s no immediate proposa
Delhi It will glso make use of the for the opening of more such hospitals
diagnostic facilities in other Central under any of the Indian Systems of

Government Hospitals m Delh Medicine

Statement
Sl Demguation Nuo  Quahfications powsessed Scale of Pay
No by the present imncumbent

Plus usual allowances ad
mssible to the Central
Government servants in

Delhs

1 Ayurvedi Physan (look- One Diploma in Ayurveda Pow Ry 325—8ou (pre-revased
from  scale

ng after the work of 1 Graduate Degree )
cal Supdt ing re Gujarat Ayurvedic The scale of 'g:; of the
cruitment of a regular in University ' Jamnagar post of m 1 Supdt
cumbent) 11 Ry 1100—1600
2  Ayurvvedic Phvacian Two
1) Male AMBS Rs 650—1200
(revised scale of pay)
(n) Female B S, DAMS Do
3 Pharmaci t ¢1m Clerk One  Matne, Up Vad Rs 330—s60
Ayurveda
4 Pharmacit Avun cda Two (1) Matric Vaid Vishard  Rs g930—560
5 Panchkarma \satant Male One SSLG,BA Pant | Rs g30— b
6 Nuwve Ayurveda One (1) Higher Secondary Rs 4a5—640

fu) Regustered as Ayunedic
Nurse

7 LDC One  Higher Srcondary Ry 261 —4n0
8 Nuring Ordeily One  Middle Rx 196—232
g5 Cook Oue Nl Rs 210—270
10 Ayah Ihree (1) Higher Secondary Rs 196 —232
part 1

(1) 8th class

{(m) Vth clanm
11 Mate cum Mavalch: One  j4rd class i Aimy Rs 1g96—a32
12 Sweeper Three  Nil Rs 196 —232

195 LS—4
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Number of Employees in Hindustan
Teleprinters Ltd. and Indian Tele-
phons Industries Lid.

4928, SHRI SHIV NARAIN SARSO-
NIA: Will the Minister of COMMUNI
CATIONS be pleased to state

(a) the total number of employees
in Class I, II, IIT & IV class.wise 1n
Hindustan Teleprinters Ltd, and
Indian Telephone Industries Ltd.,

(b) the number of Scheduled Castes
and Scheduled Tribeg in each class
in each undertaking, separately;

(c) whether Government’s order
relating to reservalion ot vacancies are
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followed in the matter of recruitment
and promotion in these undertakings;
and i

{d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAl): (a) and (b) The total
number of employees 1n Groups A,
B, C, and D (previously Classes I, II,
III and IV) in HTL and ITI Lid and
the pnumber of Scheduled Castes and
Scheduled TriBes in each Group 1n
each undertaking, as on 1st January,
1978 18 indicated below

Hndustan Teleprinters Led

Total  Scheduled Scheduled
number  (astes Tribes
of

employees
Group A 34 2 1
Group B 77 3
Group € 1,647 iy 17
Group D 16 i 1
ToraL T 944 ifb—t) _.u
Indian Telephone Industries Ltd
Total number  Scheduled  Scheduled
of employers Castes Tribes
Group A bon 1 -
Group B 1170 79 3
Group C 20,575 3220 62
Group D 2,917 02 5
Torar 24,671 4,215 qo
(e} Yes, Sir

{d YDose not arise
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Employees including SC/ST working
in undertakings under the Ministry of
Steel and Mines

4028. SHRI SHIV NARAIN SARSO-
NIA: Will the Minister of STEEL AND
MINES be pleased to state:

(a) the class-wise (I, II, III & IV)
total number of persons in each of
the following undertakings function.
ing under his Ministry; (1) Bharat
Aluminium Co. Lid., (2) Bharat Gold
Mines [Ltd., (3) Hindustan Copper
Lid., (4) Hindustan Zinc Ltd., (5)
Mineral Exploration Corporation Ltd.,
(8) Bharat Refractories Ltd., (7) Bo-
karo Steel Ltd., (8) WBolani Ores Lid.
(8) Hindustan Steel Ltd., (10) Hindu-
stan Steelworks Construction Ltd.,
(11) Indian Fire Bricks & Insulation
Co, Ltd., (12) Indian Iron & Steel Co.
Ltd.,, (18) Kudremukh Iron Ore Co,
I.td. (14) Metallurgical Engineering
Consultants (India) Ltd, (15) Metal
Scrap Trade Corporation of India
Ltd., (18) National Mineral Develop-
ment Corporation Ltd., (17) SAIL In-
ternationa] Ltd., (18) Salem Steel Ltd.
and (19) Steel Authority of India
Ltd.;

(b) the number of Scheduled Castes
and Scheduled Tribes in each class
and each Undertaking separately:

(¢) whether the Government of
India's Orders relating to reservation
of vacencies are followed in the mat-
ter of recruitment and promotion in
these Undertakings; and

(d) if not, the reasons thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) to (d)
The total number of employees as on
31-12-1877 in Groups A to C and the
number of employees belonging to
Scheduled Castes and Scheduled Tri-
bes in the following undertakings is
given in the attached statement.

1. Bharat Refractories Limited.

2. Bokaro Steel Limifed,

3. Hindustan Steel Limited.

4. Hindustan Steelworks Construc-
tion Limited.

5. Metallurgical and Engineering
Consultants (India) Ltd.

6. Metal Scrap Trade Corporation
Ltd,
7. National Mineral Development

Corporation Limited.
8. BAIL International Limited.
% Salem Steel Limited.
10. Steel Authority of India Limited.

11. Kudremukh Iron Ore Company
Limited.

A directive has been issued to all
these companies under their Articles
of Association for the implementation
of Government orders relating to re-
servalions for SC/ST candidates n
direct recruitment and promotions in
their services.

Similar information in respect of
the remamning Companies is being col-
lected and will be placed on the Table
of the House.

Statement

Name of Undertakings

Number of Employees as on 31-12-1977

Group ‘A’ Croup 1V Group 'C*
Fxcluding Sweepers
Sweepers
! 2 1 4 5
1 Bharat Refiactorics Limited Total 37 37 717 8
. S.Cs, . . 101 B
S, Ts, .. N 65
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1 2 3 4 5
2 Bokaro Stegl Ltd. . . . Total 3,083 1,318 29,160 goﬁ
S. Cs, 22 19 3,333 36
S.Ts. 31 23 2,632 67
3 Hindustan Steel Lid. . Total 8,3 8,469  1,13,248 2,937
S.Cs. 123 a1t 11,018 2,425
S.Ts. 33 77 10,358 99
= 4 Hindust;:.n S::;l—works Ceonstruc- Toal o
L ) tion Limited, . i . Tota 1,779 3 23,149 73
> SCs. 20 7 3,094 64
S.Ts. 6 2 3’08‘1' 5
5 Metallurgical and Engineering
Consultants {India) Limited. ~ Total 1,460 209 1,410 68
5,Cs. 29 1 100 54
S.Ts. 10 10 304 14
Metal Scrap Trade Corporation, Total g9 4 8 .
Ltd. S.Cs. i - 3 ..
- 8.Ts. . .- e
7 National Mineral Development Total 596 6,611 172
Corporation Ltd. 596
8.Cs. 25 16 771 125
S.Ts. 1 6 1,574 2
g SAIL International Limited. . Total 67 14 86 1
' S.Cs. . . 27 I
S.Ts. ‘ 1
g Salem Steel Ltd. . . . Total 66 14 91 12
S.Cs. 5 1 14 11
S.Ts. . - 6
10 Steel Authority of India Limited, Total 114 31 130 .
S.Cs. 3 2 22 .
5.Ts. .- is
i1 Kudremukh Iron Ore Company Total 202 41 517 2
Limited, S.Cs. 6 . 54 2
) S.Ts. wa . 19 ..
NoTE : N

(1) Group A posts carry a pay or scale of pay wi
(2) Group B posts carry a pay of scale of pay with a
th

an Rs. 1500.
(3) Group C posts carry a pay or scale of pay
Rs. goo.

(4) Total means total number of employees.

(5) S.Cs. means number of Scheduled Castes employees.
(6) S.Ts. means number of Scheduled Tribes employees,

th a maximum of not less than Rs. 1300.

maximum of notless than Rs. 9oo but less

with 2 maximum of over Rs. 20 but less than
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reahifos sty

4930. St WM gAY qW W7
wareeq we qfcare wwme vat 7y W
Y w4 fw

(%) war o wq & dur< o
fradfar safam oF o & gev
WM 9T & wN ¥ (wWrgre,  faaiw
waar afrags) el @@ agem
wr ¥ & wh Adr gwrer g oo
t fr 7@ Tt WY s oger A
wqar Ot w1 A¥AE qger qwdr §
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(@) 57 wom olie ) OwT ¥
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(wTrma d13e) |

exrewy Wit afvare e waren
| Trew woft (o et ey orEw)
(¥) ag ¥gm dr A & fr wow ww
¥ fyrt gregmfay garem o 9 §
got ¥ o & W # meAn wfee
s (T1Er) @Y & g 0 gre-
dfqar zarear w1 Q= w1 oAy ¥
fere sroft a« &8 qrga Iyeey A
warfa gwe ag avena § fx oF
¥ AT WA ¥ I W AT gty
gaTEET WO O Af W §
‘g W wfgww” ®  weEe
qr&=f) o fafga 0% @ qarf 9wy
fan® w7 zaEEr et W@ w
182 gq wY gu A av freffw ax
MNT & W7 OF AR a0F F WU A
grod ¥ 7 % Srow T W
gva T g1 9 100 ¥ W wiww
a6t & grandfes T ST OF €9 §
gareqTt ow X o arr @ § dfem
o I gaifaa et /8 &
T T W7 W & A wd
T ooy & qoyera avdt ekt ofr 4

W qaTn ERREY § greiafew
TaTedT WY g fife)y 8 feswr F aAw
T BT W W AmAr AT |
TEE Wt o7 gaTEaT Y R A
AT |

(&) v nfy Szam o

feidfew Yo

4931 ot waTR gRT W W
wrreer wite ofcwre weaw wfr @z
T W g v fw

(v) wr ‘wrrAR wmR BfEwe
o ‘WEifar dfewt g’ g@arddr
97 arfewre v § s\ v fema
F WARATT FTH ErAnfaw @
frodw § wc w1 gawr arfem
= 7@ faw w@r §,

(=) w7 g ¥ afam grar-
&t arp w73 & fav af 1968 WK
1971 & wav sfafe fgwr & o
Ty ¥ gt aforg fdae
AT A F w0 W oY AT W T
TRt SaeEr aff & Wt

(1) afr &, ar A & 0
Y &7 gETe oo v & fAg
TTETT W7 WA ¥ @ ¢ 7

eresw Wit afcare e W
® o AN (st T SET any)
(%) “oriae v Ffewa’”’ are grwa
gro fafes v geaw @ WX R
Frearedy & fagr aur fwTe ®) TR
g & fao @eifes ot &
¥ ¥ =gty fdw far go &)
e dfewr ao ame W o
ferfarer o gardt gere § Foredy st
w o st ¥ frwfae siwfiat &
o e aore fear war &1 G
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fafwrear yorreft & ffireer s 5@ &
fog g sarfore et & ded o
g fafaw Prdfos foem segmwl
gru fafuw w6t & fag i ge® aEv-
qere! WK W avel & w9 & frifa
* 7€ § "1 I qrga faeat # 6
arsg=aidl # minw ®v vf & qarfy
ag Fe=m wrag 3w gt g fy fae
™ R F e & gt il
W A7 39k wat & o @ o
wife fffan ewr qo §F daw
67 Wyafegt & qor-g3 afore § 9 ot
At & AT & fou wuata & qafe
AIEZT gARA das ¥ 67 Wywfun) &
nor-ad fowrd w7 ¥F 3, Afew w
frewd frgrar =Y wd g fw
#rfar afear o fedt §0far
wfewr oz 787 I § | YW qWT I
800 FrANfa®: FTATRTAT Y99 H §
a1 wreET g gra fayr o fadw
& waaTe Agre #r vf § W g dare
w& & wawi wr e fafaw g
‘Teral A gART g9 argvd i,
tfor mefonr faremsm o = mw
fermmt wrr dfwesa ¥ far dfewr
wifs & fear gar &)

(=) W& (7). s fafre
qafe W graEdr #Y dfew
fafrafea v & 9w Y o9 F &
fq w<we ¥ oF Gqw@ wav afafy
frame o ft ) ¥few arz & 1071 &
graddY w7 uw werr faduw daw ¥
Fur foear mar 1 3® g faiw E@gw
s gfufs £ 9w fegr mm) g
wfafy 3o wx & fafiey goamt & of
o 3ad 3w & fafaw e § g
% foiowl, farfat ok sq@
fafresl & s gwer fai ) ¥
SHTUT & WTHT 9T g@7 ¥ o fdaw
ur ot v oY e ¥ et A
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gferg wiafras, 1973 a7 mm ) ¥w
wfufraw & swel & wdiv d=fy
granadt afey #r s gf wifw
aw & graad) fafiwear & forg fafimm
fraffer fod wrd s gredt &
e fwers wry frfase fod ol |
¥ wrw W fafras gratid & qw
fagr=it & wyame 74, 7g @+ & fay
gogTe I g et W)
WHT qg ARG ¥ ¥ H1E w07 AfY
g fx 2w & ISP w1 gy Praafew
IIHTT TR A B0

grardfuw fafermr cafe
4932 N1 W gRT AN : R\

e Wit gftart wsam wdt g
T &t g wan f

(%) = gravedy fafeen oafy
wodt Afaw qwE  “wEiA WTE
Afewa” N wagaHr &@& SHAr wY
aee gfcorrr wgr & Gt § e qw ¥
S FW TH AW T SIS G Y A
afgwrr =1 & AF wAgATT TR
AT W T g, A

(w) afz @, at gradt
wiem @y waty w ¥ fag o

w1 wrHaTEr 7 Gr 87

e Wi gfcare wwar sxrem
H Trea Wt (st et sa o)
(%) “mriza wrs Afsfer” amex
g g forlt i o ge § forerd
IE% gradT & fagral & aviw fer
& W aitare sf w7 gt fafer
¥ @ v & fag fafew aqw,
frraw o fafiaa fei 1 qad fagifre
et & vy faarr & qRAaTR Ty
# o' xwa s o ¥ arare =t
9T T S R ¥ fag fafew frdw
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fed gT &1 o qw fifiewr s ¢ e
“aritan Wi Afefer” #r e wor
granfey fafeer aft qww
& Tt 1 7 W Y Al & e dw ¥
gt & Fa T o T o Y @ &
IFH wfrwere I geaw ¥t AT ¥
w0 e W e f
dear ¥ “gnia wrs dfefaw”’ sy
et A whrard @ o 7z IAE
TR 4T TTEgAq; § o orfaew 31
weaw frardt 1 faaifer aog 7%
“sitad wrw Afefar” s wsgaw wIAT
qEAT & W1 IH TEIT g qEd gEwy
fafirsz qdvar & g+ g qear &1
AR T 91 IRI fRaifa
foradf faforw fawaY & warar  “wmim
wi Afefar” &1 faeqm weaga WY
fafgr grm, 2o & gravifaw foar ¥
nERqEr 7T & o gae s

(@) =g wox a8 3247

Earnings from P.CO0s. ang P.C.O.
proposed to be given in Assam

4934 SHRI AHMED HUSSAIN: will
the Minister of COMMUNICATIONS
he pleased to state-

(a) the amouni earned, year-wise
‘A’ ‘B' and ‘C' Class Cities of our
country during the last three years
ending 31-12-77, and

(b) the number of PCOs proposed
to be increased by the end of the cur-
rent year in the state of Assam and
the places where PCO will be estab.
lished?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) and (b). The infor-
mation is being collected and will be
laid on the table of the House,
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Insurance of agriculinral labour

4934. SHRI YADVENDRA DUTIT:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether Government are con=
templating any scheme for the life
insurance of agricultural Labour; and

(b) if so, the brief outline thereof;
and if not, why not?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
LARANG SAI); (a) and (b). There
18 no such proposal under considera-
tion of the Government. However,
as a result of the Special Conference
on Rural Unorganised Labour held
on 25th January 1978, there is a pro-
posal to constitute a Central Standing
Commiitee on Rural Unorganised
Labour to look into the entire question
of welfare and conditions of service
of the rural unorganised workers.

Alcoholic drinks and narcotic drugs
among college stundents

4935. SITRI SHYAM SUNDAR
GUPTA): Will the Minister of
HEALTH AND FAMILY WELFARE
e pleased to staie;

(a) whethey & survey wag under-
taken by the Uniteq Nationg in rela-
tion to the use of alcoholic drinks and

narcotic drugs among college students;
and

(b) if 8o, the number of such sur-
veys so far undertaken by the World
body and what were the conclusions
arrived at?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMB] PRASAD YADAYV): (a) Gov-
ernment are not aware of any such
survey having been undertaken.

(b) Does not arise.
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Agreement with Iran for supply of
crude

4936 SHRI AHMED M PATEL
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state

(a) whether there has been an)
new agieemeni between the Govern-
ment of India and Shah of Iran re-
cently 1n regard to 1import of addi-
tiondl crude from Iran, and

(b) 1t s0, the quantity of additional
crude to be imported and on what
terms’

THE MINISTLR OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI 8 KUNDU) (&) and (b)
Iran has offered to make availabie
additional crude oil supplies annually
at OPEC price on credit terms or lum-
psum payment, a, may be suitablc
The rupee equivalent of these instal-
ments or the lumpsum would be fun-
ded in India as required whether tor
investment or expenditure or could be
used to finance approved projects such
as Alumina Project for the Eastern
Coast Deposits of bauxile Paper and
Pulp Facto v tor Tipura and Second
Stage of R.)isthan Canal

Details 1ncluding quantity of crudc
to be imported aie yet {o be decided
upon hy the two Governments

ittt gronifran w wegwt & qEa
QR W 9Oy

4937. Wo wgnfew fag W :
T (eI W wer 74T gg A Ay
o ow e

3 ) Fu1 mregfafaan fmbat &
¥t vrafafrw &Y gl & g
W & Ay fer g,

(&) war Fw Frmfarsit ¥ ST
wrre 3 wrdr afg g€ ¥ o Twr Tom
ot ¥ wwr @ €, WR
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() afz gy, o7 | AT wg
gfrferr #t ¥ fod ®a wow fed
ST E e s samargfragy”?

gEam wit Wiy Axraa § T st
(st whear quar) (%) < o
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ey q@t gE Wvm 97w
war af ) el ¥ d W
¥ qra faifa s s fratg 9@
A 97 "YT WA FHTT ¥ IV W AT
T THTEMT | GO 7 qwic 7 am
Afaat & wmeawy aft g€ Sear A
F1 &AM 7 <@ go J4y veafafy &
gt % qfg % oo # §

q9 & wdrr & d6C
4938 Wo wgmuw fay ame

FIT FaTESy W qfvAT wer weY 9
TATA WY FT g fir

.-

(7) sewT & ¥® @ W oW1
ITATTE SThng Y &7

ey ot afare wegre swrew &
e st (s s sETX o)
(%) afcarx wearor wrdwer & wmte
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U o wTYT 200 T ST AETC A
wrsgodto wr sum i o @ g
& S ¥ fireft &= W e iR o
wrt gun sy 7 gk & 1 oo e gEd
wTfog. o & FHTEWH ¥ wwr frarm
% fog wror = w= Aoy & of a9t &
WY wT ww W § W1 ur oaw ¥
qfcoTaY & WTTT 9 9y T o wwar §
fe g9 & wam & dac @ * wrf
WTaeT AEY & 1 ST O T & g are
A weEa w1 qay @ ag FToe-
&A-200 ¥ {7 ®Y w¥wT ¥ guly &)

(@) s () ¥ sy 9o

Derecognition of Ayurved Ratna of
Allahabad University and Acharya
Pariksha of Delhl Vidyapeeth

4939 DR MAHADEEPAK SINGII
SHAKYA will th- Minister ot
HEALTH AND FAMILY WFIFARE
be pleased tu state

(a) whether 1t 1s a fact that Ayurved
Ratna of Allahabad Umversity and
Acharya Pariksha of Delhi Vidyapeeth
have been de:ecogmsed and

(b) whether many students have
been 1endered adle as a result theieof,
and 1l so the reasons therefor?

THE MINISI'ER OF SIA1E IN TIIE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG
DAMBI PRASAD YADAV) (a) and
(b) The Allahabad University does
not award any Ayurvedic qualification
However, Avurved Ratlna qualifica-
tion 18 awarded by Hindi Sahitya Sam-
melan Prayag This  qualification
awarded between 1931 and 1967 15 al-
ready Included in the Second Schedule
of recognised gualifications under the
Indian Medicine Central Council Act,
1870 The Hind1 Sahitya Sammelan
however continues to award the quali-
fication of Ayurved Ratna' The
qualification awarded after 1967 18
not recognised for the purposes of
IMCC Act

If thig Institution provides for regu-
lar teaching in accordance with the
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curriculam and syllabus prescribed by
the Central Council of Indian Medicine
then the gualification to be awarded
by them will be recognmised under this
Act

All India Ayurved Vidyapeeth,
Delhs, awardg the following qualifica
tions —

Ayurveda-Visharad
Ayurveda-Bhishak
Vaidyachaiya
Prajavaidya Pariksha
Valdya-Visharad

6 Ayurvedacharya

W Ca RS e

All of them are included 1in the Second
Schedule of IMCC Act, 1870 and,
therefore, they are recognised for prac-
tice etc

In Septembe; 1976, the Government
ol India approved the Avurvedic sylla-
bus among others recommended by
the Central Council of Indian Medicine
and this 15 to be unmiformaly imple-
mented all over the country

Section 17 of the IMCC Aect 1970
has been implemented with effect
fiom 1 10-1976 Those who do not
hold a recongmsed gqualification are
not entitled to registration and prac-
tice

Aeq wimw ¥ veWE Wl wwew O
gfor  yeam wrewTn

4940. it gwTY wWEe :
t mfex ow fqd

T (T W WA et qg e
N v w4 fr

(%) =T weq w2W ¥ I Ay
HTEF TR owEife  ERE RTYET
i F& & yama < fa fen
LU O

(w) =fs g, & &1 UMz ¥
FrouTr iy &7 & fog oo
wfwden &qre we for mar @, o
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(w) wfe @i, @ wrewrT oo
iy v & famrc &7

LEaTe Wit Ay st o e st
(siv wicar o) : (%) o6, 7
(@) &l (7). 9w 7 957

Enforcement principle of equal pay for
equal work by Engineering and instru-
mentation Industries

4941, SHRI C. K. JAFFER SHARIEF:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) the names of (he industries
which have enforced the principle ot
‘equal pay for equal work’;

(b) whether engineering and instru-
mentation industries have been covered
under the scheme; and

(c) if not, by when this principle
would be enforced in these industries?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) The Equal
Remuneration Act, 1976  which pro-
vides for the payment of equal re-
muneration to men and women wor-
kers for the same work or work of &
similar nature has so far been extend-
ed to 21 employments, viz.—

1. Plantations (covered under the
Plantations Labour Act, 1851).

2. Local Authoritjes.

#. Central and Stale Governments

4. Hospilals, nursing homes and dis-
pensaries,

5. Banks, Insuranve Companies and
other financial nstitutions.

6. Educational, teaching, training
and research institutions.

7 Mines.

8. Employees Provident Fund

Organisation, Coal Mines Provident
Fund Organisation and Employees
State Insurance Corporation.

9. The Food Corporation of India,
Central Warehousing Corporation and
State Warehousing Corporation.
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10. Manufacturing of Textiles and
Textile Products.

11. Factories located in Plantations.

12. Manufacturing of Electrical and
electronic machinery apparatus and
apphances.

13. Manufacture of chemical and
chemical products (except Products of
Petroleum and Coal).

14. Land and Water Transport.
15. Manufacture of Food products.
16. Other manufacturing industries.
17. Electricity, Gas and Water.
18. Wholesale and Retail Trade.

19. Construction including activities
pllied to construction.

20. Transport, storage and  com-
munications.

21, Agriculture and activities allied
to agriculture,

22, Air Transport Industry.

24. Real Estate and Business Ser-

vices and Legal Services.
() Yes, Sir.
(¢) Does not arise.

HRIETATC

4942. st faamme wEw oW
T exwee Wi qfeaTr weam Hat ag
e & g1 w fw

(%) war qeaTC 1w frE,
1977 ¥ vt ‘mdw sfear’ ofawr &
“gardr g wre wTaT AT ofveE &
seprfrer s Y W femmn wn @
w7

(=) afx g, a1 w1 T A W@
Zar 1 CATE HO T4 QU £ A
¥ foy g ot ¥ garl wwd W
dar &7

areen vt qfcaTe v St
& Tvw sy (it TR SET TneE)
(%) et
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(w) oft xfr erarfe serenomcd
free & fod gt oifwfir & o
wifen frfive wor & fag dfre
e w1 qaet wwew el @ g

wrHin sint § wreet W aren o

4943 sit ferae sow o
W1 GuTC qAT I qATH AT §9T 64
fir

(%) fagre Ty & agar fodr &
5000 AT Wy wige strasqr A
et qoTaAl ¥ ww ar ¥ wT A
@F T g, R

(ar) =am ag 7w § f ower forsr
¥ st oZd Wi Sragr may &
ey T G F fad wae A
o7 ford 7% § a7y Wt O T A A
o T g

quTT WATHT W Tow wAt (s
Fogft oo gadw 8m): (%) 28

(m) fawrfg maet & wqax
FrerreY g2 /1T THOgT TaEr ¥ wreag
qFA T AT A o @

ESI Scheme for Rural Workers

4945 SIIRI K MALLANA Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
refer to the reply given to  Starred
Question No 520 on 22nd December
1977 and state

(a) whether Government have ex-
amined the possibility of extending the
scheme of Employees’ State Insurance
Scheme to rural workers, and

(b) it so, the details thereof and if
not, by when a decision in this regard
would be taken?
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THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR
RAM KRIPAL SINHA) (a) and (b)
The matter 1g under consideration

Restrictions on quota of stainless stees
to newly licensed steel rerolling
factories

4946, SHRI G M BANALWALLA.

SHRI MUKHTIAR SINGH
MALIK

Wil the Mimster of STEEL AND
MINES be pleased to state,

(a) whether it 15 a fact that restric-
Lions on the 1ssue of quota of stainless
steel sheetg to the newly licensed stain-
less steel rerolling factories is leading
to black-marketing in stainless steel
sheets, and

(b) 1t so, what action Government
have taken to remedy the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA) (a) and (b)
There 18 no control on the di>tiibution
and supply of stainless sleel sheets
The question of 1ssuing any quota”
or black-marketing’ in stainless steel
sheets, therefore, does not arise

Visit of Afghan President

4847 SHRI G M BANATWALLA

SHRI MUKHTIAR SINGH
MALIK

SHRI C K CHANDRAPPAN.

Will the Minister of EXTERNAL
AFFAIRS be pleased to state

(a) whether President of Afghamstan
visited India during the month of
March, 1978,

(b) 1if so, the salient featuresg of the
discussions held with the leaders of
the Government of India, and
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(e) whether any fresh agreement
has been made if so, the details
theieot’

THE MINISTER OF S1A[E IN 1lE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI 8§ KUNDU) (a) Yes Sir lhe
Presudent of Afghanistan pald a state
visit of India from the Jrd to the S5th
of March 1878

(by and (¢) The discussions con-
cerned mallers ot international ond
regional significance and bilateral co
operation The two sides expressed
complete satisfaction at the progress
of their bilateral relations in the poli-
tical, economic and cultural fields und
decided to explore further avenues for
consohdating and enlarging them
The discussions revealed z close iden-
tity of views reflecting the deep under-
standing which has existed between
the two countries An agreement for
delivery of 50,000 tons of wheat to
Afghanistan as a Commodily Loan wa.
concluded dunng the visit

Bequest to launch crash programme to
develop telecommunications by
Rajasthan Government

4948 SHRI S S SOMANI Will the
Minister of COMMUNICATIONS be
pleased to gtate

{(a) whelher the Government ot
Rajasthan hag requested the Central
Government to launch a crash pro-
gramme to develop the telecommunica-
tions sector in the State for which all
possible help at all stages will be
made readily availlable by the State
Government and

(b) 1f so the reaction of the Central
Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEV SAI) (4) No Sir

(b) Question does not arise
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Post Ofices In rural areas in Gujarat
during 1978-79

4949 SHRI AHMED M PATEL
Will the Minster of COMMUNICA-
LFIONS be pleased to state the num-
ber of Post Offices which are proposed
to be opened in the rural areas of
Gujdrat during the year 1978-79 dis-
trict-wise?

THE MINISTER OF STALE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-

DLV SAl) It 15 tentatively proposed
to open 250 Post Offices in the rural
areag of Gujarat during the year 1978-
79 Statement showing the district-
wise targety 13 enclosed

Statement
Yl “ame ol the distnict Pust
N ofhees
prop osed
b
tpemed
duniny,
izt 79
(1entat
nely
1 Adlunedy al b
2 Anrch 14
3 Banaskanth 12
4 Bharuc 10
o Bhavey ar 1
b Dang 4
7 Crandlunaga o
B Jamnigs 29
9 Junagwh L5
10 kheda 15
11 Badchchh !
12 Mehsans 10
13 Panchmat o 12
14 Rajkot 17
15 Sabarkar tha 13
16 S nat 40
17 Surendranagr 15
18 Vadodr: 15
19 Valsad ._]_J'
ToraL a5
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Loes in Durgapur and [SCO

4950 SHRI VASANT SATHE Wil
the Minister of STEEL AND MINES be

Pleased to state

(a) whether it 18 a fact that the two
public sector steel plants in West Ben-
gal—Durgapur Steel Plant and Indian
Iron & Steel Co are lhkely to incur
huge losses during the current year

(b) 1f s0o furmish details thereof
and

(c) what effective sleps are taken/
proposed to make these umis run
profitably”

THE MINISTER OF STA™E IN THE
MINISTRY OF 3TEEL AND MINFS
(SHRI KARA MUNDA) (a) and (b)
The loss hikely to be incurred by the
Durgapur Steecl Plant during 1977-78 1=
estimated at Rs 1356 crores whle
Indian Iron und Steel Company Limi
ed 15 expected to incur g loss of
Rs 3129 crores during the same period
These flgures are provisional at pre-
sent

t) Durga Steel Plant

(1) Getting reasonable prices for
itg produit, from the Indian Ral
ways —

The Inaian Railways arc the only
buyers of some of its produets and
it 15 £t that the prices pad for them
are not reasonable  The 1ssue has
been remitted to the Chief Cost Ac
countg Officr undur the Mimstry of
Finance for making suitible recom-
mendation about a reasonable price
for the products
(1) Maximising prod iction —Stepg
have heen taken fo maximise pro-
duction 1in the wheel and axle plant
(ui) Diversitving production —
Schemeg for diversifying production
are under consideration of the nlant
and Steel Authorily of Indig Itd

(1v) Supplvy of good quality of coal
and adequate power —The plant's
production suffered considerably
during the current vear due to short-
age of good coal and power experi-
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enced by the plant The matter s
being pursueq continuously with the
agencies concerned for putting matters
right

Indian Jjron and Steel Company
Limited

(1) Schemes are being implemented
for restoring the capacity of the steel
plant of the company to its rated
leve] and to sustain the production
at the rated level Various schemes
for diversification of production,
modernisation of 1ron and steel
making facilities and setting up of a
Sintering Plant are being formu-
lated

(1) It hag been decided that in
oider {o ensure a roordinated deve-
lopment of the company and
madke lor better management of ils
fcchnological  production and “‘in-
anciul problems the shares present-
ly held by the Central Government
in this company should be transfer-
redl to Stedl Authority of Indig Larmt.
ed (SAIL) when it would become a
subsicdialy of SAIl It 1s also “ro-
posed to acquire the shares held .y
the public financial institutions rnd
otherg and to transfer these to SAIL
80 that IISCO mav become a Division
of SAIL

(111) In order to lhighten lthe exces-
sive interest hurden of the com
pany 1t has been detided that fin-
ancial s i1stance to he extended lo
the company for expenditure on
tapital schemes during the three
vears from 1977 78 should be in the
form of e¢quity I{ has also been
decided that moratorium of ‘hree
yearg should be allowed on payment
of interes! on the loans granted to
the company during the current vear
to meet cash losses

Percentage of educated and
uneducated unmemployed
4951 SHRI B P MANDAL Wil
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state the percentage of educated
and uneducated unemployed at pre



155 Written Answers MARCH 30, 1978 Written Answers 156

sent in India as a whole, Statewise? tion is not available but the enclosed
statement gives the percentage of edu-
THE MINISTER OF PARLIAMENT-  Cted (Matric and above) out af those

ARY AFFAIRS AND LABOUR (SHRI registered with Employment Exchan-
RAVINDRA VARMA): Such informa- ges,

Statement

Percentage of edurated ( Matsic and Above’ and uneducated { Below  Matrie, meluding ill
i g illileratec) job-seekers
on the Live Registerof Emplovment Exrhugﬁ attheend of June, l:qj"_f:nawm Stater| Union Territories

and at all India level.
States/Union Territories Percentage Educated  Percentage
Uneducated
States
1. Andhra Pradesh
47°5 529
a. A-nm " . 419 81
7. Bihar S 515 iB-5
4. Gujarar .. 5br9 4!
5. Haryana .. 53 3 46-7
6. Himachal Pradesh . f 50 5 49 5
7. Jammu & Kashmir . . . 4-&'5 53 2
8. rnataka . 59 H o 2
9. Kerala . 545 45
1o, Madhya Pradesh 43 0 7
t1. Mahrashtra . 54'9 57
12. Manipur . . . P 56 1 430
13. Meghalaya e 439 o
14. Nagaland . . . Cyars b2t
15. (nissa . . . . . 98- 4 fi-b
1 -ll’&!}i:hh . . . . . ] -7 5109
17. jasthan . . R2- 1 79
18, Sikkim®* | . . . . : . 7 N
19. 'Tl..m“ Nadu . . . " o L¥3 1] 47 4
a0, Tripua i . . . . gb 1 419
21, Uttar Pradesh P : 2 g . 5% 4 467
22. West Bengal . . . . . 40 b 54
I nion Territories
1. Andaman & Nicobar lslands . . . 10°2 8q 8
2. Arunachal Pradesh® . . .
4. Chandigarh . . . . 52:6 474
4. Dadra & Nagar Havelis . . .
5. Dellu . . i . . Bo-1 g9y
6. Goa . . . . " 54" %3 o7
7. Lakshadwiep . : . . . 21 030
8. Mizoram . N i ‘ . g(l,'b 58 4
g. Pondicheny . . g 8 392
ALL INDIA . . . - _:,Tu_ T 48 =
Aot ;1. *No Employment Exehange s functioning in these States)Union "Verritories.

4. Txclude figures in respeet of University Employment Information and Guidaner Bureaux
except for Delhi and Maharashhia

5. Alljobseekets on the Lise Register of Empluyment Exchanges are not necessarily
unemployed.

4. Registation being voluntary, all the unemployed persons may not get themselves registered
with the Employment Exchanges.
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Production of steel {n public sector

4852, SHRI B, P, MANDAL: Will the
Minister of AND MINES be

pleaseq to state:

(a) the total production of steel in
public sector and private sector in
1876-77 and 1877-78; and

(b) the reasons for increase or de-
crease ag the case may be?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND WMINES
(SHRI KARIA MUNDA): (a) The total
production of saleable steel in Public
and Private Sector in 1976-77 and
1977-78 (estimated) is g8 follows:—

("ono  tonnes)

176-77  1977-78
(Estimated
1 Pubhc  Sector
IntegTated Sterl
Plants . 5372 5279
2 Pinate Sooron
Integrated Steel
Plants 1550 1586
3 Minwteel Plants 704 a5

(hy The productfon in Public Sector
Steel Plants in 1977-78 has been
affected adversely on account of A
number of factors such as frequent
resirictions/interruptions’ in the supnly
of power, particularly at Bokaro,
Durgapur and Indian Iron and Steel
Co., certain problems in the supplv of
coking coal fn quantity and quality.
strike at Dugda and Bhojudih Coal
Washerieg in October 1977 and ‘ndi-
flferent industrial relations in gome of
the plants, particularly at Indian Iron
and Steel Co. However, production
in the Ministeel Plants has improved
on account of raise in demand and as
a result of the certain measures taken
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by Government such as revision 'n
excise duty and import duty, permis-
sion to diversify production etc,

Linking of Madbopura Telephone
Exchange with Patna

4953. SHR] B, P, MANDAL: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether the Madhopura (Bihar
Circle) telephone exchange has no
direct link with Patna, and calls are
rcuted through Saharsa,

(b) whether Government propose to

link Madhopura Exchange with Patna;
and

(¢) if so, when?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) Yeg Sir.

(b) No Sir.

(c) Does not arise,

Shortage of Low Ash Coking Coal

4954. SHRI JANARDHANA POO-
JARY: Wil] the Minister of BSTEEL
AND MINES be pleased to state:

(a) whether there 1s a shortage of
low ash coking coal and Government
propose to import this variety; and

(b) 1f w0, the total preduction in our
country, shortage and the quantity to
he imported?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL ANL MINES
(SHRI KARIA MUNDA): (a) Yes, Sir.

(b) No low ash coking coal is 7vail-
abie in our country for use in the
steel plants It is proposed to import
initially, one million tonne of low ash
coking coal for use in blend with indi-
genousg coal at the steel plants,
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Industrial Truce

4955. SHR] CHITTA BASU; will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state at what stage the proposal of
Industirial Truce rests now?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): Government
welcomes the concept of ‘Industmal
Truce' A proposal made in 1ilus
regard was generally welcom.ed also by
both the employers and the em-
ployees.

Victimisatlon of SC/ST workmen of
Rourkela Steel Plant during Emergency

4956. SHRI CHITTA BASU: Will the
Minister of STPEL.L AND MINES be
pleased to state:

(a) whether it has been brought to
the notice of Government that 400
Schieduled Castes and Scheduled
Trnibes workers were victimused in the
Rourkela Steel Plant during the
emergency; and

(b} 1f so, the steps taken for their
1einstatement?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHR] KARIA MUNDA); (a) and (b}
The facts are being ascertained and
a statement will be placed on the Table
of the House,

Demand for a probe into INA treasure

4957. SHRI KANWAR LAI, GUPTA:
Will th= Mmister of EXTERNAIL
AFFAIRS be pleased to state:

(a) whether Government are aware
of {he demand for probe inte INA
treasure;

(b} if so, the details thereof and the
action taken by Government thereon,

(¢y whether Government have ron-
tacted the senior officers, who arc sup-
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posed to know the facts and checked
all the relevant records; and

(d) if so, what I8 the result and
what action has been taken by Gov-
ernment on it?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI S. KUNDU): (a) Government
have been reports in the press that
proble shou!d be conducted into the
INA treasure.

(by) and (e). In 1951, the Head of
the Indian Iaaison Mission 1n Tokyo
was contacted by some Indians who
were associated with Netaji Subhash
Chandra Bose They informed him
that they were in possession of some
gold and jewellery which, they stated,
had been collected from the plane
which crashey with Netaji. The Head
nl the Indian Liaison Mission was 1lso
informed that in addition {o the rold
and jewellery, they were also in pos-
session of Yen 20,000 (then equivaleni
to Rs. 265 and annas 10 only).

On instructions from the then Prime
Ministesr, the Head of the Indian Laai-
son Mission in Tokyo kept this gold,
1ewellery and cash in our Mission un-
til further instructions.

After the signing of the Peace Treaty
wilh Japan, these articles were gent to
Delhi in November 1852 through an
official of the Government of India.
They were delivered to the Ministry of
External Aflairs, who retained them
temporarily. On December 30, 1953,
the gold and jewellery were handed
over to the National Museum for safe
cuslody The cash amounting to
Rs. 265 and annag 10 was, with appro-
val of the then Prime Minister, trans-
ferred to the INA Relief Fund on
Decemher 16, 1954,

(d) Government do not consider
that further action is necessary. The
gold and jewellery have been deposited
in the National Museum and the cash
credited to the account of the INA
Relief Fund.



161 Written Answers CHAITRA 9, 1000 (SAKA)

Expeditious disposal of Labour Cases

4058. PROF. P, G. MAVALANEAR:
Wil the Minister of PARLIAJEI!IT
ARY AFFTAIRS AND
pleased to state:

(a) whether Government are aware
of the vast and growing labour cases
pending in the courts and tribunals
all over the country;

(b) whether the sald situation is
not creating a climate of helplessness
and restlessness among the working
classes;

(c) it so, the steps being taken by
Government to improve the situation;
and

(d) whether the High Courts and
the Supreme Court are proposed to in-
corporate additional , special separate
judges for the expeditious dispgsal of
the sald cases”

THE MINISTER OF PARLIAMENT.
ARY AFFAIRS AND LABOUR (SHRI.
RAVINDRA VARMA): (2) and (b).
On an average, most of the Central
Government Labour Courts and In-
dustrial Tribunals take between
6 months to 1} years to dispose of
references. While it i appreciated that
delay leads to inconvenjence there
have been no reports of disturbed
industrial relations on this account.

(¢) and (d). The entire question of
prompt disposal of disputes is under
examination in the overall context of
the proposed industrial Relations BiIL

Ratlp of Doctors, Nurses and Techni-
cians in Hospials

4059, PROF, P. 3. MAVALANKAR:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

- (a) whether the ratio of doctors,

murses, technicians in all the mmr

boq!hh in the Unlon Territorles is
adequate and satisfactory;

183 LS—§
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(b) i s0, the detalls thereot;

(c) if not, steps taken to correct
and improve the said ratio; ang

(d) the concrete results thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAG
PRASAD YADAV): (a) fo (d).
information is being collected and will
be laid on the Table of the Sabha,

Mock Parliament Programme

4960. PROF. P. G. MAVALANKAR:
Will the Minister of PARLIAMENT-
ARY AFFAIRS AND LABOUR be
pleaseq to state:

(a) whether the “Mock Parliament™
programme or project for school chile
dren continued in the years 1975, 1876
and !977;

(b) if so, where and at what cost
and with what results;

(c) whether the sald programme or
project is being further improveg and
strengthened gnd exiended to other
parts of India; and

(d) if so, broad indication thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KRIPAL SINHA) : (a). Yes, Sir.

(b) The “Youth Parliament” com-
petitiong are at present held in the
recognised Higher Secomdary Schools
in Delhi, and the results are encourag-
ing. The annual expenditure incurred
by the Centra] Gevernment on these
cdmpetitions in the years 1975, 1976
and 1877 ranged befween Rs. 8,000/~
to Re lllm, =

(c) and (d), Governments of the
Statey ang the Union Territories are
advised from time to time to arrange
similar “Youth Parliament” competi-
tions. Andhra Pradesh, Hapyana,
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Kerala, Tripura and Uttar Pradesh
have arranged Youth Parliament com=
petitiong in their rSapective Siates.
Punjab, Gujarat, Bihar, Orissa, Naga-
land, West Bengel, Sikkim, Manipur,
Meghalaya, Goa, Daman & Diu, Pondl.
cherry, Dadra & Nagar Havell and
Andaman & Nicobar Islands bave
agreed to implement the Scheme In
their respective States/Union Territo-
ries.

Discortentmeny among Workers over
Conelliation Proceedings

4061, SHRI AMARSINH V. RAT-
HAWA: Wi} the Minister of PARLIA-
NENTARY AFFAIRS AND LABOUR
be pleasad to states

(a) whether there is a great dis-
contentment among the workers and
trade unions of the country regarding
the working of the conciliation pro-
ceedings with reference to Industrial
Tribunal and final disposal of cases
by them;

(b) i so, the main reasons for such
discontentment;

{¢) whether Government have d&i-
rected or propose for the same to the
concerned authority to dispose of the
cases within specific period;

(d) if so, the details thereof and It
not, the reasons therefor; and

(e) whether Government will bring
forward any bill in this regard and
if so, when and the details thereof
and if not, the reasons therefor?

THE. MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) to (e
Government have not received any
specific reports In this regerd. The
entire guestion of prompt disposal of
disputey 1y under examination in the
overall context of the proposed In-
dustrial Relstions BIIl
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Regularisation of casual Ish-.r

4082. SHRT AMARSINH V. RAT-
HAWA: Wil the Minister of PART.IA-
MENTARY AVFAIRS AND LABOUR
be pleased to state:

(a) whether Government are aware
that in various Departments or va-
rious Ministries of Centre and Siates,
there are guch temporary and casual
labourers and employees who are
working there since 5, 10, 15 years and
still not made permanent;

(b) if so, how many such employe-
e; are in each State and in each
Ministry and Establishments;

(¢) what steps Government have
taken ty make them permanent and
what ave the reasons that they are
still as temporary and casual; and

(d) whether Government propose
to bring forward a bill in Parliament
in this regard; if so, when and de-
taila thereof and if not, the reasons
therefor ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) to (0). Ip-
formation is being collected and wnil
be placed on the Table of the House
after it is received.

(ii) There is no such proposals at

4063. SHRI AMARSINH V., RAT-
HAWA; Will the Minisier of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased fo stabe:

(a) whether Government are aware
that there are many lacuna in the
pevertt Payment of Wages Act, Werk-
men's Compensation At and gsuch
other Acts in wiich the Interest of
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the workers are not being protected
properly;

(b) i g0, what are these lacuna;

(c) whether Government propose
to amend the saig Acts in the interest
of the workers and employees:

(d) if so, when and how and the
detaily thereof; ang

(e) whether Government will con-
sult the workers representative m
this matter, if so, the details thereof
and if not the reasons therefor?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) to (e). A
number of proposals for amendment of
the Payment of Wages Act, 1936, the
Workmen's Compensation Act, and
such other Acts like the Employees
State Insurance Act, 1948 and Em-
ployeeg Provident Fund & Misc, Fro-
visiong Act, 1952 are under considera-
tion. These proposals are being pro-
cessed in consultation with the State
Governments and other interestg con-
cerned,

Legisiation Regularising services of
Domestic Servants

4964 SHRI AMARSINH V. RAT-
HAWA: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether Government are aware
from the miserable plights of the
domestic servantg of Delhi and of the
country;

(b) if so, what action Government
have taken for the welfare and bet-
terment of these servants;

(¢) whether Government propose to
bring forward any legislation to re-
gularise the service conditions of these
class of employees; and

(d) if so, when and how and what
would be the maip features of such
legislation?

Written Answjers 166

THE MINISTER OF PARLIAMENT.
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) to (d). Re-
presentations have been received in
the Ministry of Labour in thig regard.
The question of suitable legislation
applicable to this category of workers
was considereq some time ago in con-
sultation with the State Governments,
but the proposed legislation did not
find favour mainly on the ground that
this might lead to large scale retrench.
ment of domestic servants and of
shinkage of employment opportunities
for them. Further it was felt that
implementation of the proposed legisla.
tion woulg be extremely difficult.

Bill extenting benefits of P.F. to fac-
torles employing ten persoms

4965, SHR] SHIV NARAIN SARSO-
NIA: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) vwhether the Labour Ministry
has made the public gannouncement
several timeg that the provident fund
benefits are being extended to all
such factories and establishments
employing 10 or more persons;

(b) if so, whether the necessary bill
has been prepared to introduce the
same in the current session of Parlia-
ment to provide benefits to the poor
workers; gnd

(c) if ont, why not and how much
time Government will take to intro-
duce the bill?

THE MINISTER OF STATE IN THR
MINISTRY QF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): (a) to (c). Certain
proposals for amendment of the Em-
ployees’ Provident Funds and Miscel-
laneoug Provisions Act, 1952 including
the one relating to extending the
coverage of the Act to the establish-
ments employing 10 or more persons
are still under consideration of the
Government,
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Backward States, Distrioig and sub-
divisions in Communicatiens

4966, SHRI GIRIDHAR GOMANGQO;
Will the Minister of COMMUNICA-
TIONS be pleased o state:

(a) how many States, districts,
sub-divisions and blocks identified as
backward in communications both
postal services and telecommunica-
tions have received top priority in
allocation and execution of postal ser-
vices in the year 1877-78; and

(b) planning and programmes pro-
posed by his Ministry to bring them
up to the level of other well developed
;.l;:as’ during the Sixth ¥Five Year

n?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SURH-
DEO SAI): (a) None of the States,
sub-divisions and blocks identified as
backward have been given top priority
in allocation and executing postal
expansion gcheme 1977-78. Liberaliseq
financial norms are however appli-
cable to backward areas for the pur-
pose of postal and telecommunication
expansion,

(b) Postal—It is tentatively propos
ed to open 25,000 post offices in the
rural areag of the country during the
Sixth Plan Period. Greater emphasis
will continue to be given to backward
areas.

Telecommunications—It is propos-
ed to open 15000 new long distance
public call offices and 15000 telegraph
offices in the next five year plan. A
good number of them will fall in
backward areas,

Rise in price of Steel dne to electricity
Ievy

4967. SHRI K. PRADHANI; Will
the Minister of STEEL AND MINES
be pleased to state:
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(a) whether it is a fact that the
mini steel industry fears that its steel
prices will be pushed up by Rs, 40
to Rs. 50 per tonne because of the im-
position of duty on electricity, a gpe-
cial levy of B per cent on the basis of
excise duty on items like graphite,
electrodes and furnace oil and increase
in the excise duty from 2 to 5 per
cent on several gther inputs;

(b) whether it i3 also a fact that
this ‘crippling burden’ on the mini
steel industry will make its prices
uncompetitive with that of the inte-
grated steel plants;

(¢) whether the Steel Furnace As-
sociation of India has demanded that
the integrated steel plants ghould not
absorb the burden of additional duties
and should raise the prices of their
products to the tune of extra burden
of the fresh duties; and

(d) it so, the reaction of Govern-
ment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) Steel
Furnace Association of India appre-
hends that cost of prodaction of ingots
by mini steel plants would go up LY
about Rs. 73 per tonne,

(b) to (d). So far as the direct incl-
dence of the increased levy on the
productg of the integrated steel plants
ig concerned the Joint Plant Committee
has already announced appropriate
revision of prices. As mini steel plant
products enjoy exemption from excise
duty, to that extent as a result of the
increaseq levy, their competitive posi-
tion vis-a-vis the integrated steel plant
is expected to improve.

The increased levy on the inputs
lke power, coal, etc., ig expected to
adversely affect the cost of production
of both the integrated steel planig as
well as mini steel plants.
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Demand for Higher Wages by workers
of Gold Mines Ltd,

4970. SHRI G. Y. KRISHNAN: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether the workers of Bharat
Gold Mines Limited, Kolar have been
demanding higher wages and better
living conditions;

(b) whether they are being paid
less than what is being paid to work-
ers of public sector industries; and

(c) what steps Government have
taken for their betier wage structure
and living conditions?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) Yes,
Sir.

(b) The wages paid to the workmen
of Bharat Gold Mines Limited com-
pare favourably with the employees
of similar public sector undertakings
in the State of Karnataka.

{(¢) The wages of the workmen of
Bharat Gold Mines Limited were last
revised with effect from 1-1-1973 based

pany and the Labour Unions for fur-
ther wage revision.

Most of the employses 0f Bharat
Gold Mines Limited have bepn peovi-
ded with houses and the com is
renovating and improving
des provilling amenities
supply, sanitation etc.

i
“_%
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Bolatiens wilk Angols and Mossmbignoe

4971, SHRI AMRUT KASAR: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to atate:

(a) whether Government is aware
of the strategic position of the newly
independent countries of Africa, like
Angola and Mozambique the former
Portuguese Colonies in the political
situation in Africa;

(b) what steps Government has
taken to increase friemdly relations
with Angola and Mozambique in Af-
riea;

(c) .whether it is a fact that these
African countries have been neglec-
ted while framing our foreign policy?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI 8 KUNDU): (a) to (c). Gov-
ernment of India is fully aware of
the significance and importance of the
newly independent countries of Africa,
including countries lLike Angola and
Mozambigue with which India has also
shared colonia] past, vis-a-vis the ex-
Portuguese Empire.

In so far as Mozambique js concer-
ped, India has had close historical re-
lations and there 18 a sizable number of
persons of India ongin residing
there, Mozambique is also linked to
us by the Indian Ocean. Government
of India established diplomatic rela-
tions ambassadorial level with
Mozambique upon its accession to full
independance. India has also been ex-
tending full wmoral and material sup-
port to Mezamhique which, as a
Front line State, bas to bear the prunt
of the burden and make sacrifices
because of the continuance of the Zim~
babwe freedosm struggle, both bilateral-
ly and in the framework of eom-
mitments undertaken under the aegls
of the commonwedith snd the Umited
Nations. We have concluded a gen-
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freedom struggle and had made facili-
ties avallable for higher education for
Angolan students including grant of
scholarships, Offers have also been
made recently for scholarships to An-
golan students for study in Indie.

Immediately after independence
high-level contacts were established
between the two countries. Angola has
lllobeenﬂuredpintotmblmanl
assistance. b

gur mw 7 20ew e o
et

4972. st wiw ware vl w0
wwTe el g A ot wvr v e fe

(%) ww ga7 S e § A
TEm Ry v R R ;

(&) ¥ e qrdal & ueni
gw foay Thew sdwm §

) ey farefiy o ¥ Srerr A3
R ¥ fewy wirforr 2efrer oriw
i o ;W

(%) xgt &R oy any 7% ST

qwrnt gT g feedt g
et ?

dwre dwrew § wwr st (s

wogfc mew ol W) : (%) 4e6
( 1-4—77 < feafir ¥ worame)

(®) 1,20,403
(1-4-77 w feufer & wqame)
(7) 38
(¥) 11.55wnered (wwwT) )



175 Written Answers

v 1975~79 ¥ ywe skw & wnhw
Nl W R w W aTewy

4973. Wt T gaTe of :
T W w7y e # gar v @
fir:

(%) © 1978-79 % Ioc AW

& wnft @t ¥ fored 7@ wrewT SR
Ludis i d g

(@) o wrar Ervwd w9
TrreY aaT % ITHEY WY wuaT fradr
Farereft g0lY ;

() =% ¥ fead arewe Twge
# W wri{f ; wix

(v) frgr writr aiw arwedh
% gr-yrewy quT fEaT wa-ETewd
B I9-TTRALT F agAT ATRIAT P

dute dwreg § v st (st
agfc wae gedw wm) : (%) 520

(w) (i) fawrite< wrar sTvwT 500
(ii) Iv-wrwee 20
(iii) qorwrwwx wYE afh

(wv) 8 fawriax wmar  wT*WT

(w) (i) wwc sRw ¥ fewniae

wTT ITENE W A

axr we I faewriyg
IT-ATEYT FATAT-35

(l) Seorewdw ¥ Fg-wrwwy

ot ot agr wT T oW
NNCART: 4, .

Written Answers 176

, MARCH 30, 1878 .

Setting up of & Committes to regulate
recruitment of Labour for Abroad

4074. SHRI YASHWANT BOROLE:

SHRI MOHINDER SINGH
SAYIAN WALA:

Will the Minigter of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to gtate:

(a) whether a comimittee compris-
ing of representatives of various Mi-
nistries has been set up to regulate
procedure for recruitment of labour
against demands from abroad; and

(b) if so, whether any procedure
has been evolved by this committee
for recruitment of such labour keep-
ing in view the reports of ill-treat-
ment meted out to Indians especially
in Arab countries?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHR] RAVINDRA VARMA): (a)
Yes, Sir,

(b) The Committee is reviewing the
existing arrangements with a view to
stream’ the procedure of regis-
tration of recruiting agents and
deployment of workerg to better secure
the welfare of workers.

e wahw wfaf
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Yogic sysiem in Wesiern Couniries

4979, SHRI SAMAR GUHA: Will the
Mmster of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Yogic system of nature
cure is getting popular 1n Western
countrieg and the communist countries
as well;

(b) whether his Ministry have got re-
ports of increasing invitations of
Indian experts by foreign countries;

(c) if so, wheiher Government will
see that a panel of experts of such
Yogic treatment is prepared for ready
reference for foreign countries,

(d) whether Government have taken
steps for encouraging developing and
popularising the system of Yogic sys-
tem of nature cure in India; and

(e) if s0, facts thereabout?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) Yoga
and Nature Cure are two different
systemms of practice, Aeccording -to
newspaper reports and accounts of
visitors/tourists, these systems are
gaining populiiity ‘abroad.

(b) No such reports have been re-
asﬁammwniﬁycgmmm
Family Welire, r
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(c) The possibilty of preparation of
a panel of experts in Yoga will be
considered when, such necessity arises.

(d) Yes.

() (i) It has been decided to esta-
blsh a separate Central Council for
Research in Yoga and Naturopathy to
intensify promotion and propagation
of these systems. (i) Research {s being
carrled out at the Central Research
Institute for Yoga on various aspects
of Yoga Therapy for the cure and
treatment of ailments in collaboration
with the All India Institute of Medical
Sciences, New Delhi. (iii) Grants are
being given by the Central Council for
Research in Indian Medicine & Homo-
eopathy to the following Institutions
engaged in Yoga system:

1. Indian Institute for Yoga and
Allled Sciences, Tirupati.

2. Yogic Treatment-cum-Research
Centre, Jaipur.

3. Shivanand
Assam.

4. Chinjcal Research Unit, Banaras
Hindu University, Varanasi.

The above iInstitutions are engaged
0 finding out the effect of ‘Yogasanas'
or Yogic Kriyas in Diabetes, Respira-
tory diseases, E.N.T. diseases, Psoria.
sis and other common diseases.

(iv) Regular Classes are being held
at Teachers Training Centre, Katra
Vaishmddevi and Ddlhi Centre of
Central Research Institute for Yoga
and Vishwayatan Yogashram for award
of Diploma/Certificate to Instructors
in Yoga and for the training of the
general public in Yoga. Similar cour-
ses are also held at Kaivalyadham,
Lonavala, including a 9 months Dip-
loma course in Yoga. This institution
hag a training centre at Bombay also.

(v) A proposal for the setting up of
& National Institute of Naturopathy is
under consideration.

(vi) Grants are glven to the
Varjous Nature Cure Institutes/Cen-
Ires for study beds and training in
Nature Cure,

Math, Gauhati,
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Reprinting of Commemorative Stamps .

4980. SHRI SAMAR GUHA: Will the
Minister of COMMUNICATIONS be
pleased to gtate:

(a) whether @Government have re-
printed stamps of various denomina-
tion issued in honour of Mahatma
Gandhi, Netajl Subhag Chandra Bose
and Pandit Jawaharlal] Nehry during
the vears 1075—77;

{b) whether such stamps have been
reprinted after formation of the Janata
Government; and

(c) if so, the facts there about includ-
ing number of various stamps reprinted
in honour of the above during the
periods mentioneq above?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO BAI): (a) to (c). Commemorative
stamps issued in honour
of Mahatma ‘Gandhi in 1948, 1969
and 1973, Pandif Jawaharlal
Nehru in 1964, 1965 and
1067 and 1973 and  Netaji Subhas
Chandra Bose in 1964 and 1968 have
not been reprinted, However. Govern-
ment have lssued a stamp each on
Pandit Jawaharlal Nehru on 27-5-76
and on Mahatma Gandhi on 2-10-1976
in the Fifth Definitive series of stamps.
The definitive stamps on Jawaharlal
Nehru and Gandhiji have been reprin-
ted after the formation of the Janata
Government,

While commemorative stamps are,
printed only once, stampg in the defi-
nitive serieg are reprinted until they
are replaced by stamps with new
designs.
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Expsnsion of Durgapar

4988. SHRI C. K. CHANDRAPPAN: ~
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it is a fact that Gov-
ernment has decided not to expand
the steel plant at Durgapur;

(b) if it is go, the reasons and de-
tails thereof;

(c) how many public sectors steel
plants are asked to expand and how
many private sector steel plants have
been asked to expand; and

(d) the total amount sanctioned for
steel plant in public sector for expan-
sion?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) The expansion of the Durgapur
Steel Plant iz not under the consi-
deration of the Government at
present.

(b) It is considered that the imme-
diate objective should be to utilise
the existing capacity of the plant
fully and to diversify production.
Various schemez to maximise and
diversify preduction are under con-
sideration.
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is Rs. 1287.95 crores.

Mesting of Indo-Soviet Jolnt
Commission

4084, SHRI DHARMA VIR VA-
SISHT: Will the Ministeyr of EXTER-
NAL AFFAIRS be pleased to state
whether any agreements were signed
for establishing joint ventures in their
countries, if so, the details of the
same?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI S. KUNDU):
During the Fourth Meeting of the
Indo-Soviet Joint Commission held
In New Delhj from March 2 to March
6, 1978, discussions were held on the
following projects:

(a) The establishment of 3 port-
bused export-oriented blast furnace
complex for the production of
foundry grade pig iron. Both sides
agreed, in principle, to cooperate in
this project. Details wil} be dis-
cussed later in the year; and

(b) Betting up on compensation
besis of an alumina plant of a capa-
city of about 600,000 tonnes of
eluming per annum in Andhra Pra-
desh as envisaged in the Joint
Indo-Soviet Declaration of 26th
October, 1077 signed during the
Prime Minister's visit to the Soviet
Union, Contractg relating to evalua-
tion of the bauxite deposits and
preparation of a detailed feasihility
report for this project were signed
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between the concerned organisa-
tions during the course of the

Meeting.
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Economy in the issue of Medicines in
CGHS Dispensaries

4088, SHRI DURGA CHAND: Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased to

state:

(a) whether it is a fact that doctors
in the CGHS dispensaries in New Delhi
and Delhi indiscriminately piescribe
medicines in good quantities for a num-
ber of days which leads to wastage of
medicines on a heavy scale;

(b) if so, what steps are being taken
to check the wastage of medicines,

(c) what is the amount incurred on
procuring medicines for these dispen-
saries in Delhi during the lart three
years, year-wise; and

{d) whether Government have issued
or propose to jssue any instructions to
the dispensarivs for effecting economy
in the issue of medicines 1o the
patients”?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
No, Sir. The medicines me pres=
eribed according to the condition of
the patients as assessed by the doctor.

(b) Does not arise,

(¢c) The expenditure incurred by
CGHS in Delhi on the purchase of
materials including medicines during
the last three years was as under:—

1974-75  Rs. 1,76,25,576.00
1975-76  Rs. 2,57,99,667.61
1976-77  Rs. 2,39,76,337.45

(d) Instructions have been issued
from time to time for effecting eco-
nomy in the issue of medicines to the
patients.

" 135 L83
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Sireamlining the Administration of
C.GH.S. Dispensaries In Delhi

4889. SHRI DURGA CHAND: Will

the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government have taken
any steps in 1977 for streamlining the
administration of CGHS dispensaries in
Delhi;

(b) if so, the details thereof;
(c) the results thereof;

(d) whether there is any machinery
to have an assessment of the benefi-
ciaries on the working of these dispen-
saries;

(e) if so, the details thereof; and

(f) if the answer to part (d) above
be in the negative, whether it is propos-
ed to evolve such a machinery on the
emooth functioning of the dispensaries?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) to
(¢). A study of the working
CGHS Dispensaries in Delhi was
underlaken by the Department of
Personne] and Admunistrative Re-
forms of the Government of India in
the year 1977. The Report of the
study team was submitted in Septem-
ber, 1977. Some of the suggestions
made in the Report for streamlining
the working procedures in the CGHS
Dispensaries, with a view to provid-
ing better satisfaction to the ben_eﬂ-
ciaries, have been put into practice.
The implementation of some of the
recommendations, which  involve
major changes in the existing proce-
dures, is under active consideration.

(d) and (). A CGHS Advisory
Committee, which includes represen-
tatives of various associations of
CGHS beneficiaries, reviews the work-
ing of the C.G.H. Scheme periodically
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and makes recommendations for im-
proving the services provided under
it.

(f) Dous not arise.

Miu.num Wage for Forest Labour

4990. SHRI SUKHENDRA SINGH:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether the Minimum Wages
Central Advisory Board has proposed
a minimum wage for forest labour;
ang

(b) if so, the details regarding its
recommendations and what decision
has been taken by Government in this
regard?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). The National Commission
on Labour had recommended that the
Mimtmum Wages Act, 1948 should be
extended to cover forest labour. This
matler was considered by the 8th
meeting of the Minimum Wages
(Central) Advisory Board held in
New Delhi on 23rd September, 1974
which urged carly implementation of
the recommendations of the National
Commission gn  Lahour. Employ-
ments n forest and timber opera-
tion. forest products, kendu leaves
collection forest industry, timber
trading jncluding felling and sawing,
bamboo forest establishments, ete,
have been included in the Schedule
under the Minimum Wages Act by
certain Governments. Complete in-
formation is being collected and will
be laid on the Table of the House,

et & yresy
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Linking of Districts and Sub-Divisions
with Respective State Capitals

4092, SHRI PARMANAND GOVIND-
JIWALA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether districts and sub-
divisions of the country are directly
linked wath telephonic service wilh
their respective State capitals;

(b) 1t not, whether Government are
considering any proposal in this res-
pecl, and

(c) 1f 50, how much time will be
required 1n connec hns the districis and
sub-divisions with the respertive State
capitals bv direct telephonic lines?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) No Sir.

(b) It is the genera] policy of the
Department to connect each Distriet
Headquarters to its State Capital
There is no proposal to connect Sub
Divisionaj Headquarters to State
Capitals.

(c) Specific time limit cannot be
laid down.
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Yardstick for Family Pension and Em-
ployees Deposit Linked Insurance

4994 SHRI K RAMAMURTHY
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased Lo state

(0} the details of revised yard stick
recommended by the Centra] Board of
Trustees of Employees Provident Fund
on 5-1277 in regard to Employees

Family Pension and Employees Deposit
Linked Insurance,

(b) whether this has been implement-
ed, and

(¢) 1if not, the reasons for the delay”

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR
RAM KIRPAL SINHA)- (a) The
revised yardsticks recommended by
the Centrel Board of Trustees on
5-12-1977 relate to Prowvident Fund
Work

(b) and (c) Dg not arise

Disposal of Damaged Equipments and
1ts Value

4993 SHRI MEEIHA LAL PATEL
Will the \liniste ol COMMUNICA-
L110MS be p'ua ed to state

{1) whcthar old telephone equip~
ments get dan aged in large quantities
m the ecountiy every year and 1f so,
the viluwe of these equipments that
welc damaged mm each cicle during
the last three years,

(b) the manner in which these
damaged equipments are disposed of,

(c) the quantity and the estimated
cost of these old damaged equipments
rece;ved 1 Bharatpur, Kota and
Jaipur di 1sions of Rajasthay Circle
during th~ last three years, ad

(d) wheiher no proper rrount of
these dam ized equapments 1s maintain.
ed in the Rajasthan Circle, a< a resul
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of which Government are put to loss
of croreg of rupees and if so, the rea-
sons therefor and the policy proposed
to be followed by Government in this
regard in future?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHAR] PRASAD
SUKHDEO SAI) : (a) No, Sir. The
equipment generally becomes un-
serviceable due to the normal wear
and lear. The information about the
values of these equipments damaged
in each circle during the last three
years 1s being collected and will be
intimateq shortly.

(b) The damaged or unserviceable
stores are disposed of according to
tha rules lpid down by the depart-
ment. In accordance with the provi-
sion made under these rules, the re-
commendations of the Circle Level
Stores Scrapping Committee have to
be obtained before the stores mre de-
clared unserviceable. After these
stores arc declaied unseiviciable by
the above Committee, they are
brought on to a register of un-
serviceable storeg and further action
initiated for their finol disposal and
auction.

(¢) No old damaged cquipment
received in Bharatpur, Kota and Jai-
pur division during the last three
years.

(d) Proper account being main-
tained.

Refund of EP.F. on Leaving Schemes

4996, SHR] SHIV NARAIN SAR-
SONIA: Will the Minister of PAR-
LIAMENTARY AFFAIRS AND
LABOUR be pleased to state:

(a) whether the subscribers of the
Countributory Provident Fund covered
under the Employees' Provident Fund
Act and Scheme in respect of the un~
exernpted establishments, can get the
full employers’ share on leaving the

MARCH 30, 1078
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service only after the completion of 18
years of service;

(b) whether in so many exempted
units, Government undertakings and
the establishments having their own
trust refund the full employers’ share
to the outgoing members on completion
of 5 years of service; and

(c) if so, why, and what action Gov-
ernment propose to take to extend the
same bifefits to all the subcribers
directly covered with the Regional
Offices of the Emplovees Provident
Fund only and if not, the reasons
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR
RAM KIRPAL SINHA): The Em-
ployees' Provident Fund authorities
have intimated as follows: —

(a) Yes; In the following eir-
cumstences subscriberg to the Fund
are also entitled to the full em-
ployers’ share notwithstanding that
they have not completed 15 years
of service —

(i) On retircment from service
after attaining the ape of 56
years;

(ii' On retirement on account
of total and permanent incape-
city for work due to bedily or
mental infirmity;

(ili) Tmmediately before mig-
ration from India for permanent
settlement gbroad;

(iv) On termination from ser-
vice in the case of mass or indi-
vidual retrenchment;

(v) Where an establishment is
closed hut certein employees who
are not retrenched are trans-
ferred by the employer to another
establishment not covered under
the Act; and

(vl) Where a member iz trans-

ferred from a covered establish-
ment to another establishment
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not covered under the Act but is
under the same employes. '

(b) Some of the establishments
exempted from the provisiong of the
Employees’ Provident Fund Scheme,
1852, refund the ful] employer's share
to the put-going members on comple-
tion of 5 years of service.

(¢) The Central Board of Trustees,
of the Employees Provident Fund has
recommended in its Téth meeting
hely on the 5th December, 1877 at
Bangalore that the period of mem-
bership for the purpose should be re-
duced from 15 years to 10 years. The
proceedings of the Board have been
received and are under consideration
of Government.

Damages imposed by EFPF.C. re-
viewed by C.P. F C.

4097. SHRIMATL AHILYA P.
RANGNEKAR:; Will the Minister of
PARLIAMENTARY AFFAIRS AND
LABOUR he pleased to state:

(a) whether according to legal opi-
nion given by the Legal Adwviser,
Ministry of Labour, damagegs imposed
on a defaulling establishments covered
under the Provident Fund Act, by the
respective Regional Commissioners can-
not be reviewed by the Central Provi-
dent Fund Commissioner;

(b) whether that opinion was com-
municated to the present Central
P. ¥. Commissioner;

(c) whether despite the legal opi-
nion of a competent authority, the Cen-
tral P. F. Commissioner continue to
review and reduce the damages impos-
ed by the respective Regional P. F
Commissioner;

(d) the extent of damages so waived
or reduced by ihe present Central P, F'
Commissioner: and

(e) Government's reaction thereto?
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THE MINISTER OF STATE IN
THE MINISTRY QF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (a) and
(b). It is gn expression of an

opinion.

(¢) and (e). Damages imposed by
a Regiona] Provident Fund Commis-
sioner gre reviewed, in certain cir-
cumstances, by the higher authority
according to a policy laid down in
this behalf. The ascope and inter-
pretation of Section 14B of the Em~
Funds and Mis-

(d) The information is being

collected,

Transfers in Provident Fund Organk-
sation

4998 SHRIMATI AHILYA P.
RANGNEKAR: Will the Minister of
PARLIAMENTARY AFFAIRS AND
LABOUR be pleased to state:

(a) whether Class II and Class I
Officers in the Employees Provident
Fund Orgamisation are being trans-
ferred from one station to another on
completion of 3 years service at one
station;

(b) whether certain officers in
Mgzharashtra, Karnatake and Delhi
Regional Offices are working on the
same station for more than 3 years;
and

(c) if so, the reasons for this
discrimination?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA); (a) and
(b). Transfer of such Officers in the
Employees' Provident Fund Organisa-
tion 1s effected by and large after
three years of stay unless admunistra-
twve reasons warrant retention of sn
officer in a particular station for a
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longer period. In the case of Provi-
dent Fund Inspectors (Grade I) who
are Class II Officers, change of juris-
diction is generally made once in
three years. Therc are some officers
who have been retained in the same
stations for more than three years on
account of administrative exigencies.

(c) Does not arise.

Reasons for Non-Payment of Bonus
to EPT. Employees even after dec-
laring organisation as industry

4099. SHR] KALYAN JAIN: Wil
the Minister off PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) is it a fact that bonus is admis-
sible to the employees of Public Sec-
tor Undertakings and Statutory Bodies
under Government;

(b) is it also a fact that expendi-
ture of the Employees’ Provident Fund
Organisation, a statutory body under
the Ministry of Labour is met out of
administration and inspection char-
ges collected from the establishments
angd that there lies a credit balance
of few crores in the administrative
account of the EP.F. Organisation;
and

(¢) if s0, why the employees of the
EP.F. Organisation have not been
paid bonus even though the Organi-
sation has been declared as an indus-
try?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND

PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (a) The
Payment of Bonug Act 1965 applies
to every factory and every other
establishment employing 20 or more
persons on any day during an mc-
counting year, subject to the provi-
sions of Sectiong 16, 20 and 32
thereof.

{b) Yes, Sir.

fc) The Pavment of Bonuc Act is
not applicable 1o the employees of
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the Employees Provident Fund
Organisation.

Import of Coal from Austiraiia

5000. SHRI KANWAR LAL GUPTA:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) is it a fact that Government
imported large amount of coking coal
from Australia on C & F basis
through foreign shippers;

(b) if so, whether the Shipping
Corporation of India and the other
shippers were not contacted to bring
the cargo from Australia to India;

(c) if so, the reasons therefor; and

(d) whether it is also a fact that
the Indian shippers were ready to
bring this cargo?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) No, Sir. We have not imported
any coal from Australin so far.

(b) to (d). Dp not arise.

Exemption to factories from Payment
of Bonus

5001. SHRI AHSAN JAFRI: Wil
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) how many factories in India
have applied for exemption wunder
section 19 of the Payment of Bonus
Act during 1977-78 State-wise; and

(b) the policy of Government in
this regard?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
{SHRI RAVINDRA VARMA): (a) and
(b). State Governments are the
appropriate Governments under the
Payment of Bonus Act, 1985 in res-
pect of factories and they mre em-
powered to grant exemption under
Section 86 of the Act.
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Saries of New Postal Stamps

5003 DR VASANT KUMAR PAN-
DIT Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether 1t is a fact that P & T
Department is planning a series of

Statement
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new postal stamps during the current
year;

(b) what are the recommendations
of the Philatelic Advisory Committee
for the 1ssue of ncw postal stamps;
and " )

(¢) will Governmen{ issue a com-
memorative stamp in honour of the
Birth Centenary of “The Mother” of
Shri Aurobindo Ashram?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) Yes, Sir. A
copy of the programme js placed on
the table of the House.

(b) Al] the stamps recommended
by the Philatelic Advisory Com-
mattee have been approved by the
Government.

(¢) A commemorative stamp on
the birth centenary of the “The
Mother” of Shri Aurovmdo Ashram
was brought out on the 21st February,
1978 1n the denomnation of 25 paise.

Programume of 15sue nf Specral Commemorati e Postage Stamps dming 1978

<1 Particulats of stamps Idate of No  of  Denomination
No 18ue stainps (i paise)

1 Conquest of Kanchemunga N : 15-1-78 2 25, 100

g 27th Pacific Area Tiavel Avsooratien

Conference . 29-1 78 1 o0

q Third World Buok Foar 11-2-78 1 10

4 The Mother Poudicheniy 21-2-70 1 25

5 Wheat Reswearch 2gea- W 1 3

G Nanalal Dalpatt m R 16 58 1 25

7 Smya ~n

2., .4 1 25
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sl Particulars of stamps Date of No.of Denomination
No. issue stamps  (in paise)
8 Rubem . . . . " 4478 i 200
g Charlie Chaplin - . . . . 16-4-78 1 25
10 Syama Prasad Mookerji . . . a3-6-18 1 25
11 Bethune College, Calcutta . B-7-78 1 25 Added  subse-
quently.
12 E. V. Ramaswami . . . " 17-9-78 1 a5
13 Uday Shankar . . . . abg78 1 a5
14 Vallathol Narayan Menon . . . 1b-10-78 1 25

15 Children's Day . . . " . lgenr-78 1 25
16 Franz Schuben .« . . . . 1178 1 Added subsequently.

denmination to te

decided.
17 Ravenshaw College , ., . . . 1978 1 23
18 Deen Dayal Upadhyaya . . . 178 1 25
SERIES
1t Muodemn Indian Puintings (to coincide with
the Forth Trirnnale of Contemporary Art) 27478 4 25, 50, tor, 200

2 Mueums of India . - . P 7 b 25, 5% Tui, 2o

g Tribals of India . . 878 4 15, 30, 100, 200

4 Ajanta Frescoes e = e & 1078 4 25 tach
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framraar g ; s
() o afufams, 1967 ® (=) afz gr, a1 IaFT fa=or

fFr 7o gu & qfvmeEes wiw FTE?
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1 e, 1977 % 31 %A, 1976
o BT SHTET 7 AT TEE HrEtAEy
7 g & fA 7,59,667 WHATAqw
s 1 weadl, 1977 &
31 yaTE, 1977 #Y oWl ¥ AT
qrage & T 4,91,000 wWraATAgE
qIT ET 4 1 & wwrT qre ¥ fag
qrE HrEIA-gET 7 54 7 Sfawa =
gfzgid 1 1-2-778& 31-7-77 &
Hafd ¥ ILHA qrEue § fog s
HEAF-TAT & AT T 1-8-77 §
31-1-78 FIWEMY H gToq ATASA-SET
F AeM W gf wewtAw  afzg A
FRAEIAT W T I § —

FAET urarfaw 3fz
srfeoma

1 wERara (~-)15.26
2 amf (-)o.07
3. FAAr 37.12
4 wTE 11 63
5 famir 69 72
6, TATHAW 134 82
7 ATTATY 226,98
8 I39F 93 79
9 WEM 46.72
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Appearing of Members of Parliament
before Quasi-Judicial Government
Officlals

5005. SHRI JYOTIRMOY BOSU:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether Government are aware
that there are a number of lawyer
Members of Parliament (including
“Tax Consultants) who appear before
rquasi-judicial Government officials;

(b) whether Government are also
aware that it creates an unhealthy
practice which disturbs the normal
functioning; and

(c) whether Government propose to
stop this practice by whatever means
it is found necessary?

THE MINISTER OF PARLIAMEN-
‘'TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
1o (c). One of the Customs and
Conventiong as inidcated in the Hand-
book for Members of Lok Sabha
reads:

“A member should not in his
capacity as a lawyer or a legal
adviser or a counsel or a solicitor
appear before a Minister or an
execulive Officer exercising gquasi-
judicial powers.”

In view of this position, no further
action is called for [rom Govern-
ment's side,
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Deaths of Brick Kiln workers in
Delhi

5006. SHRI JYOTIRMOY BOSU:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state.

(ay whether in the recent period
there were large number of deaths of
workers working in the brick kilns
in Delhi;

(b) if so, tolal number of deaths
during the past 6 months;

(c) the factors responsible for these
deaths; and

(d) the steps taken by Government
to improve the working condition in
the brick kilns?

THE MINISTER OF PARLIAMEN-
TARY  AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(d), According to the information made
available by the Delhi Administiration
in their report dated March 27, 1978
Delhi Administration are *“not aware
of any such deaths during the past
six months and the circumstances re-
sponsible for the same in the various
Brick Kilns in Dellu and that the em-
ployers’ association ag also the em-
ployees represenied by Dahi Panther
have already arrived at a setticment
whereby the rates of wages of the
employees have been increasc”. Speci-
fic instances, if any, about the reported
deaths. together with the 1elevant
details, can be brought to the notice
of the Delhi Administration by the
aggrieved parties or their representa-
tives for enquiry and appropriate
action by the Delhi Administration.

Different types of seals used in P & T
Depit.

5007. SHRI SURAJ BHAN: Will the
Minister of COMMUNICATIONS be
pleased to state;

(a) that a large number of stamps
and seals are being used in Post Offi-
ces in India; if so, the number of the
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varlous types prescribed by the De-
partment and the annual expendilure
thereon;

(b) whether any study was under-
iaken to reduce their number and de-
sign;

(c) if so, when were the recom-
mendations of the Study Group re-
ceived and whether any savings Fould
acerue to the Department and if so,
to what extent;

(d) whether these recommendations
were considered and approved by the
P & T Board for implementation; if
80, what action has been taken there-
on and if not, whether the decision
of the P & T Board has been rescind-
ed; and

(e) is it not considered conducive
for economy in the Postal Branch of
the P & T Department which ia run-
ning at huge loss and in the interest
of efficient operational efficiency to
implement the recommendations of
the Study Group at an early date and
ithe steps proposed to be taken to ob-
tain the desired results?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) Yes, Sir.

52 types in Post Offices and 89 types
for all wings of the Department are
being used. Annual expenditure (1977~
78)—Rs. 10.13 lakhs approx.

(b) Yes, Sir.

(c) to (e). The report of the Study
‘Group was received on 4th December,
1875. The acceptance of all the re-
commendations was expected to result
in an estimated savings of Rs. 4,73,613
per annum. The rocommendations of
the Study Group to the extent these
were considered feasible were accepted.
The accepted recommendations have
been implemenied, excepting those
which are pending finalisation of a new
agreement with the Postal Seals Indus-
trial Coop. Society Ltd., Aligarh which
manufsctures these items.

CHAITRA 8, 1900 (SAKA)
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Selection to Class II Posts in Postal
Branch of P & T Department

5008. SHRI SURAJ BHAN: Will the
Minister of COMMUNICATIONS be
pleased to state:

tu) whether 1{ 15 a fact that the
selection to Class 11 posts in the Post-
al Branch of the P & T Department
has not been made for quite a long
{ime and ad hoe arrangements are
being made to fill in the vacancies;

(b) i so, the number of vacancies
and ad hoc arrangements made in the
different Circles with the period for
which such arrangements have been
continuing;

(c) the reasong for this delay and
the steps taken to remedy the situa-
tion;

(d) whether it is a fact that the
present situation is having adverse re-
pgrcussions on the management effi-
ciency apart from being disincentive

for good performance to the operative
staff; and

(e) what steps are proposed to be
taken to avoid repetition of such de-
velopments and why accountability of
the higher management level not be
enforced?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNIC ATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) Yes, Sir.

(b) The approximate number of
vacancies and ad-hoc arrangements
made in Postal Superintendent's Ser-
vice, Class II at present is 160 and
Postmasters' Service, Class 1] is “ap-
proximately 50 in different Circles.
The penod varies upto 3 years depend-
ing on duration of vacancies.

(e) Regular yearly selections fiom
1975 as per the revised recruitment
rules notified 1n 1975 in pursuance of
recommendations of the IIlrd Pay
Commission could not be held due to
the opposition of concerned stafi as-
sociaions to the provision in the 1e-
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cruitment rules for filling up of 25 per
cent of vacancies through a depart-
mental competitive examination. It
has recently been decided by the Gov-
ernment to cancel this Examination.

(d) it would not be correct to say
that the present situation is having
adverse effect on the management effi-
ciency etc, since the posts have been
filled up locally on ad-hoc basis.

(e) The Government are proposing
to revise the recruitment rules so that
proper selection may be made at the
earliest. The question of accountabi-
lity of the higher management levels
does not arise as regular yearly selec-
tions as per revised Recruitment Rules
could not be held mainly due to
opposition of the staff associations.

Strength of posts in senior and junior

administrative grades in P & T
Department

5009. SHRI SURAJ BHAN: Will the
Minister of COMMUNICATIONS be

pleased to state:

(a) whether a study regarding the
strength of posts of senior and junior
administrative grades in the P & T
Directorate was proposed by the Staft
Inspection Unit of the Ministry of
Finance some time back; and if so
the action taken thereon;

(b) whether in view of the losses
suffered by the Department it .is not
considered necessary to effect economy
and eliminate avoidable expenditure;

and

(c) whether the number of posts im
these categories have been percepti-
bly, increasing in the past years; The
number of posts existing on 1st Jan-
uary, 1966, 1st January, 1977 and 1st
January, 19787

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI): (a) Yes Sir. A study of the
Senior and Junior administrative
gradeg was proposed in 1974. How-
ever, ip 1974 an Internal Study of
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these posts was carried out and cer-
tain posts were reduced and rearrange-
ments made in the Directorate. Also
in the beginning of 1975 a high-level
team submitted its recommendations
of the Department was set up. This
team submitted its recommendations.
by the end of 1975 and made sugges-
tiong regarding re-arrangements of
work and functions. At this state
therefore, there is no proposal to
carry out the study by the S.ILU.

(b) A statement of profit and loss
and scale of operations of the Depart~
ment for the last 5 years is attached.
Profits in the year 1976-77 are nearly
100 crores.

(c) Yes, Sir, A statement of the
posts is attached. The revenue of the
P&T in 1966-67 wag 159 crores where
as the corresponding figure for 1976~
77 was 619 crores. The Departments
assets grew during the same period
from 314. crores to 1269 crores.

Statemeat

Statement showing the number of senior
Administrative & Junior Administrative Grade-
posts in P & T Directorate.-

—————
1-1-66 1-1-77 1-1-78
SeniorAdministra-
tiveGrade . . 8 19 13
Jr. Administra-
) tive Grade . 25 52 5%

Proﬁ: and loss statementof the P& T

Depa rtment

Year Rs (in
crores)

1972-73 . . +87°12.

1973-74 « « .« 280y

1974-75 . . o t2-33

1975-76 e o« (g0

1976-77 +99* 63

e
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Shortage of Ferrous Scrap Metal for
Mini Steel Plants

5010 DR VASANT KUMAR PAN-
DIT Will the Minister of STEEL AND
MINES be pleased to state

(a) whether 1t 1s g fact that mum
stee] umitg in the country are facing
acute shortage of ferrous scrap metal
and the steeply rising prices of local
supplies

(b) whethar Government has plan
ned some imports of ferrous scrap to
bring down the prices and prevent
shortage of this materal,

(c) whether Government has been
infiluenced by local scrap monopolists
to stop these imports, and

(d) if 8o, the action taken by Gov-
ernment to solve the problems of
mm stee] plants

THE MINISTER OF STATE IN TIIE
MINISTRY OF STEEI AND MINES
(SHRI KARIA MUNDA) (a) to (d)
Government hune recenthy taken 1
decision to allow the Electric A:c
Furance Unmiig to import hmited quin=-
ity ot certain spe hed categones of
feirous scrap for eltiie This deal
sion was taken after a carcful s e<8
ment of nt apated shoitges in on
digenous availal Lity and the need for
mmducing some stabilisation 1n sciap
priceg within the country

Discourtesy shown to Indian Pilgrims
mn Mecra and Madina by Indian
Embassy

5011 SHRI JYOTIRMOY BOSU
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state

(a) whethe; Government are aware
of the fact that Indian muslims who
had been to Mecca and Madina for
pilgrimage were not at all looked after
by Indian Embassy in Saud; Arabia,

(b) if so, the detailg thereof, and
{c) it so, action taken thereon?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI § KUNDU) (a) No Sir The
Government are not in possession of
any information which would establish
that the Indian Haj pilgrims «ie not
properly looked ter by the Indian
Embassy 1in Saud: Arabia No such
compl ants have been reccived in res-
pect of Hay 1J77 either Liom indivi-
dual pilgrims or from Mushm In-
st L1t ong o1 Organizations

(b) and (c¢) The Ha) pilgrimage 1s
entirely managed by ihe Government
of Saudi Alabia under  well-defined
rules and 1egulations The Govern
ment of India can only provide mar-
gmnal services to the pillgnms for
their welfare through the Embassy As
for the problems and difficulties that
a pilgrim may face the Embassy can
only bring them to the notice of the
Buudi Arabian authorities

The Embassy of India has a Haj
Wing with 2 diplomotic officers and a
complement of Indii.based and local
il permanent as well 18 seasonal to
look ifier the pilyrims from the point
of u 1val to the point of retuin to
munt un wonstant b uson with the Hay
authnnities and with the pillgrims 1
Mcucta and Midina ind duning the Ha)
woer 1 Muia nd Aratat

lhe Govuinment of India maintains
a permancni dispensary in Mecca
under a Medical Officer«.um-Vice Con-
sul who coordinates the woik of the
Indian  Medical Mission which 18 de-
puted to Saud: Aralia for the Ha)
season and of the seasonal dispcnsaries
which are opened in Mocia and
Madina

Increase by Alum mum Manufacturers
in Non levy Ingot Prices

5012 SIIRI JYOTIRMOY BOSU
Will the Mimster of SIEEL AND

MINLS be pleased (o statc

(a) whether three alummmium ma-
nufactures—Balco, Indal and Hindal-
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co—have uniformly raised the non-
levy ingot prices by Rs. 700/- a tonne;
and

(b) if so, what are the facts there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) 'The
three aluminium manufacturing com-
panies listed have announced varying
increases in the prices of non-levy
aluminium ingots, the increases varyng
from Rs. 750 to Rs, 850 per tonne.

(b) There is no control on the price
©of non-levy aluminium. The above
increases are stated to be based on
increased costs arising from new
levies in the budget, and increased in-
put prices.

Defining Electrical Supervisors as
Workmen/Officers

5013. SHRI A. K. ROY: Wil the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) whether Government are aware
that the Electrical Supervisors work-
ing under the Central Government
have been experiencing great troubles
for absence of any specification whe-
ther they are workmen or officer; and

(b) if so, the action taken by Gov-
ernmrent to clarify their actual posi-
‘tion?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) and
(b). No such report has been
received. However the Industrial
Disputes Act, 1947, clearly provi-
des that “workman” defined in it does
not include any person who, being em-
ployed in a  supervisory capacity,
draws wages exceeding five hundred
rupees per meansem of exercises,
either by the nature of duties attached
to the office or by reason of the powers
vested in him functions mainly of a
managerial nature.
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12.00 hrs.

PROF. DILIP CHAKRAVARTY
(Calcutta South): Sir, I want to...

MR. SPEAKER: There is no time
to put questions.

PROF. DILIP CHAKRAVARTY:
I am not putting any question. I
would like fto raise a matter of great
public importance. Thirty teachers
in Orissa were arrested day before
vesterday. They sent a telegram,

MR. SPEAKER: You could have
given me some potice either under
Rule 377 or...

PROF. DILIP CHAKRAVARTY:
Mr. Speaker, Sir, this is a matter of
great public importance. Thirty teae
chers in Orissa were arrested. They
demanded retirement benefits, regu-
larisation of posts, and updating of
Orissa Education Act. You may be
aware. ..

MR. SPEAKER: Mr. Chakravarty,
you give a proper notice and I will
consider it.

PROF. DILIP CHAKRAVARTY:
Then L will raise it tomorrow. Thank
you.

MR. SPEAKER : Now,  Papers

Laid on the Table.

SHRI K. LAKKAPPA (Tumkur):
There is one important point.

MR. SPEAKER: You have not
made any unimportant point.

SHRI K. LAKKAPPA: They
demonsirated and came to the resi-
dence of Mr. Raj Narain, demanding
the redressal of their grievances.
He refused to meet them. (Intr-
Tuptions)

SHRI K. LAKKAPPA:
point, Sir...**

**Not recorded.

Not that
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MR, SPEAKER: No, no. Nothing
goes on record.

SIIRI BALDEV SINGH JASROTIA
(Jammu); I have given notice for
adjournment,

MR. SPEAKER: I have disallowed
it. I have mentioned it. Now, Mr.
Advani.

1201 hrs

PAPERS LAID ON THE TABLE

Drramep DeManps FOR GRANTS OF
THE MINISTRY OF INFORMATION AND
BROADCASTING For 1978-79

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K ADVANI): I beg to lay on
the Table a copy of the Detailed
Demands for Grants (Hindi and
English versions) of the Ministry of
Information and Broadcasting for
1978-79. [Placed n Library. See No.
LT-1044/78].

NoTisiratton UNDER 10 IFNTs AcT, 1970

THE MIN!STER OF STATE IN
THE MINISTRY OF INDIISTRY
(SITRIMATT  ABIIA  MAITI). On
behalf of Sh'; Georpe Fernandes I
bept to lay on the Table a copy of
the Nolihetion Wo SO 799 (Hindy
and English vaisionsy pubhshed in
Gasette of India  dated the 18th
Match, 1978, issued under sub-section
(3) of section 1 of the Patents Act,
1970. [Placed in Library. See No.
LT-1845/78].

ANNUAL RepORT OF NATIONAL LABOUR
InsTrTuTF, NEw Drusr ror 1975-78

THE MINTISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRT RAVINDRA VARMA): T beg
to lay on the Table a copv of the
Annual Report (Hindi and English
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veisions) of the National Labour
Institute, New Delhi, for the year
1975-76 along, with the Audited
Account, |Plared in Library. See
No. LT-1046/78].

SHRI JYOT!RMOY BOSU (Dia-
mond Haibour): On a point of order.

SHRI VAYALAR RAVI (Chirayin-
kil);: On a point of order, (Interrup-
tions).

SHRI JYOTIRMOY BOSU: For
which year? 8Sir, how many times
have you cautioned Government?
This is for 1875-76.

SHR] VAYALAR RAVI: Here you
made a rule. The rule made was that
Members may write to the Com-
mittee, There is no point in writing
to the Committee, regarding the mat=
ter of placing things on the Table of
the House. Neither the House, nor
you will be aware of what is hap-
pening Thie 15 the report for
1975-76. We atc n 1978. It is not a
big  thing: this  wnting  of the
report

Su. you also sce item 6. It is about
the Coir Board which is under
Kuma:1 Abha Mmti  All the debate
on the Anptry of Industry was over
veiterday: and she is giving the re-
pott on the Cour Board now, after
the debute s over. And the Labour
Mimister s giving the report now for
1975.76 1 am brngng two points to
your obscrvation. Do something on
thiz matter. Don't make us raise
objections to placing the papers on the
Table ie. before the House But this
Committee is quite worthless,

MR. SPEAKER : Don't speak about
the Committees. Mr Minister, what is
the reason for the delay?

SHRI RAVINDRA VARMA : As the
hon Member has said, this is of course
for the year 1975.76 (Interruptions)
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MR. SPEAKER : I cannot hear. Do
you not want the reply? If you don't
want it, I will ask the Minister....

SHR] RAVINDRA VARMA : Under
the Articles of Association of the Na-
tional Labour Institute, the Institute is
expected to place its annual report
along with the comments of its general
countil. The execative committes and
the gencral council are to be reconsti-
tuted. But we thought that this
should not be the cause for delaying
the report which is to be presented to
the House, because it would have Jed
to further delay. So, to avoid further
delay, though the comments are not
available, we are placing the report on
the Table of the House,

MR SPEAKER: Now Mr. Chand
Ram.

DeTAILED DEMANDS FOR GRANTS OF
THE MINISTRY uF SHITPING AND
TRANSPORT

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND R/M): 1 heg to lay on the
Table a copy o, th: Detailed De-
mands for Grants (Fisdis ard Englsh
versions) ! the Minstry of Shipping
and Transport for 1978-79. [Placed
in Library. See No. LT-1947/78].

ANNuUAL REeportr FOR 1976-77 AND
HALF YEARLY RErORT FROM 1-4-77 TO
30-9.77 or Comr Boarp

THE MINISTER OF STATE IN
THE MINISTER OF INDUSTRY
(SHRIMATI ABHA MAITI): 1 beg
to lay on the Tahle u copy cach of
the following papers under sub.ier=
tion (1) of section 19 of the Coir In-
dustry Act, 1053: —

(1) Annual Report for the year
1976-77 on the activities of the

MARCH 30, 1078

Paperg Laid 224

Coir Board and the working of the
Coir Industry Act, 1088,

(2) Half-yearly Report for the
period from 1st April, 1977 to 30th
September, 1977 on  the activities
of the Coir Board and the working
of the Coir Industry Act, 1858.
|Pluced in Library. See No. LT=
1948-78].

MR. SPEAKER: Why wa& there
so much delay?

SHRIMATI ABHA MAITI: Since
we have received them..... .

MR. SPEAKER: That js not an
explanation. You must tell us why
there is delay, please see that these
delays do not recur. Now Mr.
Zulfiquarullah,

NOTIFICATIONS

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR] ZULFIQUARULLAH): T beg
to lay on the Table: (1) A copy each
of the following Notifications (Hindi
and Fnglish versions) under section
296 of the Income-tax Act, 1961:—

o SO, GU5 to GBB, 601, 692 and
694 to 706 pubhshed in Gazelte of
India dated the 11th March, 1978.

(1iy The Income-tax (Second
Amendment) Rules, 1978, published
in Notification No. S.0. 178(E) in
Gazette of India dJated the 17th
March, 1878. [Placed in Library.
See No. LT-1949/78].

(2) A copy each of the following
Notifications (Hindi and English ver-
sions) under section 159 of the Cus-
toms Act, 1962:-—

(i) GSR. 179 (F) published in
Gazette of India (ated the 18th
March, 1978 together with an ex-
planatory memorandum,

(ii) Notification No. 67-Customs
published in Gazette of India dated
the 23rd March, 1978 together with
an explanatory memorandum,
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(iii) G.S.R. 183 (E) to 187 (E)
published in Gazette of India dated
the 256th March 1938 together with
an explanatory memorandum.

[Placed in Library. See No. LT-

1950/78].

(3) A copy of Notification No.
G.S.R. 175 (E) (Hindi and English
versions) published in Gazette of
India dated the 17th March, 1978
issued under the Central] Excise
Rules, 1944 together with an explana-
tory memorandum. [Placed in Lib-
rary. See No. LT-1951/78].

12.03 hrs.

' CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED ATROCITIES ON HARIJANS IN
VILLAGE KANIARA IN BIHAR

SHRI CHITTA BASU (Barasat): I
beg to call the attention of the Minis-
ter of Home Affairs to the following
matter of urgent public importance
and request that he may make a
statement thereon:

“The reported atrocities on Hari-
jans in village Kaniara of Rohtas
District, Bihar on the 25th March,
1978 and steps taken by Govern-
ment in this regard.”

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): Sir,
according to informatidfi received from
the Government of Bihar, one Hira
Kumari, a known criminal of village
Kaniari was shot dead on the 25th
March, 1978 at about T0.00 am. by six

Tpersons, five of whom belong to village
Bishrampur, P. S. Dinara in the
., Rohtas District of Bihar. All the six
accused persons are known criminals
»¥ind three of them happen to be Hari-
jans. The suspicion that Hira Kurmi
“twas instrumental in the raid and ar-
rest of one Bansaropan of village
Kaniari appears to be the reason for
thie murder. In retaliation, a mob of

. ),sfs LS—8.

500 to 600 persons, mainly Kurmis,
from Kaniari and neighbouring vil-
lages, variously = armed, surrounded
Bishrampur around 3.00 p.m. on the
same day and set fire to 18 houses, in-
cluding six belonging to Harijans. As
a result, three persons were killed out
of whom two were Harijans. One per-
son is reported missing Two heads
of cattle and two goats were  also
burnt

For the murder of Hira Kurmi, a
case under Sections 148/149/302 LP.C.
and under Section 27 Arms Act has
been instituted against six persons,
Three persons have been apprehended,
In the subsequent incident in village
Bishrampur, a case under Sections
147/148/149/436/302/364/428 I.P.C. and
Section 27 Arms Act has been institut-
ed against 33 persons. Eight arrests
have so far been made. Efforts are
being made to arrest the remaining
culprits in both the cases and coercive
process have been initiated against the
absconders. Two rifles have also been
seized.

The District Magistrate, the Com-
missioner and the DIG have since
visited the spot and taken necessary
action to restore confifence among the
people. A police force has been statio-
ned in Bishrampur. The officer-in-
charge and a Sub-Inspector of Dinara,
Police Station have been suspended
for failure to control the situation in
time and for negligence of duty. The
Chief Minister, Bihar has also since
visited the spot. Payment of Rs. 5,000/~
each has been made to the families
of those killed. Payments ranging bet-
ween Rs. 500/- to Rs. 1,000/-have also
been made to each family as house
building grant. Atta, rice, elothes and
blankets are also being distributed and
tarpaulins have been provided for
temporary shelter.

It is clear that the two incidents
were the outcome of old rivalry bet-
ween two groups of criminals and their
supporters and were not  connected
with “atrocities on Harijans” or
land dispute between high castes and
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Jow castes. Reports published in
some mewspapers about burning alive
of 30 Harijans etc .are, therefore,
factually incorrect and exaggerated.

SHRI CHITTA BASU: Sir, I would
like to have at least six minutes. 1
do not want to be disturbed.

MR. SPEAKER: No, no: not more
than three minutes.

SHRI CHITTA BASU: I have got
a submission to make. In that case,
you should strictly adhere to the rule
and there should not be any exception
right or wrong.

MR SPEAKER: Yes, Please go on.
Every minute of the time of this House
costs a lot of money.

SHRI CHITTA BASU: If it is your
order....

MR. SPEAKER: This discussion it-
self takes a few minutes.

SHRI CHITTA BASU: This incident
is not an isolated one and should not
also be viewed in that manner. As a
matter of fact, this is merely a part of
the long-standing socio-economic pro-
pblem which we have inherited, which
%1 be evident from the growing in-
cidents of atrocities perpetrated on
Harijans in our country.

If we go by the figures, in 1974,
according to the Government’s in-
formation, there were 8,850 cases of
atrocities on Harijans all over the
country. In 1975 the number was
7,781. In 1978 the figure was 5,887.
In regard to the number for 1977, my
apprehension is that it will touch the
figure of 7,000 because I have got cer-
tain informafion which will show that
as many as 105 Harijans were murder-
ed in Madhya Pradesh alone between
March and November, 1977; this is in
accordance with the statement made
by the (hief Minister of Madhya
Pradesh.
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There were 653 cases of atrocities
on Harijans in Bihar in 1977 accord-

ing to the statement made by the In- =

spector-General of Police, Bihar. In
Maharashtra, according to the proceed-
ings of the Maharashtra Assembly, it
came to 392. In U.P. it was 5,047
Therefore, you will understand the
immensity of the situation.

It is unfortunate that Bihar, of late,
has become the focus of attention of
the entire nation_of this kind of atroci-
ties. As a matter of fact, Belchi,
Barahiya, Dharampur, Rupetha and
Rohtas have attained nation-wis€®
notoriety due to incidents of hair-rais-
ing aircities perpetrated on
jans. Rothas District has
particular distinction or

earneq
notoriety

the Hari- .

—

because there have been four cases of™

this kind of atrocities in this district
during the period January to March.

I am astonished, and it cannot
escape the attention of any in  the
country, at’ the amazing and perplex-
ing similarity between the two official
statements of the two ghastly carna-
ges. one at Belchi and another at Bis-
rampur. The Home Minister stated on
the occasion.pf Belchi, and I quote:

«Mass murder has no caste, com-
munal, agrarian or political over-
tones.”

He further said, and I again guote:

“It was a clash between two,
groups of hardened criminals with
long-standing rivalry.”

You know the statement made by the
Chief Minister of Bihar in the Assem-
bly in Bihar. He said yesterday:

“It was, in fact, the result of a
clash between two river groups ol
hardend criminals.”

Note the similarity of the words used.”
He said further:

“The Bisrampur killings were ::’9
result of the rivalry between o
criminal gangs and had ne
overtones.”

caste

(LI
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Also, please note the similarity or
identily of the phrases used. The
‘country did not believe the statement
on the occasion of Belchi. I think the
House would also not believe the state-
ment made now by the hon. Home
Minisfer and the statement made by
ihé _Chief Minister of Bihar.

May I, therefore, know whether the
Government would really understand
the basic problems? It is a socio-eco-
nomic problem and is an agricultural
phenomenon also.

The upper caste Iland-owners of
Bihar maintain armed toughts in the
countryside. The upper caste land-
owners are well-armed, they maintain
well-armed gangs of hoodlums which
not only murder. loot and pillage for
themselves, but sell their services for
a fee. This was what was written by
Mr. K. C. Khanna in the Times of
Indie dated February, 28th, 1977. The
former Chief Minister of Madhya
Pradesh, Shri Kailash Joshi, observed
very recently:

“Ninety per cent of the reported
cases of atrocities on Harijans are
caused by land disputes.”

In Bihar, the situation is all the
more alarming.

MR. SPEAKER: Please come to the
guestion.

SHRI CHITTA BASU: There has
been no land reform. According to
the Government statement made
yesterday or day before yesterday, it
is found only 1,25,000 acres of land
have so far been made available, and
nothing hag been distributed so far
among the landless,

Having regard to all these things,
may I know from the hon. Minister
whether be would order a judicial pro-
be into the matter that happened in
Bisrampur? )

My second gquestion is whether the
responsibility has already been or
will be fixed apon the distriet authori-
ties as has been advised by the Prime
Minister very recently.

My third question is whether, in

- view of all these things, a special pro-

gramme of land reforms will be under-
taken by the appropriate Govern-
ments so that this socio-economic pro-
blem can be properly tackled, As I
bave mentioned, there are illegal and
unlicensed arms with the landlords.
Will the Government of Bihar or the
Government of India take appropriate
steps to immobilise those arms which
have been utilised by corrupt land-
lords to destory the legal and rightful
movement of the Ilandless peasants?

ag |t (= www fag) o owemw
g, W ATHE e T uw wm
g far &

AN HON. MEMBER: Speak in

English.

SHRI CHARAN SINGH: Although I
can speak in English you cannot com-
pel me to speak in English.

it =<t fag . & ag A9 F% @r av
B faaw & AqET< Faw uw gor v
QFAT §, ATHA qL qrAE f7ag ¥ ow
wmor & fear & 1+ WO &7 Sara §
AT ¥ 9 F a1 FHT 999 warer g,
FF SEIT UF W I FaTd WY FX
far €1 & 919 9% A GATd FE,
TTF FATAl F WA I, TG
FATAT HT AT AT F T, WA AT€07
FT FaTd [T Ear § o fF os=FA
aga s H fmr g

# T AT Argar g o ogare aw #
gieardt #t uw wwear @« B gEy
A A & I SEFT AR g S HI-
gifea faew sioaia | @ awer &
Y 9 &, TF wnfas wiw gua amifen
qETeE FER @ FATT SEHSTa
Sigaid AR #AgF #rEe
THFAMHE I97 @, SO aga am g1
g Fha-F9 g afeT Jaqd
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Ty, ATEATEN WX @ W7 W
€ go o w fa 40 AR
a2, qTaEl qET F Arw | R &,
sge¥fma g sowfam® | waa-
o7 wadmfeET 17 wEAT & O W
HET &7 39 &9 4 fog ary faarx
§7 FET YIA I | AT aF A ¥2H
g et g g fr o
wey &, w67 T arw a7 g
quiqET JAET AT AGT FHT | W
farreft et & arrefa firsr | AT TR
1 T THARHF GATT T 7H, qT TET
& AME A W @wir g, ¥ 3w
WATET AFY FAT AT, AfFT OF 04
ot 71 Tz g fF zframt & am
SaTeAt gAY 3, wa wenw 7 AR
IAN o K TAANAF ATH IS AT
wIf 9T ¥7 AT 2 AT 9% wAST AT
B Z & SqIET I T AT E AT
W99 ® HITATEE @Al E |

WA AF TIIFT Fgr ag & Fraa
gframt ey 5~ a3 v 2, varfdor
aga ?, A1 oF T T afere
as% ¥ 7 o # fr #framw Amgar-
fedvor, d o7 Forerg W7 AT U T )
ag v & Afies 7t qgraqr # 1t
wq g1 AT & s AT arEafar
nisdfwr fo=ft 7 &M gary
FT AT W oANE T -
for F7Y F O JI ZHA F AT
g a gram st AR M
f @7 Zom 1 FeraT a7 ¥R AT &
5 naifedier 73 72 2 1 o w1 amw
&1 fd oF g Arer F v E
g TgAHE AT ¥iFAT 1 v qrET
freemrm, v AT og wfem & 7
g5 amt 1 fgars wfr arfaredy
& s T 6T w11 g1, IR g
vgT o7 wFarg 1 AfFw § B &
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L R Rt AECER g 1k Al
gl fpoe w7 o wifer #omit
wWrg, uw qigy X a1 swgremtA @Y ¥
fear @it fF gard ot & &, Fogw
o geareT WY A fomr 9 346w
qv fg gfeadt &1 owelnne &6 A
HIforr %Y A7 74 &, AT wOT wy B
F AT IFE 1 AT W R AT AW
F7 fag7 g7 AT TET WTY, I AL
et AT AT AW A7 qifewew 07 A,
ST AgT TN gT T AT HTH AR Y
a7 BT AFT AT far qres Tt
T @ gfrom wraatr Al aew 7
# wrferw £ a1 7 21 F wIIHr
TIATET & AT o FTAT AEAT
f& a7z sigmma ¥ fsg ) SR @@
ferd ¥7 ara &1 arfaT J@ 7710

R AT HF A A Ay fi—
fre™ o @ o, afry oy a3 = w7
AT A3, A7 499 GF TT AT AR A
T gt fF Am IR gF  AdTa
fromamr agi-—atr 3% am frvea
ap T AT e T F oA R @
fasri—f& gfraar ¥ A =0
AT F1 72T &, TATT AAIETT ¥4 F
£ rrforer 497, IR AR L FTEACE
zaf o #7773 &1 7 A A TEr 47
afrr & srgar g fr afemr £ s
qIFUTT G A7 97 oA, AVE T EA
qAETT ®T "G HATEE 7 1\ AT,
g7 ff7 IAST FATHIA A1 MH )
gafae w7 fqu a7 A€ FATAT IEA
BT amtar g

w4 7 qfcar tgwma @, eury ogm
gfvar ATEdT Y AT 15 q7ET A 1
¥ oarre ue & Ay 7 feed Ay,
Ian foeghr A1 4, T ae ¥, afes
o7 AT w1 GE, a7 {4 7 ag e
T oWy ¥ Afew 1871 ®
Tz o g sl R
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wtkigw & aw frr fs gfeomt
¥ fasre oy s g, § ool ol
% ww wr¥® gy Arfaw s ¢ fe
gfromr & fg i wiT kg0 W} &
qzifadt ¥ wf, erifafedrom = wrv Ed,
TERELT 1R A &y
WA Rz W AN §, 2o o A
gfram) & famrs 7 ga st § o
1 ZF | FATY SEEAT ¥ 85 W A
dopfoom & w15 o &gt gfrom &)
i @ 85 @t Adt AT 2, 3% faaTe
gu qA & Ay 99 1/4 THE 72—
¥ ST IR Afag w7 glomr &
femre wa # 197 15 A 97
A AHFAE, T 1 F A W 85w
W 9T A1 A7 gA A 99 GEEr |

v ¥ fl 7 ver——§ wngaT fr
A am omfr A AN
gframt 7 fa=rs 91 90 faa oA 2
@ a1 2 fr g w77 fearfar g
g #rar ¢ fr waw ae-fraifea gr )

(s )
AN 1ION MEMBLR You are justi
fying (Intcrruptions)

ot aon fwg a7 A1 & amATan )
gt A1 & a8 ¥ vEr av ) afEA
¥ wrad g R 6 s qrady
wEEw Al AT A gAAr wgA g A &
§& wmg

i aferrs afy sx wr g 1 afve-
fepwaer & #qr A @ 7 (www)
wers wEIEg, § qros qdfty FEar
(werwarmr)
PROF DILIP CHAKRAVARTY
(Calcutta South) It this proper? The

Home Minister must be allowed fo
make hig statement

it wom foy & wiow of@ R
W FoU WEAT f .. (W)
we AT W o@er R,
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ot fggearr & qF g N A qw
wgeqifast gwr §, fagm @R A
%, 7w wefer & fiedfy arad a7 aga afr
w7 AT, AT fET g ¥ ¥4 Ay
AT E 7 M ¥ agA & ST AT AT
T4 7 g faam awr &t
2@ & fae 971 3, AR AN WHAE F
R1q F791 qeAr § fr agw &
qg WA 17 Wit 2 R g emnd
quTaT 9967 & | 98 TH § WOAT A
w21 71, W wrowy faenarft ¢ fr
W § gIORY ANH F AAATT AAG AT
ot Fg, A IX AT X | FAT WX 90
IR AT AT gyvA ot W wAE A |
At gt 9 Ave X opr wroT S04,
A BX AvE 7 IR T AW qFAT

5 a7 €t 77 & fr ¥ dvzw a4
vEx A mraw ¥ A B waw ot
forr 78y 207 BF war sraem o srferwr
F71 & wtfaw & ar o 2 Fgroaw
w7 fs afeferw foar s wgrd
w31 wfewr s T g 7 X txA 0w
G I7T 7T g fr ag o swd # fr
gt & gamefae v At wifior
e, w@aad

TF A Y gAY 2 fE
378 iR VX A Wit ) o
# 2 | IEN A1 sRA & frw
g Ay & Fa97 41§ fw
AT S g frodr o g g
IA 85 HAEY W1 qAU wEAR &,
7% faaTe 99 1/4 fat IR gt
% faoms 1 arqlw o wltgra d
wa & 7 welw v g fr g awan §
7g werefrafen gy | wrw I Wy A
wxdifog 1| forgar ¥ Siferg, wreqar
7T Sifag qrsr AT we diferg Afe
Y AT & & g & e 1/20 &) W
% 9 7T, 8 TW@e, 7 Y@ Y wwA
Framd o awm s duy
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(s wzor firg)

et e g et aavert QA § g oA
® Y Ol w|w oW ¥ T, L.
MR. SPEAKER: Mr. Minister , are

you aware that we arc having a dis-
scussion on this”

it wow fey . & I o5 7 @
J8 Ta WY A, W9 A S FT HAOE
®TX FY Lo 27§ Og WIY u #

MR SPEAKER: I have not allowed.

SHRI CHARAN SINGH: You have
allowed 1t. We know 1t and it is
very easy to make charges withm a
speech of ten numutes, bet it . 1ll tuke
20 minutes to reply to those charges.

At s & w1y 7 A FALE AT TR
g1 ®a 72 % gfreer A0 ¥ fasme
ST AT G A% FT NI T 0. 3497H T |

1973 ¥ 0.57 T, 74 H 0,74
qWHT, 75 H 0 #7 G7HE, T T 0 56
gz iy 77 T frenar aw o€ At
wE A fer 20 7007 wad
THET | CE A EATZ | (remor)

SHRI C. M. STEPHEN
Percentage of what”

(Idukk:)-

! ww Ty S1IRW ORI
AT F yifer 7 gfem § o
WEHFTATI TG EAEHAATIEIZ I}
g7 gz I 1 AT Afem 2 ovEe
s #ifer, 10 VR AT ATew,
WX ghrom Arg@t w1 MgAVE 715
&, ... (wwaw) . .

SHRI B. K. NAIR (Mavalikara) :
This 15 coming under what?

SHRI CHITTA BASU- If it'is not a
justification, then what is it?

oY wow Ty & ag s W@
fir Zrem T # & gfom w am-gfor
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Ty E WR AT gform ¥ gfcarr ¢
rRAE I AT Ee Aaarargr N
gham  gfom oz wvx ¢, aorgfom
g o we & Dz wreew gafaer F
aFree §t A faoed § ag g gfam i
ar g, g e & & st R
"FAE & A K A1 9 wgen v
qoae Y @), Afew oI R ..

SHRI C. M STEPLEN:
people alive

it wow fag © w7 ST o & A
aw g4 1 ug ag a1q G s ard
FOW Fax Ay P avwar e
&l iy wew 3w e ¥ Wi &Y
fomafaun wrzew 7, ATEAT AR
g ¥ isgaE) L ...
W& #0T §0 T ga T fwa g ay
grar fdsw FfwAmvg wigfer
i3z Mfagm a1 fax & fifsom )
qR W3 a1 e S a1y gae
AXH FT AEAY | TH AT AT ¥ET
T EY 21

Burining

SHRI -* M, STEPHEN: Whal 13 your
councept of the minor crime and what
1s your concept of the major crime?

SHRI CHARAN SINGILIL, Do not et
exciterdi It Joeg not allow you It
18 injurious to your health,

SHR| C M STEPHEN I am just
asking tor clarification. He spoke
about mujor ertme, and munor ctimes.
What 13 the concept of the major cirme
and what s the concept of the munor
crime” Whethe: burning people alive
15 4 Major crime or 4 MINOr crime

st wrwfey Tum wgEw B
wrsw Rare g & worew wiT b owaa-
gér ¥ I ¥ e ATE )

These are major crimes There are

seven major crimes. And others are-
in the dictionary of the police and inx
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e o e i eent i o fo < s i,

A § 7 AT T & f wO e A

swdft mlgemr o TART 1T ? g e wg g e fie e

ufarad (w6 wem) @ Bww AW AR St gwra o1 fr Frev @ @ e
e Frew w A WA @7 ST &5 A E o 77 @ |

st sewrfarg - wASTF g, | st Iw ww (STEES) SRR

(smmear=) ... ... : FIEFE  F AT H a4 Far, vaifede &

& uF are T Frafvee St @ a| TH |

e % fau @ g & 99 § A =t wxwy g o S ARl | FIEEE age

» T 99 =1 %9 ¥ TSt T@4oar Frara | 2T & | § TF gF 1 F1 F@rn

C afEw @eT gEg Wi ggy dnm St =gar § % Zea amT e weww i

FoE (702) av FHE (W) T g wzifadts o ovfaer & 1 ST wEAr

« F FUSY F A HA F A2 98 TEHTE a1 5 Fevww ag & SEE wifedm

T fF 12 wET & ag &=y &Y s |7 miew & A SE &1 wata § 3 ow@r
@ TGN EI | 24 WEA § @ew AR g1 WL T A Aed g AT § 33

BN | AT TEF IANF O WE | ww STAT E (smReiw) L.

WG AT A F 99 Jiwe gfAg

1975—76 ¥ T ST Ffees w=em 9 3 # fifT g wigan g o wmife
FEIA TE BT AT ATfF THIAET & KHTAT & wgaT =gan g fF wifaw fag ave
a1 1975 F 340 WEHgu 1 (== foiaa & | 3ar SR a8 TE F@r T
am) ... .. . SAar ¥ OSArA W oWy a2 § 7

' (emaa )™

SHRI B. SHANKARANAND: Is he _
justifying the crimes? Is he justify- SHRI KANWAR LAL GUPTA
ing the atrocities? (Delhi Sadar): We want to have the

comparative figures in respect of the

SHRI CHARAN SINGH: Not at all; last four or five years.

I am not justifying them. The serious

crimes have gone down. I am only put- SHRI K. LAKKAPPA) (Tumukur):
}ﬁng the record straight. (Interrup- This is not a political issue.
“tions).

MR. SPEAKER: Do not record any-

SHRI B. SHANKARANAND : thing. (Interruptions).

:Without condemaing the atrocities,
what {mpression’ is he -giving to  the

House (Interruptions) oft Tt faerw arRaw (gTgI) ¢
e TEALT WEIed, AL AT ATE AR & |
SEEL & & ooyl gt afvsm wzIfeds #1 @ Qfafw

question is one of the spirit with )

which' he is saying He is the Home TN F® T gwaw e fw
" Minister of the courtry; When the S wwE & w7 5= 8 -
Swhole Country is ashamed of these, he TES

" must not speak like this, He should  F'® ¥ W gem wfamas g, oy
it down. s A
MR. SPEAKER: First of all, you MR, SPEAKER: No; we do not want
kindly sit down. to go into that.

*Not Recorced.
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st xm fremw qreew : i o
wr o & fagre faur awr & awer
14 719 %Y v Fegré @ wiw @
wE el Tt ox ag g onifcdie
Namw R Hug Fanam @
WA HTH A FEd 6 ST S
ofz g cifedsr q1wmar g @
o w5t fmw =g H A et wy
¥ frere a7 A wifow 7 52,
(wwam). ...,

SHRI B. SHANKARANAND ROSE—

SHRI KANWAR LAl GUPTA: They
have a guilty-conscience: they should
not interefere . ... (Interrupiions)

MR. SPEAKER: Mr. Home Minister,
please go on.
st wew fog 1 sweaw werm, &
B! T AT E WY T A wew
T oW ® vEr f, famd &1 v g
agAT 2 9 a7 2 fr owid W
WEd G g Aarsg e g fR
wE 2, Af AreAv-ATYT @ 2 Wy &
T & AT WI9H AEA Z TET 4%
T qEH1 T 41 i geart g g
At 2, e ot wed ErY 8, o
Waﬁmﬁ:qﬁmﬂﬁa‘mﬁ@
TE A, A AR A o Y -
St &1 wER 1975 W, 15 W A
T, fad a2 A aeA. . (wawamy)
SHR1 B. SHANKARANAND:
‘Whether by this Government or by
the previous Government, are you jus-

tifying the atrocities ....(Interrup-
tions).

st wrw fog : w1 WA winE
ol e 87 wa ¥ wiwt W
A

SOME HON. MEMBERS ROSE—

MR. SPEAKER: Please sit down; 1
am on my legs. The question hay been
put in such a broad way; it involved
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social, economic and political aspects,
and it has provoked the Minister to
give all the Informtaion. I would,
however, like to tell one thing to
Loth the sides that there is going to
be a debate on this very question on
the 4th. All these matters can be
thrashed out in full and we can be as
brief as possible today, 1t we are gO-
ing to open up the whole thing,
the Minister has to reply to the whole
thing, In spite of my repeatedy re-
questing Shri Chitta Basu, he raised
questions of land reform, he raiged
social questiong and he raised all sorts
of questions, He also said that the
crimes have been increasing. The
Minister has to reply, otherwise the
question remain unanswered.

SHRI CHARAN SINGH: Is it not a
fact that my hon. friend there quout-
ed certain statistics and have I not a
right to clearify that those statistics
were misleading. ... (Interruptions),

o FY Fd AR
Murder : 1975—34b
1976--270
1977 —291
Vinlence tesulting in grievons hure
1975 1208
1270- 1074
1977 1124
Rape........ (Interruptions)

AN HON. MEMBER: Are these ail-
India figures?

ot wew fag ¢ @ f, wowEe
sfowar | @zw €1 W aqe awdr §

SHRI CHITTA BASU: On a point of
order, I have quoted the figures from
the proceedings of this House. These
fifures have heen given in answer to
the unstarred question No. 1484 dated
22-8-1977....

MR. SPEAKER: There is no point of
order.
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ot wow fag w1 At fraag
arni § fr & frdt afas Y gea &
w2fefiesn & var 3

S8HRI CHITTA BASU This 1, dero-
gatory [ have guoted from what vou
have said in this House He cannot
utter these wordg in this House

st weor fag T AR W T FEW
¥ ArAE & A gg AT AmEAr
Z

MR SPEAKER He did not utter
All that he said 15 that these figures
dare not from a Bama shop

SHRI CHARAN SINGH I have not
got them fiom a  shop keeper [hey
a1e offiual figures (Interruptions)

SHRI CHITTA BASU It thus Parlia-
ment of India a benta shop” Your
Parliament Library has supplied these
figumes (Interruptions)

ME SPEAKER He sud *My figures
are not from the shop.keeper’ You
have not 1iollowed him, Mi  Gogal
What he said 15, ‘My figuies arc not
fiom a bama shop’

SHRI K GOPAL (Kaiur) He uan-
not talk like that This 15 not a
political 1ssue This 15 not a party
1ssue  Calling Aftention was given,
Mr Home Minister, with all good in-
tentions and you as the Home Minis-
ter of the country have got to give
the facts and do not bring n politics
here

Wt wwate fag (FThraTTTT)
t
MR SPEAKER: What point of order
you have here?
et wwlfie g W g A,
oy & w7 g g1 s fafreT aea
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¥ T T % 7 & WY ¥ o Ao
sfra & gady o fad gn ¢, a1 wEd
fom g e 2o AT W we & W
T

MR SPRAKER That 15 not a point
ol order

CHOWDHURY BALBIR SINGH: &

NMR SPEAKER This 1s not a point
of order Please sit down Please do
not record It shouting 1s & point
of order then jours 1s a point ot
or er

st won fwg & fas @) s
s g fr AT fmaw s @ @
fr e sfwfvme a9 7 # far 2,
ag WA A g7 & 7 T gAr O
T FET A EH AT owa 2y
SHRI CHITTA BASU 1 have quoted
frum official figures
st wem fay &7 ar faw a2 T57
ar fr & faly mo & &7 T Fewl Ty
WA F ) My staustics aro  alw
official That 1s all They are more
offhicial than yours
SHRI
be?

MR SPLAKER Please there cannot
be any counter argumen{ like thus

CHITTA BASU How can it

SHRI CHITTA BASU This 18 from
the Parhamenl Lirary

MR SPEAKER If there 1s any mus-
take 1n 11 there aie other procedures
noen to you

ot wew feg : & B X T a@r
for oY difrow T ¢, & fed T Ew
kmﬁiﬁm?ﬁ?wﬁk
a1 agT 1€ a3 & 1 & a5 wEA 1 wifew
¥7 W E | AN X @ wm e o
w1 g B

**Not recorded.
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[+t =z fag]

owa W F W AT 320 §T
§q 1975 ®, 314373 & 1976 §
HTT 248 T & & 1977 ¥ | AT,
HTT 19 & Hos §: 774 T 1975
¥, 726 @9 1976 H HIT 478 &Y

4977

TET WTEHAST ST &, 4 90F a3 & |
Y agar o Far @ 5 AT AR
a3 F1 9% wE T 2

79 1975 " . . 4785
& 1976 § . . 2946
qq 19777 . . 6379
% 78Y Fa AT & ATEAT AT 4G &
#T Sy §ifEs srhas g, T 92 § |
o3 eSS G waE wf &
FaraT 9tear g 1. . . (smwaw) . oL .

¥ 93 Wawe & A Law ¥ o 5 swar
qrEt gIRT ®6E §, 999 @8 g AR q
w@TH Y FAW & g F §, ITH FLH
a2 &1 39 a%g ¥ T 2y ¥ wEe
ag &1 (Interruptions)

SHRI K. GOPAL: What is all this?
It is not fair on your part. What is
the point at issue?....(Interruptions)
This is not fair.

MR. SPEAKER: Please sit down,
your assistance is not necessary.

st 5o fag: o wgew, 39
aam ¥ wet @ & weer fag s
arast @ gl £ A S & aw
HTRRT T A § 7 5T A% AT @y
T ag av gRiY STy, AfEe gt a1 wify
¥ O g W Fifw wr wifge
7 AraE St & wor oy 5 & =
1T FZA FT F AT g, AT W @y
AR SUIC I (L S e O ol
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aFar g1 BT @ @1 ™ = fFa
aa I Es g ?
SHRI MOHD. SHAFI QURESHI

(Anantnag): What the Home Minister
has said—

“Hon. Member should not lose
temper. In case he wants to settle
scores, let him come out and settle
scores outside.” It' is threatening.
This should be expunged from the
records.

MR. SPEAKER: [ will examine that.

=t ITw fag : qeae wgem, 3w
AEAT T qors 2 ¥ foo @ gy
wr €1 § faw ag od wwar g fF e
F& ad FAT Fgt aF gaaq g ?
TH ;A |

s WigFE W gRan : (suFaE)
MR. SPEAKER: I will examine that
if that is so.
it =Tor fag: #TC TEAr FAT Al
7gi ax grw & agf wgar § & o
FT AgT 3201 FL | FAT TgT TS NI ¢
7gi @STE AE FWAr g T WA |
(sa=a)
o JAW W &9 74 ¥ S wfEer
fedd go 3 22 § f&x 27, f&6T 34,
fee &1 77 § 102 )

_(Interruptions)

MR. SPEAKER: I will examine that,
if that is so.

SHRI K. GOPAL (Karur): I am on
a point of order.

The motion that hag been tabled -is
to the reported atrocities on Harijans
in village Kaniara of Rohtas District,
Bihar. Where is any other place com-
ing in? How can you allow him? That
is outside the subject.

MR. SPEAKER: Mr. Gopal, the ques-
tion would have been wvery small if
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the questioner would have confined
himself to that. The question has been
enlarged to the entire gamut of ft—
social, ecouomic political. He has en-
larged it and said that it is all due to
the present adminstration. And he is
answering that question.

SHRI K GOPAL; It 1s irrelevant.

MR. SPEAKER: In the Call Atten-
tion it is irrelevant

SIIRI K. GOPAL You could have
sald then if that was irrelevant.

MR SPEAKER. You also did not oh-

ject to that
«t wTw foyg - W wemA, TR

o\ =rar 2 fr 85T mraArr fem oA
qEfas 217 71 fox A an, 36
&7 & w41 ¥ VAT 3 | A1 I AT WA
®eT ¥ AR WrwEer 9 g oivave
oI 227 AT FAAAT ®FL 7 IAH W HEET
¥3 & weud wEwA, fa@T wowe
O 37 B : 258, 20} WIT 6211
fawer AT AT 621 W& 421 80| TE
¥Y AT ¢ B 85 faer W e TR
fawdr =7 621 @, 7@ 7T A 421 80
(Interruptions.)

MR SPEAKER: WMr Chitta Basu
referred to Bthar and U.P.

st wrew g - wa Afam geg 93y
weq TAT T 1578, 1587, 1829 "I+

WERT ATT 2133 | AT SAA W HEH
¥ F| AT R O277 263, 211,

519 7| WRIOTZ W, AIRE, WA
are 7 77 & e frm Ot Y maeEE
aw|r T )

SHRI B SHANKARANAND  You
are the Home Minister of India.
Maharashtra is in India. You have
responsibility tor it Don’t forget

that you are Home Minister of India
Don't forget that. (Interruptions),
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SHRI CHARAN SINGH: In Kerela,
crimes have gone down. (Interruption)

SHRI B. SHANKARANAND. On a
point of order. (Interruption), @*ee*

MR. SPEAKER: I am not able fo
follow. Don't record anyvthing Let us
go on  We have wasled a lot of time.

oY wew fag: womt T, & w
w7 g ar fr 7= W owmw oaw £
a9 1974 ¥ 493 9, fogr 331, f&
254 WITHT 136 | TATNEN T 5791,
4056, 2447 W7 ¥T 4074 TAT T
HEqT B WA 74-75 ¥ wWATGT W
aETuIE | W jeTANTRY Wi
AT

ag fm ardy fems o wa T
¢ fr wig & =7 w@iv wEeTE waw
T § 9ET 18 ¥ | WO WAIE,
wTHW T 4T 0 9F7F, §V9TT ¥ AT 92
AR TN 4T | T & o A o4
oYr §== g ® o 7€r 41 37 8
Ofeer ot - Ffw s AATT "W 2ar
T T o W 9F Saew A,
gri-aer 50 wfa o7 s a7
SYEAAR A4 a9 F: 4 o anfew
BRT 2 fF 1074 7 7TH7a & 90 18
@, f& 100, 7 71 6w @ 2611
@Y 78 AT =747 fr wgrevE ®oag,
T T AT AT AT FIW A T7 .
famr & w1 wox w0 7, W 3R AW
¥ 9% 399 ag qed Arfad G AT
¢ f& w21 5 9l ®7 AgAnT 7 A
W § v T (wwmnA,

SHRI B SIANKARANAND You
are politicalising it. Sir. he 1s accus-
ing the outher person uf pouticalising
it. But he 15 himself politicalising the
issue,

*#*Not recorded
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SHRI K, LAKKAPPA: May I give
the figures?

SHRI B. SHANKARANAND: Sir,
on a point ot order.

SHRI K LAKKAPPA He 1s giving
wrong informat.on to the House

SHRI B SHANKARANAND: I will
read Arficle 46 of the Constitution

See the injustice done to the Han
jans  They are laughing,

MR SPEAKER Please go on with
your point of order

SHRI B SHANKARANAND Artficle
46 reads as follows —

The State shall promote with
special care the educational and eco-
nomic Interests of the weaker sec-
tions ol the people, and. in part.-
cular, of the Scheduled Castes and
Scheduled Tribes and shall protect
them from sou1al 1njustice and wll
forms of exploitation *

I, he not responsible for anything
happening n this country” He gave
fgures Stale-wise

MR. SPEAKER There 1= no pomt
of order All that he 1s saying 1s that
(rime has increased in all the States

SHRI B SHANKARANAND He has
responsibility for all the States Are
you satisfled, Sir” Are you convinced
with his explanation?

MR SPEAKER' 1 am not here to
satisfy myself It i1s not my function
in the House

SHRI B SHANKARANAND He 1s
giving an 1mpression tp the House that
atrocities on Harijans can be tolerated
1f 1t 15 on a lesser percentage. He can-
not shirk his responsibility under the
Constitution

ot wew Fog & =% are g o
¥y y¥1 g, & wwwer g &G aw-
forgm & fir gt A€ A T & wwd
o It ¥ 7@ 79T arar | &Y o
w6 & afewrt w7 ww g & @

PRI TR g R ¥
AT qrel wrdY & aw & A7 g e
& Y § | ag T4 AT @, I qrEf
NF T g A R awE § v e
FAAT 91t w1 4, W AW FT FIHG w8
gvTn ad &1 wa a8 fond wadhefas
g1, 1§51 &, WiT A o AT
ar=f ¢ Ia% o &% & 1 a7 w7 AF w47,
F ¥ ¥ a% 7 ag far 5 & o2
%t w7 7grg ? ¥ ot fed Y 0w wwL
w1 A=erE 7A & fag e g gy

T qm wY ux T2 wrar |9 &
GrH wdfY 9dY Y 1977 ¥ uw w2
FT 9T o 201 1| AfET 9l 7Y qEEt
A R 7T 2 for 7 arsdvifene G
# fufen 4t ag 301 e & & wamen
FIAAT AEY ATEAT, fA% a7 FTFAr @
f& amfas, wifes seo # =9
ARRT & | ARERT FAT ATA gAY 8,
sitr &7 a1 ¥ fr fadndt 2= & A
w7 w1 gHE 7 AT fEr o §
ATZ ATHTT IX 97 GHF TI4 11 Friaw
T AfFr a7 A1 A gty
a1 € & fr FTAT & W T AE
T8 a2 ¢ vz g Wi ARl
7 omrzfade 77 w1 s £ A7
73 &, % g% W faar

Ay utg faat & o fRoamr
Az tprE A A #) dvw 2 A
o 7 AT 9% ¥ 9§, | s0 AT
ity faw qrae H g % E Aag A
&arr Tt F77 qriy ) oz wa Ay Iwrd W
FT AT FTAT W A T § e
W i ¥ agr A §9 gwr
FTl s wdg w0 AT A
e waw E, W & sy Ay ) few
ol% ¥ f 7 qf T wrpn o Afer
71 e ag fawre o @ fr oyt e
ok w 3w m & Y Qe fwawr
* fawma <@ el oefes qrfegl
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¥ 5w fqar  ar wgl ¥=87 a<g ¥
Fiag & AT & T AT A &l ar
FEAT ATEAT §, Ser THIET HAAtgT
Rt o, fow a0 & g wfgd ar v
@ FEAfew AR Tt ¥ oS
faar s adf offadw ar  wEe
gfesal & ar¥ gu &, 987 % SFAIHE
fed 1 A d¢ feqazy a1 9w §
FET SA1ET §T 2 | W IEF AR &
oY 7T &, fagre o =mar &, "Arar 7
Fe oY War & | Al 9g FagEd WA
gl &1 Ffww we feedy @ 0F ¥ AT
fenrs a 3= &1 @ &, g fFd s o
&Y, AT a7 TLFTT IF T F=1T F30 1

PROT. P. G. MAVALANKAR
(Gandhinagar): Mr. Speaker, Sir, I am
on a point of order. Kindly look at the
calling attention. Just new you said
that the scope of the calling atiention
was cosiderably expanded by my hon.
friend, Shri Chitta Basu who; instead
of asking direct questions on the sub-
ject concerned in the notice, he ex-
panded the scope. You allowed it
and, therefore, you naturally allowed
the Minister to reply.

. 1 was opnly waiting for the Minis-
t&r's whole reply. And having got the
dtiswer, pecause it is not wholly ans-

ered.that is why I am rising on a

1nt of order.

I am not asking questions. This
caliing attention
atrocities on harijans and not on the
crimes in general. This is point Num-
ber 1. You will have to give your
guidance and ruling whether the Minis-
ter can answer on any other ques-
tion excepting the question on the cal-

. ling attention. The Calling Attention
igs specifically on atrocities on hari-
jans.

Now, the hon. Home Minister,
Chaudhury Saheb’s contention, as I
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is specifically on -’
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have understood, ig that he was argu--
ing on the basis of facts. He was try--
ing to argue on the basis of facts-
available to him that the erime in gen--
eral in the country at large has gones
down. I was waiting for him to tell-
the House that cemparatively atroci-
ties on Harijans have gone down. 1f
he had said that I weuld have under-
stood but he has kept silent on that
point.

13.00 hrs.

Sir, if you allow a Calling Atten--
tion on a spcific subject then how do
you allow all other incidental things-
to be brought into the discussion and
let the main question remain unans-
wered? Atrocities on Harijans is the-
focus of the question. Can that-
focus be changed either by the ques-
tioner and much more by the Ministei?

Secondly, the Calling Attention also:
says “and steps taken by Government
in this pegard” No answer has been
given to this.

MR. SPEAKER: It has been answer~
ed in the main reply.

PROF. P. G. MAVALANKAR: We
will be satisfied if he answers on these-
points.

SHRI CHARAN SINGH: I have ai-
ready stated that these atrocities are-
on Harijans.

MR. SPE-AKER: Shri Vayalar Ravi..

SHRI CHITTA BASU: Mr. Speaker,.
Sir.**

MR. SPEAKER: Do not record. You
have already put four questions int>
one and you are now repeating those
questions.

SHRI VAYALAR RAVI (Chirayin-~
kil): Mr. Speaker, Sir, it is quite un-
fortunate that the Home Minister has
dragged politics into the affair thus
making the Harijans again the casuali-
ty of the debate. The Home Minister

**Not recorded.
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[Shri Vayalar Ravi]

was trying to justify the whole thing
quoting the figures but may I inform
the Home Minister that this is the firsl
{ime since Independence in this ecoun-
try that Harijans have been burnt
twice in the same State and this is
also for the first time that the Home
Minister hag tried to justify in on the
Floor of the House. It hag never hap-
pencd hefore. This 1s the first lime
1 wished he had come before this
House and said: ] am sorry. (Inter-
ruptions).

SHR1 RAM DHAN: Forty Harijans
were burnt alive in Tamil Nadu,

SHRI VAYALAR RAVI: S8ir, I will
not mention Belchi but the Home
Minister 15 repeating the same sen-
tence, namely, the incidents were the
outcome of old rivalry between two
groups of criminals. ] also do not
know who has comned this term ‘cast=
IIindus’. The main peint is that the
Home Mimistry may ask as to why he
is being held gulty. Sir, he is guilty
because he has failed to create confi-
dence among the Ilarijuns that they
will be prolecled trom atiocilics.

Mr. Spoaker. Sn, evervday we ure
finding 1n the news papers that Ham-
jan girl has peen ruped and raped
again Ly the police oflicer who went
o mmestigale the case, It has been
reported that there was another mur-
der. The Chiel Mimister of Bihur has
stated that the whole thing happened
in the presence of the Police. The
leader ot the Congiess --1 15 Sayiig
that 65 people are still missing. 1ha
hon. lHome Minister has inlormed that
unly one person s missing, lie has
been repeating it every time. In Bihar
the:e 1s complete chaos and caste wa
15 poing on. Who ceated the caste-
war in Bihar? Ate you not responsikle
for communal harmony in this coun-
try? The puople of this country should
live united together, But here caste-war
is going on, Mr. Jayaprakash Nara-
yan has appcaled to the people of that
State that they ghould gbandon their
plang to stage demonstration for and
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against job reservation. The hou
Minister should come forward and say
that he will catch the culprit and that
he will assure us that no atrocities on
Harijang will take place hereafter. But
he has never said that so far. This
House is interested to know whéther
the atrocities on Harijans are increas-
ng or decreasing. We want to know
what steps you are taking to put down
these atrocities. This is what we are
interested to know. But you have not
revealed any fact,

SHRI CHARAN SINGH: Your charge
is that they are increasing. That is
why I had to reply to that.

SHRI VAYALAR RAVI: Let us know
and let the couniry know what
concrete steps and what action
you are taking in ths regard.
It happens again and again and you
must stop it. It may happen again
after some time, but it all depends on
the attitude of the Government, the
attilude of the Home Minister That is
our objection, The attitude of the
Home Minister is not at all helpful. So,
may I know from the hon. Minister
what concerete steps have been taken
in this regard from your side” In
order to give protection and  create
confidence in the Hatijan Community,
what have you propored to do” Do you
propose tn Live girecticn to thy State
Governments in this connecticn and
enforce them to follow the direction
strictly?

st wow P . weTe WETEA, WR
akitg 3 fr wadlg mEoy, =7 +fx
AT 7z 72 72 & v & wfewd w4
Fy Fiforr w7 7AT ) AT AT AR A
&4 o= i1 41 w71 2 R & wfezsrs Ay
& T § | Afew T WA HW
anfgm, F@ifF 777 a7y & 199 T AT
@ i froz vy s w2 2 &9 ag
ot %77 qr f s oF ot wEE LAY
# Juwr wfewrd 7@ F7@r | 99 9%
w17 A2 77 qifa4l w997 THATS
gl &1 7e 3% T 8 W, ¥°
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wwid wez ¥ ok § Wi ge ferd Wi
fer wo &) wore & SAk e ¥
fewd Wz &%, A sar foreraa & ?

wgT % oW A T e & 5@
fafreee sar w7 v 8, & a1 w57
AT §, A, W AAAE AT AW
fafeex @1, AY a7 ¥77 | o FW
TH— AT TF—I g fafaree
) W FTEA frar, & 39w wwrar
AR A A g, W A AR A |
grfr A o F Ty g, A AW AT
qEANZE &) TR IAA T AP A
A T T | vt AT AgAd 97—
ow foaea7 @, 0F wwgaT § W17 OF
Y T | AT E ET AFATGT, TE FH A
fgar | AT TET@ WA A R
awd & fr A R g A @ ATAT R
@ &7 7 afra = fargw 39
&Y 1T &, ag A AAT ¥

AFATE AT AW LA WA qrfay
FATTAAT | AT IA 97 WAA AFT g,
A1 A9 WATA AW N AT IAFT
axrw frar A asr w aree
HAI A AM A ZF TN F ) A qrfAsr
IF TR A TA T A—-F az @
w7 fr 12 wma mfadr fr @A ex
A%, MALT YT, A A-—IFT AT
97 9@t am a0 A TR 4 9T
amt W wiwg FIr vz TadEEw
wiv fefg = dfxeza & frar 2

AT AW 47 FEAT § R A
AT TEN R R AT wEAT g B
T A AHAT # A1 A0 b7 faem w
OF A7 14 31 17 ey goew &
ST &1 ug-ad wer fzar mar 4y
(mwaw) Afra gr frg & 7 o

**Not recorded.
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aqreTe o Wik 7 IR fiwe
ga% fag s sguar g
SHRI RAM VILAS PASWAN: ..**
MR. SPEAKER: Don’t record.

it wow fiag | e s, vy
a7 f5 Sffew @ owmm H
et o faar | arer & 53 wfrewrd
a8 w7 g g o QT W €T @
§ g & @ gy wfen efee @@ A
w7 dv.gfeadt qr WY w17 gfromt 9
friw wq & @ g gy WAt &
grtvfeaet A 21

m ara W7 FEAT |TeaT 4T
¥ zrew @ g1 A, W A AT, TN
yara A@) ¥ arar) & gEET O
g

ot awewaw fag  (fwwrs) o
@ WIE WIET | OF W1 A8H 9
78 ¥, F7 FaTE W4T & WY ;A
g‘q%ﬁwﬁmmuﬁ?ﬁt
721 7 | gfrsm 07 nqfaem & o
TR TE1 W0 g1 & IAH givem & wenar
AT AT RAVET F IARN AT Wt owrdr §
F owt 2 T € T TR
a1 feamg7 A w7 A gAw 70 gfem
# AT TR, L

MR SPEAKLCR Dont record. It
15 uot a point oad® He 1w irying to
make a new point  This is a call at-
tention motion und he has no locus
standi Thae 15 guing to be a debate
and he can take part m it

SIIRI M RAM GOFAL REDDY
(Nizamabad) It 15 a badly worded
statcment 1t Sd, s one
Hiza Kwmi & known criminal of
villuge Kamann was shol dead on the
25th March 1978 at about 10 am. by
81X persons Is it the way of
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[Shri M. Ram Gopal Reddy]

writing a statement, calling so and so
is a crimipal. I think the Home Minis-
ter is happy that at least one erim-
nal has been liquidated. Is jt the in-

MR. SPEAKER: Not at ail. If he is
@ criminal 1nvolved mm a murder case.

SHRI M. RAM GOPAL REDDY: |
am not asking you: I am asking the
Home Mimster through you In the
end also he says: " ...Reports pub-
lished....are inccorrect and exag-
gerated.” Suppose 1t 1s exugpgerted. If
instead of 40, only 15 wele murdered
15 he salisfled with that! Every dud
In papers we see murders ol this
nature in the same place. 1 under-
stand that in Bihar after the installa-
tion ol the Janata government people
have taken Lhe law into thewr hanus
and whole nal.on has to hang  uts
head in shame, the Janata parly -
in a majorily and that majonty ot
the people should hang their heaos
m shame. What action 15 the Home
Minister going tu take so that sucn
things do not occur. It he soys thal
the situation 18 comparatively netler,
I want to know if the previous govetn-
ment  was sad by thutls per ecent, -
he accepting that his own guvernment
1s bad by 25 or 20 per cent’ If hus
own party leader Shir Rum Dhan
savs that the situation .o oll nehte 1
have got nothing to say.

MR. SPEAKER. Shri Rum Dhan s
not going to reply to your question

SHRI M RAM GOPAL REDDY It
his paity colwague Ram Dhan  says
it 15 correct

MR SPEAKER The Home Minister
did not suy thit what 1» huppening
is correct.

SHRi M. RAM GOPAL REDDY"
That 1s why I sar: let & leader of his
own state clarify the position. [
cannot understand the stund of  the
Home Minister.

Now I want to know from the Home
Minister whether he is going to dis-
miss the Bihar Ministry and instal
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President’s Rule there. I understand
that the Bihar Government is not in
a position to control the situation and
if the Home Minister thinks that he
is his heman and he is not going to
take any aclion, it 1s very bad and
by that he 1s creating a bad prece-
cdent I want the dismissal of the
Ministry in Bihar. The Home Minis-
tes has been appointing so many
Commussions and now he has go! the
name of ‘Commission Singh' instead of
‘Charan Singh’. I would like to know
whether he iz going to appoint any
Commission to go into the whole aff-
air and if not ,whether he will appoint
a Parliumentary Commitiee which-
can go into this matter. Will he or-
der an enquiry? If that is nol possi-
ble, then at least a Pariiamentary
Delegation must be gent to Bihar con-
sising of all parties so that  the
people may have some confidence n
the Government and the Parliament.
I want to know from the Home Minis~
ter as to when he 1s going to send
the¢ team to Bihar,

Wt aen Tag @ TETw WEEAL
qq 7% ¥ 7490 . F1T 0w
sir if-az aia a1zt & & fegvar
FA 7 %5 w1 A%t 771 ¢ fg ow
5 = fr mEIgTE T oA STTAT
FRIr o1 THrTR fFath o AR
FAT qrEf @17 F@ T A4 FT
g1 favars @ a1d fagv =g, fafaes
F1 T4 {144 A, TArAETy 7oA oI
wrztaar ¢ ofF g AF WA R
o T &5 EWT AT " AR,
37 favgems wr frwrs A oo 2,
fazrar 397 {aare wadt #ivz fam
TR ATA AET T

SHRI K. LAKKAPPA (Tumkur)
Mr. Speaker, Sir, I will not put a
yuestion on the political part since the
Home Minister has been grilled by the
Members who have asked questions go
tar. 1 think there is no justification
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for further roasting the Home Minis-
ter. I would like to say that he has
glven certain wrong information to
this House on this issue. I hope that
you will agree with me....

MR. SPEAKER: On what?

SHRI K. LAKKAPFA: This 1s the
seriousness of the situation. It has
been discussed not once but several
times. It has been brought to the
notice of the Government and dis-
cussed here by way of questions, half-
an-hour discussions, call attentions and
ultimately on the Belchi incident, a
no-confildence motion was brought
againgt this Government. It is oot an
isolated act. We are asking justice
for the weaker sections of this coun-
try. It is the gangwar or the caste-
war, whatever it is, on every incident,
they come out with this theory which
has been the almost the synonym for
such incidents. The Bihar Chief
Minister has, on the flour of the House
referred to what is called ‘casteism’,
castewar or gangwar.

I would like to guote what you have
stated in reply lo a question put by
me on this issue very recently I just
want to show how you are giving in-
correct information to this House, The
answer was given on 20-3-1978 It
was given by Mr. Dhanik Lai Mandal.
I think he is sitting behind you. The
question was, whether 1 18 a fact
that several harijans have been assul-
ted, humiliated, attacked and brutal-
ly killed in any part of the country
ineluding his own Constituency
during the months of January and
February 1978 The figures given are:
Uttar Pradesh-432, Maharashtra-69,
Gujarat-27 and he cleverly managed
not to give information with respect
to Bihar saying that so far as the
other States are concerned, the figu-
res are not available. You can un-
derstand the magnitude of the situa-
tion. Ths Home Ministry has failed
to give correct information to this
House. Within one month, he has
stated in Uttar Pradesh ‘“declining".

135 LS—9

But the number of cases registered
withun one month is 432.

SHRI CHARAN SINGH: I quoted
the figures relating to the years 1975-
78 and you aurc quoling the figures
relaling to one month and drawing
conclusions

SHRI K. LAKKAPPA: During your
regime. Otherwise, the number
would have declined. And atrocities
on Harijans are of various dimen-
sions. 1 am only coming to Bihar.
What is the difference when the
aggressive gang consists exclusively
of the Kurmis and the victims are
Harijans? Wherever such incidents
have taken place, the aggressors are
the caste Hindus or Kurmis. A com-
pletely caste-ridden state has been
organised in Bihar State through the
channels of these gangs for the last
one year and you know how the caste
war has gone into Bihar.

MR. SPEAKER: You said you are
confimng yourself to the question?

SHRI K. LAKKAPPA : ] am touch-
ing only the relevant points, Sir, it
has been reported that on learning of
the murder of Hira Kumar|, alleged-
ly leader of one of the two gangs, 500
armed Kurmis belonging to the neigh-
bouring Kanyari wvillage surrounded
Bishrampur, set fire to the huts of
the Harpans and killed at least three
persons. The unofficial figures are
much higher, but these can be disre-
garded for the purpose of this argu-
ment. Surely most of the members
of the attacking mob could not have
been involved In the activities of the
Hira gang. I may tell you herethat in
every attack on Harijans il is not that
the other communities that have been
involved. All the victimg gre Harljans
only.

SHRI CHARAN SINGH: No.

SHRI K. LAKKAFPA: Things are
far worse in Bihar than one would
wish to believe and call for more
drastic remedies than one \would wich
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to suggest at ieast at this stage. In
the circumstanceg it will be a lair as-
sumption that most of the 500 Kur-
mis responded to the call for the at-
tack on Bishrampur in the mame of
and for the sake of their caste The
Chief Minister himself has not claim-
ed that the attackers discriminated
between members of the rival gang
whom they held responsible righily or
wrongly for the murder of Hira
Kurmi and other innocent villagers
who are said to have fled in  sheer
terror. Thus, the antagonism and
gang war has begun to reinforce each
ather in Bihar. But since the victims
are the poor Harijans, it is rather diffi-
cult to accept the gang warfare
theory at its face value.

MR. SPPAKER: Let us have the
question.

SHRI K. LAKKAPPA: Given the
calibre of the administration in that
State, the growing power of the
“backward” castes, the reservation
of....

MR. SPEAKER: You are reading
out something.

SHRI K. LAKKAPPA: I am giving
the correct information Because 1
am not so well-versed with the com-
munities and castes in Bihar, I am
reading it out. I think you will be
more surprised if I quote from the
letter \I received from 1ihe Harijan
Sevak Sangh because according to
that the Prime Minister has not even
stated the remedy for this malady
and he has not only suggested any-
thing, but he has justified even the at-
tack on Harijans. I do not under-
stand it because the entire policy is
antl-Harljan. That is why I am tell-
ing this. They have written a letter to
Mr. Morarji Desai (Interruptions)

MR. SPEAKER: Where are you
soing now? First you said that you
are confining yourself to the inei-
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SHRI K. LAKKAFPA: We have to
find a remedy.

MR. SPEAKER: You suggest a
remedy. It is a very good thing, if
you can do it.

SHRI K. LAKKAPPA; Por that only
I am pleading. Under the system of
Varnashram Dharma, the caste of an
individual was determined on the
basis of his....

MR. SPEAKER: What 15 all this? s
the House going into  Varnashram
Dharma?

SHRI K. LAKKAPPA: He does not
even have dharma. e

SHRI SOMNATH CHATTERJEE
(Jadavpur): 1 got only ten minutes
on the Ministry of Industry. He has
taken, on the Calling Attention.....

MR. SPEAKER: We have taken

about 1-1/2 hours
SHRI K. LAKKAPPA®***
SHRI1

SOMNATH CHATTERJEE:

SHRI K. LAKKAPPA***

SHRI SOMNATH CHATTERJEE: I
am not minimizing the importance of
this motion .... (Interruptions)

SHRI C. M. STEPIIEN: The Home
Minister was making a speech for full
45 minutes. Where were you? There-
fore, you have to bear with it.

SHRI SOMNATH CHATTERJEE***

MR. SPEAKER: Don't record.
SHRI K. LAKKAPPA***

thing about you, Me merely. said that
he was given only ten minutes. ......

SHRI K. LAKKAPPA®*®

%% Not recorded,
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SHRI JYOTIRMOY BOSU (Da-
mond Harbour): On a point of order.
Certain utterances of Mr. Lakkappa
hit the provisions of a rule on the
ground that they are indecent.. .

MR. SPEAKER: Mr. Bosu, none of
those things has gone on record

SHRI MOHD. SHAFI QURESHI:
Mr, Chatterjee charged Mr. Lakkappa
saying that*** That also should go out
of record.

MR. SPEAKER: It has also not gone
on record.

SHRI K. LAKKAPPA: I would hke
{0 subnut this to the hon. Home
Mimster: he 13 not justified in mak-
ing such statements and givang such
information to the House, according
to me. At the same time, the action
proposed in his reply is also not con-
ducive to minimizing the gravity of
the mtuation. It hags been sugges-
ted

MR. SPEAKER: Please come to
the question now

SHRI K LAKKAPPA 1 am gues-
tioning the hon. Home Mimster

MR. SPEAKER There 15 no limit
to these thmngs

SHRI TYOIIRMOY BOSU Sir, on
a pointl of ordm

MR. SPEAKER 1t has not gone on
record Nothing hos pgotle on record.
If anylhing has gone into it, 1 will
examine and set it 1ight

SHRI JYOTIERMOY BOSU 1 want
to set the record straight, &ir. rule
3B0 says:

“If the Speaker is of opinion that
words have been used in debale
which are defamatory or indecent or
unparliamentary or undignified, he
may, in his disoretion, ond@r that
such words be expunged from the
proceedings of the House.”
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Therefore, I think you for expung-
ing it.

SHRI K. LAKKAFPA: Let him. He
is not a lawyer.

MR. SPEAKER: I think both are
lawyers.

SHRI K. LAKKAPPA: But [ am
devoling my time fully to Parliament.

MR. SPEAKER- Please come to the
guestion,

SHRI K. LAKKAPPA: 1 am coming
to the question. I want the Home
minister to take the advice of the
Pnme Mimnister, who has recently
stated at Mangalope, Yyour pln-;oe.
that the Centre proposes to appoint a
fact-finding commissien, full-Sedged
commission to go into the conditions
and understand the gravity of the
gituation of the Scheduled Castes and
Adibasls and to eradicate the 1n-
equalities in this country: Will you
jundly consider that suggestion? Then,
regarding this incident, I demand &
judicial probe, which should cover the
entire country and the entire problem
of the treatment of harijans.

it wowt Fag : S T, NTANT
p— L R
ATRY s Qe g, Wi gH) afaw
T ST faT WTd &1 TR I §6E
¥ ooy | W7 Ag s o 2 AgY A
IR F1 fF 7 AT AT AT
g? arfamcgrac M ag W ¢
T 1 Afw Al "o T g
el 1 vay 7 Afgwe ¢ aew
a7 §, $ew qg & fv 6 wiefadl ¥
wo fear uwm gra gdf w11 IAR
W gfom % wi @ i gha
o TR TR ST AR A @
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*** Not recorded.
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[ ooy fire]
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SHRI K. LAKKAPPA: I have drawn

attention to the statement of the
Prime Minister,

MR. SPEAKER: The Prime Minister

always makes suggestions on behalt
of the Government.

SHRI K. LAKKAPPA: Let him say
ho,

MR. SPEAKER: He canont say “no"”
or “Yes" to that.

SHRI K. LAKKAPPA: He has not
repled to my question.

MR. SPEAKER: It the Prime Miu.s-
ter made a statcment, he has made

the statement on behalf of the Gov-
ernment.

SHRI K. LAKKAPPA: I have asked
him whether he would concede that.

MR. SPEAKER: It is not for him to
say.

SHRI K. LAKKAPPA: It is not
something I have suggested; it was
suggested by the Prime Minster.

MR. SPEAKER: I have not said you

have suggested it. It js a suggestion
for action.

SHRI K. LAKKAPPA: Sir, when
you go to that side, ybu can give ans-
wers. .,
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MR. SPEAKER: No, no. I have no
anxiety to be in that seat

SHRI B, SHANKARANAND: Sir,
on a point of order,

MR SPEAKER: On what point is
this? i

SHRI B. SHANKARANAND: 1 do
not do it without any basis. The
Home Minister in his statement under
rule 197 has referred only to murders,
He has given facts and figures only
about murders and crimes during all
hig replies, but the metion is about
atrocities. To the question of Mr.
Lakkappa, he has only replied about
katal, he has not mentioned about
the atrocities. Mr. Lakkappa raised
the issue of atrocities, he has mot
replied to that. What is the dictio-
naty meaning of “atrocities"? I will
read out.

MR. SPEAKER: What is the breach
of any law or rule, I cannot under.
stand.

SHR[ B SHANKARANAND: He
has to make a statement as per rule
197.

MR SPEAKER Ile has made a
statement.

SHR[ B. SHANKARANAND. No,
he his nol made as per the motion.
The motion speaks about atrocities.

MR SPEAKER Atrocilies relating
to the crrmes that have happened.

SIHRI B SHANKARANAND: But
he h.as not referred to them. He has
spokep only in terms of katal.

MR. SPEAKER. Atrocities commit-
ted and the incidents that have taken
place.

SHRI B. SHANKARANAND: May
I know whether the Home Minister
knows the meaning of “atrocities"?

MR. SPEAKER: We are not having
an examination here,

SHRI C. M. STEPHEN (Idukki):
On point of order.
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ot o erweiw g : wr caTeRE WIS
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MR SPEAKER: Let me hear him.

SHRI C. M STEPHEN: I rose ear-
Her.

oft m wedw oy : 77 o TR
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MR. SPEAKER: What is not a
point of order:

ot T wwdw g F s g
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MR. SPEAKER: Please don't record.
SHRI RAM AWADHESH SINGH:**

SHRI C. M. STEPHEN: The point
of order I raise is this, only for the
purpose of setting a precedent about
Calling Attention. Under the rules,
the Member concerned is entitled to
put certain questions, Mr. Chitta Basu
put certain guestions. Although those
questions, according to what you
said, were beyond the scope of the
Calling Attention notice, on the plea
that the guestions were put, the
Home Minster took a long time to
answer all that and made a speech.
Mr, Lakkappa put certain gquestions.
You permitted those questions. The
questions are there The questions
were put and they were answered
earlier, With respect to the other
question, although the question did
not come, according to you, within the
scope of the calling altention, the
Home Minister went out of the way
to make a long speech. With respect
of {his question, the question 1s put
and the question must be answered.

MR. SPEAKER: Suppose he does
not answer, what is my authority?
Tell me the remedy.

SHRI C. M. STEPHEN: If thai is
the way, then I have nothing to say.
The rule says that there shall be no
debate but each member in whose
name the ilem stands in the list of
business may, with the permission of
the Speaker, ask a question. Mr.
Lakkappa put the question with the
permission of the Speaker. Once the
question is there, the task of the
Minister is to answer that question.
If you ask me: “What am I to do if
the Minister does not answer?” then
1 have nothing to say. Once the
question is put, if it is now answered,
the Minister has no business to git
there. The question was put but it
has not been replied. To that extent,
the rule has been violated.

SHRI B. P, MANDAL (Madhepura):
Everybody has got equal right. Now,
some Members manage to have their
say through point of orders. If you
allow this sort of thing....

MR. SPEAKER: You are doing the
same thing. Everybody is making a
speech,

SHRI R. K. MHALGI (Thana): Sir.
it is a matter of eternal shame that
atrocities continue to be committed
on Harijans. The cases of oppressicn
and tyranny on the weaker sections
of the community like Harijans and
Tritals are too frequent, in spite of
the protection assured to them, by
the Constitution and various legisla-
tions. The recently reported grue-
some cases of human deaths, under
discussion, are haunting every heart
ang are the talk of every individual
in the country. I share the deep
feelings expressed in this House to-
day. But I earnestly appeal to hon.
Members opposite not to make a
political capital out of such ghastly
incidents. That will bring down
social-economic and essentially moral

**Not recorded.
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issue to the level of political pole-
mic.

MR. SPEAKER: You are making
another speech.

SHRI R. K. MHALGI: All those
who are genuinely concerned about
the continuing atrocities on the Hari-
jans, ought to joint together irrespec-
tive of political divisions to come to
grips with this problem rather than to
exploit each atrocity for narrow parti-
san ends. Thig ig not a single incident
in Bihar, It is a chain of sorrowful
happenings in wvarious parts of the
country,

MR. SPEAKER: You are reading
a speech.

SHRI R. K. MHALGI: The whole
House, therefore, is very anxious and
worried. I, therefore, like to know
whether the hon Home Mimster
would accept some of my few humble
suggestions, (1) That the enquiry
committee on Belchi incident appoint-
ed by Bihar Stale Assembly be a ked
to publish its report immediately to
assure the people in Bihar. (2) Hon.
Prime Minister has written to Chief
Ministers of all States on the 15th
August last. suggesting that the Dis-
trict Magistrates and Superintendcnts
of Police of each district should be
made personally liable for the safety
and security of Harijans. Whether
any such directives have been issued
by State Chief Ministers including
Bihar. (3) In case of atrocities on
Harijans and tribals, there should be
closely coordinated efforts both by
Central and Stale Governments.
It is not simply a matter of law and
order concerning the State Goiern-
ments. There should be a sy cial
ceil for this specific purpose in -very
distriet directly under the Chief Mi-
nister and its working to be reviewed
every quarter and the report to be
sent to the Central Government.

on Harijans (C&) afl
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In a number of cases, it is experi-
enced that the land dispute is the root
cause of such incidents in rural areas,
especially in Bihar, landless Harljans
on one side and the land-holding rural
rich on the other. These disputes
must be settled as early as possible
keeping social justice in view. The
Government must see that the guilty
persons are given deterrent punish-
ment in such inhuman incidents and
see that there is an effective and com-
plete implementation of the provi-
sions of the Untouchability Offences
Act of 1955.

On non-governmental social plat-
forms. the Prime Minister and the
Home Minister should take initiative
to call a national convention of jocial.
cultural and political organisations to
discuss this issue and to implement
the solutions so sorted out.

I want to know whether my hum-
ble suggestions are acceptable to the
Home Minister.

stambag:  caer AETET, MAAT
fora Faqiafad & mna = qw #

SHRI R. K. MHALGI: I put the
question again, I want to know whe-
ther the suggestions that have been
made Ly me are acceptable to  the
Home Minister. That is my question.
(Interruption.)**

MR. SPEAKER: Don't record.
(Interruptions).

SHRI K. LAKKAPPA: In protest,
we stage a walk out.. . (Interruptions)

Shri K. Lakkappa and some other
hon. Members then left the House.

SHRI B. SHANKARANAND: The
Home Minister has to reply whether
fhe suggestions made by the hon.
Meinber are acceptable to him.

SHRI R. K. MHALGI: Whetlior my
sug .c-ions are acceptable to the Home

*Not recorded.
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Minister That is my question. (In-
terruptions).

MR. SPEAKER: He cannot
straightway say, “I accept them.” He
will have to examine them

SHRI CHARAN SINGH: Sugges-
tiong are disallowed in the course of
the questions simply because the Gov-
ernment cannot at once reply to those
suggestions. That is the rule. He asks,
whether they are acceptable. I cannot
say just at once today whether they
will be acceptable to us or not.

SHRI R. K. MHALGI; Whether he
will apply his mind to the suggestions
made

MR, SPEAKER: The suggestions
made by the hon. Members have to
be considered.

13.45 hrs
ESTIMATES COMMITTEE

SEVENTEENTH REPORT AND MINUTES
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1359 hre,

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): I
beg to move for leave to withdraw a
Bill further to amend the Code of
Criminal Procedure, 1073,

SHRI C. M. STEPHEN  (Idukki):
Well. Sir, I wanted to highlight cer-
tain aspects certainly because the
Government is bringing forward this
proposition that they may be permit-
ted to withdraw their Code of Cri-
minal Procedure (Amendment) Bill
with an air of some great achieve-
ments. And the way in which my
friends on the Treasury Benches are
reacting to it and clapping it would
indicate that something tremendous is
happening. But let us go back to ano-
ther aspect of it. Now the Preventive
Detention Act hag been here from
1950 onwards. It was being extended
from time to time and that Preventive
Detention Act was in force upto 1968.
In 1971, this Bill, I mean MISA was
enacted and during the emergency,
Section 16A was amended. By that
time, thiz Government came into po-
wer. Then Section 68 ceased o be
there and what remained was MISA
which is just a copy of the Preventive

Detention Act.

Now, this Government. before it
went to the elections, in their election
manifesto, had made a very definite
commitment. The commitment was to
take immediate steps to annul the
MISA. After that, one year went by.
The President in his Address earlier,
last year, had made a commitment
that there will be no preventive de-
tention except with the provision for
judicial review, Now what we have
got 15 the iniroduction of thig Bill
What the onginal Delention Act was,
we converted it into a permanent Act
and vou put il as a part of the Cri-
minal Procedure Code. the most per-
manent  statute for this country.
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The question I am raising is this,
that there is a dichtomy in thinking
which is very clear. The administra-
tion, the Government, the authorities
that are, the power that be, what is
their attitude to the commitment made
in the election manifesto? Well. pre-
viously, when the compulsory deposit
scheme wag there, with respect to that
they brought forward a Bill here pro-
viding for....

MR. SPEAKER: We are enlarging
it

SHRI C. M. STEPHEN: It has got to
be They want to withdraw it. (Inter
Tuptions). This is a political thing.
‘That aspect will have to be spelt out.
It you are going to disallow me, then
I have nothing to say. It is a politi-
cal question. A political aspect bhas
got to be highlighted. Otherwise, why
should I be here? It is a political
question; a political aspect has got to
be highlighted I do support the
‘motion for the withdrawal, but let the
world be not deceived by this sort of
action, That is what I am saying.
Government made certain commit-
ment. One commitment was made to
the workers saying that the compul-
sory deposit scheme will be quashed.
“They brought forward a Bill and the
Bill said what? The Bill said that the
amount would be converted into
provident fund. They had ultimately
to take it back. Why? There wag a
resistance here and the Rajya Sabha
said, nothing doing. They had to take
it back. That was the attitude with
respect to that commitment., With
regard to their attitude on MIBA,
what is their attitude? The attitude
was that they warned to incorporate
it in the Criminal Procedure Code,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): On a point of order
under rule 111, Mr, Stephen msy
please be asked to see this. What
does it say? It says:

“If a motion for leave to with-
draw a Bill is o~~nsed, the Speaker
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may, if he thinks fit, permit the
member who moves and the mem-
ber who opposed the motion to
make brief explanatory statements
and may thereafter. without furiher
debate, put the question.”

Is he opposing the withdrawal of the
Bill? 1 pose this question to the
Chair. You ask him on what autho-
rity he is speaking.

SHRI C. M, STEPHEN: 1 am oppos-
ing it. (Interruptions) I am opposing
to this extent that the withdrawl of
the Bil]l will mean withdrawal of the
proposition to amend the MISA also.
That is why 1 am opposing....

MR. SPEAKER: The rule is very
clear. It says:

“If a motion for leave tp with-
draw a Bill is opposed, the Speaker
may, if he thinks fit, permit the
member who moves and the mem-
ber who opposes the motion to
make brief explanatory statements
and may thereafter, without further
debate, put the guestion.

Unless you are oposing the withdraw!
of the Bill, you cannot be allowed.
You have, in your very first state-
ment, said that you are not opposing
you are supporting the withdrewal.
Therefore, you cannot be allowed.

SHRI C. M. STEPHEN: I wrote to
you. You permitted me to take the
floor.

MR. SPEAKER: Now that an objec-
tion has been faken....

SHRI C. M. STEPHEN: Did you
permit me or not to take the floor?

MR. SPEAKER: You are right; did.
But now that a point of order has
been raised....

SHRI C. M. STEPHEN: 1 support
the spirit of the proposition, but I
oppose the contents....

MR. SPEAKER: That will not do.
You must oppose the motion. The rule
says that clearly.
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SHRI C, M, STEPHEN: Sir, you
cannot take two stands. You permit-
ied me to speak..

MR. SPEAKER: Now that 1ny
attention has been drawn to rule 101
and a point of order has been
raised. ...

SHRI1 C. M. STEPHEN: I oppose the
motion ag it 18, as 1t is framed....

MR, SPEAKER: The motion merely
refers to withdrawl of the Bill.

SHRI C. M. STEPHEN: I am oppos-
ing, I will say why I am opposing
Please hear me....(Interruptions)

MR. SPEAKER; He has made up his
ming to oppose the motion,

SHR] C. M. STEPHEN: ] am Oppos-
ing. Please hear me why I oppose.

BHRI JYOTIRMOY BOSU: You
have already permitted him, Sir, to
make a gpeech. Now you should put
the motion to the House for vote....

MR. SPEAKER: He is entitled 1o
meke a brief explanation. Nothing
more,

SHRI C M, STEPHEN: Brief expla-
nation! If you are going to restmct
me like that, 1 have nothing to say.

MR SPEAKER: I have got to.

SHR] C. M STEPHEN: I have to
spell out why [ do. WhatI say 1s that
it ig the intention that I am attacking.
The whole purpose 1s completely poli-
tical That 1s what I sgay because the
attitude to this Is not to conform to the
commitment made to thecountry, the
commitment made to the people. They
wanted to make It a part of the Crimi.
nal Procedure Code. There was oppo-
sition here and there was opposition
there in thelr Party. Therefore they
were, against thelr own Initlal reac-
tion, compeled to come forwarg with
this motion....

SHRI JYOTIRMOY BOSU: On a
point of order....

MR, SPEAKESR: I am not going to
allow him to make a long speech. He
wil] make only a brief explanation,

CHAITRA 9§, 1900 (SAKA)
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SHR] JYOTIRMOY BOSU: On a
point of order, Sir. In the lst of
business, the item reads:

“Shr1 Charan Singh to move for
leave to withdraw a Bill furiber tC
amend the Code oi Criminal Proce-
dure, 1973.

Also to withdraw the Ball"
Rule 111 clearly provides that ...

SHRI VAYALAR RAVI (Chuayin-
kil). On a pomnt of order.

MR, SPEAKER: I cannot hear two
persons. It 18 for me to deciie. Let
him finish,

SHRI JYOTIRMOQY BOSU: In the
List of business, there 15 no indication
that there 1s, mmultaneously, introdue-
tion of another Bill to amend what
Mr, Stephen 1s tslking about Let us
confine ourselveg to thig item—it you
want to regulate the House. ..

MR, SPEAKER: What s your point
of order?

SHRI JYOTIRMOY BOSU: Let us
confine ourselves to this item (Inter-
ruptiong) Sir, I am trying tc coope-
rate and assist you.

1400 hrs
MR. SPEAKER: Quite right

SHR1 JYOTIRMOY BOSU: All 1 am
saying 1s that Mr. Stephen has been
allowed to make a statement in sup-
port of the stand that he oppose. the
withdrawa] of the Bill. It ;s incom-

bent upon you to put the motion be-
fore the House.

MR. SPEAKER: After hig brief ex-
planation

SHRI JYOTIRMOY BOSU: How
much time?

MR SPEAKER- I would not allow
more than two-three manutes.

SHRI C M STEPHEN: Sir, itjs &
very serious proposition: there ;5 a
political aspect of 1t The reason why
I say that this rrotlon is something
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(Shri C. M. Stephen.)

that the House has got to take note of
ig this. When g statement was made
on the foor of the House by Shri
Charan Singh about it soine time ago.
there were two aspects of it; one the
offer to withdraw this Bil' and two,
the offer to bring forward a separate
Bill to repezl the MISA. You wall
kindly see that in the Bill before the
House, there is 2 clause which says
that the MISA is hereby repeal-
ed. Now, the entire Bill is
sought to be taken away, which means
the provision for annulment of the
MISA is also taken away. The
moment, this is token away, the MISA
remamns and there js no simultaneous
Bill seeking the annulment of the
Mi3A. The annulment of the MISA
was the prior commitment. Now the
Code of Criminal Procedure (Amend-
ment) Bill, 1977 is taken away; along
with it, the provision to annul the
MISA is also take-~ away; there 15 no
lay here. no Bill here seeking to annul
the MISA. To thit extent, this pro-
posal is mischievous. The Hume
Mimste:, along with this prooos.l to
withdraw the Bill, should have come

with a Bill, one Ine Bill, annuling the
MISA. The IHome Ministar hag got Lo
explain why thaot has not happened.
Is it their intention to kesp the MISA
alive? If the intention is io keep the
MISA alive, thiz offer is wrang. It
will have to be cpprosed. Jt 1s 1 that
spirit that I oppnse this Bill. If the
Home Minister g1ves an assurance that
the MISA will be repealed, 1 will sup-
port the motion [or the withdrawas of
the Bill.

SHRI VAYALAR RAVI: As peintad
out by Shri Stepnen, this matter has
been debated on the floor of the Hous
earlie;, Thie j= a very seriuus matter,
Wher, the Home  Minister wants 10
withdraw thig Bill it is absolulely
necessary for him to make a statement
for the withdraw il of the 3ill

MR. SPEAKER: He ha< sal? that,
probably you were not there,

SHMI VAYALAR RAVI: We expect
an ascurance from the Tome Minister
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that the repealing of the MISA will
be done soon,

MR. SFEAKER: He has gaid that.

SHRI C. M. STEPHEN: Where is the
Bill?

SHRI VAYALAR RAVI: He has not
said that.

MR, SPEAKER: Probably you have
not gseen the list of business, This
Bill was introduced in Lok Sabha on
the 23rq December, 1977. A statement
containing the 1earons for the with-
drawal of thig Bil] war made by him
in the House as also circulated to the
Members on the 28:d March, 1978. In
this statement, he has specifically gamd
that the MISA -ill be repealed.

SHRI C. M. STEFHEN: Where is the
Bill? .... (Interruptions)

SHRI VAYALAR RAVI: Let him
give an assurance that the Bill will ber
introduced during the Budget session
itself. ... (Interruptions)

=it wew fag - o FAA AT AORT
%HMuch ado about nothing

gXmAd 17 g # 5 ¥ qradr
frex Y @67 AT AT gt oy ot
g7 43 ¥ I AT uF Fardy w7
sHTEETE K g &, wg Y w wrew
AT &1 T8 T §o I Neawd ¥aw § )
TEA WY ITEY Ty feandt ¥ o ¢ i
Zw ArET &7 FEI w30 9w fr arer
W7 % wRT gy A AT gEw
fear 31 wre wrar & AT & H0E
qEATT EATY ATE 7 A A @
IIET ATEA T § ) A ag & fF
Tw X AN WA ¥ g7 47 § f
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w7 gr¥y HYAT fagyr w1 foar o fs o
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wr In & &vr A §1 Ofefosw
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AT adeny & faded) 1 AT A
2 gFY #1if% 7g ZATL sAwe Al
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SR T

SHRI ¢. M. STEPHEN: o, they are
going to keep it gn the statute book.

SHR] VAYALAR RAVI: He hus
gven no commitment, The hon Mlnis.
ter has said that so far as there is no
alternative arrang~ment, he will not
repe il MISA.

MR SPLAKER. j'e hag g.ven a wril-
ten commitment to bring forward a
sepacafe legislation for the repeal of
the Maintenance of Internal Security
Act ot 1971,

SHRI VAYALAR RAVI: Will it be
1n this session?

MR SPEAKER. Yes, in this session.

SHR[ C M. STEPHEN: He sa d that
because ol certain circumsiances pre=
vailing repeal of the MISA s not posSi-

MR, SPEAKER: He has merely ex-
plained the delay. All that he hess
said 15 that the delay is because of
that and nothing more.

CHAITRA 9, 1000 (SAKA)
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SHRI C. M. STEPHEN: It 15 for um
to explain the Government stand.

MR. SPEAKER: Now, the question.
is:
“That leave be granied to with=

draw a Bill further to amend the
Code of Criminal Procedure, 1973.”

The motion was adopted,

SHRI CHARAN SINGH: I withdraw-
the BILL

The Bill was. by leave withdrawn.
(Interruptions)

SHRI JYOTIRMOY BOSU: What you:
will see, Mr, Stephen? We have been
seeing from time immemorial......*

MR. SPEAKER: That will not go om
record.

14.07 hrs.
[Surt RAM MURTI in the Chair]

SHRI VAYALAR RAVI: Mr. Chair.
man, Sir, Shri Jyotirmoy Bosu used.
the word®*,.... etc.

He al-o said—I do not want to use
the word but that was something that
we clean in the morning. We, the
Members here, are expected to main-
tain a ceratin Jignity and decorum
and can an hon. Member use those
words, Sir? ....(Interruptions)

SHR| JYOTIRMOY BOSU. Who are
you?

SHRI VAYALAR RAVI: We know
what he is. We respect the Janata
Members but these are al] cowards..
(Interruptions)

MR. CIJAIRMAN: Order, order,
pleasc ... (Interruptions) Mr Ravi,
please sit down.

(Interruptions) You have to main-
tain the decorum of the House

*Not reconded.
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14,09 hrs.
MATTERS JNDER RULE 377

{i) RerorTED FAILURE OF CoaL INDIA
LTD. TO ENSURE ADEQUATE SUPPFLY
or COAL TO INDUSTRIES

MR. CHAIRMAN: Now we {ake up
matters under Rule 377. Shri Bhagat
-Ram.

SHRI BHAGAT RAM (Phillaur):
“With your kind permission 1 am rais-
ing this following matter of urgent
public importance under Rule 377.

The Coal India Ltd. has vadly failed
“to ensure an adequate supvly of coal
1o the industrieg in fhe smaill scale and
the public sector, for power genera-
“tlon, for brick kiln industry and for
domestic consumption. The result is
that the many factories are on the
‘werge of closure and the production is
hampering, the black market is flouri-
shing and the people’s suffering are
increasing. Particularly the Brick
Kiln industry in Punjab, Haryana snd
‘Delhi {5 facing a grave crisis due to
scarcity of coal. In Punjab, 90 per cent
«of the brick kiln industries are report-
ed to be closed. Only 23 to 30 rakes
-of inferlor quality coal is being sup-
plied per month against their roquire-
ment of 98 rakes permonth. This has
resulted in black marketing in the sup-
Ply of bricks and coal and thousands
of workers are facing unemployment
and the industry s ruined

It is said that this crisis iz due to
lack of coordination between the Coal
India and the Railways. I would re-
quest both the concerned Ministers to
assure the House {o end this crisis
immediately.

(ii) REPORTED INCREASE IN PRICES OF
TYRES AND TUBES

SHRI JYOTIRMOY BOSU (Diamongd
Harbour): The tyre manufacturers
‘have raised the price of all types eof
tyres ang tubes and consumers will
have to pay in all 16 to 18 per cent
more chrmpared to the prevalen{ price.
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The multinational companies like
Firestone, Good Year, Duniop and
CEAT have increased the price more
than compared to the local smaller
manufacturers.

This marking up of price have been
done by the multinationals and also
by their smalley counterparts purely
within a period of two months since
the last increase which was efiected
by the industry as a whole, when the
Government’s half-hearted action
encouraged the mto stick on to their
attitude The average increase per
piece of tyre would be even upto as
high as Rs. 200$- which will ultimately
spiral on the consumer seriously and
there will be price rise in every com-
modity that needs to be transported.
This will also affect small traders of
tyres whose investment in industry will
go up. The whole conspiracy was hat-
ched on 13-3-1978 making a pretext of
excige rise which ig only around 2 per
cent, after which they had a mecling
with the Industry Ministers Shri
Fernandes. The Government must
come forward with g heavy hand and
freeze the price of the tyres as on
1-3-1978,

(iii) SUPPLY OF INDANE GAS CYITNDERS
TO RE-RMOLLING INDUSTRY IN Buav-
NAGAR

SHRI PRASANNBITAL MEHTA
(Bhavnagar): 1 raise the following
matter of public importance under
Rule 377.

Re-rolling  industry—small  scale
units located at Bhavnagar h-adquar-
ters of my constituency had been jn-
formed by the Indian Oil Corporation,

Bombay Office, some time back that
the use of LPG for cutting purpses
has been stopped. Acrording to the
information available this action has
been initiated by the Ministry of Pet-
roleum and Chemirals at the instance
of All India Gas Manufacturers: Asso-
ciation by the previous government on
considerationg other than merits,
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1 appeal lo the hon Minister of the
concerned Minsiry 1e, Petroleum and
Chemicals, to review thig leciston of
the previouy, Government

So far as Bhavnagar 1s con.erned

(a) Bhavnega: has the largest cen-
centration of le-1uling mulls (22 units
in the State ol Gujarat

(b) Bhavnagar has been declared in-
industrially backward distriit by the
State Government

(c) All the re-rolling units fall under
the small scale category

(d) Most of these re-roling umts are
on sick list of the Government due to
unprecedented and continuous crisis in
the industry for the last thtee years
or so

(& In the year 1975, when this
Ministry had imposed restriction for
the use of Indane Gas for cutting pur-
poses the re-rolling industry swag not
1 surh a bad shape

The co-t of Acetylene Gas 15 15
time, more than that of Indane Gas.
In other words one cylinde: of Indane
gas costing about Rs 30 would cut
double the quantity of the material
than onc Acetylene gis cylinder cost-
ing gbout R~ 250 This cosi [.ctor 18
impossible to be absorbed 1+ the 1e-
rolling ind' sty n their pre<ent 1n-
economic al working when thi  naustry
18 ieady facing go many ¢ ld

In tead of giving protection to gas
manifactuierg by foreing then cnstly
products on small scale sick units the
Government should thunk in terms of
reducing the price of Oxygun Gas,
which the gas manufacturers have been
hiking every now and then in spite of
the fact that the cost of thewr raw
material that 1s, aur, 1s zero

The protection sought to be given to
gas mapufacturerg at the cost of small-
scale 1e-rollerg 15 no{ justified as by
protecting these few fAnancially well-
off gag manufacturers, Government's
policy ig Ikilling large number of
small-scale re.rolling industry
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The total present consumption of
Indane Gasg per monthin Bhavnagar
(for «ll purposes) is in the vicrity of
about 8000 cylinderg out of which the
re-rolling industry requires only about
100 ¢ylinders per month for its exist-
ence

1 would not read more be-suse the
Ministe; assured that 100 cylinders per
month {o Bhavnagar will be given

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N Bahuguna). If it is
onlv 100 cyhinders per month 1 would
have thus arrangement restored M
You want 101, I would not be able to
make any commitment Upto 100,
Okay

SHRI PRASANNBHAI MEHTA:
Thank you Sir

Tt wfwinr  wewwrf  odw
(Feemr)  avnfr wgwa, & W
We a7 7 ¥ger wmwdl £ fr gt
H- = A wEumAaE & e o
t fr wad aw gfer dv oy
famar &, a1 xa% S0 37 £ ?

oft pradht AT AP Az wAw
T 3 TORY qIAT FTE FEAM )

gart afrda aweaw @ :
ST TEY, qE AT E |

ft YA FAA AP ATCHT AT
FAY T £ofl TAT FEATAT T G

qawgfe afrgr  #aY St 77 %
£qr 34

ot qCer fasw (wmwaige)
awrafa gg1am, AT WY fraw 377 &
waia oF farq qr, gaF7 war gwr ?

wwrefe st a7 orw ¥ QI
w7y § 37 &= fag

Now Shr1  Sathe—absent Shri-

Soma undaiam—absent We pass om
to the ncxt item
— 4
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14.17 hrs,

DEMANDS FOR GRANTS, 1978-79—
Contd,

MinisTRY OF PETROLEUM, CIEMICALS
AND FERTILIZERS

MR. CHAIERMAN: The House will
now take up discussion and wvoting
+on Demands Nos, 69 to 71 relating to
‘the Ministry of Petroleum, Chemicals
and Fertilizers for which five hours
.have been allotted.

Hon. Members whose cut motions
"?o the Demands for Grants have been
-circulated may, if they desire to move
their,-cut motions, send slips to the
“Table within 15 minutes indicating
the serial numbers of the cut motions
“they would like to move.
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Motion moved :

“That the respective sums not
exceeding the amounts on Revenue
Account and Capital Account shown
in the fourth column of the Order
Paper be granted to the President
out of the Consolidated Fund of

Indiap to complete the sums neces-
sary to defray the charges that will
come in course of payment during
tthe year ending the 31st day of
March. 1979, in respect of the heads
of demands entered in the second
column thereof against Demands
Nos. 6% to 71 relating to the Minis-
fry of Petroleum, Chemicals and
Fertilisers.” .

Demands for Grants, 1978-79 in res-
pect of the Ministry of Petroleum,
Chemicals and Fertilizers submitted
to the vote of Lok Sabha.

- e

No.of Nameof Demand Amount of Demand for Grant  Amount of Demand for Grant sub-
~Demand on account voted by the House mitted to the vote of the House.
on 16-3-1978
1 2 3 4
Revenue Capital Revenuc Capital
Rs. Rs. Rs. Rs.
"MINISTRY OF PETROLEUM, CHEMICALS
AND FERTILIZERS
69 Ministry of Petroleum,
Chemicals and Fertilizers  18,19,000 99,94,002
<70 Petroleum and Petro- )
Chemicals Industries 13,27,39,000 31,44,47,000 66,36,93,000 157,22,37,000
71 Chemicals and Fer-
tilizers Industries 20,52,44,000  685,06,96,000 102,62,23,000 262,04,79,000

SHRI D. D. DESAI (Kaira): Sir, I
have gone through the Performance
Budget of the Ministry of Petroleum,
Chemicalg and Fertilizers and Drugs.
T must express my regret that it does

snot reflect the Janata philosophy

which we had so much expected to
The. reflected in the new budget. We
~are all aware that if this sort of thing
zgoes om, the economy which we are

now generating will rather develop on
the lines of the western civilisation
essentially}_ based on oil and we know
that the .oil situation will become
difficult from the year 2000 A.D: on-
wards. In fact the Ecoromist has
recently published -an article saying
that by 2000 A.D. millions of tractors
and farm machines will.be idle for
want of petroleum and petroleum
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based fertilizers and agricultural
operations will be stranded. Then,
it will be the USA which would look
to India for food. In fact, it is ,aid,
Indian economy at that time will be
having such & huge store of foodgrains
and other foodstufls that it will ad-
vance loan assistance to the United
States sometime early in 2000 A.D.

This is a wonderful picture, Article
by Richard Critchfield was given to
me by Dr. Swaminathan, one of the
greatest scientists in India. The crux
of the problem is that the reason for
India's development will be basically
on the grounds that India will not be
following the beaten path of going to
«do farm operations with petroleum
based productg which are based on the
-effluence of petroleum. We should
take the petroleum, fertiliser, chemi-
cals drugs and other things manu-
facture ag feeder industries for our
agriculture which is our primary
industry; it being the basic industry.
In fact, the income of these indus-
tries, namely, fertilisers, pesticides, I
would say even drugs substantially,
petroleum products like diesel oil,
kerosene oil and so on come from
the rural sector. If that is so0. then
we have to see that we are catering
to the needs of the rural people. All
our agencies will have to deal with
those objectives,

Sir, fortunatcly, Government hus
announced its policy on rural develop-
ment. Natwnal priotty is for the
agricultural sector. That would deter-
mine our priority. If that is g0, I
would ask: are we doing that? To-
day, our prices of diesel oil, kerosene
0il and a large number of things which

have the case for reduction of farm
produce—Iits production price or rather
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alternative for the farmer to-day is to
reduce prices of the inputs. The
principal inputs come from the petro-
leum, Fertilisers and Chemicals
Ministry. Therefore for production
of fertiliser, pesticides, petroleum pro-
ducts, drugs and chemicals, we have to
Bo for cosl reduction. Here energy
policy comes in. All of them use
energy. Most of our energy comes
fiom coal but a substantial part of
energy comes from liquid fuel. And
to that extent, we are concerned with
the minisiry’s better operations, We
have been using fertiliser to improve
our agricuiture. When we are talk-
ing of fertilisers, we give them for
this purpose. Under the Agriculture
Mnistry we have organic fertilisers,
but morganic fertilisers and chemicals
arc in the Ministry of Petroleum

Chemicals. This gives us a little bit
of our being in an unfortunate situa-
tion. We cannot have a uniform
policy on how we are going to ferti-
liser our land? What is the basis of
our providing appropriate fertilisers
relating to soil-testing, water testing,
ciop pattern and a host of other things
in relation to which, ultimately, the
fertilisers are being used. What is our
basis for improving our soil quality in
other ways? If we adopt inorganic
fertilisers hravily, we are going to and
up in a certain amount of counter
productive situation.

Therefore, ngain, T would suggest to
the hon, Minister to havc uniform
fertiliser policy in relation to the
organic us  well as norgame  ferti-
lisers. If we tome io the 1eal subs-
tance, there should be a coorclation.
There, the hon. Minister may cstablish
that in India we have a very huge
population of human beings; we have
a very huge population of animals
and so on. Also we have many trees
and plants which are shedding leawes,
Night-sofl, s¢wage and these things
could be utilised on the farme in
proper organised way by near, 2ofal
collection, processing and delivery
systems at all urban and village sew-
age manure centres.
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[Shri D. D, Desaij

How do we comserve the scarce
resources namely crude and petroleum
products? Why is it that we should
keep a certain amount of reserves? Re-
cently. I had renad the report that the
Planning Commission has restricted the
petroleum production to 8 million ton-
nes. That is what was anmounced in
the paper. If that is so, as it is, we
have crossed the target and, therefore,
the provision made in the budget is,
« hope, for additional expenditure for
the exploration and not production
which would then be relevant to the
Planning Commission's policy. To that
extent, the hon, Minister might again
be required to recast his budget.

Do we have today the pesticides
policy? Do we have an ecology policy?
I would say no. It is not a statement
that I am making out of some narrow
thinking but, ultimately, these pestici-
des, leave traces in the food and at-
mosphere that we eat and breathe,
and several of our problems are said
to have been on account of those pes-
ticvides which do not disintegrate into
the organic system. It is equally true
about our petro-chemical products;
but that apart, we have to find and
adopt a system whereby organise ma-
terials which should be used as pesti-
cides is capable of being absorbed
and also human system 1s not chisti-
buted in the process.

Sir, ccology policy is again one of
the things on whirh we are very much
concerned. Recently, I read gur Piime
Minister had refused passing of the
British surer-jets, viz., Concorde. This
also shows that we are guite conscious
about ecology. Therefore, our Petro-
leumn Ministry may comcentrate on
this aspect. Recently there had been
a lot of comments about the Rewas
fertilisers plans the two Bombay—Ba-
sin Gag based plants which are going
to be put up near Bombay. We are all
aware of the reasons for putting them
up there, The distance between Bom-
bay High Field and Saurashtra coast
is 4144 kms. and distance to Uran is 238
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kms. The sub-marine pipeline is far
too costlier. But everybody wants to
go to Bombay for obvious reasons, On
the one hand we are talking of rural
development and on the other hand
we are encouraging building up cities.
Most of the people—whether they are
bureaucrats or others—like the city
life because it provides facilities which
do not exist in the rural side. There-
fore, creating of infra-structure in
the rural areas would be necessary to
attract people to go into those areas.

Coming to petroleum policy, I would:
say that our current level of cansump-
tich—last year we processed 24.4 mil-
lion tonnes crude through our refine-
ries and some quantities of finished
products were imported, If we freeze:
our indigenous production to ® million
tonnes, we can as well try and freeze
the Import to the current level which
is about 14 million tonnes or so. There
again the foreign exchange that was
required was Rs. 1,300. crores for the
crude and about Rs. 350 crores for
other products. This comes to Rs. 1,600
crores, If we stabilise at that amount
and adopt photosynthesis based alter-
native ways of working, for which we
are most eminently placed, we will be
better off, in the long run.

Recently we had read in the papers
and the hon'ble Minister had made an
announcement also thay a Heservoir
Technology Institute is being built at
Al:medabad and that will come 1n ope-
ration early this year. I do not know
the progress. Subsequently much has
not been heard about it. 1 hope the
hon’ble Minister will inform us about
the stage of progress in this respect.
Ultimately, as the rcsources dwindle
down we and the world have to rely
on that.

Coming to refinery operations, I
congratulate the Minister for having
given a detailed information about
refinery operations. It is very obvious®
that out of all the refineries that exist
in the country—even out of all _the’
industries which operate in the’ Mi-
nistry—Koyali, a Gujarat reﬂnery’hy_”
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far stands out as the most eficient
unit in the country. This, of course, is
creditworthy for one of the operations
but at the same time it speaks volu-
mes about lack of efficiency in other
units. If that is so, then why do you
want to make investments and certain
commitments which would not have the
same efficiency or productivity or
same saving features. For example, it
is amazing that the yield has heen
over 95 per cent in one refinery as
against B2 per cent in another refinery.
This is a fantastic difference. If this
difference is found in the private sec-
tor, nobody will put up an industry in
that area. I would request the hon’
ble Minister to go strictly by merit
criteria rather than the idcologocial
considerations.

Sir, there are some institutes like
11P, Dehra Dun. I do not want to %o
into the regional consideration or
other parochial consideration but at
the same time, the convenience aspect
of it and the utilisation aspect of it
have to be taken into account. We
have to see to what extent such devi-
ous distractions are  discontinued so
that transport cosits difficulties and
certain  nconvenience to operations
could be avoided.

Coming to fertiliser Corporation, I
huve to say a lot. Fertiliser Corpora-
tion is one of our sick babies It is
good that he has already taken a deci-
sion to divide the Fertiliser Corpora-
iigm of India into four units. The more
the competition, probably the greater
will be the efficiency and greater bene-
fit will go to the consumers for whose
service these fertiliser plants wave
come and at whose expense, a large
amountg of balances have been built
up by some units. One of the comp-
laintg from the farmers has been that
the packings do not have all the mar-
kings. The date of manufacture is not
stated and the potency and strength of
the fertiliser is dropping. They are
sent out and there is no guidance at
all. When the fertiliser is sold, it is
sold ag if it is one of the commeodities
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which one has to look for himself to
Solve the problem, Now, I do agree
that there are facilities for proper soil
testing and water testing and  there
are some guidance classes and so forth
but they are not widely provided. The
hon. Minister may now initiate a pro-
gramme whereby all over India these
Tacilities are provided. There should
be some sort of correlation establish-
ed, belween soil, crop, the fertiliser
and water so that a lot of waste can
be avoided and the farmers made to
save unnecessary expenditure. One
more thing which I want to say is
that before the season gtarts, say,
three momths before the season starts,
it 1s better for us to establish some
sort of fertiliser and pesticideg stocks
at consumption centres related to crop,
soil and water conditions,

MR. CHAIRMAN: How much time
will you take?

SHRI D. D. DESAI: I will take
another 15 minutes. Sir, the hon.
Minister is spending fresh amounts in
building now fertiliser plants. If he
spends this amount for the collection
and treatment of sewage and the
urban areas are taken care of from
the health hazards on account of
fertiliser plants, then there will be
less pollution problem. If those pro-
cessed sewage materials are packed
and sold in a systematic way, then
that would be a lot of saving for our
country.

When you are talking about new
technologies. we are only concerned
about the reduction of price of ferti-
lisers or reduction in the production
cost of fertilisers. The hon. Minister
has in his report given some informa-
tion that the cost reduction proceas 1s
being undertaken gnd certain techno-
logies are being investigated. I know
that the Kellog process is still valid
for manufacture of ammonia, There are
other possibilities of fixation of nitro-
gen in other manners also. The hon,
Minister may co-ordinate in this
Tespect. We may even contract
people who are making research on.
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Algai including Israel. The develop-
ment of cretain amount of nodules in
the plants research of which falls under
Agriculture Ministry—ultimately
Agriculture and Fertiliser are closely
related—is hecéssary and therefore I
can say that the hon. Minister must
co-ordinate the research with the
ICAR for fixing wmitrogen or grafting
of nodules or cells, research for which
is being done in some of the interna-
tional institutes.

1 should now come to pesticides.
One of our problems is spurious pesti-
cides are being sold. There is no
control over it; there is no standard
and I do not know how far the ISI
would succeed. The price of pesli-
cides, their availability their strength
and their efficacy will have to he
taken care of because poor farmers
go to the purchase centres and pay
whatever is asked for and get what is
sold by the salesman.

Coming to drugs, I should say that
less the modern drugs, the better it
will be. Not that I am a faddist. I
have information here which I want
to quote from the latest American
Review; it says the Americang are
*over medicalised.” I can quote more
extensively from other publications.
It is pointedly stated that during the
last 200 years hardly any new drug
had been developed in the real scnse,
I am not talking something like re-
aclionary. I am feeling that drug
business iz the greatest racket that
you could have. Why have we the
multi-nationals? The hon, Mini-ter
may ask: why did we have in clher
spheres, say, tnoth paste or biscuuts,
In tooth paste or biscuits, they do not
do much harm as they can in drugs.
The amount of damage that could be
done to an ordinary person by the use
of new drugs is considerable Unfor-
tunately between the drug manu-
facturers and the doctors there is a
silent understanding; this is not secret.
Since you have curtailed my time, I
am not quoting many things. In drug
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businesg first of all you must get rid
of brands. Even as early as 1548s,
Aneurin Bevan said: brand name for
a drug means three or four times
more. Why should we have brand
name, €ven for ordiniry medicines
like aspirin? Once jt 13 given 2 brand
name it costs more. Soluble aspirin
and other products are readily avail-
able, even without brand names. The
hon. Mimster should take care of
these things The multinational drug
manufacturers have cheated their
own countrymen and governments
also; they are not cheating Indians
alone 1f you see the prosecutions
that are there in the United States,
United Kingdom or even in Europe,
they will amply justify steps to gel
rid of multinational corporations. In
fact, I do not take new drugs perso-
nally; I do not know about the hon,
Minister. When I feel that I have any
sickness, 1 take ayurvedic medicine
which 18 less harmful and more le-
pendable than any of the new drugs
which are sold in the market. Not
that I am a faddist; we do not want
to take something which is likelv to
damage us permanently.

Nothing is mentioned about ayurve-
dic medicine or about unani. I should
think that they have better longer
and wider experience in the remedies
field, Many of what are called new
wonder drugs are not so wonderful
or new. It 18 true that somehow they
defer death and prolong life. But
there are Hunzas in Kashmir, Kozaks
in USSR and some tribes m the hills
of South America who have the long-
est longevaty they live an active hfc
for 100 years and they tuke no drug;
they have no disease or sickness

AN. HON. MEMBER: Morarji
desai’'s example is before you.

SHRI D. D. DESAI: You have the
example in the leader of the Junata
party itself. People should be able to
lead an active life. Unfortunately, '
with all the drugs the western civili~
sation has not been able to lengthen
the span of active life of people. By
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the use of the present day medicines,
death Is deferred and that is not a
very creditable proposition. What we
really need is healthy persons living
long and who can do work.

When we are talking about pricing,
of course, the hon, Minister has sub-
mitted a statement yesterday and I
think it is a very creditable statement
except that I do not agree with inany
of the recommendations he has made
particularly regarding the Hathi Com-
mittee  Of course, the Hathi Com-
mittee recommendations fall short of
our expectations. But even with
minimum commitment to the parly or
the people, it may be implemented
because after all there is nothing so
much in it which I would say is
damaging to the country. Really
speaking a majority of the Members
have said that multi-nationals are not
required. When the majority wanted
nationalisation, how can we have a
unanimous report. Majority contro-
verts unanimity., I see there is some
difficulty in logic, which I do not want
to dilate upon now.

It i= a misfortune 1f we arc to
further carry these drugs. It is amaz-
ing when it is said that by 1982, we
will reguire Rs. 1800 crores worth of
formulations and about Rs. 550 crores
worth of bulk drugs. Between L(hese
two, it makes Rs. 2450 crores. That
much of money, effort and investment
15 substantially unnecessary, We can
save much of that, because every
houscholds is to some extent a phar-
macy and in India it is more so. Re-
ully speaking cvery household in the
world 1s some sort of remedies ma-
nufacturer or has some knowledge of
cures. 1 would request the hon. Mi-
nister not to have {lus extra burden
on Indian economy and further harm
simple people

Now there has been a lot of cla-
mouring about LPG shortage in sup-
plies and weights all over the coun-
try. Somehow or other, we will have
to solve that problem. The Ministry
is deferring this thing for one reason
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or another. I think one shoulq get
acrosg this problem and see that it is
solved.

About pricing, I have stated earlier
that we have overcharged ang col-
lected a lot of money in the petro-
leurn industry, fertiliser industry,
drug industry and pesticides jndus-
try. Most of this money has been
generated on the farms of India.

MR. CHAIRMAN: You must wind
up now.

SHRI D. D. DESAl: What is the
business of all these people? Over-
charge the poor fellow and provide
cxcellent living for certain selected
group of people? If the Government
1s sympathetic towards rural people,
if the Government jg sympathetic to
farm sector or has really given prio-
ritiy to the agricultura]l sector, I
would earnestly beseech them that
they should see that these monies are
repaid to the overcharged people and
if that 1s not possible, they should at
least see that they are utilised for
the developmental activities of these
people instead of pursuits which
would be further hurting those
people.

I have not covered many points.
Anyway for the time being, I con-
clude my speech.

SHRI ANNASAHEB GOTKHINDE
(Sangli): I beg to move:

“That the demand under the
head ‘Chemicals and, Fertjlizers In-
dustries’ be reduced by Rs, 100."

|Need to locate the proposed
fertilizer plant, which will be
lLased on nalural gas from Bom-
bay High., on the Maharashtra
Coast (1]

SHRI A. K. ROY (Dhanbad): I
beg to move:

“That the demsnd under the
head ‘Ministry of Petroleum, Che-
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micals and Fertilizers' be reduced
to Re. 1.”

|Failure to Trun Rationalisation
Project in Sindri, Bihar (8)]

“That the demand under the
head ‘Ministry of Petroleum, Che-
micals and Fertilibers' be reduced
to Re. 1.”

[Increased dependence on
foreign assistance—World Bank
etc.—in fertiliser industry with-
out relying on indigenous, exper-
tise avamilable in Planning and
Development Division of F.CL
@]

“That the demmand wunder the
head ‘Ministry of Petroleum, Che-
micals gng Fertilizers’ be reduced to
Re. 1."”

|Failure to reduce the price of
the fertilizer sp as to reach the
cultivators widely (10)]

“That the demand wunder the
head ‘Ministry of Petroleum, Che-
micals and Fertilizers’ be reduced
to Re. 1.”

[Bifurcation of the F.C.I. be-
hind the back of Parliament (11)]

“That the demand under the
head ‘Mimsiry of Petroleum, Che-
micals und Fertilizer be reduced by
Rs. 100.”

[Neeq for constructipn of a
fertilizer factory in the backward
agricultural-cum-tea garden arca
of North Bengal (12)]

“Thal the demand under the
head ‘Ministry of Petroleum, Che-
micals and Fertilizers' be reduced
by Rs. 100.”

[Need for construction of mini
fertilizer jplanis in the country
(13)]

“That the demand under the
hgad ‘Ministry of Petroleum, Che-
micals and fertilizers' be reduced
by Rs. 100."
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[Malpractices prevalent in the
construction of modernisation
plant at Sindri (14)]

“That the demand under the
head ‘Ministry of Petroleum and
Chemicalg ang Fertilizers' be reduc-
ed by Rs. 100.°

[Need to look into the demands
of the technical supervisors of
Sindri who are on hunger strike
in support of their long pending
demand of single line of promo-
tion in an industry (15)]

SHRI K. A. RAJAN (Trichur): I

beg to move:

“That the demand under the
head ‘Petroleum and Petro-Che-
micals Industries’ be 1educed by
Rs. 100."

[Need to take over Bengal
Immunity Company Limited
(16) ]

“That the demand under the
head ‘Petroleum and Petro-Che-
micals, Industries’ be reduced by
Rs. 100."

[Need to take up the Cochin
Refinerics expausion project
(1ni

“That the demand under the
head ‘Petroleum and Petro-Che-
micals Industries’ be reduced hy
Rs. 100.”

[Need to set up a Petro-Che-
mical complex at Cochin (18)]

“That the demand under the
head ‘Chemicaly and Fertilizers In-
dusiries’ be reduced by Rs. 100.”

[Need to set up Cochin Phasc
I1 Fertilizer factory (19)]

“That the demand under the
head ‘Chemicals and Fertilizers In-
dustries’ be reduced by Rs. 100.”

[Need to implement Hathi
Committee Report on Drugs In-
dustry without delay (20)1
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SHR] R. P. DAS (Krishnagar): I
beg to move:

“That the demand under the
head ‘Ministry of Petroleum, Cher
micals and Fertilizers' be reduced
to Re, 1.”

[Failure to take strong measu-
reg to fighy multi-nationals (25)]

“That the demand under the
heag ‘Ministry of Petroleum, Che-
micals and Fertilizers' be reduced
io Re. 1.”

{Failure to implement the pric-
g formula of the essential drugs
as suggested by the Hathi Com-
mittee (26)]

“That the demand under the
head ‘Ministry of Petroleum, Che-
micals and Fertihzers' be reduced
io Re. 1.”

{Failure to set up a Petro-Che-
mica] complex at Haldia in West
Bengal (27)]

«“That the demand under the
head ‘Ministry of Petroleum, Che-
micals and Fertilizers’ be reduced
to Re 1"

|Failure 1o reduce the price of
kerosene (28)]

“That the demand under the
head ‘Ministry of Petroleum, Che-
micals and Fertilizers’ be reduced
to Re 1"

|Failure to implemeni the re-
commendations of the Hathi Com~
mitiee, (29)]

“That the demand under the
head ‘Ministry of Petroleum, Che=
micals and Fertilizers' be reduced
to Re, 1.”

{Failure to establish a National
Drug Authority as suggested by
the Hathi Committee (30)]

wThat the deménd under the
head ‘Ministry of Petroleum, Che-
micals and Fertilizers’ be reduced
to Re. 1."”

CHAITRA 9, 1800 (SAKA)

Grants, 1978-19 298

[Failure in production and dis-
tribution of drugs at par with
food (31)]

“That the demand under the
head ‘Ministry of Petroleum, Che-
micals and Fertilizers’ be reduced
to Re. 1.”

[Need to strengthen the R. and
D. Laboratories of all the public
sector drug manufacturing units
by liberal allocations 1n men,
equipment and materials (32)]

“That the demand under the
head ‘Ministry of Petroleum, Che-
micals and Fertilizers’ be reduced
by Rs. 100.

[Need to allocate low priced
indigenous parafin wax to
medium and small unity jn West
Bengal (34)]

“That the demand under the
head ‘Ministry of Petroleum, Che-
micals and Fertilizers’ be reduced
by Rs. 100."

|Need to establish the proposed
headquarters of the Hindustan
Fertilizers Corporation Limited,
a( Caleutta (35)]

“That the demand under the
head ‘Ministry of Petroleum, Che-
micals and Fertilizers' be reduced
by Rs. 100."

[Need to select more diulling
locations for exploration of oil in
West Bengal off the shore and on
the shore (36)]

“That the demand wunder the
head ‘Ministry of Petroleum, Che-
micaly and Fertilizers’ be reduced
by Rs. 100.”

[Need ty supply kerosene to
the remote hilly areas and Tripura
at a subsidised rate (37)1

“That the demand under the
head ‘Ministry of Petroleum, Che-
micals and Fertilizers’ be reduced
by Rs. 100."
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[Failure to impose drastic curbs
on the misuse and abuse of many
useless vitamins gpnd tonicg con-
taining alcohol (38)]

“That the demand wunder the
head ‘Ministry of Petroleum, Che-
micals and  Fertilizers’ be reduced
by Rs. 100.”

[Need to take appropriate mea-
sure ggainst the disproportionate-
ly high prices charged by multi-
nativnal companies for certain
drugs (39)]

SHR1I K. S, CHAVDA (Patan):
Mr. Chairman, Sir, while spraking on
the Demads for Grants under the
conirol of the Ministry of Petroleum,
Chemicals and  Fertilizers, 1 would
like to say that generally speaking,
the performance of the Ministry is
satisfactnry.

While speaking on the Demands por
Grantg under this Ministry, my hon
friend, Shri D, D. Desai hos suggested
abolition of brand names of drugs. If
he has gone through the pew Drug
policy, he will fing that a start has
been made regarding the abolition of
the brand names of five drugs. Even
the Hathi Committee has recommend-
ed abolition of 13 brand names ang the
Government has come to the conclu-
sion that at the very beginmng the
brund names of five drugs should be
abolished. So a very good start has
been made and after getting the ex-
perience, the Government may consi-
der the nexi step.

Sir, I would like to confine mysell
to the drugs and pharmaceuticals
which are chemicals also. Yesterday,
the hon. Minister, Shri Bahuguna Ji
laid on the Table of the House the
statement consisting of the decisions
on the recommendations of the
Hathi Committee contained in its
Reports. Sir, 1 have the honour to be
the member of that Hathi Committee
Mr. Stephen and Mr. Sathe were also
memberg of that Committee. What
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wag the need for setting up this Hathi
Com:mittee? One of the major reasons
for setting up this Committee was
because of the strongest feelings ex-
pressed regarding the activities of the
multinationals and foreign firms not
only in this House, but in the other
House also. And what were the
activities in which the foreign firms
or the multinationals were indulging
in? They were guilty of violation of
Indian laws, for example, IDRA, 1951,
the Essential Commodities Act, the
Import Trade Control Act etc. They
were only making formulations and
by selling them they were making
exhorbitant profits on them and from
the piofity they were building huge
assets in our country and repatriating
huge amounis of dividends alsp But
they never invesled in fthe rescarch
and development of the drug industry,
They were only doing this formula-
tion business. Thuat is why, Sir, the
Commtitee was appointeg mainly to
consider and to regulate the activities
of the foreign firms.

Sir, the new policy declared by the
hon  Minister, Shri1 Bahuguna Ji is
sound angd reasonable Inoking to the
present cewrcumstances  No doubt the
task was very difficult because when
the Report was submitted to the for-
mer government in 1975, they Wwere
not in a position to take the decisions
and the credit goes to the Junata Gov-
ernment, and the credit goes to the
Janata Party, in that they have arriv-
ed at the decisions which are, as I
said earlier, good, reasonable and
sound. But I will be happier if the
hon. Minister will accept the sugges-
tions I am going to give.

Looking 1o the 3 lists given in
Appendix I, I find in page 6 that there
are items reserved for small-scale
sector, e.g. items like Paracetamol.
This item js given at No, 16 in the
second list. Once an item is resery-
ed for the small scale sector, licence
should not be granted to the DGTD
units, i.e. firms affiliated to are re-
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cognized by the DGTD. Therefore,
I would suggest that this discrepancy
should be removed; and the items
reserved for small-scale sector ghould
be appendeq separately and put in the
4th list,

On the same page, under item 6, it
is mentioned that the public sector
will be permitted to obtain the best
‘technology available, to improve pro-
ductivity, It ig bearing fruits. But
indiscriminate import of this techno-
logy should not be allowed, to public
sector  And then, in regard to the
technology which is  allowed 1o be
imported, the progress should be
watched.

Regarding item 11, the proviso
stipulating a ratio of 2:1 between the
consumption of indigenous bulk drugs
and mmported and canalized bulk
drugs should be deleted. The reason
why I say so, is this if you lock at
the 5th five ycar plan provision of
Rs. 180 crores, which wag made for
this private sector, you will find that
only Rs 80 crores were invested by
this privaic sector. Because of the
difheulty created by this type of a
restriction, there was no capital for-
mation. That is why they were un-
able to invest more. Secondly, this
provigio will hinder the introduction
of new drugs. That is why I request
the hon. Minister to see that this
ratio of 2:1 relating to the Indian
sector, iz deleted. If this js done,
itemn 13 al page 7 will not be neces-
Sary.

Regarding item 14 on page 7, the
registration is pgoing to be deleted.
This benefit of registration was given
only to the Indian sector. The
foreign sector was excluded. And,
therefore, it ig not desirable to sbolish
this scheme, If, however, Govern-
ment’s intention is to exercise a
measure of control bulk drugs, where
there is enough production, should be
identified and the formulations based
on these bulk drugs should be de-
canalized for this sector, including the
public sector.
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Coming to ilem No. 14 on page 8,
I would say that by throwing open
the drug intermediates to the foreign
sector, they will once again loot the
country, because there is no price con-
trol. That is why I would suggest that
all the intermediates should be put
under price control,

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
LZERS (SHRI H. N BAHUGUNA):
Item No 11 chantes only the defim-
tion.

SIIR1 K. 8. CHAVDA. 1llere the
intermediates are nol under drugs con-
trol  Sa, they wi) (harge very high
prces tor the wtermediates. So, all
the inteamediales which you have
given n the policy, 1in i1tem Nos 66,
L7 and 63, they should come under
price conirol In other words, price
cunirol should apply to intermediates
lso

I hen, ,temy No. 15, page 9, the legal
impediments, should bLe removed. by
providing that it will be irrespective
of ithe workers employed in the factory
and irrespeetive of the investment in
plant and egupment. Then, there
will not be any legar difficulty which
We are experlcm:mg now regnrdmg
nne foreiyn firms. -

Comung to para 17, this is not cor-
rect. The critertn should be (a) bulk
supplied to non-associated formulators
plus five times of the remaimng bulk
drug value. Insiead of “lotal” bulk
drug production, 1t should be “reman-
ing" bulk drug production.

In Para 18, you have taken the
definition of “company~ as having
direct and indirect foreign equity
above 40 per cent for foreign com-
panies. The same should be the cri-
terion for FERA. There you now
refer only to direct foreign equity.
Instead of that, it should be both
“direct and indirect” foreign equity.

Coming to para 27.3, il referg to two
things; firstly, regularisation of illegal
production and, secondly taking action
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for wviolation. If the Government
want to take action for violation,
whal is the need for regularisation of
excess production? It 1s difficult to
understand this. First we say that
excesg illegal production should be
regularised, and then we say that
action should be taken if they go be-
yond the licensed production capacity.
There is no need of regularisation, if
Government wants to take action for
excess production against firms who
are violating our laws

15.00 hrs.

Regarding item No. 28, if my argu
ment is accepted, it is not necessary,
but if Government does not accept my
argument, the words “total bulk pro-
duction” should be substituted by *re-
maining bulk production”, so that it
will give henefit to the Indian sector.

Page 12, 1tem 38 reads

“In regard to licences where the
capacities for bulk drugs or formu-
lations have nol been specified so
far, capacities will be fixed depend-
ing on the nature of items produced
and their essentialities, subject to
the highest production achieved in
any one year during the three years
ending March 431, 1977."

Insteag of March, 1977, I want it to
be March, 1973. It should be fixed at
the level ol production ot 18731,

Regarding prives, | have smd that
all drugs and intermediales should be
put under price control.

I hope and trust thal the suggestions
which I have made will be consider-
ed by the hon. Mimster. I know
that the hon. Minfster 15 a very
dynamic person. 1 have been in
close contact with him so far as the
yuestions of drugs are concerned. [
have greal hope that the new policy
will he implemented in letter and
sparit,
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SHRI P, V. G, RAJU: (Bobbili) Mr,
Chanman, Sir, we are discussing to-
day ahout petroleum produclts anl
the geurch for petroleum in our coun-
try. My teeling is —of course, it may
be personal—that we have not beea
giving as much emphasis to petroleum
as we should give in this debate. 7
wm not against the discussion on
chemicalg and fertilisers  But I feel
that petroleum is a sine qua now of
this debate becaus~ this Ministry 1s
really inlerested only in petrojeum as
fal ws 1 understand.

} may congratulate the Ministry for
the good work that is being done on
the Bombay High. I know that the
Bomibay High has been developed to
a Breat extent during the last one
vear on the basis of earller seismic
surveyy done at an earlier stage. This
had lad to a whole process of develop-
ment of the Bombay High during this
year  We all know that we are using
about 10,500,000 tonues of petroleum
per year according to the booklet and
neatl year, we are expecled to  use
12,500,000 tonnes of petroleum in the
vountry., Bul this is not more than
aboul (0 per weni of the requirement
of our country. Arcording to the
booklet, we have to 1mport nearly
Rs, 1,600 crores worth of oil annually
from abroad. This iz a sorry plight
for the wholt of our country. 1
would Like to say thal we should have
put more ecinphasis on seismiec sur-
veys, irying to flad oil within our
country. 1 find that on page 9 of
your Report you have said that you
have made only 27 seismic surveys
during the year. I say that this is
very limited. 1 am not a Geologist; 1
am only a stident of Economics. 1
can only get informution from the
general reading cf the material. 1
wag told that the sld portion of India
as a geographical entity, is deccan
plateau and Himalayan mountains,
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between the daccan plateau and the
himalayan mountains, we have the
Gangetic belt and in the Gangetic
belt, the soil from the Himalaya is
supposed to have gone down and
formed an inner Gangetic belt all the
way from Punjab upto Bengal and
also in Assam. The present position
is that Brahmaputra is bending to-
waids India from Tibetan area. In
Assam urea, we get g lot of oil and
the whole 1dea is that oil is formed
by the geological pressure. There-
[ure, the segmentary basin is the for-
mation of oil deposit. Therefore, the
assurmppliop is betweeo the old deccan
platcau and the himalayan mountains
there should be oil. In Rajasthan, we
should get deposits of segmentary oil.
As a matter of facl, the present
selsmic survey 1n West Bengal, in
Assam and in Bangladesh goes to
show that we have oil deposits and
gas deposits in Bangladesh and West
Bengal, Therefore, in the same pro-
cuss, belween the Gangetic belt, bet-
ween IPunjab and Bengal, I find that
we have made only one seismic survey
last year. But I am afraid one seismic
survey is too small a number for a
large area of mnearly 2000 miles in
length ared. One geismic survey should
be multiplied and made into one
thousand seismic surveys; one thou-
sand scismuie surveys is too little in
the Gangetic belt, Therefore, I would
suggest that emphasis should be laid,
as far as seismic surveys are concern-
ed, in the Gangetic belt.

I was told that in Saudj Arabia and
in the Middle East where oil has been
found, great depths of the wells have
been probed into there. Oil well goes
upto about 25,000 ft. I find from the
Report that we have dug only 59 wells
last year and the tota] depth of the
well is 1,11,809 metres. That means
the depth of the well in terms of feet
is only 5891.62. This is nothing com-
pared to what has been done in the
Middle East and the Saudi Arabla.
They have gome upto 17,000 ft., 18,000
ft, nearly 20,000 ft. and cover in depth
for drawing of oil Thercfore, I feel
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that going down only upto 6000 ft. is
very low, as far ag putting wells and
extracting oil is concerned.

1 may mention here that, in the
whole of India, which is geographi-
cally the size of the whole of Europe
minus Russia, we had dug only 59
wellg last year. But in Europe, in the
whole of the Common Market area,
last year, they dug up 608 wells.
Where is ‘608 wells' and where is ‘59
wells’? 1 am surprised. Of course,
the hon. Minister may say that Europe
can afford to put up 608 wells and we
cannot afford to put up more than 59
wells per year. But I would say that
it jn Europe which is really importing
oil from the Middle East they could
put up 600 and odd wells last year,
there is no reason why we should not
increase the number of wells here?
We should increase the wells to =
minimum of at least 200 wells per
year, if not more. After all, 200 wells
are nothing for a country which is
geographically of the size of Europe
minus Russia. If they could put up
so many wells, we can also do it.

Your report says that, in Gujarat,
we have found oil and natural gas
Of course, I am saying something

which has no bearing on your report
but is based oniv on my student life.
1 was informad that the whole of
Rajasthan desert was above a sea
about 25 million years ago. That
means, if you are prepared to bore
down. Rajasthap desert for about
15,000 to 20,009 ft you will find that
the whole of Rainsthan desert is lying
on the top of a sua kelt in which case
we have any amount ot offshore oil
deposits in Rajasthan. 1 am men-
tioning this bevause I am &L rprised to
see that in the whole of last year,
out of 25 seismic surveys made in the
country. only one survey was made in
Rajasthan. I am shocked and sur-
prised. I am shocked because I would
think that the essence or approach of
the Petroleum Ministry should be one
of science ang technology and not
emotionalism. But this report is more
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of an emotionalism document than
science and lechnologv because in
Rajasthan if we are sifting on the
top of an old gubmerged sea which is
about 20 or 256 mililon years ancient
why are we not aware of this fact,
why are we not making any effort to
find oftshore sedimentary basins?
Because Rajasthaa and Gujarat are
adjacent to cach other, really the
geographic basis of Rajasthan and
Gujarat should be one and the same;
the sea-coast of Gujarat and Rajas-
than should, geologically. be one and
the same. Thercfore. 1 feel that sels-
ir.ic survey js a must as far as Rajas-
than is concerned. ] may point Jul
here that, when we 1ake g ride from
here to Jaipur, on the road-side we
find beautiful peacocks running
around. ‘Theretors, I say that, f
such beautiful peacocks can be in
Rajasthan, there must be gomething in
the occultist sense, Peacock can
only mean prosperily os far as Hindua
are concerned: peacrock and prosperity
and oil are one anl the same thing,
Therefore, Raja:than must be floating
on oil. It 1s in un ocrultist sense thutl
1 expresg this ,.ww More money
should be spent as fur as the petroleum
development 15 tonuerned,

Now, I would like to say something
personal as far as my parliamenlary
constituency is concerned. Asyou
know, I come from Vijanagram. About
twelve mileg north of Vianagram,
{here is a femple, Ramatirtham. In
1965 or 1966 there was an earth lre-
mor. an carthquake. [ mention this
tact because 1n the process of making
studies of petroleum, I was told that
whenever  peirol exists under the
earth, sometimes ecarth tremors take
place. Only seism.c curveys can prove
whether petroleum cxists there or
does not exist. The earthquakes lake
place because of geo thermal energy
vibrations or because of existence of
petrol. If you have v seismic survey
of that area at least, it will satisfy
me. If the survey results in the posi-
tive, I am sure, the whole nation will
benefil. We may find the oil in the
northern districts of Andhra Pradesh,
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why not? In 1965 when the earth.
quake took place In Ramatirtham, I
was not in the country, I was abroad
for medical treatmeni!. But I remem-
ber that the earth tremors did take
place  during thet year. I  would,
therefore, urge that a seismic survey
be undertaken in that area also

I have already mentioned the fact
that in the Wesl, European Common
Market, nearly 608 wells have hbeen
dug last year; we should, in the same
manner, be able {o at least have 200
wells a year in our country and not
only 50 as the report says.

1 thank you, Mr. Chairman, Sir, lor
having given me this opportunity
to participate 1n this debate

SHRI YASHWANT BOROLE (Jal
guon)- Mr, Chairman.  Sir, 1 would
like to congralulate our hon., Minister
for having at last taken out of the
cold storuge the Hathi Commititee Re-
port and tried to implement a substan-
tral pait ol 11, The broad principles
of the pew policy, if carried through.
will definitely bring aboul a change
in the development of the drug indus-
try. The broad principles are that
more production 1s necessary to meet
the demands of the  country, that
these should be made available at a
reasonable rate with an cye on quality
conirol and that as  far as possible,
there should be achievement of seli-
sufficiency, giving a  pioneering posi-
tion {n the public  sector. I these
broad principles are implemented
honestly, certainly, this would hring
a dynamic change in this respect.

For the purpose, cerlain suggestions
have heen made in the policy state-
ment. Out of these suggestions, I
will deal only with a few suggestions
with a view to bring to the notice of
the hon. Minisier as to whether really
the proposed suggestions are going to
helter the situation or not. For the
present, I will deal with the multi-
nationals. In the Hathi Committee
‘Report, the majorily were of the view
that the foreign firms should be taken
over. However, the repori did not,
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in explicit terms, mention this. They
were to be taken over for various
reasons. If we find out their dewvelop-
ment and how they have increased
their capital, you will see thal the
foreign firms which had Rs. 9 crore
assets are mow having assets running
inlo hundreds of crores. This is not
by investment afresh. This is not
by way of bringing in foreign capital.
This is not even by bringing in techni-
cal know-how of any new drugs. This
is merely by profileering in the great-
est possible manner. And how has
this become possible? How did the
multi-national multiply their capital
investment at such  multiple rate?
What are the reasons therefor? The
reasons therefor arc the more and
more facilities given tfo them at the
hands of the officials. I will point
oul. This 15 merely a background I
am giving. In fact that is a thing
of the past, it is dead and gone and
buried also. However, the way in
which this was brought about has a
very much significance to the remedial
measures that you are suggesting to
be implemented for a better control.
This is irom this perspective alone
that T am giving these details.

These foreign firms have produced
many formulations  without valid
Licences, They have produced more
than what they were licensed to pro-
duce, There was monopolisation also
of many formulations The price
fixation alse hag favoured them a lot.
For example, take the drug metrani-
dosal. The price 1s 16  paise per
tablet for the (Gujarat Pharmaceuti-
cals and it is 60 paise for May &
Baker. There is so much difference—
16 paise tor the Indian firm and 60
paise for the foreign firm. Both are
using foreign imported bulk drugs.

I may point out that about 22-23
items of formulations have been denied
to the Indian firms—you may kindly
note it on the simple ground that no
bulk drug proposal has been given by
them for their formulations. This
was a simple denial At the very
same time, I may point out that 60—70
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diversifications have been granted in
favour of these multi-national under
your permission letlerg ..

SHRI H. N. BAHUGUNA: ...during
your time, Mr. Rawvi,

SHRI YASHWANT BOROLE, Yes,
during the former regime. And they
are all COB licences. This is all in
the former regime, not in your time.
1 am )ust putting up the nexus bet-
ween how the matlers were carried
and how the matters are Lo be ad-
justed.

SHRI II. N.
agree with you.

BAIHUGUNA: I only

SHR1 YASHWANT BOROLE: Thunk
you,

Sir, it i3 only from this perspective
I um speaking. I have already con-
gratulated of the hon. Minister for
hig policy. So there 18 no guestion of
putting any comments on that.

Many drugs were prepared from in-
termediatey spending huge foreign ex-
change. For example, Roche Pro-
ducts, May & Baker, Ciba Geigy and
a number of them are there. These
were all against the rules. I would,
therefore, invite your attention only
to one fact, Please see page 10 of

your own recommendation—regulari-
sation of the capacity. It 1s caption
27.3~

Government have decided that
the criterion for regularisation of
the product 1in excess of the lLicenced
capacilv based on c.0.b licence and
permi-sion letters, ele., it is to be
regularised.”

Now, this 1S relf-contradictory 1
want 1o submit, whatever violation of
the law has been done, should never
be regularised in this manner. They
have violated FERA, Import Orders
and a number of laws and in spite of
that— their increased capacity from a
period 1973 to 1974 or prior to that
again ig being taken against them on

MARCH 30, 1978

Grants, 1978-78 310

the same lines as applicable to all
companies in the other sectors of the
industry. If this is so, why regularise
the product which had been there and
why calculatedly take into considera-
tion, to be a maximum product with-
in three years before 1073, why not
exclude these period in its entirety in
order to regularise their capacities?
That must be carried out because it
is self contradictory in its own appli-
cation.

The second-condilions
been given in 18—

which have

“In case of foreign drug compa-
nies, regularisation  of the excess
production at the above criterion
will he done on their making over
to  non-associated formulation 50
drugs of their total production and
some including the regularised and
subject further to their restricting
the value of their formulation to
five times the value of their total
bulk production.”

In this case, I may humbly submit,
do we need these foreign companies
also to function in order to meet the

growing needs of the population in the
drugs and pharmaceuticals stili? This
much restriction which has been
given would not be an adequate
restriction for regularisation of the
excess production. The excess pro-
duction which has been made in the
former days wus definitely with the
connivance of our officers. It wus a
breach of the rules and regulations.

SHRI H. N. BAHUGUNA: Not mete-
ly the officers but the Government and
the Government men at the top I
want to be fair to  the Government
servants. It was done at the political
level connivance at the political level

SHRI YASHWANT BOROLE: Men
at the political level dictated the
bureaucrats to function in a particular
way which hag been okayed and ohey-
ed by them without conscience or
any offer of resistance on thelr part.
What kind of connivance does it show?
Does it mean every time they were

told like that?It is not so. There are
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inonumerable instances, I may point
-out, which can go to show that normal-
ly there was no political pressure
which was brought upon them to func-
tion in a particular way. It was all
the usual thing,

1 have pointed out on the floor of
the House last time thal the IDPL
deal wag for know-how at a huge

cost. It hag been carried out. In spite
of deputation having gone to Italy,
where we had decided not to purchase
the know-how, still at g fabuloug price
that know-how has been purchased
in spite of the instructions to the con-
trary from the political circles. This
is what I could gather from whautever
1 have read. I am subject to correc-
tion by you. That would be a happy
day for us. There is no doubt about
it,

‘We apprehend in  our mind that
whatever we do here, lay down the
policy, that should be implemented
strictly in its terms, for which there
is an absolute necessity of forming
those committees. For example we
are going to form: a committee to
know ag to what is the technology
involved in bulk drugs?

SHRI H N. BAHUGUNA: High
technology.

SHRI YASHWANT BOROILE:
1ligher technology. On this basis we
are giving them certain concessions.
My Impression is this.

So, I want to know as to what safe-
guards are going to be provided. No
doubt some  technical ecxperts will
be there, But the imporiant guestion
is this: Arve there going to be any
offective safeguards? Of course, we
have had technical experts in the
central Covernment and yet these
things are going on. So, I request the
hon. Minister to keep an eye on this
matter and to see that the necessary
safeguards are followed. The recom-
mendation made by them ghould be
doubly verifled by an independent
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agency so that these
repeated.

things are not

About fertilizers I would urge upen
the Minister about one thing. This
1s something which falls within the
purview of the Agriculture Ministry.
But it is something which is connected
with the Ministry of Chemicals and
Fertilizers also.

Constant application ot fertiliser to
the soil year after year is Lkely to
deteriorate the soil quality and tex-
ture. That will have s harmiul eifect
on crop vield after 10 or 15 years
period. We must have long runge
point of view in the maller and we
should examine whether we should go
in for large expansion of ferlil.ser
production in the countrv. I would
urge upon the Mimister in coordina-
tion with Agriculture Munistry to .ee
that other organic matenals are tued
and used in place of fertilisers My
hon. friend Mr. D. D. Desuai has po.ut-
ed out certain things in this conuee-
fion. In my last speech also I had
pointed out that certain organic mate-
rials should be developed which will
enrich the soil and which can le pro-
duced at cheaper rates. We should
develop the bio-gas and also the ligu-
minous micro bacteria which fixed
natural nitrogen on the scil and en-
riches it, instead of the applicalion of
fertihzers from  outside. So, hefire
expansion of fertilisers  takes plice,
we should take proper steps lo ut.lise
these organic manures  Wwhich will
enrich the soil.

In {his connection I would like to
point out that the constant application
of artificial fertilisers to the soil would
make fthe zojl alkaline or acidie.
Therefore our emphasis should be on
providing organic manure rather than
fertilirore In these things we
should take a long ranfie point of view
and we should not do anvthing which
will be detrimental to the qualily of
the soil by large scale application of
fertilizers, without any sort of {echni-
cal regulation. This is something
which will be very harmful. I request
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the hon Minister to consider this

aspect
With these words 1 conclude

*SHRI R P DAS (Kushnagar)
M: Chauman Sun, at long last the
Governmenl have accepted some of
the 1ecommendations of the Hathi
Commutice and have 1nmitiated the
gsteps to implement them I must
ofter my heart fclt congratulations to
Shri1 Bahuguna the Minister incharge
of the subject for this decision At
the same tin ¢ 1 iecl little disappointed
because the Govirnment have not yet
been able to take 3 decision to natio-
nahs ihe ifo1cgn diug compames and
the multinationals operating i1n our
countty 1 feel little sad about it
becaust our experience about these
mstitutions 1» very bad Yesterday
one of the Cabinet Mimsters of the
Government while 1eplying 10 the
debate had stated that even n coun
trie ke USSR and  Vietnam the
muitinationals are gperating and he
was tiyvmg to Justify  the continued
functt ning of the multinationals and
the toicign companies n India In
thir onnmuction 1 would lihe o say
that it would not bt proper to bracket
Indi: long with USSR and Vietnam
berau  we have vt another example
of Chilte whure the multinationals had
a ctomplure stranglehold on the Gov-
ernment  aud  finally  suctecded n
overtlmowing it Therefore s would
not be tan ty gay that these multy
natin 1~ ind foreign <on pames will
always be hive well and wé have no
Justification to be happy gdbout 1t Sir
1f these companits can be kept under
the <t1sct vigiiance ind contiol of the
Government than the situation would
be different and 1 would therefore
urp* upon the Government to be very
wvigilant and strict with  thes, com
panics to ensure that they behave
within the paiameters of the laws of
thie country and the function for the
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betterment of our country and not 1n
thent own interest The earhier Gov-
ernment had failed to keep them in
check but I hope this Government
will not

Mr Chawrman Sir, I would also like
to congratulate Mr Bahuguna for the
progress that his Ministry has been
able to record during the last few
years e deserves every body's
congratulations for he has kept the
progress steady and that 1s a maftter
of great satisfaction A perusal of
the repori indicates and vindicates the
point that I am making The indige
nous production of crude oil in 1977
wdas 1015 million tons and this was
an increase of about 1} milhion tons
over the previous year However
duriug 1978-79 the Gowt proposes to
increase this production to 1270 mul-
hon tons If the Governmrent ean
really achieve this and I hope they
will it would be a progress about
which every one would feel happy
The progress in Bombay High 1
equally good In less than two yeais
the commercial production of ciude
oil from Bombay High off shore has
1eached 80000 barrels a day m out
put and the value of this production
comes 1o one million dollars a day
Thig 13 a figure for 1977-78 and the
Government proposes tp increase thi-
productior by May 1979 to 140,000
bariels a day Not only this in the
sphere of production of fertilizer the
Goveinment have made a headway
During the last one year they have 1n
citased the production of fertilizer
which 1n terms of money amounts to
Rs 4,600 crores Coming to the Drug
industty we find that the progress
here too 13 quite steady During
1977 78 the indigenous production of
medicines has gone up accountmng 170
crores for production of bulk drugs
and Rs 850 crores for formulations
The working group on drugs and
pharmaceuticals has drawn up a five
year plan covermng 4 period from
1978—8% It envisages that by 1983-81

*The origmal speech was delivered in Bengal
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the estimated requirements of bulk
drugs snd formulationg would be of
the order of Rs. 850 and 1900 crores
respectively. The working group has
also estimated that this will entail an
additional investment of Rs. 400
crores (Rs. 250 crores for bulk drugs
and 150 crores for formulation) and
this will ensure a growth rate of 20
per cent per annum. The question
that arises now is how the Govern-
ment is goilng to make this invest-
ment. The point is already being de-
bated in the press and I do not think
that the multinationals and the momno-
poly houses would feel enthused to
make their contribution in this jnvest-
ment and they mav not be interested
because of the recent price freeze
and cut in their profitability. We
would, therefore, urge upon the Gov-
ernment that in order to achieve this
objective the Government ghould not
depend on the merciful contributions
of these multinationals and the mono-
poly houses and they should them-
selves come forward to make the
entire investment of 400 crores. I
would lLike to impress  upon the
Government that investment in the pro-
duction of drugs is as vital for
national health as production of food-
graing and I would, therefore, urge
upon the Government that investment
for production and distribution of
drugs should be kept at par with the
investment made for production and
distribution of foodgramns in the
country. We would, therefore, demand
of the Government that:

1 The participation of public
sector in the drug industry has to
be augmented substantially and
the public distribution system for
drugs has to be strengthened;

2. The foreign drug companies
have to be nationalised;

3. The equity shares of the foreign
companies have to be reduced fur-
ther;

135 L§—11,

Grants, 1078-70 323

4. No new multinational compan-
ies should be permitteq to enter the
drug industry.

5. Legal safeguards should be
provided to =nsure that profits made
by these organisations are ploughed
back into the industry; and

6. They should not be allowed to
enter small and medium scale in-
dustries which are given financial,
technical assistance by the Govern-
ment.

I hope the hon. Minister would
kindly consider these suggestions and
in pationel interest accept them for
implementation,

1 would take this opportunity to say
a few words about the exploration angd
drilling work now being done by the
ONGC in the country, Two thirds of
the total area, which are believed to
be productive of oil resources in our
country comprise of off ghore area.
The off shore belt of Bay of Bengal
is equally rich in oil deposits ang ex-
plorationg dope 1n this area would go
a long way to change and improve
the o1l map of India. Some explora-
tion work is already being done in
this area. The ONGC has already
undertaken seismic, geological and
gravity, magnetic surveys in the diff-
erent States including West Bengal,

In West Bengal drilling work is
being done in Nadia, Burdwan and 24
Pargenas and one drilling each is
being done in each of these areas. I
would like to gubmit in this connec-
tion that in some gther areas the dril-
ling work has been abandored with-
out making deep drilling. I wnder-
stand, Sir, at least 5000 ft. has to be
drilled before one can finally know
whether the o1l deposits in the area
would be sufficient for commercial
production or not. but it was
not strictly adhered to in many
places of West Bengal where the
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drilling work was abandoned after a
ghallow drilling. I would therefore,
urge upon the hon. Minister to kindly
see that drilling is dgone to the re-
quired depth in all the areas Where
the drilling work is already in pro-
gresg and I would also request him
to kindly increase the number of dril-
ling locations in West Bengal which
even the hon. Minister will concede
hes great potential for oil reserves. I
would be grateful if the hon. Minister
informs thig House during the course
of his reply that different spots that
will be taken up for drilling in West
Bengal in near future and the pro-
gress made so far in the three areas
that 1 have mentioned a little while

ago.

Sir, 1 would now hurredly touch
upon a few points. The price and dis-
tribution policy of kerosene needs to
be looked at from close quarters. It
needs no elaboration or emphasis to
suggest that for the raral people In
the far off villages and, in the hilly
areag kerosene is used both as the
medium of lighting and also for cook-
ing food. Unfortunately, the price of
kerosene because of the apst of trans-
port keeps mounting high and by the
time it reaches the rural poor 70 per
cent of whom live under poverty
level, it becomeg go high that he can-
not afford to buy it. Not only this
the supply of kerosene in rural areas
is so insufficient and eratic that the
benefit hardly reacheg the interior
and the farthest corner of our country
where people languish in poverty. It
iy very essential threfore that some-
thing ghould be done keeping these
deprived population in view and I
would lhike to know from the Minis-
ter haw much kerosene oil is being
produced the country, how much
is being jmported from USSR and
other countries and the difference in
cost of kerosene in the rural and
urban areas, I would particularly
like to mention that the people in the
hilly areas and in Tripura are in great
plight and gomething needs to be done
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urgently for them. 1 would also
strongly appeal to the Government
that they must seriously comsider to
give substantial subsidy to kerosene
30 that millions of the poverty strick-
en people of our country who live
below the poverty line can buy
kerogsene ang make use of it which is
hitherto remained an item of luxury
and I hope and trust that Govern-
ment will not grudge to give this
subsidy becuuse after al] it will go to
the benefit of the millions of our bre-
thren who are poor and who have no
voice to protest,

A few words about the happening
in Mathura refinery. Quite a few
thousand workerg are now engaged in
Mathura refinery construction work.
They are contract labourers. It is
understood that these labourers were
brought to Mathura from different
places and they were promised wage
worth Rs, 14 per Jay. However, when
they were actually employed they
were given Rs. 6 and out of this
meagre amount a sum of Rs, 5 was
deducted as food charges and the
poor worker was ieft with Re. 1 as
per day. Being thus harassed the
workerg gradually started woicing
their demand after forming the work-
ers’ union. Their main demands were
wage increase, overtime, weeckly rest,
better shelter and llving conditions,
In order to crush the workers union
the management retrenched some of
the leaders who were welders. This
retrenchment of workers' leaders
created tension ang the entire work
force in Mathura refinery went on
strike on the 17th, 18th ang 20th
March (19th March was Sunday) and
this completely paralyseq the working
of the refinery. The most regretable
part of the whole episode was that
far from trying to deal with the
workers demand sympathetically be-
cause all their demands were legiti-
mate and reasonable, the project
authorities, the civil administration,
the labour department’s officials sided
with the contractors to victintse
workers gnd even today the
tension continues and the labour
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able to make such headway in the
construction, of the refinery which is
a vital national institution. I hope
his personal intervention would be

about a gensitive issue. In order
t0 improve efficiency and en-
sure better and effective ad-

ministrative control the Gov-
ernment have decided to reorganise
the Fertilizer Corporation of India
and National Fertilizers Ltd. into
four companies based on regional and
feedstock considerations, One of
these Companies is the Hindustan Fer-
tilizer Corporation Ltd. with its head-
quarter in Calcutta, There is how-
ever a very strong rumour that the
Government 1s being pressurised to
ghift the headquarter from Calcutta
to some other place. Obwviously this
has created concern and anxiety in
many quarters. I may mention in this
connection that the location of Cal-
cutta was decided upon by the Ferti-
lizer Corporation of India gafter a
careful thought and on the basis of
necessary gtudies made in this regard.
I would like to guote the observa-
tions of the Working Committee of
the FCI which had suggested Calcutta
4as the location for the H.O. I quote:

“A working group of the experts
of FCI including M. R, Kelkar, Jt.
Secretary of Petroleum gnd Che-
micals, in its recommendations
auggested that Calcutta would be
the ideal place for the Headquarters
of Hindustan Fertilizer Ltd. We are
at a lose to understand how the
decision has been changed. At the
time of restructuring FCI, your
Ministry suggested that Hindustan
Fertilizer Ltd., should consist of the
unitg at Haldia, Namrup, Durgapur
and Barauni and the groups so set
up located at Calcutta g8 the Head
Office of the proposed company.."
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SHRI R. P. DAS; Sir, I will take
two more minutes,

ot dl e wg ;. WTOR
dmar oA g w7 fear o
awels O oY &

SHRI R. P. DAS:; Sir, I woulg like
to submit that the Hegd Office of this
Company should not be shifted from
Calcutta because it would not be

reially prudent to do so becauss
any other place in the eastern region
cannot offer the facilities that Calcutta
can offer to the organisation to func-
tion more effectively.

Sir, looking to the needs of the
eastern region jt is very essential that
the fertilizer complex in Durgapur
should be expanded and I hope that
the Ministry would pay their urgent
attention in this regard also.

1 would take this opportunity to
offer my sincere thanks 1o
Bahuguna for his sympathy and cour-
age that he had shown in taking over
the oldest pharmaceutical organisation
of West Bengal, the Bengal Chemical
Ltd. But for his timely intervention
this noble institutiong would have
been lost and ruined, At the time of
take over and during his visit to
Calcutta Shri Bahuguna had given an
assurance that he would introduce in
Lok Sabha during the budget session
a Bill to nationalise thig institution, I
would like to remind him of his as-
surance and would trust that he
would complete the process by natio-
nalising this institutioa.

1 would now like to say something
about the Bengal Immunity Ltd.,
which has turned sick because of the
malpractices of the management, Sir,
this 15 another noble institution which
produces vital life saving drugs and
till July last year the management
were somehow running this organisa-
tion with labour participation but
latter on this was given a go by and
the Company Management served a
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notice of closure. Though this Thas
been deffered. 1 would request the
bon. Minister to nationalise this or-
ganisation @ he ha) in the case of
Bengal Chemicals. This is a Company
which is doing a good work and needs
to be reserved. Recently the Secre-
tary and Directors of the Company
had come to Delhj to ask for more
loans. But I say Sir that mere giving
of lomns cannot help because the
Management lmas no intention to run
it on proper lines ang therefore it
must be nationalised,

Finally Sir 1 will wind up by say-
ing a few words about the Haldia
Petrochemical Complex. Sir the
question of desirability of locating at
Haldia is not a new thing because the
matter is before the Government since
1964 when it was recommended by the
Planning Group of Petrochemicals of
the Planning Commission. [ hardly
need to enumerate the various advan-
tages that will acrue when the Petro-
chemicalg is located at Haldia, Sir,
apart from being a port town 1t has
got all the infrastructural facilities
and has already earmarked an area of
1000 geres of land adjacent to Haldia
refinery, Thig refinery would provide
naptha which is the basic raw mate-
rial for the proposed industry. This
complex will have a very big hinter-
land of West Bengal, Orissa, Assam,
U.P. Tamilnadu and a great chunk of
Andhra Pradesh also But more im-
portant than al} this 18 that the petro-
chemical complex would transform
the economie bhackwarness of Midna-
pur which has been declared a back-
ward area by the Central Government
into prosperity. The total project cost
would be around 160 crores of which
40 crores would be in foreign ex-
change. Sir, I would appeal to the
Central Government that they must
show some sympathy ang launch this
project because West Bengal 18 one
single State which has a highest rate
of unemployed people in the
whole country, The project when im-
plemented will have a potency for
direct employment of 4000 persons and
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%
in direct employment in a large num-
ber in down stream industries of
about 164 thousand. Roughly speak-
ing the total employment potential of
this project would be 160,000 and this
will go a long way to help solve un-
employment question not only of
West Bengal but also of the adjoin-
ing areas because more than 60 per-
cent of the work force employed in
West Bengal comes from outside the
State. I would once again congratu-
late the Minister, and all the workers
who are associated with him who
have been doing good work and
maintanded a steady progress in all
the shares of activity of this Ministry.

ot wenw dw(eRNT) ;. wwfy
oY, & i &7 Fady war § W fore®
fis et st ageow ofr & o< forner fis
amw fgrgenr & Wit wo wfwdl ¥ forar
aT § 1 HAT ARG WO IALH qRT
feafa Tz wTv oY wiforw w47 fF oY
6 wdd, 1973 T YIIA &I WY wFEAY
¥ @ gl o wre fygfon &1 A
o¥ B F1 wiZae firgrar ag fead ¥
fear ? ¥0 sl 7 wmow 7 17
fafaas go qre AT & P W@ fE
ot w17 0F gEd wwEr 4 fafeew
qo MAe TrA4 ¥ wAT FIA Y AT
oY | 97 A1 FEIfAEY § HEE GI F
AT vy foar AfeR 9% & &
=T fanwr 4 fafags orad #1 27
a7 AN Feee A ¥ go 17 frfea
qo UHo TAA T FiE A W FY do
Q%o ¥ro wraAy By fagr fomi 2w
& ofeer GerdwT Y 11 50T To 7,
satey 13 fafeae srerd &7 waT gwr )
WX W9 ag 7@ g 7a fe ag oo
FFT qArT fRar gur wigE 91 )
wifs 6 a¥=, 1973 ¥ ag Wi gur
ax T ok wfa gz oy g Hdvr
gt Iz § e wrw eqer @9 ¥ @@
* xw At F wardw wits qre dm A
9 AT BT HET GET-HNT AE W
waf § 9K uvew w9 & Wk Fe7
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wres o wwd o § 1 & wei e
g fe Wl o wr widee IR s fod
fetwme Zad AT, s dma g fw
qury ¥ W w Agen ¥ e swer
e ¥ ¥ foqwr a1 &) + wEfd o
ara, wOY %o w1 W g § A
9T WIAE! EAWAS SET AET ATOA
wrfgy, 3a% fa? qw fafees aog &
wifgd |

wee WENE, welAwAe  weafaay
gara AW ¥ g Wl gz o @
TaTHl ¥ W, ¥F w74r T F FEHC
¥ ok ¥ wa it Wi IER TEN T
& faemga wyu W a1 a=RAwEw
weqfaT 91 71 WX qwg o o §,
g #afedt ¥ wfew a off § A ATTH
|1 7g werT fggem R A e
ol § ) @y S o W f o
By awet & 7

g mafaar faw ¥ arer ewme FoAT
& o F Q8 wquT FHrdr § 1 %W owar
AT X qRENE ZIIAT § 71 qorary
gz AT ¢ ) A TUTH ATREN Y
fefra Y, &x @, f3amees @ F7%1
Haary ®1 gz ¥ & 7€ § 1 9g qwmw
¥t Y fF 300, W 350 w9E fay
qY, g %7 UFadIE gTeHT X O FreaTy
aTET B 800 WY 850 ¥IF FFay ¥
a1 | qg Swar qEf g Wy
¥ AT guT | I FTR! gEAT =T AT
wTTX SEa w9 forar, ag W QAR
gy &t fadt waa & g owrow
wfesifeat ¥ fear | oo a3 & qrawrh
¥ e wrfed

ag fadt wafrat ot feger &
Tret Wk g3 fam g 2, wfew
ey & faw gAY ) woaT ol e
xr wfgd | R te § we g
weT s &
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g% wol e fafids § o
Errrarefves aomelt § 1 Swe wnEw
PR 5 o7 o o § Afer arerfes
TR WY TAY fEqT Ag 1975 W 4427,
76X 6w 77 H 40wy W
SETT ¥ 1074 & IETIT W7 ITEY ATAH
M) W vy s wRdEw anny
v, fa¥ oy wwa® & 2 W@ @
&0 § oz Iw 9T 75 Sfrwe ¥ e
ey § oY fix W e WT T AT WYY
|1 3 WTW W A A AT qATr § o
afisr & wwwar g 5 ¥oeT aTaTC W
8 W W8 A § | EF 9 ¥ HEET
fore ¥ 2 wirw T wfrad 2zgranehet
¥ qATHr wATAT | sadr fRfed A
TATET AT |

gt atg ¥ gAY wrawe foe ¥
geptfa-2er fwadlt ffedr @ 110
2%, 77 wreafas &7 W 240 X TAET
o wraY wvar sai W FurET |

qF Tt Agg dqEdw fwo §
ot fir groat=e armeft § | IEt greR
& 720 frat o #9fadT 8, Sfirr o
1187 feu} ®r Iearew wedt § 1 gowr
TG ATAT WA 6 EWT G
fsY & WX ¥® g7 oY @R 4 g
07 et STt § waty @@ 10 FOC
wqd feet | wfew SEwT gET ETnT
WTE ¥ 2 2 9T 597 fRaT | gad 1 w09
32 wTE ®qAT TR SATAETLr & T
& w0 w3 g T aYo @Yo wrko
¥ ara Tl §, oF qudg afafy
FaT€ WA | &7 weElATAeR & 19T
Y $3fedY ¥ sarar W aAvAT v 8,
o arer T fwar s § Wt wfew
Y g7 d97 AT § IREY ST £ oy
aig o @), FOR wd & W
@ g gAm frwrar o ) WA welh
qEWT W W AF SqT g &N Ay fine
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[ wwmr &)

wn wfwwifei Wi ged W g w7
W W) Wt @ et
£ 1 & I TTeaTRy W fie X AH
s & 7 sy o & werarw fed ar way
¥ QTIT AT T WY GO FuAT R
o7 wWarww ¥ wowa fd w4 fafeo
o qFo AT ¥ HT KXT AT, AL WTIX
17 frfem s ¥ faar | o oo
¥ wwg ag A AnAe el g
T w2, 3y Wiy ¥ dwet § e
AT ¥ warar Terew st € o

@ amg AAEdw fae A dw
G qma W1 gara w9 A agr
@ & | T AR WY 270 feet W
ot AfFw T areafes SomEw 525
faert farr | zaFT o fe) )
14 g9 T8 WA I W
9 (@I WA & aw qwer § Afew
30 gT T faer &= w1 figgem™
¥ arwe wir & 1 39 fgaw ¥ gEA
8.4 9T TIA FATAT WL AT §RN T
firar Sak fgara & @ A1 83 wOF
TT S ST A HEIFR ¥ wHIAT |
fretfar &1 wradidg ame wiw
61,000 94 ey §, wafs fgrge
¥ Juw AATEWTA 1 W W § )
i gwe famfur @, @2 e @t
7 WioT Wi IR 200
wa fee &, &few fegeam & oy
700 %oa et & fygara & fawar &1

€ WiwEl ¥ WRRIET " ST
g § fe faely swofar fggema
DT R E R
v war § e afgmm woft,
wgn, for @ s W ot
w1 wwa &, frgwna ¥ i v o
& O A ® fgwrs v & o
sy &, s @ an W i
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Ty ¥ & wpwry e qofr e
w1 wpR & fag ov% fams erdamlt
wY o | I gur ¥ ¥ fag quere
¥ qm s o frr 1 o dwr
arx firqr ot g § 1 ofe soeTc A
7 ¥ ¥ frdy ®) o S o wr femr
g, o) faelt o e el 6
ug figwr 1 geft i g ool oorr &
wfis g ST |

WM g agEw g
whorr fiedt oY o qw et & 1 arery
# ag ot age w=r € ol wifygg
oY | sfe-svm ¥ vy At ¥ Foory fear
g ook oqErcag AT g )
¥ ta GO &7 @R YT E 1 T
wmur ¥ wgr T ¢ fe aAwEe
weafaatr 40 TwEE ffedy w@nf, o®
Fm @rm arg § o RafEdr i
v 9 Wgwm dF amwr-a
T § 1 ag fro Y ey drvg & fe
A-eTET &% §W w1 W qAr
wr{Ew w6 )

af weit ot aga o gt &,
forr #Y ¥ i s g 1 ol g
A wefwme werre WY foaw e
Y gz I agg A fRam g
wiaey & feasd Srewes ¥ ara 93 @ aumw
TTEERE AT WK TF AT $OWT 59T
st 1 xE g I Y e o e
gt & g 1 g A wad A ¥ gAT,
s s R &) segw A
Lo @ g o fe o weafral
7! fas shoRg o o7 o 3@
oy ey § ? & ow % fee g¢
40, 50 g9TT WX OF w8 94 Sy
& form T e & e oY oAy
woafl w1 sfeeet 08 g1 fem
& vt 3 7t g STy grfawr s
¥, Sy erT wrTy greTe R oY oo
fto U®o ¥ wWerw ¥ Tg v worT
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wfigg 1 fr et ofr Foat mft g
§ I off firdt Wk #to o qwo ¥
gro gF wifgg | hmnfere i
ﬁuﬁ#mﬁ\ft “oﬂa!ﬂ‘o lzq'o
Y W g & d wfew )

TaTeET & g ¥ ogAT 2w X
fawes wtor & 1w Ty A o
stow wft wTd, o o ferex e
afr & 1 ®fir Foad ¥ amer e Y S
dug-gra ¥ wAIWTEATHY ¥ IWTE
%T Y RATHA ITC AedAwee Sfaar
1 ¥Oe Tod ey o gz ff wr o
L4

& g & W ¥ wwar ot @ g fw
zATEEt ¥ WY ARy AT ¢ =g
a% @arm-aRg A ¢ fr e sy
WY a=x foar mr ¢ afea feg oY
o aga Ay @ T WA
& |9 o foar o AR 8 1 TR T
¥ afgr wfr 9i=a ¥ aom
vaeew faw )

AR Frafl g A2 g
g # I9 1 QT IAE AT STEET
7 | s #Y 100 fafemmr &t
o g g § w39 =T dogen
W AW WA FEAET 12 J99
oY &, UF ATEg T T€ A Ao
7%@ ¥ § W v gEd e
wel TH AT g 4 T A g,
wafs 3§ T ATM-EE AT 110
TWE & | IE W AT & 110
i A fad o3 & 12 9@ 7 @
w4 TOH | THTL UG NTE w1 )
X ST 4 & 75 T ¥ WL JATH
o awft L 8w e S frd
§ TN gETEE X QT O
AT YT wAT & ATH IT Y W T
wZ ar @ § T ax NWg | W
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o1y QT we g o figrgeena o o
w7 W ger #fy

EWT e AW F w7 T wRI R
WIS T FTTATAT TATGT AT @Y §, Afew
HORTT G137 T 6T %7 ST $T fagy
T E 1 OFH WTTWITA 9T 20 wOW
a7 wY g 4T §, Hfew vw ww ¥
AW ¥ TH 9T G W7 wE AW
aft & W aw o e fear T
T xo & wrw ®Y o we fear om,
THEER WX AT & wreAmEr WY
srafasar € o @ § 1 form wroaTR
T TTETC ®T 20 FOF w007 o¥ Y
T &, TE W TA A F w7 F1H W
et 2 fagr oy, 77 wgraw Shm g
WEOATgUE s sy ag sy § fe
I NMEE W) UF §19 A AW Aq¥
stoezq gre A & 97 % qgw g fea
ara mfE frest oy forr a6 swgfe
gRoR yar g fs ot W
FTET F T F Fex T FAA T
AT T | qI9 FTA FUIT qrdofay
T ¥ vt g—wa §, K §—
g FT TR TH-STT AT G AT
# guitx waar 7 fir s ordf o goe
oy faderr gwrt agaom off oY
e ¥ gy ¥ famw v E,
safaeiter areat Y osar ¥ fawg
FE W ¥ W IATH F HTEMY,
HeE e wefag) & Tars ¥ sTeamY
W N OF ST A et @ o §—
WTHTH W09 Fo1—& GRTH U
T TFE F 3 9 g %) it
g ¥ AR

arw dg F wAwey ST w1 i
fret @ &1 oW qrE ¥ woRT ¥
e W IWiE § e ow g % e
o WreT § s famd R
fed o wEX §, ORI W w1 wOE
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[t wwrror )

w o orfe &Fr W g fRe wh )
ww Zene S 9 de af fredt
¥ wm difwd d e woE g
W, T T A q TR W g,
wfen agr W o WY dw A
9o fYo  WT¥ FrewT Sy aX e Ay
W g & wger g fr woerT woR
wam foredy &Y qw geere frery
oIk 91 ¥ % A fF ¥ Zrew e
o< g gt £ 1 0% I W%
faees & o feay dte & SAewS
fet @ wifgd ? fedt & a9 WTC
gure §, o fody ¥ qiw 250 § 1 &
g wgm g 5w g & s
fireft & qrer 74y g wrigd, afE wTEr
g @ w77 faoos frge Wi,
arfs wamar &t ®) Qe fRe T,
T A A AT q€ qE )

gFar A w9 aty FORT
g2 a8t WO F ) Jyvrr wd &
whx N Wi smIwRy ¢ v
fram % a7 737 § qhraz AN wr
sy 57 fear-tw A Je AT
gra gl )

wgres el A & fr e wT
Fu wear Y Aewd mew g WX
waE AT ) A g e §
otz T g-wr7 AR AW W
fyn qear 7 w7 Afwx S w0
Fwr WET FEAT BT | A(HT NERE T
§ fix g &=a1 g17 & AT WgAT HAT
LR GE

ot et ww Ggam N
¥ YT TWE

ot weaw st &iF §, o wTE
w7 ¥ firgdt o 3w ot oive Afrd 1
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g it oft # wrarer % fivwrrg w @ &,
warary % fery o o i
T 7 WAl W waT worr wifkd

e dix fraw dwx arer W,
¥ qeqaret ®Y A weft € wrfr Y,
ag At ¥ afy agr€ wf & ar AR-ATA
&1 agr of ¢, wa fv P 2 faw
Y ¥imd age wrgrag vk § | & ol
waar g 5 g Wy gg oY W s
&

@ ¥ g oy F oAmw 9
ERrwgfte gm wifgd arfe
A5t zad 7 faw 7f | om0 AwAT
2ATRY & A I AT T AGW FOEEAT
arar § 3 gRAvas seafaar et
TEY & AR ¥ w9 vqar w0 oY
19 TTH THIT BT T &0 AT
arfgd | &7 ¥ fad  feafr v @Y
wrfgy fv fer-fier gare 7 worenr
et A

FUTL WEq NRAW ¥ ORI ZTO AT
TR &Y warwy & oy g feogw
ol 2adz qarey, dfeT afy Ao et
gmmndrm N foqm gradr
FrATIEI | g wgr AT A
FATY T CF A9 AT F 3T FRIAC§—
IRy o &Y f g ag an oawd
g, AfEa Tf Tra qgw ¥ 9E Ay I
w7 fagr | # gefie woaT g o oy 0w
A e W O A9R AT § 5]
N g3 H¥ Iz ¢ o feafa o9
ST T |
SHRI C N VISVANATHAN (Tirup-
pattur) Mr Chairman Sir on behalf
of the AIADMK I support the De-
mands for Grants of the Mimstry of
Petroleum Chemicals and Fertilizers
I would request the Petroleum Minis-
ter, who 18 a friend of the South es-
pecially of the Chief Minister of Tamil

Nadu that he must give some con-
sideration to the south He has stated
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that 60 hig surveys have taken place.
I do not know how many were con-
ducted sn Madras or in the Southern
Stites. When I put a specific ques-
tion about the Cauveri Delta, he said
that survey was made three or four
times and they expect some machines
to be imported either from the United
States or other countries to find out
whether there iz Petroleum in the
Cauveri delta.

Here [ want to point out that India
ig now importing roughly about 15
million tonnes of crude. According
to the Minister, crude costs about
Rs. 800 per tonne. So, by the impori
of 15 million tonnes of crude, we are
losing foreign exchange to the extent
of Rs. 1,350 crores. At the same time,
what is the amount allotted to the
O&NGC in the Pive Year Plan for
surveys? It is only Rs. 2,550 crores for
five years. So, it 18 very much less
than the amount they are going to
spend on the import of 15 million
tonnes of crude. In fact, we can com-
pletely stop the import of crude, it
we have more ol seismic surveys and
discover oil. In Europe nearly 600
such surveys have been conducted.
Therefore, I would plead with the
Minister that the seismic surveys in
India should also be increased, parti-
cularly in Ladakh, NEFA border and
other areas where there is chance of
getting oil,

Fortunately, after the Minister has
taken charge of this subject, from
Bombay off-shore drilling we are get-
ting 12 million tonnes. According to
the Planning Commission, by about
1982-83 we must produce 9 million
tonnes by off-shore drilling. We are
actually getting 8 million tonnes ac-
cording to the NDC. By 1882-83 our
need would increase from 25.64 million
io 35.65 million tonnes. So, even after
five years, we would be depending on
foreign countries by importing 3.17
million tonnes and we cannot become
self-sufficient.

We should try to produce more

' erude and become self-sufficient in olL
After all, India is a big nation and for
a country everything depends on oilL
Without oil our industrial policy would
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be a total failure. Fertilirers also de-
pend on oll

The hon. Minister made a statement
about the establishment of 14 fertilizer
factories. If we look from Bindhri,
Madras Fertilizer, Neyveli, Cochin and
Rourkela and so on, there are hardly
four fertllizer factories in the south.
S0, be should start some more fer-
tilizer factories in the south. We were
told recently that they are going to
have two projects, one in Gujarat and
another in Madhya Pradesh, and the

investment in Gujarat will be Rs. 150
crores.

I hope he will have more seismic
surveys in South India and also start
some more fertiliser factories there.

SHRI K. MAYATHEVAR (Din-
digul): I rise to support the Demands
for Grants of the Ministry. Since
my learned friend has concentrated on
petroleum, I shall confine myself to the
other aspects.

We attained independence in 1947,
we declared ourselves a Republic in
1950, we are now sitting in the Six
Sixth Lok Sabha, we have conducted
five general elections. But, i1n spite
of the Congressg regime in this country
for the last 30 years, the prices of
drugs and medicines are still going
up every day, leaping forward, they
have never declined. Therefore, it is
high time for the hon. Minister who
18 able, efficient, honest and straight
forward—I know him personally—to
reduce their prices.

They have allowed the acquisition
of 36.6 per cent of the shares of the
foreign drug companies by Indian
public financial institutions. It seems
this Government was not in a position
to appreciate the recommendations
made by the Hathi Committee. I ask
why they have failed to appreciate,
welcome and accept the recormmenda-
tions of the Hathi Committee. ¥You
have accepted 40 per cent of the re-
port, the rest G0 per cent you have
totally rejected. I would have appreci-
ated it if you had accepted all the re-
commendations of the Hathi Com~
mittee cent per cent, or even 60 per
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cent, and implemented them. I am
not happy to note that you bave not
accepted them 1n full

In respect of drugs and medicines,
you have allowed to the retailers and
wholesale dealers in India a profit
margin of 9 to 15 per cent I request
the Government to calculate the total
cost of production, cost price, of every
medicine and drug and then allow 2}
to 5 per cent That will be sufficient,
more than sufficient, by way of profit
1 hope the hon Minister will consider
reducing the margin of profit because
ours 1s a poor countiry

In hospitals the hon Minister
knows we all know  that doctors,
nurses and staff commit theft of medi-
cines and drugs I request the hon
Mimster to bring some constitutional
changes to give serious punishment to
those who comnut this offence Under
Sections 379 and 380 of the IPC, we
are giving lght pumishment for theft
But this theft 1z a special theft by
educated doctors 1t ;s an anti-social
offence It 15 a national offcence
Theretore those people should be
dealt with very severely and they
should not be dealt with under Section
380 of the IPC

Valuable medicines and drugs are
not available for poor men in the
countryside hospitals and other such
places When a poor man goes to a
private clinic or a Governemnt hos-
pital, there the Medical Officer just
prescribes some costly medicine Be
fore he arranges money for purchas-
ing that costly medicine, his patient or
relative dies He loves his wife or
family members or friends But be-
fore he gets momey to buy the medi-
cne, they die Therelore, these costly
and valuable medicines should be sup-
plied to poor men free of cost

Regarding adulteration of drugs and
medicines, this is a wvery heinous
crime It 18 a crime agmnst the hu-
mamty It 18 an offence It 1s kiling
the innocent human beings Under
the Adulteration Act, there iz a law
which gives punishment for six
months This 18 not sufficient to
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punish the adulterators. There are
lots of lacunge in the Act and these
should be rechified. The Congress
Gavernment introduced a legislation
to award adulterators upto life ime
prisonment But this 1s not sufficient
This is not an ordinary offence. If is
not only a question of killing one per-
son or two persons, but it ig a ques-
tion of killing the entire innocent
society Without commiting any
offence, the public is dymng at the
hands of these persons who are com=
miting fhis national offence for the
sake of meeting their petty, selfish
ends of making huge profits This
should not be allowed to happen

With these words I thank the Chair
for bearning with me

datfeaw aa1 A Wit IwCE
AT | TR AT (ot e )
ax ¥ 9y W A A AW wEE) W
gra 3w g ge ramg F A ¥
fava femsedy &t & 1 QX R wnr
aga famram o g€ saifs & a7 AT ¥T
w9 @ 91 fr w3 qEw & oFw ogrdY
wEr & foé A w7 & ol o &
FTZTAY §5eq I4T grdT F fAvz W
HX SACE  aiTg § IAErEAwEdr
Fq @ ey | " st €Yo o
vt agr @ & IR Fw fr ey
WA T IAH AWM OF ag § fAT
FFTF INMT AZ qET A AT A I A
Fza7 fr a7 dmre geur W AT W

st farat war ot e WY g wie
warew EY et | gg uF fame W
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fawg & | O v oft mff wgr o
wwer wiife Ot o o wgw o
art # worlY § | O oUW oY 9% W@
wrar § i fore iy & s wfwr fi &
agt W IATR TTAT AT Y A A
IITS KR, v v & gew Hew
e qiY | W gad wge ag & i o
ko wiftw § I v arg w4
ol i1 &t ag W ot | afwA
A e ol g & s qw
qX T ¥4 w7 T §, WEaw 18
fretars wfr gwdae oY s AWY WY
AT ¥ grfrew g W @A
gt afer ghon Wt wer dw ¥ dar
E1aT & IWET 40 7w ¥aw 55 oy F

HYAATT AT KT T FICEAT FTCAT
Faxdsmy AIuw AN ae q
Wk gerar &g

qu R T H Hifa § s 2
ta 4w gt Wi zfoor & g9 Afa &
feaw & Y s fee i o
gy § 1 Afew o ot s fae
wilt e ol wwree ag € R
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¥ o dw a1 v a@ w1 Hew w¥W
w e war fored wraT 9T STTETT
oEr o7 W A g wEX WA
el Y peer ¥ i sl wORTT
WA ¥ | ’

gwafs wgwT, oy 2w § A
X it a WAl w7 ATy 9
¢ Ay &% @ Wit & foar W
HAAT W AT WL |

ot g wx geve (FIGR)
grigx wfeweo dwdww & any &
£ AW |

Wt e forw © gITCR A W
g g T oy df 1 iR & |
wieamgaT Tz #1 QA gY wEE
gy a3T ¥ wEH B TAT I wifE
warATT 43 faq % gEAw WY g

st Peor W geRT @ WA 3w
¥ wrm A fegray s
od feawT v 7

o wAnwe faw & wg oo oar
i w=rar qrEl &y gTwErT Gt Wy
fosr & fa¥ ga d%eq § Wi gafad
wifie w4 fv sy ¥ Samer A W
Jeared gt arfe &t w1 fawrw 8 %
Tz ¢F TaT SO § fowdy vt g
aEY g 1 gafad gw SOt ¥ Aled
r aga I W oA oW @wdr
T & 99790 & 39 $ G 940w
M AT R § rgwr ag H Ow
qEWET IAT AFT TWAT § | WK
adr F IoEt Y W & gdve SO
W A & 77w & gEw A
ay gFdt & 1 AfeT w v ¥
T Ty & wYE AW A ey, Wi
G o7 a¥ a1 7T & w9 v @ §
IAFT ATHE, AV-ETS  ograra}  fade
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[sft owre foret)
Lwramolt g7 wwd § Wi 7 e g
aw ¥ wfer gfvar & ot T & o
wTT Feafrar qer w5 ¥ &, 797 ow fe
W ¥ 36 e qF wafor Wi &

¥434 3
-gv1 *
%%%a
1]
ot

17

o

13
11
i1
i

:
:

aterw & A gard amr wrf W
7 § 1 =T g fae & swarar 9war
&1 1977-78 W T gw W gwwr
4 ®TE 69 TN 27 qlerw fadw ¥
HOAT 98 § o

1977-78 ¥ ATEIOM ¥ W
28 W@ 8 g9 A wWrar af 4t
g WW gwg v ¥ fF 22 W
T & w0% gersT  wwwr g, afew
faorelt oY g8 =iy s g SN ¥
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oeT e 20 W 4 gwe § !
T aXg ¥ 16 gw I wrewmt ¥
8 Wrw 88 ¥NT T ATGHINA W
it ot § 1 gAY woel) wAeT % fgerw
¥ AN IxqTEA qTET W W A6 A
g€, Jaw) dwT uvit EW §9 Iww
fawt & wwamT oy 1 e WY el
| 19 AT T ATEIYNA &7 §UT 4T
ITHY X9 T 1 T ST ATGIAT NI
far g 9w frok @ & qEwr
oM s W owg gk

THT g § wrepfen AR H ATt ¥
Wt 40 wfawa wr aover gk & 1 Afew
R AT A AT & ywrad A

I 1 REE warar ¢F & qEar qr
fe @t 2w & W &, IEET gAT O
fear omd, farasr ga wor Tt "N
g1

7g & agy 9th wEAr WA
fer gart ozt wizemT & faaq sram
¢ ¥ syrmac oy @war s g9
IUEHT A H A | BIEATEILHFTE@R
& ary ¥ gg @ wran & fw W so
d%ar @waT w1 Ivawr g war At feafs
wafwow AT amafr ) gt ot
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i ag ¥ Fread § 1 95 gl 0w
& M F=AT Y AT A q@A
T § S faegw 9 ¥ =@ §
fomsr ard 7 G gy FH
T g T wf ¥ 1 gEO wT@mEr
wfaegss &, 9 5 Aot awar w1 H0T
FLT IIATT FLAATE | AL FTETET
T gA @ §, fwwwr aued
I ¥ foz w&f & art 8, ar s fagei
e o § & AW d ¥ F
LI qTT 1 SRIEY g wAAT @Har
FT 3% IJIAWT qEY FT qrar 1 fawer
I YUN FT@E &1 ARAT FUA
48. 8 T &Y A T I qg W X
46.2 Tz g1 T § | Sfarss
F@ME] #Y afar fooy sw@ 79.4
qeEe off, HIT 57 919 98 e7Aar 83. 2
UYEE @I | AQ el ¥ qRAT #
IR AY 26, 9 TLHE X T@ FX 36. 3
Tz EY.TAT | 3F A<g g a_H L
T g T Y 7@ owm HT W@l
arfge & st gw st Srew ervar 1
JoEw AE T 9T W § | THEF IO
IO E

w9 ¥ qg F0 7€  fF i,
FYT, Mreayy, fasmarrew afel
¥ wrr-ww 0T el F a8 G 0%
R gE 81 gww w A fE
Ataet § AT wEew qar g€ AW
g9 ¥ 43 feq aF smane egamw
T | AT w1 ag g fF oA
R AT ML 4 Wi F A0 A A
& g€ 1 % T ¥ g9 A aa
F QT TEAA AGT HT A E

FUMET B qgW & faq gog-awg
9%, % SHET FqH I510 7% § 1 o
iF ¥ ¢F 1T 1. 70 FAT T AR
FFO AR 10,5 AT A FT AT
foaar war &, foad sir@mgr @@ &
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FIe@ml § #feq qra< wiE @y @y
A awrd € 8, fer fasel o
FEXT F FTWO IUIET &6 ST g I
aga ¥ sreEm, fowd faoet 7 #23
F T IU1ET &F Gl g , AN 79
agi dftes  q@ET wie waw &'
AT AT R § HWI gH IR F@ E
5 3 saF aga &1 oI abe g1 ATAT 1.

mr |
PEE Axfrrr  FFersrw. o1
ﬂwﬁt%q@waﬁ&mﬁ
] MY, & S WEEm aT
mmﬁ:aaa&:rwq:t
@rwﬁigﬁ&wﬁuﬁwﬁrﬁm
war & fo g wowa @ 7 A W,
afew uF @fen g @ wiw
Fafedm Faw & wE § g AR
srefiga #AR frdfes Qo o= F &
stC g &% 7 <AFIR @ T E )
TgA SALH SUNT A THFY SqTEAT ALV

Fr g o9 )

T AT qW @R IR & fag
TF WEEW T g | T A9 ¥, giq
1978—79 ¥, ¥ 7q FIER FTH
FW A | A%« CF|awe, wieer,
g, fasdr wredfgsed, a@uT.
gred 4 T awdEn | €9 9rq el
% afrafaa @war 12,91 @M@ &=
ATsEIT HOFRT 1 1978-79 ¥
g9 a9 9 sraifd 9 FTEm |/
arq f5d s@T 1 dTeR ST aAsw
# ®oer 9T s FIEE AT En
¥ g wmer 9T wraifd vl w5
wawa fre &%, o @ awaar
fag 1% I W FITAT F FTE@W F 7%
FSEAT |

B3I AT & WAl ¥ fe@ray war
g 5 ¥ w3 FrE@E™ A @ SN 9T
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[+t sAwaT fae]

fergeama ® Azt 40 @rg I
dar WY #T 1982-83 F AT TF
fgrgeam § 52 @rg @9 ATRENSA A
STETT qeqY | AT fRT gwar 12 arE
2T &Y 7 @ oy g, TEw fay Ag
fa ¥ AT g TSy

dter aeEe Ty (Sfamme)
wrfever F aT3 7 T0w AT wwa?

=t For W Rl @E)::
dez g A ﬁ%ﬁlﬁﬂm RS
wrzamarmmquqarg

ot sRwaT fas @ et adl 23 '

st geU wE g : AT FF Jrl
F a # q” F@y g

#t < faw 3@ 12 Wrw @A
AT @E FY FAT F QU FA F
fd s ¥ wEifgazs o fready
2,99 F AT U 1350 7 FHIfAaT
w3 #qMaS F 31 FREA GIAq HY
Tgrereg & AT aaTd ¢ s g ag §
Ao Foarg g ¥ 3@ F mear
ArweTd td q smaa 600 @ sfafey
ATAT qF ARNAT Tt AT FY AT
qaUT FT ST WY E | 1978-79 H
wEIE F1 ugEais dq v Al
LI e S
1979-80 ¥ TS F IAT1 AT
arq fFa o aaT |

gtz e ¥ ifeaw vrmeAifaey
fe we@m § fa@aR & yegrd o®
WA A FgrAafagas e fFar g
AR ¥d amigT  wrEeTESE g
FTHTATST ¥ G FRGAT Tq10IT 3T
I & g ¥ g A fa ey A
Fgam o oAgd 2 A )
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afs & g9 QR & w@haT fgrgeam
¥ wfeamgae F SworeT § w2 A
& & T R IAH! GAAT F AT
14 1@ =7 %t wiafe swar e
gy oty | e +fY g ag W AT T
& for foraY - ouet g0 #T @ &, waE
ZH IAN aF T 9gF 99 | qfea f5
#t 1982~83 7% fgrgeam wiewmaT
F ATAA F ARATALEAT F TN TG
ST | #Y STEE FX 3 wiwe ;9
F AW W@ E, WifF F L I 9
=9t gerdt € i foraw faal § fggeam
serfad g1 Smawr 1 At @ feafa
wieaeex vEWw & Suer Ig@d
gC g war § 5 ew w am
THET ol ARATNR g FET |

AT WATHAT T HITT G ST FESHIGT
o I @I gU F AY 7 =rEar
a7 fF 87 @y o= == % | a@fdw
¥ 3@ wr g fF S FenmT qaw g,
g ¥ ¥ SyQEaT 3@ g dRgieT
g1 & gavae =9t agf Fem 0 fe
I § UF GHEE A1 49 § AT qgW
¥ormar 91, 9 a8 91 fF wawdm
3T famw § st whfaad o dR-
rifrad AT Exdiea guiarsad
F—z7 Wl & faq “farar Ja7 ww
s’ & #ew 9 5 9w 5w
qx @ga feai & faa =90 @ a1 1
Ffeargge WqRaT F A1
F _@ma 7g arq  fa=rode
ft =R T 7 3@ faoiw  fear
& s wew fere-9aa & mmamw 9%
7T 1-1-1978 & A8 AW FaTAy
& sraaT | a8 we & i gw wlesmek
FIORAT & Fo(taz g g@  favey
F A A% ¥ g #wR sIw & A
gn wuay § fF 3Fww  guvarswd
Y IEf ¥ qOF FIH FL & AR T
FTH T &, a1 afc I8 Sl & aqE}
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ot off org, O ¥ 9T dwow Wt
O g |

SR vy 1w g e i
FM A qR gy A o TE
wft oft, Sfer ¥ orr-gw W ol AT
¥ warar averar o @ @1, Wit ¥
wEaT et ...,

oft wearw ofwr : &TT & Wi w5 W
Aifed

ot Wt faw ¢ G & W W
w5 v & ford ot qrEf WY g X
17 $OF w4 ¥} gfeqdt TwT 100 w9F
sfa =7 gfr &1 wr &% foar §
wAum awz i wrgar, fews s g
w1 79 & 5 wieampod  fafast o9
4 & agy ¥ ag o W oA
WY I AR A @

wad® wwaii foy . forara ot qav
w77 8, I9 w1 IEE dar Y g A
* g8 oy fad, ag gamo w4
ot wETTY W UF =g ¥ 35

4 o T ot ot §, e
Fw fapar smq

tEiferrw war vamaw ot sETe
s (st el e agam)

Fg a1 weAEY i aw Arow ) w3

ot wgdw (wreTaTy) | o AT
am §, @ A Iwt ufer 5w @ @ R,
9 w7 ot wiv 3w )

st wirwe faw : ot wda AT 8,

Iw ¥ St wfes w7 o B, ag

Coerr e, v d At § & oy wgm
for ot ame wreamy & Freet §, oy g

2 gt ot froweh § 1 xw g A gamd
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qrg ¥k fererer wft ark § e wm
xw a<g ¥ vk el el el Iw R
fedrd gt are o, @ I@ & AR F
™ xRl s |

W wwalre fg : age ¥ oY
e W §, sed e gt
WX afy arx feart & & ot}
FawT wae faege e g1 o1 § dfe
sy R fedor @ &1 & wgm
fr g amz & art oy WFT wT TS
wgfoaa & Wik & ag wigm f ow ax
FatH oo wd gy, FwWW
T EN T gy s @ ¥
frat ermam & W 99 waT w WA
§T, 39 @ w1 wAATE fwgr amq |
X ¥ fHaT w9 {1 %7 awg & damre
Wt &7 g )

wit wwre frwr ;7 ot Az W @
g g ¥ Tk o S gw Y TR
s Y agaari fr ) ag e & e 9w
ot forft wew gy wE & feel F
20 TR § Wi & 30 TG
aw @ A 1 &w S giee
fafredy ¥ arr s @ Y Fragonam= ,
& # qiw w0g Ay w1 foreft Pt
Iq g A 7g 7€ §, Iq W A o7 fow
fagr o g St fgara & wir o
frutfea fFr smg 1 st aw 9w @R
¥ wrf st @ gt & aferew ax
wrdaTdy aga ot grfY, FAAT v
Wy

sl ger we grere : gET At #
ar ar are fear 1

st gawet wew W © WO ¥
forg &t o o ¥ ww &

off oo wer grere : o Y gy
gt o o o & wnfig
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SHRI H N BAHUGUNA Shrl
Chita Basu and Shri Krishna Chandra
Halder are the guardiang to even my
bie Whatever they want is always
done Why are they worried?

st yofww (wher) vy
Toven, qEely arw o & g g wTHOT
f o ¥foran sfeareed ot dfrew
fafrefte & ot g% fo@ et §
¥ o B fusft § ot swowww
15 20 for ggA faeely wifge ot
wifie xA%) g9 et aT ¥ O WY |
AT A TANT 977 T § IEy A
g & fw

wwmafe s w9 ST ATEE
* Awdrs wr Wy |

et weneite fog o & T
¥ Ao & o 7y wgr oo & fe g
ot g ¥ A § e s dfvedy
WA & Ay § Yo owgd § fEaw
g Ay §

SHRI VAYALAR RAVI (Chiraymn-
ki) We kecp this ear phone for
Englgh translation When Hindi-
speaking people lLke Choudhary Bal-
bir Singh start speaking the sound
that comes i1s simply damaging our
ears I request that the translation
channel of No 1 should not be on the
floor channel

MR CHAIRMAN You have got the
control switch
wod wewit fag 7% TR A
frarc  mAwA W T e ko
1700 hrs
ot gaiwwr  qamefy WERT W
foiré ®1 qa ¥ "W gt fe g
¥ qF aga CeE S § ) e
#fwes o = aATX
w1 wer stwrw aATAT § | ¥EH IEX
nwY ¥ e srrey #7181 Afe fw
o g we & ganfas fow AW
zw ¥ &er g1 wfgy v, Feew AW
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Wwxdrafrgur &1 1077 ¥ gAX
14 15 fforae = ey wr wramer fiear
forgwy ¥hax 16 &) w0 Tyar aavfy

it § 1 e Wl Tew wT dw gt

aTgT & wArr o § 1 wEy 6k 0w
il fe g v ot femn & few
g% g ff owad o frar &
TTa TEerE 250 W wqF 6T §

‘T‘mﬁ’fl"ﬂ,w "W
sTaa 8, W gaw X S §
Fger wrgen g fr o we ol wre
e g 9T & gara vy gagy
wr ¥ | W gy ¥ gowrr ¥ oy WY
ww o & ¥ qowhw gl
fgamaer w@w & semeTeY & fAw N
e T W & W
aTe ag¥ WY qgr fgfam gov av afew
ax W€ ¥ Wy Ore faar v v
o & et O M gerc AT A ¥
ag feferr w1 v fc e g B o
wgr a% W% wre fyfer & e §
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# ot g & wgw e & o QX
ot ¥ T ¥ Wy T agt A
w W wfemedt & war W e

¥ wranget warw § o fgfer &
WY Aty agy e Fread A daraar
gt o afwx qar aff ag fasdr ar
A fawedy | & dat wgwa ¥ wgav
gt § fe & o2 afty Fod s
fr foferr w7 o a9z &, aF
nga ¥ o ¥ ww a@wmer gf
| ¥ I Y vt FoE gt @
wsifge aifF a1 & % fF sg
e & fradt anfa g€ &1 AT g
az grar ¢ fr are we fgfemr Y gt
§ Wk &g & =g fear wrar & fx e
ar ¥ Ad fram gafan 4 sz

3

g1
forx geet & a@ ag A & § TE
FT % %1 37 ¥EF
wrﬁ*ﬁfza‘t
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wran fod % wgr § fF o
weqftor &1 Oegwafor e mam &
AR WA T AwAaTgae
foar mr &)1 ¥fwx 97 ®7 g F
wefid w W@ &1 ¥ wwfrat
oI g dw F & v § 1wy
w4t 8¢ et gwre o< wEw @ ot
&1 e v qefafrfer §wm
Wt w2 ¥ wrfeq wfe s o wrdw
Far 7 g W SR 7wt
AT q99 A T wA

ferd ot feddmiz =% & firg
gy w1y § fr ared s srfee
frar &1

The lnstitute of Peiroleum at Dehra
Dun 1s working very well,

wa w ur a § e g ¥
FTey i fpg g & WX 37 & FH
w1 gur &) o aw & Fearerda
* oot E W wd v 1 el
Ty A A g g T, T,
T, giegar & a1 ¥ w7y {1 wqY
e F R A aad wEt & fF 1980
agr forrgfan &1 &7 a1 4F §
WTEIT1 48 9T SWES & &)

wieamgar & a1 ¥ w=Ar S A
ga< ¥ frar &1 & gaav & Fgar wmgaw
§ fr wieamae fegerm & oaT
FTTETC & | AT §9% AT H ey
#afr & ®T WY FT @ 1 WIIR F@Tar
& ¥ 1981911 982 A gW.r STewwd
would be around 40 lakhs mnitrogen
and 10 lakhs phosphate

cHfAT FHWMA ® W AT §
Tg 1983 WX 1984 F17E § fF ATge-
AT §R 52 AT 24 F1fgT AR FaHe
16 9@ =7 afgy 1 wT fav ofq &
W g T & JaA 3@ g¢ 99 TRAE
ar wgwar qfiewr fear 3 &)
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for faw mg ¥ W A S e
wTET § T AT ¥ GO T AR
ot qure five w1 grT & 90 & 80 gf
& e few a<g & % afiT X
AT ¥ FAT a WY W) arat
arfied | fisgrara € ot adt geft
firoreft @t fdyey 1 sror faorelt g
3 xE i R R ) T S g
Sewee 0% 9F @A) PR & W)
% =z #Y @, ¥4 ¥ F W qr 9%
w 4w G @A A S
g g w1 W 1 gAY O A
arh e g1 o dfgw amfaw
§ o) g w0 & Fag wg aed dw
¥ e dur & W2 W & o fefew
o TR RAT W IR @
wmast frsit 7 et g & ST @
wifgd | we ag 4 faar @ femre
FArQ ATC AT Wz & wiT Wik
gar wifaETeTE AN R AT TS @
AT A R o a3
g7 31 71 o7 5 oAy mror ¥ Faareft
N qurE @ FON &1 7 & W
war sream faoe 7 fae # awg
¥ @ §Y 3T § 9T 99  SrewwT &9 g
w1 ferge & faorft da1 w1 w1
ser T qene § | fgarew & qrfeas
¥ Fg avAT F 1 UET HA gWT 41
sriwe fodresr ot 81 agr o e
w s wfar @ S qErhew &
#¢ et g o wts gonte qomate faordt
g FATTEY wA) ¢ FalE oA oy
WA wET @ fF g @ g A
¥ wrea grir | Afier swd frg T
w1fEgw |

e wenlle foy  Faond ag®
QT 4T 'y qge qA ?
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w yhwe:  wwic fog o
gifrarege apdr dav gur a1 e o
amr &) & st w7 o o fv qF @
witr Freefr wnfed | faercor wr o
m“w Ql Gar mmw
b i s foeeft qafoddt &
wTq wx  § g wop 4 A
W ifaw e w1 A i wfearg
N § W am W@ o v W2
whnfeaer owdw wifed ) faeey
dart e fer Am A
|

s s 1976 W
1977 ¥ g5 ¥ %1 iifors swenA
ST ap forar 1 T Prodde & qa
¥ ot wrew g ¢ fF aSteTE W
SrEwwT agr &1 1976 ¥ AY 35 WL
o qT A 1977 ® 12 T 6T 1§
T & WX 41 G T FE A WY
ZATEdT FY GEraTT a1 gEd gAY
¥ g9 wir W 7% gq & W7 G
ot ar &1 AT AT FE AW F
@ 37 g7 wow gt foE & garfas
w1 Wt §8 o § e o o
%Y EfFEdY AT 40 T E) AR
W 60 9THE gHTL T ITddt | famdY WY
FergaT &2 &1 qg fon ag @ fw
areim, 0F, FoEr, waf 6T "EE
%! GWET F1 g F | A GF T
AR B £ 5 X & wmwa g fa g
ardr wweard ge g oy &1 Wfww
T & Taet w7 waver & gy feederor
o Tt &, wgdfes fedady o
& ¥few grerer 2w @ TR ay T Ot Y
zame g forerelt @ ) @18 $T QT Wy
&1 zaf A fawet & T o
¥ gErTer wT ArOv gy § | Afer row
& fordy wrewarrey ¥ wand ol &1 wefedr
TR TTET ¥ wqTAT TATH qET EOA
aifed s e v v g ey
afis e Wt A wraRT IeT & 1
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% T o fer vt § fo
, feoreer s ¥ ﬂnﬁo'ﬂuﬂ!o L1
¥ STCAAT FET WATEY wife xgr

@A oy w & qunla off, wrewy
T ¥ g A A@ et & fe
Ty wgiEg A fastd @ % w6
oz figres s¥w & o & fod
¥O T IP T W1 EW &M Grar
I3T g&HT |
SIIRI A. K. ROY (Dhanbad): Mr.

Chairman, Sir. this relaxed House is
under a deception that all 1s well with
the Ministry ot Petroleum Chemicals
and Ferlilisers. [ say, and, I hke to
alert our already alert Minister whose
name is Bahuguna—it means many
qualities—that you were on the re-
treat and. 1 should say, you retreat-
ing You are retreating on all ironts,
In the rate of progress you are re-
treating. In the rate of self-reliance
you are retreating. You are retreat-
ing even in the industrial labour re-
lations.

Mr. Chairman, I was just listening
to the Minister of State as to how his
Ministry has progressed. He said we
have produced one lakh ton of more
nitrogen. Sir, I am surprised to
find that a Minister can take pride
of 5 per cent increase in production
when the production earlier advanc-
ed by 20 per cent. If in one year, the
rate of progress which was 20 per
cent could be reduced to 5 per cent
you can well imaging what will be
our fate next year. The Law of
Diminighing Returns has started
operating in the Ministry of Petro-
leum and Chemicals.
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Mr. Chairman, Sir, sometime back
I had put a question to this Ministry
as to the rate with which we are
achieving the goal of  self-reliance.
They have provided the data but I
Jbeing from Sindri have got inside
knowledge about their working. We
were employed as Research Engineer
in the P&D Unit over there and we
know the anguish and anger within
the young engineers and technologists.
They were not being given the proper
opportunity and proper role in builde
ing up new factories to serve the
nation, Sir, what 15 the role of an
engineer? They were doing nothing
except being on-lookers for the entire
construction work; they were doing
nothing except being bargaining agents
or sales-managers. They were re-
quired to go abroad or within the
country with big catalogues in their
hands and just inspect whether the
proper machineg are being supplied
or the drawing are upto the mark.
They were not to do anything else,
Sir, what for was the P&D Division for-
med? It was formed to make this coun-
try technologically 1ndependent in
respect of production of fertiliser. I
can say with a challenge that it is
possible even today. Let there be
a programme of swadeshi fertilizer
and you take the risk of spending
Rs. 10 croreg or Rs, 20 crores and you
will Aind a nitrogen synthetic factory,
an ammonia factory and a urea fac-
tory could be designed, fabricated and
installed by our own Indian en-
gineers. I can assure the House that
it can be done.

In respect of the fertiliser plant one
important advantage is there. Its
main raw-material is nitrogen which
is available in the air. In India Yyou
can have these things. In India you
get coal somewhere and somewhere
petroleum and somewhere electricity.
In the hill area you can get electricity
so that you can simply utilise and get
hydrogen and heavy water as by-pro-
ducts. In the Bombay High and other
places like Haldia, you can improve
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and you can get petroleum In some
other places within the heart of the
country, you can get coal and with
these three you can handle the atmos-
pheric mitrogen You can produce it
and what i1s needed 15 a catalyst and
the catalyst has been developed 1n
the Planning and Development IDnvi-
sion A piot plan project was there
and 1t appeared that as If we were
going towards self-rebance But sud-
denly during the Emergency one of
the woist crimes the previous Con-
gress Government did was the intru-
sion or introduction of the World Bank
and all those American agents and for-
eign firms n this country And with*he
coming of the World Bank and all
other projects and consultants our
pace of self-rehance was retarded
This 15 the data they gave For ex
ample 1n Nangal the percentage of
foreign exchange component was 45
per cent in Trombay it was 47 per
cent and 1n Gorakhpur 1t was 41 per
cent It remains more or less con-
stant There 1s a fall 1n the Sindn
rationaligation that 1s 17 per cent
And after that we have actually gone
to 45 per cent Now slowly we are
coming to 17 per cent Then there
was a sudden jump 1n Gorakhpur ex-
pansion-47 per cent agamn You can
imagine that i1n our country one lakh
technical personnel and 37 modern re-
search institutes are there Kindly
see our neighbour country China and
compare the fertihser factor there
I read an article mn the Far Eastern
Review ‘There they are companng
two factories one 1s the Nangal fac-
tory in India and another {ictory 10
China They say that in India the
engineers are afraid to touch someth
ing 1n the Nangal complex because it
contains foreign components when-
ever there 1s any difficulty they have
to inform the Embassy and the specia-
list comes and makes the repair In
China they are having their own fac-
tory completely designed installed
fabricated etec They say “All right
we will make two or three mustakes
but th t does not matter” There 18
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a saying in Japan. In Japan, when-
ever they have to buy a macine they
have to use three pieces—one to run
and the second to break and study
and the third 1s to compare And
within that, they can develop and
they are having their own of techno-
logy 1 would like to know that if
China can be technmically independent
for fertiliser Japan can be ndepen-
dent for fertiliser what prevents
India to become technically indepen-
dent 1n this? Have you ever gave a call
that 1n India with technical expertise
we should make oursewves completely
independent in this field? You did not
Can you challenge this” If vou do not
get people with thisexpertise I can call
them and place their services at your
disposal There aie people who are
ready to respond this challenge

They are talking very cleverly and
are eloguently giving speeches The
Janata Party people are tilking about
the rural etonomy agricultural econo-

1724 hrs

[Mr SPEAKER in the Chair]
my and all these things For rural
econumy and for agriculiural econo-
mv they nced a solid based fertiliser
factors I would lLike to tell the hon
Minister thit he may himself study the
pice of his programme and e iluate
wheie and in which direction he 1s
to go In that way I would like to
suxgesl a pattern to the hon Mimster

Firstiy you try for mum fertiliser
plant as they were trying for mim-=
stec] plants 1 will advise you to try
for mumi-fertiuser plants because In
the fertiliser industry the rate of
growth increases  after production
starts The raw matenal required
are oxygen nitrogen carbon and hy-
drogen All these are more or less
available in any part of the country
and our country 1s geographically for-
tunaie to have in one place coal In
another place petroleum and n
third place hydro-electniaity that 1s
n the mil areas So I suggest that
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you try to construct your plantg with
in the reach of these raw materials
and the cost would be nearly 200
crores of rupees You should try
to have mimi fertiiser plant costing
Rs 25 crores You give the oppor-
tunity to your engineers and techni-
cians and see how they fare Instead
of carrying fertiliser from one place
to another you can have mimi fertili-
ser plants in difterent partg of the
country

Today everybody is talking about
petroleum cuiture and Bombay High
Bombay 15 a [ashionable place and it
18 fashionable to talk about Bombay
High and petroluem and gas every-
body 1s  fasiinated by that But
kindly look to the interior ot the
country also Neither your fertiliser
problem mnor  your eneigy problem
will be solved by Bombay Hizh petio-
leum, you will have to go to the lap
of mother India you will have to go
in for coal India 15 having one of
the larges! deposits of low quality
coal You call it low quality in terms
of 1ty use In steel factories but 1t 1s

not really low qualty for making
fertilisers or carbomsation plants
You have neplected Korba You have

shipped iig pipes Irom Korba and
thcy were dumped 1n Sindnn P & D
they are lying there for 15 years
Korha plant was delayed and 1n your
scheme there 15 no placc for Korba
which 18 situated iIp M P within the
coal Lell You have tiken other pro
jects R umagundwm Talche: etc Now
you s1y there 18 Sindri modernisa-
tion plan You are not making pro-
gress By modermsation they want
to switch ovcr to petroleum 1t 15 not
modernisation 1t 18 retreat You are
unable to face the challenge and so
you are retreating There was a
rationalisation plan They were to
use Amjore pyrites They started
making sulphuric acd Entire all
pollution toock place and they were
unable to solve the problem You will
be surprised to know that the project
which was to start in 1971 1s stll
pending and it will remain pending
and you will be unable to run it 1n
1978 You are retreating, bringing
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sulphur and making sulphunc acid
What 15 the fun of all this?

I should Like to say to the Minister
take some bold step He has come
and started bifurcating fertiiser
Somebaody says he is restructuring the
steel industry I say it 1s counterteit
radicalism You have nothing to do,
S0 do something mew ] remember
Binodanand Jha was Chief Minister of
Bihar and in a speech in 1967 on the
floor of the Assembly advised  his
ministry to do something new What-
ever you do do something new If
you cannoli do anyihing beat your
wife This mimstry here has also
started lke that doing something
new (Interruptions) I know my
Bihar comrades were present in that
Assembly I want to tell them do
not go in for counterfeit radicalism
What 15 the use of bifurcating adding
and dividing It you are to get md
of old bosses do it boldly I know
you are to get rid of them But this ;s
not the way

MR SPEAKER Please conclude
now there are several speakers want=
ing 10 speak

SHRI A K ROY He has sad that
he has divided 1t into four parts I
wish that he should bove come with
a Bill before the Parliament. I ob-
jected to doing all those things where
financid] maiter 1s involved belund the
back of the Parliament and I gave my
dissunt here

Thirdly I want to give a suggestion
that 15 about Chakrivaity Commit-
tee s report on making fuel oil, -petro-
leum out of coal, 1¢ by Fisher Tro-
pach Process one of the classical pro-
ceswes and persons like Dr J C Gorsh
and others made research and ultmate.
ly its practical feas bility wag ana-
lysed and they felt that 1t wa, practi-
cally feasible They made two sug-
gestions—one petroleum out of coal by
Fisher Tropach process and secondly
low temperature carbonisation

You come wiih some conciete steps
to make a breakthrongh in the energy
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problem, 1n the problems of making
fertihzers Last oownt, at the jsame
time when you are making synthetic
fertilizer, start also a wing for fer-
mentation  fertilizer, fertihzer from
organic waste. There also bro=chemi-
cal researches are gong on In many
placeg they are gomng on. You are
baving an organisation, a research
anstitution and your factory is for
making synthefic fertilzer At the
same time, you start a fermentation
wng, a bio-chemucal wing The agr-
cultural waste, animal waste, human
waste can be bio-chenucally synthe-
sised and 1t can be done and a good
fertiizer may be obtained which may
be applicable to our soi1l With these
suggestions, I am requesting our great
Mimsier, whose name is Bqhuguna
which means a man of many qualities,
1o have an all-round view of the whole
thing and take some conirete steps,
not counter-feit radicalism like bifur-
cation and restructuring of things but
bring something vew, a completely
swadeshi factory a muni-fertilizer tac-
tory and note all those things which I
have mentioned

st gra wif (FAareT)  AEAE
oA WERd, W Qgifemw, @A
R W Tam A fewem a
=wi Y WY SzewaTw ¥ Ay
¥ aad wl ST A e e
T g, 9% fad & 3w &1 gqaz
g Afew ¥ §g §r faog
ot frdwn wvr Wy fe g Ay
¥R WU A IIT FT 7 A) 9EA &
QAT W FgrAT I FT HIH G @
g St g & gw W wA AR A
[WE AN F AN FT g 3T R
Pzt zaer g, oY @@ wdr v
X wras W W s e g,
agagn afgw d, A g & gu R
fagar grr wifgd, o faax gee
% ar@ i—augfe ¥ gmw
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T QT W d e E o
wg & aed A ferfar € & feerfae
U R e dw g W W )
§ ST waw swec g wet
w1 @Y, FE TE IT F Wi wrEA
FFET TX AT @Y 1 W G
frgrt A1 JERT T T w16
wgaw famay gmem A& ggAw
weT & f5 aIT wTreaw FwrHR ar
A ww W@ Y I e w3
tarre & agerdy gf &, Afew wud
#Mq-gra | K ag W et iy
fe gm ¥ geET oY durare Y Wy
me) FOF gmr qear gv wgt
§, @yt g e on @
wWE F WTFE W7 AW w1gw HE,
ay weT A §, AfFT afy sw F wme
97 gH W&T A1 &M agr wwm )
qq & gEy o9 F7 ag woe ¢ v
¥ gF FOE@Er FT WO YR 9T
FrouAl w1 Agea @ arfy wnr wEarg
# fawre 7 11

ot arm g R v wra g8 ug
gy ¢ fr oY ot FTrETR ST W@
R atay wgr AW awmt wik ¥
Aqre Wy §  wafs mme S fewe
dar s, A g TAr A u
FTATE ! AR H W T wEr §
ITEr & q gEd d Afrw A dm
i dIrarr mArk AT N E fRg
T AT WL A E @™ TG Ay
} foa & sror feamT &1 ooy @t
¥ we ggwit ¥ agw sfearg gRly
tol sww dar Wraga @
¢t ¥y fwa &1 e SR
W A aEg T faadr g

o% are & ag oY vg T wg g
fs fewm ® oo @ &1 Tw agE
T AT qEATL | WTR ¥ TG AN
Tg gfcar w1 50 fet w1 gn de
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88 a1 67 W ¥ fawdr war ¥fwy
uT I ¥ O wAT AT A 125
397 o ogw oF § oafw 3@ oW
Tt T sewad k| qEE wTE
aqag ¥ fegw & 3 aw @A g
¥ W 200 ¥93 wizw qv Afe
wwag iz A fak 11097 105w
7 faw @ afew st ot W ¥
WX 80 T A% VEW M@ E | @
ANy ag guT fis W19 ST Arer
iy A E foaad femmdraw
wTww @ § wafe oo e g v
T ATl WY I wOAT wifge o
AT AR WY IT F WAL AP €O 7 AT
o & Wiy fordl oY derare g W,
§ A osoc T W WEIZ) AW
fowy wemar ®Y atE § wEY wer
ot W E e R AT AT ER
wEazT A B! @R wO FE
gz & fs mqrta Qe fag sa
g & ¥wa  freeft gt o
acE A7 wATH BT wEA Frat ar g
iR A0 aw ae A FWE aw
ar Frgr @ war A fre
agr wedr g1 awr ww fearr
¥ YmmEA A wam ¥ awa g W I
¥ O A Y TAT RO e
2

oF ana ag ot § e s el v
1 9T & fau T @ ¢ WK
wgAT AT ) QU w@T a7 ¢ afew
foem v foq 3o 7 w< o §
wife ag gawt ¥ ag fawT gor §
W fram) &1 # wweT W@ 4
su firgm & #rer o ®Ywa w7 T
oTaT § &Y iy o T T 37 § i
FTETT & WA WY WA §T qE
wrar 8, @ w9 W ITF qHGS a7 A
) w ag @ ffy s T@d,
AT WIT W AW W IETEA TG Ag
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o A F firw A€ gl v
@it | yafag ¥ w A ¥ el
§ fir e & oY FTCRTA §, 9T O AW
drforg arfm femrat W g AW | I
O ST9 AT 7 AATEY | WX & ST
®r  agrar 2w firam o g T
gfafa & aiT fa¥r & gwwmde A
w1 ' qgur Afre aife fearr st
are Y ¥ agfom &Y 1 o W
wgr o gaTew §, oW 6T QF R
40 4% wftr dfex frwr ogr § oz ag ot
wgd ¥ v qog 9 f e T & Afier
oR-er wga §R W § 2 o
e ot frow W@ e @ ) W
forrs W@ g ¥ ER AR
fear Wt w1 € ) wwfg do
Wk gE ¥ Ak ¥ | feam © 59
gisT 3% Y arer @19 1 TR w7 g
ax g §, ¥ ag wg wew g
qEr W1 #eAME Tavear gRt o,
7 g8 o gt ot Afer v Qe
a7 & 1 & g7 frre g o
g fr ogr agdr 5 fred zar fored @
& w7 ww arar a1 AfeT W
g a1 ¥frew ot zar foww ¥ §
ufem ey mft T &) e A
arer g1 o st gy e & fi ogd wwr
Wt qUw W sere § o1 wdT dar
wgT T i TTerer # YR &) W &)
Y A # e qan wr gk g
& g fr @ #Y % R & fag
wry w€ gwve frawr w2 el arfe
firarat & qra et 7 gY 1 A€ @G
F W ¥ farw g & Forady e owan
afr @1 o1 @y ¢ vy ot fewn
sam T frmm g

AAAIT gwatd wERT, T a<g
yraeR TR Y N o ferd wwr §
§ & Tt w1 Awg wwy § Afew
fggena & 8 o st wlw &y gy
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£ T aar & Wl W oo A
8 | & whr JEE TR 9T I AHY 7T
g wdhe A § 1 W 9T AT W
feft acg 1 ww AT 1 T AR
ATEY %1 S ¥R 9T AATY gAY qT WY
YE T Ay AT 1 iy ¥ O ot arT
§ fomeY qamT d=F #1 wredw faar
ATAT §, IR SW AE & TG IAA W
wfawre faw omar &1 & @ wwEY
T AFT 7O F AR 1 W w)
@ ¥ T GO Aot G A wh
a0 FT waT Ay g | gwfe wHd
aEeE B A7 gEE § e & w
w W

qdg gemfa wgea, & W
wEra & frd am e s Gt A farar
A # W WY FAHE 7 fawmw
Tad § o WY W W WA THSHA F7
wT fifg | & @ & e WR
HETEw  FT AW AT WY FW FT
difre | FfFga 2w & 60 & 80 9TEE
oy Gt wea § 1 gafeng & S S
FEAET AT A wrawr fuAr wAr
wrfge &< w1 S0 @lage & fgRd
#TF 3, W7 gAX HEAT FLT ATH AT
& 3 T fawTs &1 9@ 1 gw Tt
FTAAT AT | 59 AW W 80 wiaw
& AT § 1 IART §H TBET R 1 WAL
& 80-90 Sfawa &1 @& £1 77 AT gAY
&7 arai 1 gafae wE fag woer
| =qEeqT w1 9T 9g gAY
feg aga &Y wawL & %7 § )

§ft T Wiew fag(afaar) . am-
#rr weam wgEw, O 2T ogw &
wTAA Tow FET W FT W T @I
qr | FEIF AE F L AT AA ®Y
T@ ATy st & 9wt ) 5 gfar
& zw Fw fed oA wifgg | o
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qft & oy W ot 7 o f gfar
qT WY 187 Y qRATEN YL WY
&, SEwY @ WO ¥ o FCFATR FU |
Rararere A AT fearg | wTE
Y @ gg w@r fs way &, faodr
¥ 9 Wt ol § WR wE @ QW
ag @ § fis qrd & aad w7 R
o ¥l Ay Ay w1 ¥ woeTe
& wgmr wger g s e W ot
®T AToE WA QO s Afge
srar ¥ wr @ fe gfea & T v
w7 fed wrg) o fog ST &
FETET ¥ HrOET AE) Y ET | T
v W W FT EAT AT )

aviT gar awq wufy off & ow @A
% w aw] § | g FTCIAT A A7
AT &, A AW A @HAT §, BT
W [T QO I g w7 oa §
Foor faoreft #Y et gt &, "ve
N ead grlt ¥y & aw wrm g
¥ i #Y e &7 A FY rEAd
warar 21 E | v w9 3w ?
& gmgrw A1 wmg g v gk mmw
TR I ow " 1 FTEET §
Fer frdfes fomaet wa g FAaE
Igg g WE TT T ¥ AT
T FIVW &% g1 AT § 1 FTOU AEY
FaraT ar f fawelt ® aoET WauTT
dar faT & & s Y A T T}
Aferer o o= g o o o i 2 e
faoreft # wewdy 7Y 9t afex w@ &
A arET ZqE e gEn § A A
w7 mar g1 § g WY agemn w e
g fr o miftr ot sraer srgaert &
TG FIH FE ATA AL 7 IV 9T
oz @A € A Y fs wfe o gy
§® weaeT 7€ ¢ wiT ag QO wIfew
W gffrae & &fm W ame ¢
@R AEY 4T | W KT A qg W
N wft gt )



36y Demgnds for CHAITRA 9, 1900 (SAKA)

29 wry®r 1978 ¥ wCwTY &%
¥ sa¥ vk w0 w7 gwarT guT § W
§ W & W eET B vy
HNAT 97 | TF & HA ¥ rEady &

T e T wroAE gfar e
WIS FERET 8 FAAL W gz Tar
X1 FT 21 AE K IJ|AT| E W
wufter o ryady 7Y o7 | gt Y Afed
& w1 & QAT gur | @ W AR
T EA & W AW TIE HOT
T HIT EWT I

& ava IagTer A og o Y
# @ T & €M "1 9 WS
fremmd &1 agt REifeaw o fow
1 sow faam A war & ifew
STIAE FT wraT &, a8 fauer F% arei
¥ F0T 10 9@ A AFIC AT § 1 g
FquEAw T fomsr st A §
THWE FF AT § IGY qgT F7 FHAT
FY daer frar wrar & gawr fod &
a3 wrg faar war § fex w1 T
areT gy &

FZr 9T WY wfegamw e § faw
#Y sraT 31 A1 2a wfafeT g W
FIF JAX gET & 7R ATC /Y T @
TgE a1 ¥ g ag Tfgg o fr e
STHAT ®1 TN ATV AT IqF fAQ OF
galdt At xEr wwr & wret | &fww
ag WY 7€) g | Wi T aw ¥ feafa
ag § fr agt AR T Y FHT &
e w1€ wwdr ¥ 99 q% famr send
&% ¥ a1 wr A oAwdr @ WY WIEl
T FTIETAT ST 21 g ar § 1 Fewnad
FETOT Y AG TF AT A 7o
wft Y WYX A WA | A, gt &
W &9 gFdr &)

agi et Uw dFwe A § 1 A 20-
25 T Y W T AAT 97 | B W&
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TaTE 7§ Suh fag amT ) s
ER ¥ UY STCAWT AT 47| Afew
s feafr ag § s sewY oY Sifors
wi% § 3% faar o § Y7 & a1
T w7 & & T g frosed
W w9 FTag W1 arafrs feafr
T AT |

g X UF TAEwe feeetum gt
¢ fore =t widwe # gfae gy omar §
N sgfasfen araw dard s § Foret
e ¥ FTor 0 {1 dfew ag ot
T O | TR O ©: AH T N
) o gfie & 0T ¥ g dwr g
97 1961-62 ¥ | T JAFT Y&A wqT
T TEET WY I W aEE § )
ag WY Fq1 HYE WA T TEI F FTCOU
a+% ¥ fear war @, ag & s smgET
g1

wgt o T 9 dfew afe § W
%7 F WAV FE@T &1 IART WO
FTH IAY U JaTT T § 1 1EE
faege avx wv. faar v & 1 T wOT
wr &7 F ufgww afastd &
@ T AT 3N E A WA € Fwaai ¥
W ¥, FTEER ¥ THT &, awhiw
§ @gi wTq 71 s 7y F e
T a1 "7 A qrA A4 A e
¢, TEr daTT 7 g 9 WX WA
dwex e ag W goArd FT AW,
wafad qg ardt giafaat gt §

Tt v oF fagww gfie g oot
®IT AT FUTT FTAT § WG WY 5, 6
arelt ¥ a7x 9E7 gET ¥ 4% FAT 5-6
FOT F1 a1 gor &1 77 SO wwaAw
FT FIAATL A FT FHAT & | AT 4
firmay meadt § 7 ot e fRafer
ffen afe §, & afre agt wamdy
w off aife foee dat &Y e &
IEET LU LA IET g F
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[sfr Trvoftawr feg) ¥t Sopww ofie o o7 wdoft & spongd
& wr fie w7 wToA Y AR oY

gfre w07 10 *A¥ @ A "R
N &1 Afew 97 ¥ Q% g A=
aft g€ ¥ 1 oF o feafan du ai
Wfwaw & fd wiv ¥w wiv fadm
¥ wEdi €1 g ®@ focd § A
g a<E oY wam xw it gk g
ag &€ qwi ¥ a= o gf &, SAwT
wrE Iaqmr Ay @ aar 3 1 ¥ wgw
- AT W AE qAE www F
/T 3@ gfre #t aq TF 1 weEw
agrEg v & s famn gr o
A WY R §9T TG I |

wrea™ W T o g T wigd
wife oF frr o srowmr @
wrar & @ Jaw) wwr ¥ fad wt far
W wrd §1 SfEr orowt g A
g fis AN § 39T oF  wwae oY
wrgd & fw g gTeTC S & w1 A
YT IR aegdl W wTCATT wAry ¥
ford smEw wfY feam o & wror o wger
g g & oq wog | wwar §
qa ot S AR BT I YTy
t fo mmar w0 Afer v wRR
qEgam ®@ & fad 4T 90 & 39w
wgarT T forar @) wefeg A9 &
T @w w1 w1 ¥ wfeerd § ag @y

w1gd fs wowre S ¥ srew g | wedt
A FTW UK |ET ¥% @ o fw
sieamst Fream w1 fadsdiwor aF
@ famr mar | & A guw fad anrer

MR. SPEAKER: You have given
enough work for him? Shall we sit
for a longer time? There are A num-
ber of speakers. We wul sit for ore

hour more.

SHRI K, GOPAL (Karur): We can

sitf today and the Minister can reply.
but my only submissior, is that there

are two Members from our pariy and

one from the CPI1 1If they are acco-

mmodated, we will be prepared.

MR. SPEAKER: L&t there be no

bargaining.

st Tmate fag: wIa TEieg,
wir § ga wmAg e Ad A ow
WIS HA AT 9T A WATIT §EET ATeR]
off %Y ar@ ¥ o=w 37 gU TEA
=71 fr g7 gafqe W w7 T, 9gr 43
faa ax gyarw =+, I w1 AR W
gram Ay faear &) afes g Y
¥ ggarr 24 ¥ fad dare §) oot
22“ﬁﬂmﬁnﬁo!ﬁd
¥ v w07 o wiwwfay & o fa

AT ZAT FTEAT 3 W9 v fear
o7 W7 WY THAT SEEqT W1 ¥4
HHAT &1 FAET ATEA §, A WY A
¥ qrg & | 3% AT a€ "o WYo Yo
g fag=mwn £ 9@ wOw e
F 99T ¥ A1 IR garr faar
qy fx feelt & ot 7@ wfawrdt &8
WY & I AW 97 WAT W
arfe a7 AY%k 9% o7 *¢ 39 5w
wEa st gt § 1 & A welt g & v
=TT & 5 o gw @ o ww e
g

wicim amma femr &1 -
sy fear man, @ iw fgesl & @i
fzar &1 wfew qtw qfem o e fod
wfpr sreear w4 Dl wg O 7
Tg IR EAET AT T | wrad Fawre
el ¥ ¥E HARd ¥ OF wTeaTEd
fmttmmtw«'ﬁi qrT Ft
fewwiior wad fear & g fax
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ot &1 demrdt feeelY & @ oY w1
e aft wdar | wrf wifes wrw A
g

Wifemn mar waTow Wit awTe
st (sh Jorwelt wew wgeon) o awt
L Ll

ot owaitew vy @ o7 oy wT A
&, ¥fgm AT @R FT IETRA ;T
&, s Ay urr N w2 § e o st
faaon &Y sqxeqy % 7 g &4, A
5 WY 519 AfY € |HaT

foewr i & faaar Toor ang
qT R-gTafesd & wngw § qier T,
TR GAGL qToo@ g s Ia%T 60
sfema fgrgeam & 15 ovde 7@ framl
* grat & wAT T WX o B, AW
feam 4, faae  wmam:  @gaw N
smamsar €, 79 ag 9y
&Y foer w2t & 1wy famor soyrelt
Y TR FL

& foe ot wegar g f5 w9 amw
;T T Jeqre agra, faaew &t ot S
w2 &, AT v frerae 1 ) Ow
a8 A 5% 7 &) a5 | feafr ag &
fe o ghar v i aede
# auw faare feaml &1 @z 29,
foaae waar Wit ol 91 IR B
a1 @ v F fod & game g
fir e ¥ # ot sEfaw w afar
ure § A fedt o w1 < owe
%7 5uTe FY fore® w7 § &9 auw N
g% faemgr ar /% foed® fr Qe
W ST KT AFAA TF 4% |

wraw dfean & fad wrae) ATty
§wh ard N § e 3o @
wff war & 1 A=y e A oY a i
dur § ford ag =mgen & Afew fv anfisr
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¥ wma e, frw ol # fom wx
*Y oreea §, o 7 A% wanr v ¥
qrar § | exfay o gerr & fs qmw
fezn A7 TUTAETA TAE |

%4t et & mrq & @y wEAT WA
f ot gfre a0 # 7= §, 7T W9
w73 fas T 11, 12 71 & fage
* ag =iw W ¥ i a0 5 43 e
w1 FTR@T W | WOy rEe el
25 qarf ®1 FEE # Ao o
#Y oY, g7 v v w30 fe e 9w
FreEE & g R g X AR A
agi o U-AAfar aR 1@ §, Iaw
IaanT ag g1 e w7 fagre o age
frosT woTET § vEET foeww g,
et 1 e forer w97 )

Y wext & |y oWy fewigy
&1 & U a99T F 5 MWy
¢ fx for <froit &1 §7 fow far &, s
ITH FT TRA |

SHRI VAYALAR RAVI (Chirayin-
kil): Mr. Speaker, Sir, I wish I could
have congratulated the Minister but I
am afraid I am unable to do it. I can.
not find any new dimension in the
speech of his junior Minister who also
comes from Allahabad.

Sir, para 3 of page 1 of the Report
relates to hig Ministry. I do nect call
it bis incapaclty or his ineffectiveness.
Here is a mention of the name of his
Secretary, Mr. Bohra. It is you, Mr.
Minister, who is answerable to this
House. to thig couutry. Jire you not
able to protect your own officlals?
It shows, you are not. Your own
Secretary wag completely dis-honoured,
arrested and put ir jail and there is
no case against him uptill now. Even
if your Secretary wag wrong, corrupt,
wou could have eancelled the whole
agreement with the French firm. But
vou admit that it is in progress. It is
all right. Does jt not gffect the senior
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men in your Mimistry? The adminis-
trative head of your Minsiry wars
humiliated. Are you not answersble
to this House and to the whole country
for this demoralisation umong officers
of your Mimst:y? Because of his
dynamusm and his sincerity, he tecame
the casualty a lew yeass ago when he
was the Chief Minister. He lost that
because of his jynamnism. That ghost
of fear still shadoas lum and that is
why, yesterday, he surrendereq befors
the multi-nationals We got only a few
hours to study the Repori which he
has presented before the House. Alter
a close scrutiny of the Report I and
many other Members get the impression
that the policy of your Mimstry or
your Government was a complete sur-
render before the multi-nationals I
know the multi-nationals are capable
enough to throw away many Ministers.
Duning the previcus regime Shn K
R. Ganesh was the last in the row, As
you do not waat to follow .uit, veu
surrendered,

18.00 hrs,

Let me quote from the Hathi Com-
mittee's Report. It says:

“Fears that technology flow will
dry up if fore.u equity 15 discourag-
ed or stopped s also exaggerated.
Couniries m wh'ch the drug indust-
ry 18 state-owirq have not uflfered
on thus account””

S0, the threat ol the multinationals
that they will take awa» the techno-
logy is mot rtrue.
Further, I quote:

“It 15 glaringly obvious that the
multi-national umts are not inter-
ested in producing bulk drugs in
countries ke India In Europe and
USA, the multi-national units pro-
duce bulk arugs 1in a spint of cclla-
borative re.atonship. In the deve-
loping countrlies, such produ~t.rn 18
avoided by them and where this 18
done, the host country pays dearly
for such drugs.”
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This i bow tbe mulfi-nutional units
operate. I do not want to read out all
these things. You say that these
multi-national units can go upto 40
per cent equity share. But the Hathu
Committee has clearly said that, gra-
dually, they huve to reduce it to 26
per cent. Can you give an sssurance
on the floor of the House that within
a certain period, graduelly, in one or
two years, the equity shore partic'ne~
tion of the foreign companies will
come down to 26 per cent” If you
give that assurance, I would congratu-
late you on that. The equity share of
the foreign compu1'e; must c'me cown
to 26 per ceat. ] you can give that
assurance, [ would say that you are a
courageous and bold person.

Coming to production, let me take
only the Pizer case. Their production
1s more than theyr mmstalled ¢uyacitv.
There 1g exieSs.ve produrtion a~d the
Governmeni .s inakle t» check 'hat
Their instalied capanity .s 14 mrlhon
tonnes but they are producing 36.59
million tonnes and 3¢.72 million tonnes,
It might have gone up further. It is
three or four times more than the ins-
talled capacvity. Of course, the Pfizer
company is a9 jowerful cumpany. I
want to know what sou are duidg
mbout it. These multi-national com-
panies are producing much more than
their installad cspacitv. many many
more timesg thin their ing*.iled rapa-
city Have you any machinery to
check that and to «.ntrol the urautho-
rised production of the<e ¢i:mpanies?

With regard tn fertiliser, so far as
the fertiliser production is concerned,
you have mauz the FCI wto fcur
umts It 1z noi a new thing 1t is an
old proposal I would like to mention
one basic thiw. Wher vo,i fix the
price of fertiliser gccording to certain
raw material and labour cost, have
you ever taken inio account an increase
n the prices of agricultura] products?
That ghould be one of the main factors
in Awung the price of fertiliser. Un-
fortunately, not only you but even the
previous regime did not take that into
account, You are also doing the same



377  Demands for  CHAITRA 8, 1000 (SAKA)

thing. So, the farmers in the country
are suffering. While fixing the price
of fertiliser, I appeal to you to take
into account the prices of agricultural
products. Otherwise, the farmers
will curse you because the prices
have gone up.

Then, you have said about the
fertiliser plants. I come from a place
where there is a fertiliser plant, name-
ly, the FACT. 1 am appealing to
you to please come and visit that
place....

SHRI H-. N. BAHUGUNA: 1 have
been there.

SHRI VAYALAR RAVI: The FACT
had been installed dunng the regime
ot the Maharaja ol Travancore, about
30 years ago. I am the President of
the unjon there. It ijs a very old ma-
chinery which has not yet been re-
placed. However much the employees
try to produce more, they cannot pro-
duce more than 15 per cent of the in-
stalled eapucity because the machinery
15 sg hopeless. Yet, we could have
some profit. But because of the price
control that you have imposed. we are
runming at a loss. The problems of
the F.ACT. have to be studied sepaia-
tely. You musi have a sympathetic
look at the prublems ol the F.A.CT. at
Udyog Mandai and try to have a re-
rlacement of the old machinesy., The
question of Phase I and Phase Il is a
very \ery damaging story. 1t was
installed ten vears ago. It 1s not func-
tioning so far. If we can complete the
production ol phase I and phase 1L then
Karnataka, Andhra Pradesh, Kerala
and Tamil Nadu can be fed lor fertih-
ser from this project.

Unfortunately, the Minister has ad-
mitted on page 13 of this Report that
still the production 1< not upto 50 per
cent. So, may I know irom the hon.
Minister, Shri Bahugunaii, what is the
tate of Cochin Phase I and Phase II of
the F.A.C.T., because in your Report
on page 13, you have admitted that
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it is still under repair. It iz a

that it is still under repair. It is a

project of Rs. 50 croreg started with

the help of the World Bank and it is -
still in doldrums. You cannot produce

more than 50 per cent. You are

making a to z tests; the tests are going

on. Please tell us what is the proposal

fo make full production?

_Lastly, F.E.D.Q, is one of the pres-
tigious institutions of the F.A.CT.
F.E.D.O, can do wonderful work gnd
my only complaint is that they have
lost priority. You are not giving pri-
ority for their contract and they are
to complete with the private sector.
Of course, after the new management
has come, they have got some con-
tracts in their hands. Then the
Engineering India is there, Your
P. & T. Department and Engineering
and Desigation Organisation are also
there. The capacity of the people who
are working there is very great and
they are doing a wonderful work. I
wish you must give sume encourage-
ment to F.E.D.O. go that they can con-
tribute their technology which is
available with them, which they can
contribute and do the wonderful work,

As far as Bombay High is concerned,
I am sorry. [ could not agree with Mr.
Rai. Bombay High is a pride of India
and [ am proud of it. The only thing ig
because of your politics, you should not
meddle with Bombay High and des-
troy the project. This only I am ap-
pealing to you. As far as Mathura Refi-
nerv 1s concerned. 1 would like to know
irom the hon  Mimister what is the
uulcome of the report of Dr. Varada
Rajan because therc are sume mis-
apprehensions among people of U.P. in
your own State that it may not come
cut preperly  Your Report says that in
1980 1t may ceme out. Bul this Report
shouid not come in their way and the
ambitions of the people of UP, I
hope, you will fulfil

Ag far ay Bombay crude 1s concern-
ed, you hove admitted that Cochin Re-
finery is unly meant for the soft crude,
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ot Iranian crude. That you have ad-
mitted in the Report. It is true, That
decision can be changed a little and
the Bombay crude can be used. Ac-
cording to the Report, they have used
only 2.2 million tonnes and previously,
it was 9.1 million tonnes and the capa-
city of the Cochin Refinery is today 8
million tonnes. Why can't you supply
full production of crude?

We cannot import more crude and
give it to the Cochin Refinery and go
in for fuil productlon. 1 disagree with
your Report. You say that crude sup-
ply depends upon the economic viabili-
ty and the necessity of the area. I
vouch before you that the full produc-
tion of the Cochin Refinery can be
consumed by South alone. So, you
must consider whether you ¢an supply
Bombay High crude to the Cochin
Refinery which enable people of Kerala
to go ahead,—which you very much love
yourself, I know—so that the petroieum
complex. which is a demand before
you, can be established in Cochin area.
I would request you to see that Cochin
Refinery should be redesigned so that
it can use Bombay High crude and the
petroleum complex can be established
in Cochin. I hope the Minister will
consider this matter sympathetically.

With these words, 1 conclude my
speech.

*SHRI KUDANTHAI N. RAMA-
LINGAM  (Mayuram): -Hon. M=«

Speaker, Sir, I am thankful to you for
having given me an opportunity to say
a feyy words on the Demands for
‘Grants of the Ministry of Petroleum
and Chemicals, The hon, Members
who preceded....

While I have started speaking in
Tamil, the hon, Minister iz going.

MR, SPEAKER: He has been re-
placed by a Tamil speaking Minister.

SHRI KUDANTHAI N. RAMALING.
AM: The Minister of State is there.

MR. SPEAKER: Tamil-knowing
Minister is here.

SHRI KUDANTHAI N. RAMA-
LINGAM: The hon. Energy Minister,
Shri P. RAMACHANDRAN, will trans-
late my pointg to him.

1 would not like to take the time of
the House by repeating whatever has
been mentioned earlier. I would con-
fine myself to a very few pertinent
points. 1 need not tell you, Sir, that
the fertilisers and pesticides are the
essential ingredients for agricultural
improvement in the country. Fortu-
nately major portion of fertilisers and
pesticideg are produced in the public
sector in our country and all the raw
materials are available indigenously.
Yet we are in such a sorry state of
affairs that our farmers do not get
fertiliserg and pesticideg at the proper
time in sufficient gquantity at reason-
ably minimum price. In my consti-
tuency in Tanjore, which is called the
granary of Tamil Nadu, there are
thousands of farmerg owning less than
5 acres of land. They are hard
working lot and they are helped in
their endeavours by Cauvery waters,
Yet they are handicapped for want of
fertilisers, The hon. Minister wes in
the Congress Party and 1 personally
know him. He is a man of action with
clear-cut ideals. I am sure that he
will not forget his basic ideals in his
new surroundings inhabited by reac-
tionary forces. I have every hope that
he will vigorously involve himself in
the fulfilment of his own cherished
ideals. He will ensure that the agri-
culturists who are the backbone of our
country’s economy are given the re-
quired quantity of fertilisers on time
at reasonable prices.

We have got installed capacity of 31
lakh tonnes so far as aitrogenous

*The original speech was delivered in Tamil
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fertilisers gare concerned. We are
producing only 20 lakh tonnes while
our requirement is about 45 lakb
tfonnes. 1 wonder why we are unable
to exploit fully the installed capacity
so that the farmers are not left high
and dry. The same is the case with
phospatic fertilisers. Even here, as
the hon, Minister of State Shri Gyan-
eshwar Mishra pointed, out, B0 per cent
of the fertilisers is appropriated by
20 per cent of landlords and rich far-
mers and the remaining 20 per cent
fertiliserg ig distributed among the
remaining 80 per cent of ordinary and
smal] cultivators, It is obvious that
there is something inherently wrong
in the distribution gsystem of fertili-
sers. ] suggest that the hon, Minister
should bestow his personal attention
in the matter of distribution of fertili-
sers. He should also ensure thai the
installed capacity js fully utilised.

Sir, there is the Fertiliser Prices
Committee, which fixes the prices.
The overheads in the public sector
units are mounting day oy day. The
transportation costs are going up. 'The
excise duty is also top heavy. The
production  costs are also going up
because of such levies on electricity,
coal etc, This etc. hinders the Gov-
ernment from bringing down the piiceg
within the reach of our farmers. The
hon. Minister should orders a thorough
probe in the matter of production costg
and cnsure economy so that the prices
are brought down considerably in the
interest of agriculture,

Ag if these things are not enough
the hon, Mimster has ordered the re-
organisation of fertiliser production
set-up. He hag created four units.
This hag caused some problems, Some
Engineerg are on strike. T am afraid
that this will also curtail production
of fertilisers and further intensity the
scarcity. The laws of supply and
demand are not considerate to small
people. The hon Minister must bear
thig in mind and see that the proposed
reorganisation of fertiliser units does
not upset the production schedule in
any way,
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Coming now fo drugs, only a few
drugs are produced in the public sec-
tor and major life-saving drugs are
produced by multinational units.
There is no control on the priceg of
life-saving drugs. The rural people
do not get life-saving drugs and they
die in sickness because of dearth of
drugs. The prices of available drugs
are go exorbitant that their exit from
this world is cheap. The statement
from the Government on the accepi-
ance of Hathi Committee’s recom=
mendations was given to us at 6.30
P M. yesterday and we had no time to
go into it. Whether the lathi Com-
mittee recommendationg are accepted
and implemented or not, whether Shri
Bahuguna takeg time in implementiing
the accepted policy or not, immediately
and forthwith the prices of drugs must
be controlled. Some mediclnes in
different brand nameg are sold at diffe=
rent prices. The life of the natior, is
held to ransom by these drug manu-
facturing multinationals. The fore-
most concern of this dynamic Minister
should be to control the drug prices
and glso reorganise the distribution
system of drugs.

In 1982-83 it is estimated that our
requirement of drugs would be of
the order of Rs. 2400 crores and now
we are producing drugs worth
Rs. 1020 crores. Unless we invest
Rs, 400 crores annually, jt will not
be possible for us to meet the re-
quirement of drugs in 1082-83. I
would like to know how the hon.
Minister proposes to go about in
this important issue. On December
27, 1977 the hon. Minister announc-
ed in a meeting that even Analgin
is being imported. I would like to-
know why there is need to import
analgin. I would like to know the
steps he proposes to take to stop such
imports.

The, hon. Minister must be aware
of the Petro-Chemical Complex com-
ing up in Baroda. A few thousand
tonneg of low-density polythene gran-
uleg are to be produced by this unit, .
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which will go a long way in helping
hundreds of small scale ymts in the
eountry But, if this Umt 1s to be-
<ome a successfu] umt, the hon
Minister must see that the import of
polythene granules in thousands of
tonnes s banned If this 18 not
done ymmediately, the Baroda Petro-
Chemical Complex may have to
diversify jts production of low-den
sity polythene granules I am sure
he will not faill to Yook ainto this
important issue

Petrol diesel, kerosene and gas—
the basic fuels required for any pro=
ductive activity—are produced m the
public sector jn our country The
people of the country are discontent-
ed and disenchanted with the distri-
bution ot these essential fuels and
also their pricing pattern For exam-
ple cooking gas 1g a by-product in
the process of refining and it costs
nothing for the umits Yet the price
of gas cylinder has gone up from
Rs 16 to Rs 34/ The price of kero-
sene 13 Loing up because of the im
port levied by the hon Finance
Minister The petrol pump-stations
are ginen to rich people and wvested
interests True to his socialist pro-
fessions the hon  Minister Shri
Bahuguna must come forward with a
revolutionary scheme for gIVINg
petrol pump-stations only to the
educated unemployed of the country
The hon Minister has the knack of
reading the pulse of the nation ] am
sure he will reserve the pctrol pump-
stationg only to the educated un-
employed in the country

My fuends from All India Anna
DMK party and shr1 Vayalar Ravl
referrcd to the crving needs of Sou-
thern States I am sure that Shn
Bahuguna though he 15 1n the Janata
Party which has members and even
Ministers whose antipathy towards
South 18 known to all wnll not fall
a vichm to therr machinations I
know that he 18 not easily susceptible
to racia] or linguistic claims He 1s
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concious of hig historic role in deve-
loping the country and for hum
Kanyakumar: t0 Himalayas is one
nation and all are first and foremost
Indians We in the Congress Party
are acquainted with his universal
nationalism, as he was with us not
long ago I do mot understand why
suddenly there has been some glack-
ness in o1l exploration in the Cauvery
Delta, especially when in Thittacherry
o1l woith a lakh of rupees was
brought out While he will take
steps to revive the oil exploration m
Cauvery Delta I hope that he will
also order oil exploiation in Cora-
mandal off-shore

As Shr1 Bahuguna has come back,
I will once again reiterate that he
will not be a party to the feeling that
the Janata Government gt the Cen=
tre 15 not interested m the develop-
ment of Southern States because the
people there had not exercised thar
fianchise in then favour Shn
Bahuguna 15 above such partisan ap-
proach to pioblems of the nation He
15 net easy to be submerged in the
sectariap and regional proclivities of
his paitv-men He will strive his
best in tie interest of fulfilment of
his 1deals and principles which will
further the economic growth of the
nation ] appeal to him that he
should order the o1l exploration 1n
Cauvery Delta and Coramande] off-
shore

With these words I conclude my
speech

wy gudm  (¥fwmr) e
WeqE wETEE  ATAATG "AT ST A A1 AT
A m TwEA WR G & AW
¥ wa ¥ Ared T P R 7 T anda
FTETE

W wirT wet 382 & aga
¥ Wi @ ¥ WTHOT g9 g 9T,
ar ¥ wqq ¥ qr fvary qdr fF qR
gt are e w1 wm uE AT g
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¥ m3—firdy ¥ TER v € ow
o w7 v ag O gw daT & 1 Pt &
T 79 ¥ o6eT & vy fir oy ol
dwr § 1| W ag fis fag & grav <
faw fix w7 wwer, Sowr 6 aw@ ¥
warsrra, &heT AT & g3 e WY qwy
guLAGT F T AHT TET I ¥ 1 W
oY T TR W e oy gRa A
&1 1 ag wdr & v ag Pavw age @
et § Wi Ay JaEr awfr wE A
awrgw & w1 3Afa AT o =Tigg
A g A1 & g vt & wgar wgar
g fe & QaaraY =15 f are fyer 30 aut
¥ famem ¥ <@r 9r, IAY ST WA
MW Igaa g

g W W T AT §, AT
as fraa Y s e *r qare
IR W oI W &, Sqrar @y
T &, 72 vg gva ¢ doww fanfome &
92 AT A (THTET NTAT 97, INY FTET
o fasrar awr §

¥ 31 ftr ¥ e WAk 7 wga
TMgATE | TZAY ar oY K wely ofr ¥ 7w
wgm s Wiferan Ay ag o el ¢
7g AT ¥ faarr w1 fy FrrE &

ot pwt mww agent sd W
R

off Ui W Su & g P
wa ¥ g, o ¥ga weer gar M
ug fawy aga wrmar NI ¢ ) W 7 AW
o ¢ fw &g w1 T ww AT Afgr
o e dfag & g AR & &
YU o oW WA e
ey g wifgg | 7R agr O @@
WA ArCAYT H § R I A7y
wz war § | w7 foq w7 gare wfw
gax TH A IA IF AT § | wrowE
o ot W & 67, F7 QAT O "
W W Fw w9y 0d o am ¥ e
135 LS—13
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w7 ¥ ary WY 9AaT 9 S g
Wi, agy 9% FE AT AT Wk gun W
TEY 93T W1 W a6 37 HAT 9T
qeEd ww @ § 1 & wet ot & wgar
wEar § s @ qggc qamaw € 9
gfiga §, 39 & qwEl duwainY ox
qaaw W @ § WK 99 4RAT §T 9
&t 57 AT Awlgw + F AW ALY AT
qTEeT | AT HaT SfY ¥ 06 98 WHET
& art & forar 9r e o foid Wk
sgaHdrirwrag Swagr &1 &
T & W1 ¥ Sgrer AE 4347 IE qR
WF AR ¥ g qmary § afen ¥
TAAT AT WEAT gAY 2 fE g Y
TR &7 AT 47 fy S qatas 7 e
AN, AY e IO SAW W qaied
& forerr e &, St s feam Winga o
ve fedfy ag § fr sToa ¥ gmid
A STt Afaw §, WAGAFAE |
famedr & wor € qatew & @R 67 6T
T ®A w g Gfew a@ T gt
oy v g wifge @ & Y o % Ay
A& FEN i T8 i & 3@ w1 ordna
guTd, R e wrr g W ww ¥
e e A faws & 1 g wEm,
fagre sz g gt w29 ¥ S gAR

¥ wrea™ 1 gfar o g,
ag gox gfam & gies & ®&m w9t
& § afer w1 w=eT ) WY
Ag WO § "R 9Ty 4 o & e
qEY TF OF g9 ®I 5« ¥ 9, 99 g6
&% A9 %Y w2 acaré 3T ¥ ffew
WAL S § WEIA I8 9T W @iy
ot wT gATR 4T WA WTT 9ER T A
TH 7 W1 T WK FT &G H TR
¥ ot w1 qwwr ) A 91 gafag
gy & wrew ¥ St Qe g
§, SUE weTAT EATY A AWM W 4y
arr § fis 99 & wow ®1 W WA
oy WX TR W WY sarey s fran
T |
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¥ qreefrr agren ot & ¥© fraew
woU W gl mAN TR K ow
¥¥ I N 9w T g ey
™ e ¥ faar qurd & e ot
frewer §, o A o ¥ Frmeen
¥ ow qft AT 8§ g A A
o drera fwr & gw A frae
¥ owfr &w ¥ A aEr e WAy
FYOYT qET XY TR E W E &Y
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W@ ww wgd e @ AW ¥
fieror o srwedr wowrg w0

7Y oY Ww ¥ wAT Y, fow &
wefr §, fag ddwd et &1 &g
ffedmam mam @ Fwd
oy ¥ el A g1 wEw A

R w1 A ot or s
Hrard fe & W W T Ao
@F 1 # #0 ft Y wemg W
agn g fey fedt @ @03 @
ST d TwA WA

WA F e § wrow weqane
xmE W wemg fe W owR
¥ adr wfw gE 8, e fadnd
T A AT ATH AT mE g
FUELT AT A Y I A
fror ¥ ¥ g SR mE AT
¥ ¥gege 7 py vAveT w47 fw
a1 afr o S T 9w Ay )
¥ w7 frowed wwrr o
TE W wwper w@ =i o
qF WwE FTET B R AT TR ST
BRLHET AT F1 el WY e
T g
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A g A AR g M A ar R
FAAT T G S | @ T wA
¥ fm wrq g arew A T AR #
THET AT 98 gvar & fm A A1 AT
&1 FX e wer qean § | & =wear
7 fr Ay Y AT SAET A 9F AT
Tt w1 dxfrrs srmedr #1 W A
o AT AT AT § T AT O
¥ ST o wwan g fade 7 e
gU R 1 T OV TE WETC & A TN
wTH & Y ot i aga A 0 T
gy Ay gy A ¥
aga A ¥ g aa ¢ fowd o 9
T wifer ot et & W ST S
¥ T ¥ AT ST gwAr g 1 s o
TAT E® HTARA g1 TER ART R
A T 7T FFAT & 7T IJAY AT TATAT
ST aFaT 2 |

&3 wom! oy o g fear wr
fir e wfevmeocan® | e,
FOMY, qEeT # AT A AT TG g
T Wiy B § Qe AR &
fo 81 91° SUI g9 ST W4T
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. [sfr o= feemm qraam)

& % og¥ ofr qere fear o e
ST ¥ WTHTT 4T 7 G, SHOE ST R
+ir orq Bre 2 Afer D T
AT FY, ITFT CFIST FTR WY FeAT-
W S aar 2 AGY AT R
w¢ | B w3 fear @a wmeT g
fafeas domr @ rafr

g oe gf Wi # aga-w
foo mamgroFrad o 1 wfeT Wy
3§ fF 1 97 F1 FOFR FTT 90 T
ax % T W@ fag ag \ & wnewd
¥ AW wfew qw @ o fegem
waare ¥ 25 7k 1975 #1 3¢ Fwan
w1 5w ® iz § wT@ w350
e W fol mm @ gl gk )
faaly r Y grfer wrferg gk fr amg
AT TT WX G § SAT A7 W RE
qzg wre T4 W ars fagw § wda
TIT O TEF I SRORG A
wz g faq & 000 350 Az A g
gh @ & U W ag AR WA
%)

s m ofrew feg & a9t wrrama
¥ gATH F) IETe( § | AY 9TH 947
aft &, =gr w1 qur o Fazat w4 O
) 3y oF waare fawaa ¥ AL
wiftd | A ¥ N g8 faear 3 Iq47
% g2 wT ORI Tar gear a1 1 Hfwr
¥ 3% e draar zar g1 AT
gg fremr 2

AT AT F AGAAGF F F340
o

Frae fram & wfged 7 ==
=T ¥1 =4 =y
a0 ATt AT THEA AT "1

T IEFF TRET A ©
ot fifgw =7 & MHL
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o & wré ¥ wrwer ¥ waree fmiw
¥ e

WIS FATH, NTE WY |

O ¥ A ww kot § weaeE
¥ qgT IT Y OE A T OF AT T
Gz fpar mar | wgT 9T 2w I
%z e e wdy o wf e W R
35—40 §WI7 590 &1 qrara w¢ fear
T AN AT T AR AT
TX T wrhE |

& wga1 wgen g s wre o ifr
AT W st wiaw w9 I9F /AT
wre o w1 frdft w1 qz e S
gy fama wifge | T ofew & OF
arft A wET e qrara T A 91 freer
gErAfrrizad s AR A&
AR 97, §A § AR 9T | A AOAE FQAT
g fewmo qwara 7 w0 ST A ATl
warE gt Arefy | wfzgr W AT FTQR
o ¥ 7 o fr 54 w0T 1 AEE
w1 5§ Gokok AgaT 7 awr o< fadeft
FETAAT A a8 & AT AFTIAT & FTCRTAT
sy ST | Afwe g e 99 fawr
¥k wrtark afr gt 21 QR &
Fager wraw! fzat mar § f5 g ww
FfzaresT FTFTAMIAT 1 I
58 FOT ¥ grry v o7 | 4T 7Y
M) WIEAAFAAGT @Y
Fga €k §1 Awgar gy fe e
oTT W - TR AR TEART WA AT
wa 7% TR A @R, R A add
@t sy o iy s ady 5

g wAAY I o 9T A
twifream serdfs ot gl
§  fore o oy & wede S ¥
e ¥ Wyx AeA@ aw 50 viAw
R w1 2 & g wiger §
ot @ wrot s S fear &7
gram ¥ sufgma e fmar 7 @
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frmt ¥ 1w wrgd oft i o ofy wrek
qurfeerdt Iae! Wuk aff & 1 Fond-
W ¥ A ¥ weer as fie on S
¥ gy i ferg fawraer e o Regee
wrez ¥ frg Foord wr, & et oft #t g
wTX ¥ arlre T E, R oree daere
) fazdt fordt fir g gy # wowe
¥ gfcer 1 wgrelt Y g€, s g
7 vt Wit wrc  ghom s
Tyees § Ot sEwT wavg ¥ s
a9 gn & fog wroegr T A o ow
wfgar &t ot fre we, dre Twe ot
ey oA frarar | 1sfA &
ame R warw fre i gzog ¥ ag A
wfy ot k| @ e fer fordw
e & ferg fawmeer free, afier aft
fogr | gwA welt o ) faar fe xm
o & IO 7Y wearw fear o o
2 s mpr AT A &
wET TG ROTT T FT AW W1
o T | O W w7 I A AT
faeft 1 wod forg & ey oft * vk
FTE | W qiw G & AT AT TR
2, 4, 5 ETATTHEEZY 7w Awd T
@ w1 A, vaw o sy wir 7 de,
stfer Ter TR AT GET W WAL
q¥m i g 17 § o I8
T &, T FE AR AN A |
T WY R@AT T | WY FTA G
ot aar & ffwT oY sy wefedy
2 suaT 7€ gfeewm & wafay deger
we G frEgeE TR & /1 & §IY
Am AR IT 1 TR IS g W
dacrgo g | I fafre formr
Swemw giar § I dwe Wi dw
¥ o e ATy wieaEa =
wag iy A, WT A Y W gEAT
¥ fifwg e At ShaAtEn 9K §
wg oeft fed 1| gRAM AT AT ¥ |
weafrar el Y ¥wa wow ak ¥
Y g7 s fwar B Ry § ST

Grants, 1078-70 394

gk 2% § e el & aw qe gt ot we
o §, ¥fwes se% W ¥ wrd A
¥ gt aor oY A § | fwm et
A1 wear §, afe wre ey, o, fedfer
A% ey wgw &t ghoy wife &
it 7 x@ dw ¥ why ghar wifr aff
grft 1 xafee st am, fita g\
FC g, TiE AR F SR Aq g@
Az ¥R, wfearewe ¥ wreard ds
Tt grAm Ao W ¥ gl
afdt oy § 7€ dwd ant &
af Ay wdt 7€ | wro fefaar o
Tt oitx fedfe & off Qo ffxg
oY ot A we W
B2 B2 mrcarl STAagd | fagre XY
frotvard fracn s T wte o awd
&6 W7 FEGAT T FOATAT LA AT
wiegre § vaw Mifag Wit xddr &
wreaT wr ey Mg s e arat
writ Y goTe s g

wff wai & ag ¥ wroer e
wWE

SHRI § R. DAMANI (Sholapur):
Mr. Speaker, Sir, I am very grateful
to you for giving me this apportusfity
to participate 1n this important
Minustry's discussion,

All the jtemg which are under the
charge of this Ministry are important
for this countiy. Petroleum, fertili-
zers, chemicals and drugs gre all
items 1n demand and they are in-
creasing; Our production is also in-
creasing. But, still, the country is
not self-suffivient and we have to
spend, the couniry has to spend, a
huge amount of foreign exchange in
importing of these items.

Sir, 1n 1976 we imported crude to
the tune of Rs. 1400 crores whereas

« jn 1977 1t went up to Rs. 1600 crores.

Similarly, for fertilisers we spent
about Rs. 513 crores; for drugs about
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Rs, 48 crores and for chemicals it is
more thap Rs. 200 crores. The total
import outlay on all the four items
exceeds Rs. 2,000 crores which is 45
per cent of the total import value of
all the commodities. In view of this
it is very importan} that our produc-
tion of mll these jtems should increase
very fast.

Mr. Speaker, Sir, 1 would like to
congratulate the hon'ble Minister for
the action he has taken for bringing
about increase in the production of
crude oil. But still there jg more
ecope. The production which was
only 80,000 barrels per day has now
become 1.40 lakh barrels per day and
the hon'ble Minister has indicated
that it will go up to 2 lakh barrels
per day. But, Sir, the production of
Irgn is nine hundred mullion tonnes.
So, Sir, T hope there is great scope to
expedite the production of crude qil
i this country. You have put your
hand in the right place, namely, Bom-
bay High. Two-third of the resour-
ces lie jn off-shore area. Apart from
Bombay High we have North Bassein
and South Bassein fields angq Cambay
basin.

r. Speaker, Sir, in this connec-
tion, I would like to say that our
technicians who are working in
foreign countries jncluding USA 1n
iheir refineries and oil producing
fitelds we can invite them and ask
them to discharge the work of ex-
ploration of crude oil in the country.
Further, there is no difficulty of
foreign exchange these days. You
have emploved only (wo-three rigs.
You ran nciease the number of r1gs
so au¢ to exped ite the production of
crude o1l i1n the country so that India
may hecome self-sufficient. At pre-
sent we are spending to the tune of
Rs. 1600 crores for impoiting crude
oil. Sir, if you look at the projecited
demand by 1983 given in the Report,
you will find that our country will
nol be sclf-sufficlent in thiz connec-
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tion and we will be required to com-
tinue to import crude oil as well na
fertilisers. So, my first guggestion' te
the Minister would be to expedite
exploration gs far as possible so that
our couniry may save the foreigm
exchange und also become self-sufi-
cient as early as possible.

Now, I come to fertilisers, The
broduction of fertilisers has increased
but not to the required extent., One
of the reasons for this 1s that our
fertihser factories are running below
their capacity. I would give you an
example. You can note down the
capacity utilisation of these plants.
They are producing below the capa-
city. For example, in 1976-77, the
efficiency of Sindri was 40 per cent.
Now, this year, that )g in April 1878,
1t 15 22.9 per cent, There iz a fall of
18 per cent in Sindri glone. In Nan-
gal, for the same period, it was 101.3
per cent and it has come down te
76.5 per cent this year; For Trombay,
it was 123.1 per cent and now It haz
come down to 118.1 per cent Im
Gorakhpur, it was 845 per cent and
now 1t has come down to 62.4 per
cent, In Namrup, it was 103.2 per
cent and now this year it ;g 100.0 per
cent and 1n Namrup expansion, it was
67.9 per cent und this year it ijs 39.8
per cent. In Barauni it was 621 and
now this year it 1s 42.6 per cent. Im
all F.CIL it was 702 per cent im
1976-77, and now this year it 15 56.1
per cent. So, there is a fall of about
14 per cent on an average, with the
result the country has to import fer-
tiliser for which we have to pay
foreign exchange. 1 would request
the hon. Minister to kindly find out
what gre the reasong for this short-
fall. The causes for poor perfor-
mance were given in answer to my
USQ. 109 dated 21-2-1978 and they
are:

1 Old and ageing egquipments in
some cases as Sindri and Udyog-
mandal.

2. Inadequate availability of feed
stock at Rourkela,
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3. Obsolescence of technology
and difficult feed stock at Neyveli,
and

4. Power cut and unstable power
supply at Nangal Durgapur and
Gorakhpur ang the labour troubles.

Therefore, my submission js that
bere you have to improve the effi-
ciency of these units go that produc-
tlon can be increased. I am very
glad to know that you are putting up
5 or 8 units. But even then our coun-
try will not be self-sufficient. In our
country, raw materials are available,
technicians are available, plant and
machinery can be manufactured in
our country, If we are not able to
utilise all these facilities, 1 am wvery
much doubtful if our country can be-
come self-sufficient in flve years, as
fur gg fertiliser is concerned. I can
understand the difficulty faced in
petroleum production, But as far as
fertiliser 1s concerned, we must be-
come self-sufficient and if you make
earnest effort in this direction, we
can become self-sufficient and not
only self-sufficient but we will be
able to export this product and earn
foreign exchange also. In this way,
we will be able to create more em-
ployment opportunities in our coun-
try. We arc depending on agricul-
ture, but agriculture ig depending on
fertiliver. Therefore, it is very im-
purtant that we should give special
attention to this problem. I am glad
to note the achievements during the
year, but at the same time I would
request the hon. Minister ty see that
there s much betler improvement
next year.

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LISERS (SHRI H. N. BAHUGUNA):
Mr. Speaker, Sir, I deem it a muatler
of great privilege that I present my
Demands to this august House exact-
ly one year after my taking over as
the Minister for Petroleum and
Chemicalg and Fertilisers jn the Gov-
ernment of India, Sir, I look back,
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on the past 12 months, with a degree
of humility; but somewbat of a grie-
vance, if I may say so, against

last one year if you look at the oil
and Natura] Gas Commission, I am
happy to say that oil production in-
creased by 35 per cent over the last
year, not g small thing....(An Hon.
Member: We apbreciate that). I am
not asking for appreciation or depre-
ciation on that score. 1 am merely
trying to put the record straight,
Not only that. We did not have a
day's unrest in that big organisatiom
of 24,000 employees and could keep
labour relations all right. That I say
with a degree of humility. In the
last 12 months, luck did help me for
oil is more luck than anything else
New structures were found out, as I
informed the House. the gtructure
called B 87, thirty miles southwest of
Bombay, end the structure called
B 38, 35 miles southwest of Bombay.
It is a matter of great happiness that
positive gas discovery at south 30 was
there where a well has flown at the
rale of 500,000 cubic metres a day;
again g gas recovery op a fault
closure t; southwest B 38 which is
currently under test. This is
offshore,

On share also, luck has not eluded
us in the last 12 months. We were
able 10 lorate oil in Jotana, in Padra,
Molwane and Sisodra in the weatern
region. In the eastern region work
lias gonc apace in Arunachal, Naga-
land and Tripura opening new vistas
and new horizons if we succeed there,
for the people of that region and for
the people of the country as a whole.

It was in this year that we were
privileged 10 have the first Indian
made rig from the Bharat Heavy
Electricals. Not that it wag the crea-
tion of one year. I look upon the
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great  leader of the Indian nation
Pandit Nehru whose foresight gave
ug the possibilities of the ytilities be-
ing available. But I do feel that the
speed with which work was done
during the last 12 monthg is some-
Ahing on which one cen be a li
proud. I look upon the past with a
degree of satisfaction tp that extent.

&

capita gs compared to 41 kg. of India.
A poor country like ours cannot
afford to bore a hole costing million
of rupees and more; so, because bor-
ing the hole is not the only problem,
the question 15 we have to have
about seven first steps before we re-
lease g location for boring a hole, not
knowing fully well then taking
out the material, working that out.
Let ug see the infrastructure which
we have today. We have strained
every nerve. I can say this and I
congratulate our Engineers, Scientists
and the workmen of ONGC because
they have strained cvery nerve and
they have utilised every bit of the
equipment avallable and done their
utmost andg more could not have been
achieved. I am more than convinced.
Look at our own rigs; nineteen of our
rigs need change. They are suffer-
ing from obsolescence, we cannot make
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use of them. He talked about seis-
mic sutvey. After ull, the capabili-
ties in terms of human material and
the processing of the information
collected by the seismic team, the
whole complex, the computer system,
which is stil] avaeilable, has been in-
stalled, is not capable of doing more
than what it has rendered. There
fore, I must, while congratulating the
ONGC for ell these things and doing
an excellent job during the last one
year, admit that more could not have
been, done with the resourceg and
equipment available.

were critical that Bombay High eup-
horia should not overtake us. am
absolutely with them. In fact, this
the word which was used by me
one of my notes within three months
of my taking over this Ministry say-
ing that we have had enough of
the Bombay High cuphoria; let us do
our work both on-shore and off-shore
at the same speed. I may assure
you that our work, both on-shore and
off-shore, is going at the same speed.
But in the Bombay High one thing is
of great importance and this matter
may be of some interest to the House,
when I say this. Bombay High has
been a very prosperous proposition
8o far as the investment and return
on Bombay High is concerned.

In Bombay High, in the first phase
and second phase we have so far in-
vested about Hs. 150 crores and in
one year, we have got back at inter-
national rate, crude worth Rs. 170
crores. Bombay High is therefore
not an cuphoris, it is8 very much of
reality and an excellent meality to
this country. The only misfortune is
that Mr. Damani is talking of the
Kuwait ofl fields and Iranian oll
fields. I wish I can import one of the
oil flelds down here. But nature does
not permit import of these flelds. Wa
have to find our fields. I was in
United Kingdom end I told the
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the Rumanians, and I took the oppor-
tunity, while in Rumania, to invite
two Rumanian experts and thanks to
the Rumanian Government, the three
experts are willng to come down to
India to assist wus, to do the whole
assessment of this basm, but the spud-
ding has already started in Puranpur
m Pihbht, and we are trying to do
our job here also. So are we down
South. It is true that the Cauveri
basin work was being looked after by
Asamera with whom we have 35 per
cent oil sharing contract, but we have
given time to Asamera to make up
its mind up to June. Should Asamera
fail, 1 shall make a commitment m
this House that the Cauveri basin
will be explored by ONGC on its
own,

So far as Kerala is concerned, to
me every part of India has a fascina-
tion. South is not merely a piece of
land for me, it is a treasure chest of
Indisn culture. Poverty will go

b
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together with that beautiful part of
the country. I am trying my best to
do what I can with my limited resour-
ces, West Coast of Kerala is right
now under investigation snd we will
be soon drilling a hole there in the
high seas to find out whether oil is
available there or not. But whether
or not oil is available in a particular
area does not bar Cochin Refinery
working, does not bar Bombay High
oil going to Cochin. I fact, Bombay
High oil is committed to Cochin, but
you must remember that down South
we have Madrag Refinery also. 1 am
least bothered about Mathura. Let
me tell you, I was a little hurt my
colleague and valued friend. Mr. Va-
yalar Ravi said. “Your State and your
Mathura.” But let me tell him that
for me Trivandrum is as much mine
as Mathura and he was trying to limit
me to Mathura. My grievance isthat
he should not have done it. It iz less
than fair, unfriendliest cut.

Sur, Mathura would have its own oil
supply from Salaya. There is a pipe-
lme. Of course, imported crude will
also come and Bombay High will alse
come, but the point is that Cochin. .,

SHRI B. SHANKARANAND: I
only wish some of your Ministers also
felt like this.

SHRI H. N. BAHUGUNA: Well,
everybody feels like this. It is oniy
a gquestion of....

SHRI VAYALAR RAVI: Mathura
belongs to India

SHRI H. N. BAHUGUNA: Thank
you very much. At long last you are
right.

Therefore, on this particular side
of oil we are alert. I am very short
of ume and I realise that. Otherwise
I can speak chapter and verse on what
we have done to the workers also.
If a worker died of accident, I have
increased the compensation to bet-
ween Rs. 50,000 and Rs. 100,000
depending on the category of the
person, Welfare activities have been
taken up. We have increased the
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-educationa) allowance for children of
our employees going for technical
education etc. ete. There is no trouble
on bonus. Every thing has been sort-
odout.lamveryhappythe: are
doing excellent work. Those Members
of this august House who were kind
enough to go with me to Bombay High
have seen for themselves the way
the boys are working on our high
seas and the way things are being
done there and achieved there.
‘'There is a lot of talk about the Bom-
bay High. One of the beauties of
democracy is that rumour can float
faster than truth. That is, you see,
democracy's basic  characteristic.
Falsehoods will go half the world
while truth puts its pants on. There-
fore, a Jot of untruth has prevailed
about Bombay High.

I have great respect for Mr. D.D
Desai's intellectual and educational
attainments and for the poise and
composure with which he deals with
any question. whether in the House
or outside; but I have to say that I
offered to many ftriends from many
States—Maharashtra. Gujarat and
other areas--to discuss with them the
whole question of alignment of these
two lines; and on caleulation, it was
proved that oil coming to Bombav
was cheaper and has proved to hbe
cheaper. because the con-
tract has been given, lower
than what was  stipulated by
others. But for me, Gujarat is cqual-
ly mmportant And Bombay canunot
absorb all the gas. Moreover, I am
not going to put up any plant any-
where, about anv town. if 1l causes
any pollution near about.

SHRI K. LAKKAPPA: It is a gnod
decision. Save Bombay.

SHRI H. N. BAHUGUNA" There-
fore, Mandwa and Rewas or anything
connected therewith—the fear necd
not be there, I can go anywhere; but
I must not destroy the ecological
conditions, That is a simple proposi-
tion which I accept. We are com-
mitted to bring gas to Gujarat also,
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especially in view of the Tapti find
of this gas now. The gas available
towards Gujarat because of Tapti find
is going to be much more than the
gos available on the Bombay side,
Moreover, from the manifold plat-
form, we are connecting both and
making arangements for switching on
and switching off the Bombay High
gas, both fowards Gujarat and to-
wards Bombay, so that Gujarat also
will be prosperous. The Gujarat
alignment 15 currently under investi-
gation. We will have to see how to
operate the Tapti find and also one
more structure—I shall not name 1t
Just now—ie. whether we can do all
that, is under consideration.

But as my coleague and my fellow-
worker in this, Mr. Janeshwar Mighra
said, the time-frame for puttting up
the fertilizer plant in Gujarat—and
again you will have to avord areas
where there will be pollution —is, and
shall be kept in mind,

In fact, when I came fo this Ministry
~1t is very difficult for me 1o say T'
—because ‘I' iy an awful word: and
using ‘we’ means ‘royal’ Therefore,
I am always between Scylla and Char-
bydis. 1 don't know what 10 do about
it. By the time this Ministry was
entrusted to me, Bombay High had
been found out long, long ago I
don’t blame anybody of the past. Let
the past bury its dead. But therc are
plenty of ‘deads’ to be buried. That
is the only point Nobodv had hother-
ed in the Government of India as to
what is going to happen for the utili-
sation ol Bombay High gas. 1 consti-
tuted  different working groups for
Maharashtra and Gujarat in  the
Poard. Thesg groups have given their
reports only the other day ‘There-
fore, there will be no question of any
partiality to any area: for. to ne, any
piece of Indiais as good os any other
piece. Justice will be done; and
justice alone will be done.

Every Member wants cheap ferti-
lizer; every Member wants cheaper
fertilizer; and every Member wants
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the cheapest fertilizer. So, wherever
it can be the cheapest, I will fix it up
on that point subject, of course, to
human safety. Therefore, if 4 plants
come to Gujarat or 3 go to particular
areas, say Maharashtra, I am not going
to quarrel with them; but I am going
to see whether in agriculture, fssam
is served well, Tamil Naidu is served
well and Andhra is served well—or
not; and if I can produce, on the
philosophy, any fertilizer plant.

1 must say that I heard with rapt
attention, Shri A. K. Roy. I am sorry—
and I must confess my guilt—I did
not have the privilege of his acquain-
tance before I heard him to-day. I do
propose to establish more rapport
with him. for he happens to be a per-
son of science and technology. And
there are a number of Members in this
House. I propose to have a group of
these people who are technologists
and technocratg to sit around with me
1f possible every month and review
everything; because I am not the only
man with wisdom. In fact. I have no
wisdom; and the best thing in me is
that I know that I don’t possess wis-
dom. So, 1 can borrow on 1t from
somewhere. I heard him with rapt
attention. He was talking of mini
steel plants. I am wiling to discuss
it with him. The backyard steel
production of China has come to grief
and China itseli 15 running away from
that pont.

I have had that experience of mini
slee] plants ag the Chief Mmister of
UP. People have been  destroyed
by putting up mini steel plants. A
number of families were just ruined
and they do not know what to do
about it. I{ Mr. Rov could tell us
about it and if the P.&D. Section
could tell us something about it, I
am willing to hear. I never close my
mind. '

But his one wish has been fulfilled.
He said: let there be some fertilizer
plant hundred per cent Indian. The
Namrup 600-ton plant, based on gas,
is completely Indiam, the process, the
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design, engineering, everything. It is
a company now. They will do every-
thing from the detailed engineering.
processing, know-how, everything.
and if they succeed with 800 tonnes,
it is in consultation with them that
we will set up other plants.

In the fertilizer gector, FEDO, FIL
and P& D, these three have got to
work together, 1n  concert and, of
course, in competition also. I admit,
Mr. Roy drew my attention to the
process and design section of FEDO.
It is one of the oldest. If you want
to go to a fertilizer plant and if you
do not go to Udyog Mandal, well, I
can assure you, you have not seen a
fertilizer plant. After all, the Udyog
Mandal man is everywhere, 1f I may
say 50, this is due to the vision of
the ex-Maharaja of Travancore.
FEDO will be made use of every-
where, Someone was telling me. I
think Mr. Roy was a little cntical
that we are fidding, shifting and
shuffling staff, You will have to
shuffle to re-organise and re-structure
to make these people clear the ar-
rears and delinate the areas where
they had been working. They have
been left for long in anarchy. There-
fore, it is a question of sorting out
and settling the house. We are doing
that.

A lot of things were said about
fertiizer plants and Barauni. I have
greal respect for the hon. Member,
Shn Ramjiwan Singh or Shri Pas-
wan. But, as soon as the break-
down came in the Barauni fertilizer
plant, contrary to the previous prac-
tice, I sent a man whe is the Chair-
man of IFCO, who did not belong to
this section, Mr. Pal Pothen, to make
an enquiry, And what does he say?
After an enquiry he says:

“From the observation of the
failure of the tube, it can be said
unequivocally thatit isan occurrcne
over which the plant people have
no control and is not the result of

* any failure of negligence on any-
body’s part.”
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[8hri H. N. Bahuguna]
Let us understand one thing. If a

SHRI H. N. BAHUGUNA: Thank
you, very much.

MR. SPEAKER: 1t is definitely a
very delicate subject.

SHRI H. N. BAHUGUNA: Intrigu-
ingly delicate These modern plants,
life fertilizer plants, are very deli-
cate.

Now, Shri Damani was telling me
“you produced so much less, so much
less”. 1 expected, as an industrialist
Shri Damani to do it one shade bet-
ter than a layman like me. ] am afraid
he left me no wiser. He merely
told me that I produce less, he never
told me how I could have produced
more If I were he. I would have
taken only one fertiliser plant. I in-
vite him, through you, openly today
to become the Adviser of one of our
plants, any one of our plants, and
I wil] follow his advice.

SHRI B. SHANKARANAND (Chrk=
kodi): Only for textiles.

SHRI H, N. BAHUGUNA, Then, he
should have committed himself to
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speak on textiles. sHe has entersd
dangerous ground. I am offering Ad-
visership to him. to please join us.

SHRI 5. R. DAMANI: Thank you
very much.

SHRI H N. BAHUGUNA: I tell
you the reasons for the shortfall. It
is not that I am not conscious of the
shortfall, I have gone into the rea-
sons thereof, You have to gee &ll the
factors. If a change in the Minister
will do better, I am prepared and
willing for that also.

Twenty-four thousand tonnes of
nitrogen fell short because of short-
age of power supply from the Nangal,
Gorakhpur, Kanpur and Vizag units.
Even my colleague, the Minister of
Energy, really has no control over
it, it is the State Electricity Boards.
Then, 12,000 tonnes due to labour
problems, 36,000 tonnes due to delay
in commissioning Nangal expansion.
A person of his stature should have
known whether the plamt, whose ca-
pacity was taken into accounts, had
come into being or not. He did mnot
bother  himself. Then, 10,000 tonnes
due to shortage of coke oven gas at
Rourkela. We depend on the Rour-
kela steel plant for this. If the raw
materials do not come in, I am not
going to produce, 1 cannot produce
Just out of air. Mr. Roy was right,
but the philosophy of this production
depends soc much on so many other
factors, what am I to do?

Then, 1 must admit, 113,000 tonnes
due to mechanical breakdowns, equip
ment failure, process problems, main-
ly in the new plants like Namroop,
Barauni. Mangalore, Cochin Second
Plant. This disposes of the question
raised by my hon, friend Shri Vaya-
lar Rav:i It istruethat we are hav-
ing mechanical problems, and we
have not been able to get over them.
I have asked our friends, those who
supplied the plants, to come down
here and sort out the difficulties. We
are doing our best, I hope we will
succeed.
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There was a great debate—] will
take only a few minutes—regarding
agriculture versus industry. Unfor-
tunately, the debate was raised on a
very, very wrong day. What happen-
ed? Take the contribution of this en-
tire Ministry, leaving aside drugs, in
chemicaly and fertilisers. Where
do they go in? And even kerosene oil
Where does it go in? Ninety per cent
is going to the rural areas. There are
statistics. I will not bother the House
with them, but I can say that whe-
ther it is pesticides or weedicides or
fertilisers and many other chemicals,
it goes as input to the rural areas.
And if you do not want fertilisers.
please have a vote on that. I am wil-
ling to have a referendum on that. If
any body suggests it. I am willing to go
to his constituency and have a refer-
endum. If the people say that I should
step producing fertilisers, I will stop
it.

A young friend, I have great res-
pect for his courageous wuys, Shri
Paswan, wants me to set up fertiliser
plants at two or three plants for
every four or five taluks. I do not
know what type of plant he has con-
ceived.

MR. SPEAKER: Out of cow dung
he raid.

SHRI H. N. BAHUGUNA: Gobur gas
plant 1s already a matter which the
Agriculture Ministry i handling, the
National Extension Plan s handling,
the Khadi Commission is handling. 1
would like my colleague, Shn
Paswan, to really go to his consti-
luency und produce people who will
be able 1o put up such plants. It is the
rich men who will be able to
invest that much money. Today the
poor man cannot invest that much
money. And the poor man does not
have that number of cows fp have
a particular size of gobar gas
plant going. All these are the pho-
bias from which the previous Govern-
ment suffered. creating a situation and
anomaly in which 30 per cent of the
rural rich owned 82 per cent of the
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rural assets, while another 30 per cent
of the rural poor have only two per
cent of the rural assets. I do not want
create that situation. I think this is
a matter which, I hope, Mr. Paswan
will raise with the Minister of
Energy, Minister of Industry, Ministry
of Agriculture so that gobar gas plants
in the country. My Ministry does not
have any say over it.

So far as garbage and bio-gas are
concerned you know, the other day,
the Delhi Municipal Corporation start-
ed a plant. In this country, there are
talks of Centre-State relations, This
is the job of a muncipality, If every-
thing is going to be done by a mons-
ter sitting here as Minister for
Petroleum & Fertilisers, what will
the municipalities do? Every munici-
pality should run a garbage plan.
Calcutta should have done it
Ahamdabad should have done it.
Allahabad should have done it. So
much of re-cyling of human waste, 50
much of garbage dirtying the whole
town. we could convert it into wealth
of the nation. But what will the
municipalities do? In a democracy,
you cannot run the country sitting
from Delhi. This is too vast a country,
too complex a country and too complex
an effort to pibble at. Therefore, a0
far as that goes, I have nothing to add,

Lot has been said about Hathi Com-
mittee, Like the name of the Com-
mittee, it moved so slow. It was
constituted in February, 1074. It gave
the report in April, 1975, Mr, Vaya-
lar Ravi is very angry with me, calls
me name for joining some reaction-
ary gang. T am happy for the myopia,

SHRI VAYALAR RAVI: I never
said so,

SHRI H. N. BAHUGUNA: Oh! it is
somebody else. He thinks I am stick-
ing to the chair for the love of it.
I can assure Mr, Vayalar Ravi that
the fire in me is still burning. It can
never extinguish and no amount of
fiddling with me in that manner by
anybody can sway me from my path.
But I would like to ask one thing. The
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Hathi Committee’s recommendations
came to the Government. What were
they doing all these years? I was not
in Parliament at that time. I was far
away being chased and founded.
When 1 was hounded, he was laugh-
ing at me. Today, he was laughing
at me for some other reason.

SHRI VAYALAR RAVL: I support
it.

SHRI H. N. BAHUGUNA: He will
support me here also. Mr. Sathe.
Mr. Stephen were the members of
that Committee. Both of them have
not come tp the House in the after-
noon. May I know, while Mr. Chavda
was putting questions on the Ilathi
Committee everyday, how many
questions; were put by these gentle-
men that its recommendations were
not accepted? I do not want to let
out a secret. But the outgoing Gov-
ernment was not doing half of what
I have done, not even 25 per cent of
what I have done. They were giving
a long rope to the multinationals.
Thank God that they were over-
thrown. There was a Sub-committee’s
recommendation which indicates that
they were not doing even one bit of
what I have done, this Govermment
has done, Morarji Desar"s Government
has done, Janata Government has
done. Records are proof of that. I do
not want to read out; this will be
wrong for me to divulage a Cabinel's
secret. But I will tel) you that they
were not willing to go to any length
with the Hathi Committee except on
minor matters, We have gone with
the Hathi Committes o long way.
After all, 1 do not think, any com-
mittee for that purpose is the reposi-
tory of the last word in wisdom.
Committees are constituted only to
advise, to open the doors of wisdom.
Hathi Committee did very good job of
it. Mr. Chavda gave a not of dissent
which did not figure

It is being talked that multinationals
are fleecing (his country. May I know
if sultinationals are only in drug
industry in thig country? What about
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biscuits, processing prawns. food, sea
food. cosmetics, oil and soap? I do
not want to repeat the arguments of
my friend, S8hri George Fernandes. 1
merely try to sal that I am not humi-
liating them. But this is the only
Ministry, this ig the only Department
which has come forward and the Gov-
ernment has accepted their views that
multinationalg in this country will
at once have to come to 40 per cent
if they are not having high
technology and we will decide and'
determine whether or not they are
having high technology. What is high
technology we know; what is low
technology we know an what 1s no
technology we know.

What was the recommendation of
the Hathi Committee? The majonty
says, “nationalise multi-nationals.”
But there is the next paragraph
immediately following that, I have no
time to read it out. My good friend,
Mr. Chavada, has signed that Report.

SHRI K. S. CHAVADA: But I have
given a note of dissent also.

SHRI H. N. BAHUGUNA: 1 have
said thal; you are the omly person to
give a note of dissent. Others have
merely signed the Report. Now, that
part is unanimous, that progressively
they must come down to 26 per cent.
The Hathi Commitlee's recommenda-
tion 15 to bring them down to 40 per
cent and, progressively. to 26 per
cent. How and when? It says, it
should be biought down to 26 per
cent progressively, ‘Progressively”
wag a very lovely word used again
and again,

What have we done? Here, 1 would
like to take some time of the House.
We have gone far ahead of the Hathi
committee Report. I gay that with
due deference to my good friend aund
colleague Mr. Chavda—in many
sphercs, The Hathi Commuttee said:

“Foreign undertukings producing
formulations using imported bulk
drugg should start and complete
manufacture within a period of
three years from the basic stage.”
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We have brought it down to a period
of twp years. Further, I will be look-
ing at them as to what they have
done, In six months from the
announcement of the policy yesterday,
they have to come with a proposal,
with a scheme, and I must know what
they are doing, whether they are
doing something. If it is found that
they are not doing anything, they
have to go lack, stock end barrel.
They cannot be allowed to go on like
this. The Hathi Committee never put
it in eny specific terms that way.

Then, we have said that new formu-~
lation licences to existing foreign
companies will be given only if link-
ed with productiony of high technology
bulk drugs from the basic stage.
Earlier, the Hathi Committee had said
that expunsion in the existing capaci-
ties may be given in the formulations
also subject to a certain stipulation.
We have said, no. We have said, if
they start production of basic drugs
on which the formulation is hased,
then and then alone. Otherwise no

Further, the 1C.I. was taking loan
licence f[rom the Smith Stanisireet,
Calcutta. There 18 @ specual  loan
licence. Suppose Mr. Mavalankar
wants & loan licence. He does not do
any job; he takes the work from
others and he calls himself a producer.

The pioduct will be known as
“Mavulankar”

PROF. P. G. MAVALANKAR' Why
do you use my name?

SHRI H. N. BAHUGUNA: There 1s
no dearer name to be used.

MR. SPEAKER: As a good trade
name.

SHRI H. N. BAHUGUNA A preat
name which brought lustre to the
Chair on which you, Sir, are sitting,

In any case, we have abolished the
loan licences. The Hathi Commitlee
hag not uttered a word about it.

Another recommendation of the
Hathi Committee was, for regularisa-
tion of excess production, 50 per cent
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of the bulk has to be passed on to

non-associated formulaters. We have

put an additional condition that bulk

formulation ratio shall not exceed

1: 5. We have jmposed it.

Then, the Hathi Committee recom-
mended:

“Penal action should be taken
against branches of fereign compa-
nies or 100 per cent foreign equity
units manufacturing drugs without
authority.”

What did I do? A more comprehen-
sive provision has been made, includ-
g action for excess production and
other acts in violation of conditions
or in wiolation of laws, It applies to
everybody . Not only 100 per cent, but
also 74 per cent, 84 per cent, 99 per
cent would not escape. No escape
door for anybody, whether it is 30
per cent or whatever it is. Any viola-
tion of the import-export policy will
be taken note of. In regard to an
industrial licence, any violation of ithe
Industrial Development and Regula-
tion Act will be taken note of.

There 1s another recommendation,

.4 geneial recommendation to encou-

rage R&D has been made apart, of
course, from the public sector where
5 per cent of turnover was recom-
mended to be earmarked. I have put
a siringent condition on the foreign
sector of 20 per cent of the net hlock
and 4 per cent on a recurring basis
The foreign companies, these multi-
nationals have to put on like that.

SHRI VAYALAR RAVI (Chiraym-
kil}: The research and development
fund which you are stipulating, could
you allow it to go out of the country
for head office or utilise it in India?

SHRI H. N. BAHUGUNA: It will
depend on the terms and needs of
this country. We will accept it; we
will put the conditions of export if we
do not need something; if we need
something we will let it go. It
depends on whether we need it or not,
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Then there are provigions for the
consolidation of all licences. So far,
there are a large number of licences.
Mr. Chavda was pleading for DGTD
registration business. It creates a
situation in which this Ministry does
not know what is happening in the
world. I have abolished it and we
have said, no. Everybody has got to
come here. This licence registration
business will be over. Everybody is
registered.

MR. SPEAKER: It is already 7.30.

SHRI H. N. BAHUGUNA: I will
finish it. We have similarly the R&D.
Eight critical drug intermediaries will
soon be brought under price control.
Someone felt for intermediaries, there
will be no price control. We have
said that we are doing it for one year,
and we have put pricing. For the
present, for price structure, the gu:de-
line has been approved by the Cabinet,
Raw-material, conversion charge and
packing are the three elements which
are only accepted; raw-material and
convergion charges include labour.
stores, etc., working capital and pack-
ing charges. No advertisement and on
that, we have given different markups.
But a]] these things will come
a year after. For the present, what
have you done? We have said that
we will find out for medicines which
are under price control—one-third.
What does the average rate come 1o?
Those that are charging higher than
the average will come down to the
average and those that are charging
lower than the average shall continue
to sell at the lower rate. That means
we are not only trying to bring down
the pricess. We have decided to do
it.

Earlier, my friend Mr. Ravi said
that a Minister lost his job because he
tried to implement the recommenda-
tions of the Hathu Committee. I am
one plece standing before you and I
say that I have implemented Hathi
Committee’s recommendations. That
means the Janata Government is not
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s0ld out to any muilti-nationals; might
be in the previous Government; there
was gomebody who was sold to multi-
nationals, who could be the hangman
of the Minister in this country.

MR. SPEAKER: You are sitting on
the “Hathi”,

SHRI H. N, BAHUGUNA: Thank
you. A lot has been said about 10C.
I am sorry, the time does not permit
me to deal with it. In the end, I
should like to congratulate the work-
ers of the IOC for doing a good job;
they did go on strike. But I am one
who mnever gets upset with the
strikes, Shall T {ell you why? In
America, there was a strike for 80
days in the coalmine, American is so
energy conscious. In England, there
is always a strike one way or the
other. Strike means dissent and dis-
sent 13 the life of democracy. But I
only hope that workers will realise
their duty to the nation and will
never go on strike for no reasom.
There are good reasons currently in
thig country about recognition of
unions. There 1s an old recognition.
The situation has chaged. New men
have come up now. But under it, I
cannot do anything I am depending
and waiting for my friend. Shri
Ravindra Varma, the Minister of Par-
liamentary Affairs and Labour te
bring forward a labour-relation Bill
30 that al] this will be over. I should
lhike to caution a warning to every-
body, my officers, and I am happy
that nobody in the House
stood for them. I am happy that
the officers have to behave and under-
stand that they cannot function
as a trade union. Their association will
be recognised ag long as they behave
like a responsible officers’ association.
Should they behavc in a trade union
manner while getting a salary upto
Rs. 18007 A poor ploughman cannot
get two mealg a day. Thesc people
who are drawing a salary of Rs. 2200
should go on strike. This is not a
sector, segment which can be allowed
to go hay-wire. And I am very happy
that in the House nobody has taken
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notice of them; I am happy about it;
and I thank hon, Members for this.

But Sir, about kerosene oil reaching

vertain areas and other things, I am
doing exercises. Before the close of
the seasion, I will give a statement in
this House on three things. My
proposal to restructure assets wn
this industry, that is, the middle man.
What am I going to do about 1t? Then
I will give a statement in this House
before the closure of this session and
in that process Mr. Paswan's question
sould be taken care of. 1 will say:
hundred agencies will be made two
hundred agencies in Bihar, Then
out of 200, eight will be at Muzaffar.
pur, go many will be at a, b, ¢, d and
other places and so on I will go to
thalt detail, It will be reserved for
harijans; 11 will be reserved for..
(Interruptions)
Ceiing has 1o be pul. I do not say,
no. There are complaints about Hari
jans. 1 am informed that }larijan
has been given an agency. My res-
pected colleague and  leader, Mr.
Tiwari, tells me that, in Gopalgan),
in his constituency, four Harijan bays
collected together tor a petrol pump.
1 wrote lum a letler saying ‘Yes; they
have been given' because that was the
infurmation given to me Till to-date,
he tells me and I hang my head down
m shame, that the petro] pump is
nowhere to be seen. I must apologize
to those four young boys with an open
heart and say that the officers res-
ponsible for this shall be taken to
task.

One word about officers before I
close. One of our friends—I do not
know; perhaps he was in a hurry —had
said something very serious aboul the
CFP business. I am sorry, Mr
Spesker, Sir, you will have to bear
with me for another ten minutes. He
had said something about me also.
He said, 'You signed the agreement'.
First of all. I am not afraid of
owning anything which 1 do. I must
say one thing to this House: it the
case were not in the court, 1 would
have come out and opened my heart
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and said what I felt about the whole
thing. ,

On the 24th, the Morarji Desai's
Government comes into power. I
became the Minister on the 29th. On
3rd or 4th, the Chalrman, ONGC....

SIIRI D. N. TIWARY (Gopalganj):
Why did you delay?

SHRI H. N. BAHUGUNA: Under
your advice. [ have the habit of acting
under your advice and I will con-
tinue to do so, signing the agreement.

I must say one thing at the outset.
Perhaps, 1 am treading on wvery dan-
gerous grounds when 1 say this. One
mistake which we committed, the new
Government commitied, was this. On
the very first day when the new Gov-
ernment came into being, the new
Government should have issued a
blankel directive. ‘No agreement shall
be signed which was finalised by the
outgoing Government, and all officers
are informed accordingly’. Now, are
we to run after these officers afler
not having done this? I will not stop
them: because it something wrong
has been done by somebody, he will
face the consequences. But Govern-~
ment did not give that. I came on
the 29th:; maybe, I did not have the
wisdom. But before me, the Petro-
leum porifolioc was with the Prime
Mimster himself, 1 cannot, in the
very first instance, know what the
particular department is doing, Before
I joined the Ministry, the only thing
1 knew about petroleum was—you put
it jnto the car and 1t works. 1 was
not an expert. Take it from me, Sir,
pow I am finding my feet with the
help of sometimes Mr. Chavda, some-
things somebody else; I am trying to
get the help of all these experts—all
these people who pass M. Sc. or
technology. Now there is one more ad-
dition—Mr. A. K. Roy: cerfainly I am
going to bother him more and more.

But my point is this. About CFP.
the only thing that was brought to my
notice was by the Chairman of the
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ONGC He came to me and told me
that the French were not signing a
particular agreement because he want-
ed a change 1n the agreement which
was otherwise good I called the
Secretary Mr WVohra, and the ONGC
Chairman and 1t was agreed that the
French should be told Either they
make the amendment or they go And
what was that’ The advice was being
paid for at a particular rate tfor a
particular type of job 1 will not
today enter into the argument whether
the two offers are comparable or not
comparable the court will decide this
and punish the people or hang the
people 1f they hke But I have nothing
to do with that good or bad decision
1 am not commenting even on the na
ture of that decision obuviously be-
cause 1t 15 In court 1 cannot do any
thing ahout 1t 1 cannotl give my views
But! the point 1+ very simple go tar
as that agreement goes that was the
only thing that was brought to my
notice and that was corrected And
when the Fiench came 1o me this
time I met them under direction and
I told them plainly that they must
understand that their agreement was
with the ONGC and not with the Gov-
crnment of India therefore, they
must sorl out their business with the
ONG( and if they found any fault
with anything in the ONGC they must
go naturally to the clauses of the
Agreement to soit out business I
have refused to intervene or inter-
fere m anvy way with that because the
CFP wants {o run away from thewr
commitment to give advice in anv
particular area for the same man-
hours Thev say that these man hours
arc committed only to Bombay High
They want to put two men i Bombay
and another man i{o supervise them
and many other things But my point
15 that our ONGC 15 quite capable of
taking out every penny worth of work
from them and I have no doubt in my
mind about that We nced not fall
imio the irap of big international
compatnes like Geomen 1 am sorry
my colleague and friend Shr Kalyan
Jain 1s not here I would ke to
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fell the House that Geomen has a his-
tory of itself It figures 1in the books
of many countries and is known for
its incidents in the Far East and
Korea

1 do not want to say more I must
merely stop by saying that it 1s wrong
to say that I have not been doing it
there 15 a process under which the
Government runs The Prime Mims-
ter has brought back Vohra and he
was sen! to the Ministry of Pelroleum
Ihere 15 a policy that after so many
years the officers will go Even
Krishnaswamy 1s going much {o my
1egret but what can I do because

it 15 a policy”?

SHRID N TIWARY It s good that
he 1s going

SHRI H N BANUGUNA Panditp
sivs thit 1t 15 gond

Now there was a lot of talk about
Ing plants or small plants etc [ pro-
pose to do one thing Certain members
have raised cut motions I propose to
follow the old practice ag 1 did last
vear I have not been ahble to answer
them here 1 will be writing letters to
them on the basis of 1information
available with me so that therefore,
1 hope they will excuse me for not
having been able to reply to them ;n
the House In the end I would once
again thank the hon Members for

SHRI ANNASAHEB GOTKHINDE
(Sangl) I have tabled one cut motion
about the need to locate the proposed
fertilizer iplant on the Maharashtra
Coast You have not replied to that

SHRI H N BAHUGUNA I sad
bout that at the outset 1 will re-
peat 1t I will not put up a plant
anywhere 1f 1t disturbs the ecology
and the matter 1= for experts to de-
(ide not for me Therefore the ques
tinn of location of REWASA plant 18
25 open as apvthing

SHRI ANNASAHEB GOTKHINDE
The feeing 13 that Maharashira is
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plant,

MR. SPEAKER: He has said that no
decision has been taken.

particular

SHR] M. N. BAHUGUNA: I will not
deprive Maharashtra of anything.
Maharashtra will always have my ser-
vices and the Maharashtra Govern-
ment of yesterday and of today knows
it very well, and for that purpose,
ani Guvernment knows it very well
that 1 have no axe to grind.

In the end, I must thank the hon.
Members for their patience. T only
hope that they will not press their cut
motions with regard to a Ministry
which 1a doing such essential services
to the nuation.

MR SPEAKER, Certain cut-motions
have been moved. Is any hon. Member
pressing any particular cut motion?

SHR! ANNASAHEB GOTKHINDE:
I seck leave of the House to withdraw
my cut motion No. 7.

Cut motion No. 7 was, by leave,
withdrawn,

SHRI A K. ROY: I scek leave of
the House to withdraw my cut motions
8 to 15.

Cut motions Nos. 8 to 15 were, by
leare, withdrawn.

MR. SPEAKER Is Shn K. A. Rajan
there? }Jie is not there. I shall now put
cut motions 16 to 20 moved by Shn
K. A. Rajan to the vote of the House.
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Cut motions Nos. 16 to 20 were put
and negatived.

SHRI R. P. DAS: I seek leave of
the House to withdraw my cut
motions 25 to 32 and 34 to 38.

Cut motiong Nos. 25 to 82 and 34 to
39 were, by leave, withdrawn.

MR. SPEAKER: Now, the question

"That the respective sums not
exceeding the amounts on Revenue
Account and Cepital Account
shown in the fourth column of the
Order Paper be granted io the Presi-
dent out of the Consolidated Fund
of India to complete the sums neces-
sary to defray the charges that will
come in course of payment during
the year ending the 3l1st day of
March, 1979, in respect of the heads
of demands entered in the second
column thereof against Demands
Nos. 69 to 71 relating to the Minis-
try of Petroleum, Chemicals and
Fertilisers.”

The motion was adopted.

SHRI H. N. BAHUGUNA: I am
thankful for your patience.

MR. SPEAKER: Now. the House
stands adjourned till 11 a.m. tomorrow
19.46 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, March
31, 1978/Chaitra 10, 1900 (Saka).



